
LOK SABH:~ 

BULLETIN-PART I 

(Brief Record of Proceedings) 

~onday, February 13, 1995~agha 24, 1916 (Saka) 

No. 336 

12.35 P.M. 

1. National Anthem 

The National Anthem was played. 

2. President'. Address 

Secretary-General laid on tbe Table a copy of the President's 
Address to both Houses of Parliament assembled together on the 
13th February, 1995. 

3. Introductioa or MlnIIten 
The Prime ~inister introduced eight ~embers of the Union 
Council of Ministers. 

4. Obituary References 
The Speaker, the Prime  Minister, Sarvashri Alai Bihari Vajpayee, 
Ram Vilas Paswan, Somnath Chatterjee, Indrajit Gupta, Chandraject 
yadav, P.G. Narayanan. Ebrahim Sulaiman Saito Sobhanadreeswara 
Rao Vaddc, Chitta Basu, Sultan Salahuddin Owaisi, Ram Sagar, E. 
Ahmed and P.C. Thomas made references to the passing away of 
Giani Zail Singh, former President of India, Shri Chandulal Chan-
drakar, a sitting ~ember of Lok Sabha, Smt. Zohraben Akbarbhai 
Chavada, a Member of Third Lok Sabha, Shri Madhu Limaye, a 
Member of Third, Fourth, Fifth and Sixth Lok Sahba, Chaudhary 
Dilip Singh. a member of Fifth Lok Sabba. Shri V.T. Patil, a 
Member of Third Lok Sabha, Shri Robin Sen, a ~ember of Fifth and 
Sixth Lok Sabha and Shri nita Ram Paliwal, a ~ember of Third Lok 
Sabha. 

Thereafter, ~embers stood in silence for a short while as a mark of 
. respect to tbe deceased. 
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5.Papen laid on the Table 

The following papers were laid on the Table:-

(1) An explanatory statement (Hindi and English versions) giving 
reasons for immediate legislation by the Cable Television Networks 
(Regulation) Ordinance, 1995 under rule 71(2) of the Rules of 
Procedure and Conduct of Business in Lok Sabha. 

(2) A copy each of the following Ordinances (Hindi and English 
versions) under article 123(2)(a) of the Constitution:-

(i) The Patents (Amendment) Ordinance, 1994 (No. 13 of 1994) 
promulgated by the President on the 31st December, 1994. 

(ii) The Customs Tariff (Amendment) Ordinance, 1994 (No. 14 
of 1994) promulgated by the President on the 31st 
December, 1994. 

(iii) The Special Protection Group (Amendment) Ordinance, 
1995 (No. 1 of 1995) promulgated by the President on the 
10th January. 1995. 

(iv) The Industrial development Bank of India (Amendment) 
Ordinance, 1995 (No. 2 of 1995) promulgated by the 
President on the 13th January, 1995 together with a C0r-
rigendum thereto. 

(v) The Cable Tclevision Networks (Regulation) Ordinance, 
1995 (No.3 of 1995) promulgated by the President on the 
17th January, 1995. 

(vi) The Banking Companies (Acquisition and Transfer of 
Undertakings) Amendment Ordinance, 1995 (No.4 of 1995) 
promulgated by thc President on the 21st January, 1995. 

(vii) The Securities Laws (Amendment) Ordinance, 1995 (No.5 
of 1995) promulgated by the President on the 25th January, 
1995. 

1:53 P.M. 

(Lok Sabha adjourned till J1 A.M. on Tuesday, the 14th FebrUllry, 
1995) 

MGIP(PLU)MRN~13-02-1895. 

R.C. BHARDWAJ, 
Secretary-General, 



LOIt SABIIA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Tuesday, February 14, 1995IMagha 25, 1916 (Saka) 

No. 337 

11 A.M. 

1. Starred QuestioDi 

Starred Question Nos. 1-3 were orally answered. Replies to 
Starred Question Nos. ~20 were laid on the Table. 

2. UDitarred Questloas 

Replies to Unstarred Question Nos. 1-106 and 108-163 were laid 
on the Table. . 

3. Papers Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the RaUway Protection Force (Amendment) Rules, 
1994 (Hindi and Enllish versions) publisbed in Notification No. 
G.S.R. 574 in Gazette of India dated the 7th November, 1994 
under sub-section (3) of section 21 of the Railway Protection 
Force Act, 1957. 

(2) A copy each of the following Notifications (Hindi and English 
versions) under section 199 of tbe Railways Act, 1989:-

(i) The Railway Pauen,ers (CanceUation of Tickets and 
Refund of Fare) Third Amendment Rules, 1994 published 
in Notification No. G.S.R. 864(£) in Gazette of India dated 
the 15th December, 1994. 

(ii) G.S.R. 878(£) published in Gazette of India dated the 23rd 
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December. 1994 containing corrigendum to the notification 
No. G.S.R. 737(E) dated the 4th Octo~er. 1994. 

(iii) G.S.R. 879(E) published in Gazette of India dated the 23rd 
December. 1994 containing corrigendum to the norifkation 
No. G.S.R. 551(E) dated the 29th August. 1991. 

(3) A copy e~eh. of' the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com· 
panies Act, 1956:-

(il Rtview by the Government of the working of the Hindus· 
tan Prefab Limited. New Delhi. for the year 1993-94. 

(ii) Annual Report of the Hindustan Prefab Limited. New 
Delhi. for lhe year 1993-94 alongwith Audited Accounts 
and comments of the Comptroller and Auditor General . 
thereon. 

(4) A copy of the Notification No. G.S.R. 27(E) (Hindi and 
English versions) published in Gazette of India dated the 13th 
January. 1995 making certain amendments in the Second 
Scheduled to the Mines and Minerals (Regulation and 
Dcvc:Jopmcnt) Act. 1957 under sub-section (1) of section 28 of 
the slIid Act. 

(5) A eopy cuch of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com· 
p,lIlics Act. 11)56:-
(i) Review by the Government of the working of the Dredging 
Corporation of India Limited. New Delhi. for the year 1993-
94. 

(ii) Annual Report of the Dredging Corporation of India 
Limited New Delhi. for the year 1993-94 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(6) Statement (Hindi and English versions) showing reasons for 
dclay in laying the papers mentioned at (5) above. 

(7) A copy of the Annual Report (Hindi and English vemons) of 
the Central Pollution Control Board. Oelhi for the year 1993-
94 under sub-section (1) of section 39 ot' the Water 



LOK SABHA 

BULLETIN-PART I 

(Brief Record of Proccedinp) 

Tuesday, March 14, 1995lPhalguna 23, 1916 (Saka) 

No. 338 

_ 11 A.M. 

1. Obituary References 

The Speaker made references of the passing away of Shri P.R. 
Chakravarti. a Member of Third Lok Sabha, Shri M.K.M. Abdul 

, Salam, a Member of Second Lok Sabha, Shri Ram Kishan, a 
, Member of Fourth Lok Sabha, Shri Chandra Shekhar Singh, a 
Member of Sixth Lok Sabha and Shri M. Satyanarayana, a 
Member of Constituent Assembly and Provisional Parliament. 

.• Thereafter, Members stood in silence for a short while as a mark 
~~~. 
of respect to the deceased. 

,~ 
\> 

,i? 
, 2. Questions 

Due to interruptions in the House, Starred Questions could not be 
called for oral answer. Starred Question Nos. 21-40 put down in the 
Order Paper for the day were, therefore, treated as Unstarred and 

; their answers together with the answers to the Unstarred Question 
, Nos. 164-187, 189-384, 386, 387 and 389-393 will be printed in the 

" 

Official Report for the day. 

(Due to interruptions in the House, Lolt Sabha adjourned at 
11.20 A.M. and re-assembled at 12 Noon). 
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3. Papen laid OD the Table 

The foUowina papers were laid on the Table:-

(1) A copy of the 'Economic Survey, 1994-95' (Hindi and Ellllisb 
versions). 

(2) A copy of the Report (Hindi and English versions) of the 
Tenth Finance Commiaion together with an explanatory 
Memorandum showing the action taken thereon, under article 
281 of the Constitution. 

(3) (i) A copy of the Annual Report (Hindi and EniJish versions) 
of the Centre for Railway Information Systems for1he year 
1991·92 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Centre for Railway 
Information Systems for the year 1991·92. 

(4) Statement (Hindi and English versions> showina reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A copy each of the following papers (Hindi and EDIlish 
venions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a> (i) Review by the Government of the working of the Indian 
Railway Finance Corporation Limited, New Delhi, for 
the year 1993·94. 

(ii) Annual Report of the Indian Railway Finance 
Corporation Limited, New Delhi, for the year 1993·94 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government of the workin, of the 
Konkan Railway Corporation Limited, New Delhi, for 
the year 1993-94. 

(ii) Annual Report of the Konkan Railway Corporation 
Limited, New Delhi, for the year 1993-94 alonpitb 
Audited Accounts and comments of the Comptroller and 
Auditor General tbereon. 

(6) Statement (Hindi and English vel'Sions) showina reasons for 
delay in laying the papers mentioned at item (a) of (5) above. 

(7) A copy of the Standards of Weights and Measures (Packaaed 
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(8) 

(9) 
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Commoctities) Third Amendment Rules, 1994 (Hindi and 
English venions) published in Notification No. G.S.R. 
863(E) in Gazette of India dated the 14th December, 1994 
under sub-section (4) of section 83 of the Standards of 
WeiaJtts and Meaure. Act, 1976. 

A copy of the Notification No. G.S.R. 41(E) (Hindi and 
EnsJish versions) publisbed in Gazette of India dated the 
25th January, 1995 making cc:rtain amendments in the 
Notification No. G.S.R. 863(E) dated the 14th December, 
1994 issued under section 83 of the Standards of WeiPa and 
Measures Act, 1976. 

A copy each of the following papers (Hin4i and Eqlisb 
versions) under section 619A of the Companies Act, 1956:-

(i) Review by the Government of the working of the Gujant 
State Seeds Corporation Limited, Gandhinqar, for the 
year 1993·94. 

(ii) Annual Report of the Gujarat State Seeds Corporation 
Limited, Gandhina,ar, for the year 1993-94 aJoapith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(10) Statement (Hindi and English versions) showinS I'CUOna for 
delay in laying the papers mentioned at (9) above. 

( 11) (i) A copy of. the Annual Report (Hindi and Eoalish 
versions) of the Bihar Education Project COUDciI, Patna, 
for the year 1993·94 alongwith Audited AccoUDts. 

(ii) A copy of the Review (Hindi and English venioea) by 
the Government of the working of the Bihar. Education 
Project Council. Patna, for the year 1993-94. 

(12) Statement (Hindi and English versions) showing reoons for 
delay in laying the papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi aad EaJlish 
versions) of the Ruhtriya Sanskrit Vidyapeetbam, 
Tirupati. for the year 1993-94. 

(ii) A copy of the Annual Accounts (Hindi and Ena1ish 
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versions) of the Rashtriya Sanskrit Vidyapeetham. 
Tirupati. for thc ycar 1993-94 together with Audit Report 
thereon. 

(iii) Statcmcnt (Hindi and English v.~l'5ions) rcgarding Review 
by the Governme~~. of the )Vorting of the Rashtriya 
Sanskrit Vidyapcctham, Tirupati. for the year 1993-94. 

(14) Statement (HIndi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

4. ADent to 8m 

Secretary-General laid on the Table the Special Protection Group 
(Amendment) Bill, 1995 passed by the Houses of Parliament during 
current session and assentcd to by the President since a report was 
last made to the House on the 14th February. 1995. 

(Lot Sabba adjourned at 1.02 P.M. and re-assembled at 2.03 P.M.) 

5. Report of PubUc Accounts Committee 

SHRI BHAGW AN SHANKAR RA W AT presented thc Eighty-
seventh Report (Hindi and English versions) of the Public Accounts 
Committee on actioln taken on Fifty-second Report of Public 
Accounts Committee (10th Lok Sabha) on Purchase of properties by 
the Central Government. 

6. Report 01 the RaUwa)' Convention Committee 

SHRI M. BAG A REDDY presented Ninth Report (Hindi and 
English versions) of the Railway Convention Committee on 'Rate of 
Dividend for 1995-96 and other ancillary matters' alongwith Minutes 
relating thereto. 

7. Reports and Minules of Standing Committee on RaUwa),s 

SHRI SOMNA TH CHATTERJEE presented the following 
Reports (Hindi &. English versions) of the Standing Committee on 
Railways (1994-95):-

(1) Eleventh Report on action taken by Government on the 
rec:ommendationwbbservations contained in the Third 
Report of the Committee on Gauge Conversion on Indian 
Railways. 

... 



(2) Twelfth Report on 'Production Units of Indian Railways' 
and Minutes of the sittings of the Committee relatina 
thereto. 

8. Report of the Staad .... CommlUee on Sdence and Tecbaolou. 
Environment and FontII 

SHRI PRAMOTHES MUKHERJEE laid on the Table a copy 
(Hindi and English versions) of the Sixteenth Report of the Standing 
Committee on Science and Technology. Environment and Forests on 
the Annual Report (1993·94) of the Ministry of Environment and 
Forests (Environmental Pollution and Related Issues). 

I) . Motions lor Elections to Committees 

(i) SHRI K.D. SULTANPURI moved the foHowing motion:-

"That the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 311 of the Rules of 
Procedure and Conduct of Business in Lok Sabha. thirty 
members from among themselves to serve as members of the 
Committee on Estimates for the term beginning on the lst May, 
1995 and ending on the 30th April. 1996." 

The motion was adopted. 

(ii) SHRI BHAGWAN SHANKAR RAWAT moved the following 
motion:-

'"That the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 309 of the Rules of 
Procedure and Conduct of Business in Lok Sabha. fifteen 
members from among themselves to serve as members of the 
Committee on Public Accounts for the term beginning on the 
1st May. 1995 and ending on the 30th April. 1996." 

The motion was adopted. 

(iii) SHRI BHAGWAN SHANKAR RAWAT moved the following 
motion:-

'"That this House do recommend to Rajya Sabha that Rajya 
Sabha do agree to nominate seven members from Rajya Sabha 
to associate with the committee on Public Accounts of the 
House for the term beginning on the 1st May. 1995 and ending 



6 

on the 30th April. 1996 and do communicate to this House the 
names of the members so nominated by Rajya Sabha ... 

The motion was adopted. 

(iv) SHRI VILAS MUTrEMWAR moved the foUowin, motion:-

"That the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 312B of the Rules of 
Procedure and Conduct of Business in Lok Sabba. fifteen 
members from amona themselves to serve as members of the 
Committee on Public Undertakin,s for the term beginning on 
the 1st May, 1995 and ending on the 30th April. 1996." 

The motion was adopted. 

(v) SHRI VILAS MUITEMWAR moved the followina motion:-

"That this House do recommend to Rajya Sabha that Rajya 
Sabha do aarce to nominate seven members from Rajya Sabha 
to associate with the Committee on Public Undertakings of the 
House for the term beainning on the 1st May. 1995 and ending 
on the 30th April. 1996 and do communicate to this House the 
names of the mem~s so nominated by Rajya Sabha." 

The motion was adopted. 

(vi) SHRI PARASRAM BHARDWAJ moved the following 
motion:-

"That the members of this. House do proceed to elect in the 
manner required by sub-rule (1) of Rule 331B of the Rules of 
Procedure and Conduct of Busines.c; in Lok Sabha. twenty 
members fr9m among themselves to serve as members of the 
Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes for the term beainning on the lst May, 1995 and ending 
on the 30th April. 1996," 

The motion was adopted. 

(vii) SHRI PARASRAM BHARDWAJ moved the following 
motion:-

"That this House do recommend to Rajya Sabha that Rajya 
Sabha do a,ree to nominate ten members from Rajya Sabha to 
associate with the Com'minee on the Welfare of Scheduled 
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Castes and Scheduled Tribes of the House for tbe term 
beginning on the 1st May, 1995 and ending on the 30tb April, 
1996 and do communicate to this House the names of the 
members 10 nominated by Rajya Sabha." 

The motion was adopted. 

10. Mallen Vader Rule 377 

(1) Shri ]agmeet Singh Brar raised a matter regarding need to 
construct a fly-over on railway crossing at Katkapura and provide 
certain other railway facilities in Ferozepore and  Faridkot in Punjab. 

(2) Shri C.P. Mudalagiriyappa raised a matter regarding need to 
appoint a High Power Committee to look into the problems of air 
passengers. 

(3) Shri B.L. Sharma Prem raised a matter regarding need for early 
clearance to the projects/proposals of the Government of National 
Capital Territory of Delhi. 

(4) Prof. Rasa Singh Rawat raised a matter regarding need to 
connect Ajmer in Rajasthan by air. 

(5) Shri Jitendra Nath Das raised a matter regarding need to 
sanction a railway gate near Raninagar Junction, Jalpaiguri in West 
Bengal. 

11. Government BID-introduction 

The Patents (Amendment) Bill, 1995 

The Motion for  leave to introduce the Bill moved by Shri M. 
Arunachalam was opposed. 

(The item was held over and resumed vide para 14 below) 

12. The Bud.t (RaliwaYI)-lt95-96 

Shri C.K. Jaffer Sharief presented a statement of the estimated 
receipt and expenditure of the Government of India for the year 
1995·96 respect of Railways. 

13. Supplementary Demands for Grants (RaUways)-l994-95 

Shri C.K. Jaffer Sharid laid a statement (Hindi and En,lish 
versions) showing the Supplementary Demands for Grants in respect 
of the Budget (Railways) for 1994-95. 
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14. Government BlU-lntroduc:cd 

The Patents (Amendment) Bill, 1995 

The item of Business mentioned at para No. 11 above wu taken 
up. 

On the motion. the House divided:-Ayes 147: Noes 106. 

The motion was accordingly adopted and the Bill was introduced. 

15: Statement R~ardiDl Ordinance-Laid on the Table 

An explanatory statement (Hindi and English versions) givin 
reasons for immediate legislation by the Patents (Amendment) 
Ordinance. 1994. was laid on the Table. 

16. Statutory Resolution-Under Consideration 

Time allotted : 3 Hrs. 

Time taken :  1 Hr. 58 Mts. 

Balance :  1 Hr. 02 Mts. 

Discussion on the following Resolution moved by Prof. Rasa Singh 
Rawat on the 14th February. 1995 continued:-

"That this House disapproves of the Cable Television Networks 
(Regulation) Ordinance. 1995 (Ordinance No. 3 of 1995) 
promulgated by the President on the 17th January. 1995." 

17. Government Bill-Under Consideration 

The Cable Television Networks (Regulation) Bill. 1994. as passed 
by Rajya Sabha. 

Combined discussioin on the motion for consideration of the Bill 
moved by Shri K.P. Singh Deo on the 14th February, 1995 and the 
Resolution (Vide Para 16 above) continued. 

The following members took part in the debate:-

(1) Shri Rupchand Pal 
(2) Shri Girdhari Lal Bhargava 
(3) Shri Shravan Kumar Patel 
(4) Shri A. Asokaraj 
(5) Kum. Mamata Banerjee 
(~) Shri Ramashray Prasad Singh 



(7) Shri Virender Singh 
(8) Shri P.C. Thomas 
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(9) Shri Santosh Kumar Gangwar 
(10) Prof. Rasa Singh Rawat 

Shri K.P. Singh Deo commenced his reply to the debate and his 
reply was not concluded. 

The discussion was not concluded . 
• 18. Report or Business Advisory Committee 
Shri Pawan Kumar Bansal presented the Forty-seventh Report of 
the Business Advisory Committee. 

6.26 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday. the 15th March. 
1995) 

, A, 6.21 P.M. 
MGIP(PLU)MRN~15LS-14.3.1885. 

R.C. BHARDWAJ, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Wednesday, March 15, 1995lPhalguna 24, 1916 (Saka) 

No. JJ9 

11 A.M. 

1. Starred Questions 

Starred Question Nos. 42-44 were orally answered. Replies to 
Starred Question Nos. 41 and 45--60 were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarreo Question Nos. 394, 395 and 397-552 were 
laid on the Table. 

3. Submissions by Memben reaardinl IItuation ariIina out of the 
expiration or tbe term or the Bihar Lealllative Auembly. 

The following members made submissions regarding situation 
arising out of the expiration of the term of the Bihar Legislative 
Assembly:-

1. Shri Chandrajeet Yadav 
2. Shri Lal Krishna Advani 
3. Dr. Mumtaz Ansari 
4. Shri Somnath Chatterjee 
5. Shri Chandra Shekhar 
6. Shri Sribnta Jena 
7. Shri Syed Shahabuddin 
8. Shri Jaswant Singh 

1 
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9. Shri Bhogendra Jha 
10. Shri Tej Narayan Singh 
11. Shri Nirmal Kanti Chatterjee 
12. Shri P.V. Narasimha Rao 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(a) (i) Statement regarding Review by the Government of the 
working of the Scooters India Limited. 
Lucknow. for the year 1993-94. 

(ii) Annual Report of the Scooters India Limited. 
Lucknow for the year 1993-94 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Statement regarding Review by the Government of the 
working of the Cement Corporation of India Limited. 
New Delhi. for the year 1993-94. 

(ii) Annual Report of the Cement Corporation of India 
Limited. New Delhi. for the year 1993-94 alongwith 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(c) (i) Statement regarding Review by the Government of the 
working of the Jessop and Company Limited. a 
subsidiary of Bharat Bhari Udyog Nigam Limited. 
Calcutta. for the year 1993-94. 

(ii) Annual Report of the Jessop and Company Limited. a 
subsidiary of Bharat Bhari Udyog Nilam Limited. 
Calcutta, for the year 1993-94 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General tbereon. . 

(2) 1bree atements (Hindi and EnJliab versiona) showing reasons 
for delay iD layina the papers mentioned at (1) above. 
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(3) Statement (Hindi and English versions) explaining the reasons 
for not laying the Annual Report and Audited Accounts of the 
Hindustan Photo Films Manufacturing Company Limited for 
the year 1993-94 within the stipulated period of nine months 
after the close of the Accounting year. 

(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Statement regarding Review by the Government of the 
working of the Andaman and Nicobar Islands Inte-
grated I.>evelopment Corporation Limited. Port Blair. 
for the year 1993-94. 

(ii) Annual Report of the Andaman and Nicobar Islands 
Integrated Development Corporation Limited. Port 
Blair. for the year 1993-94 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(5) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Small Industry 
Extension Training. Hyderabad. for the year 1993-94 
alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding 
Review by the Government of the working of the 
National Institute of Small Industry Extension Train-
ing. Hyderabad. for the year 1993-94. 

(7) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy each of the following Notifications (Hindi and 
English versions) issued under proviso to article 309 of the 
Constitution:-

(i) The General Reserve Engineer Force Group 'C' 
Recruitment (Amendment) Rules, 1993 published in 
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Notification No. G.S.R. 126 in Gazette of India dated 
the 5th March, 1994. 

(ii) The General ReserVe Engineer Force Group 'C' and 
Group 'D' Reciuitment (Amendment) Rules. 1994 
published in Notification No. G.S.R. 204 in Gazette of 
India dated the 23rd April, 1994. 

(iii) The General Reserve Engineer Force Group 'C' and 
Group 'D' Recruitment (Amendment) Rules. 1994 
published in Notification No. G.S.R. 247 in Gazette of 
India dated the 28th May, 1994. 

(iv) The General Reserve Engineer Force Group 'C' and 
Group 'D' Recruitment (Amendment) Rules. 1994 
published in Notification No. G.S.R. 269 in Gazette of 
India dated the 11th June, 1994. 

(9) Statement (Hindi and English versions) showing reasons for 
delay in· laying the papers mentioned at (8) above. 

(10) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 6nA of the Com· 
pan·ies Act, 1956:-

(a) .(i) Review by the Government of the working of the Goa 
Shipyard Limited, Goa, for the year 1993·94. 

(ii) Annual Report of the Goa Shipyard Limited, Goa. for 
the year 1993·94 alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(b) (i) Review by the Government of the working of the 
Mazagon Dock Limited, Bombay. for the year 
1993·94. 

(ii) Annual Report of the Mazagon Dock Limited. 
Bombay, for the year 1993-94 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(c) (i) Review by tbe Government of the working of the 
Bharat Earth Movers Limited for the year 1993·94. 
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(ii) Annual Report of the Bharat Earth Movers Limited 
for the year 1993-94 aJongwith Audited Accounts and 
comments of tbe Comptroller and Auditor General 
thereon. 

(d) (i) Review by the Government of the working of the 
Bharat Dynamics Limited, Hyderabad, for the year 
1993-94. 

(ii) Annual Report of the Bharat Dynamics Limited, 
Hyderabad, for the year 1993-94 alongwith Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Consultancy Development Centre, 
New Delhi, for the year 1993-94 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Consultancy 
Development Centre, New Delhi. for the year 
1993-94. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Physics. Bhubaneliwar. for 
the year 1993-94. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Institute of Physics. Bhubaneswar. for 
the year 1993-94 together with Audit Report thereon. 

(iii) Statement (Hindi and English versions) regarding 
Review by the Government of the working of the 
Institute of Physics, Bhubaneswar. for the year 
1993-94. 

(13) Statement (Hindi and English versions) showing reasons for 
delay in lay in, the papers mentioned at (12) above. 

(14) (i) A copy of the  Annual Report (Hindi and English 
versions) of the National Academy of Ayurveda. 
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New Delhi. for the year 1993-94 alongwith Audited 

Acc:ounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the National 
Academy of Ayurveda. New Delhi. for the year 

1993-94. 

(15) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

5. Announcement by Speaker 

The Speaker informed the House that the House would adjourn at 
4 P.M. today to re-assemble at 5 P.M. for the presentation of the 
General Budget. 

(Lok Sabha adjourned at 1.40 P.M. and re-assembled at 2.50 P.M.) 

6. Report or the Standinl Committee on Urban " Rural Development 
(1-",,-95) . 

''S''HRI K.M. MATH~W presented the Thirteenth Report (Hindi & 
English versions) of the Committee on Urban & Rural Development 
on the 'Delhi Rent BiII-1994' and Minutes of sittinfs of the 
Committee relating thereto. 

7. Motions ror Elections to Committees 

(i) SHRI P. CHIDAMBARAM moved the following motion:-

"That in pursuance of sub-section (3) (e) of Section 4 of the 
Rubber Act. 1947 read with rule  4(1) of the Rubber Rules 
1955. the members of this House do proceed to elect. in such 
manner as the Speaker may direct. two members from among 
themselves to serve as members of the Rubber Board. subject 
to the other provisions of the said Act and the Rules made 
thereunder ... 

The motion was adopted. 

(ii) SHRI M. ARUNACHALAM moved the following motion:-

"That in pursuance of sub-rule (1) (e) of Rule 4 of the Coir 
Industry Rules. 1954. the Members of this House do proceed 
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to elect, in such manner as tbe Speaker may direct. two 
members from among themselves to serve as members of the 
Coir Board, for a term to be specified by the Central 
Government. .. 

The motion was adopt~d. 

(iii) SHRI MALLIKARJUN moved the following motion:-

"That in pursuance of Section 12(1) (i) of the National Cadet 
Corps Act, 1948, the members of this House  do proceed to 
elect. in such manner as the Speaker may direct. two 
members from among themselves to serve as Members of the 
Central Advisory Committee for the National Cadet Corps 
for a term of one year from the date of election. subject to 
other provisions of the said Act." 

Th~ motion was adopted. 

8. Motion reprdlnl Forty-Seventh Report or Business Advisory 
Committee 

SHRI MALLIKARJUN moved the following motion:-

"That this House do agree with the Forty-seventh Report of the 
Business Advisory Committee presented to the House on the 
14th March. 1995." 

Th~ motion was adopted. 

9. Matten Uader Rule 377 

(1) Dr. Kartikeswar Patra raised a matter regarding need to clear 
proposal for conversion of Rupsa-Bangriposi metre gauge 
railway line into broadgauge. 

(2) Shri Shravan Kumar  Patel raised a matter regarding need for 
setting up of Zonal Headquarters of Central Railway at 
Jabalpur in Madhya Pradesh. 

(3) Dr. Luminarain Pandey raised a matter regarding need to 
review textile policy and provide financial assistance for reno-
vation of sick textile mills in the country particularly in Madhya 
Pradesh. 

(4) Dr. Mumtaj Ansari raised a matter regarding need to release 
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adequate funds for repair and maintenance of dilapidated 
national highways in Bihar. 

(5) Shri Ramashray Prasad Singh raised a matter regarding need to 
open a Central School at lehanabad district in Bihar. 

(6) Dr. (Smt.) K.S. Soundaram raised a matter regarding need to 
suitably recognise the achievements of Master V. Kutraleswa-
ran, an outstanding long distance swimmer of Tamil Nadu. 

(7) Shri Gopi Nath Gajapathi raised a matter regarding need to 
allocate more funds to University of Agriculture at Bhubanes-
war in Orissa. 

(8) Dr. Parashuram Gangwar raised a matter regarding need to 
strictly ban cow-slaughter in the country. 

10. Statutory Resolution-Withdrawn 

Time Taken :  2 hrs. 57 mts. 

Discussion on the following Resolution moved by Prof. Rasa Singh 
Rawat on the 14th February, 1995 continued:-

"That this House disapproves of the Cable Television Networks 
(Regulation) Ordinance, 1995 (Ordinance No. 3 of 1995) 
promulgated by the President on the 17th January, 1995." 

After discussion as indicated in para (11) below, the Resolution 
was withdrawn by leave of the House. 

11. Government BUl-Puaed 

The Cable Television Networks (Regulation) Bill, 1994. as passed 
by Rajya Sabha. 

Combined discussion on the motion for consideration of the Bill 
moved by Shri K.P. Singh Deo on the 14th February, 1995 and the 
Resolution (Vide Para 10 above) continued. 

Shri K.P. Singh Dca concluded his reply to the debate. 

Prof. Rasa Singh Rawat spoke (by way of reply to his Statutory 
Resolution). 

The Motion for consideration wu adopted and c1ause-by-clause 
consideration of the Bill wu taken up. 

aauses 2 to 22 .... ere adopted. 
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aaUJe 23 was adopted as amended. 

Clause 1 was adopted as amended. 

The Enacting Formula was adopted as amended. 

The long Title was also adopted. 

The Motion that the Bill, as amended. be passed. was moved by 
Shri K.P. Singh Deo. 

The following memben took part in the debate:-

(1) Shri Syed Shahabuddin 

Shri K.P. Singh Deo 

The motion was adopted and the Bill, as amended. was passed. 

(Lolc Sabha adjourned at 4.05 P.M. and re-assembled at 5 P.M.) 

12. The Budaet (General~I995-96 

Shri Manmohan Singh presented a statement of the estimated 
receipts and expenditure of the Government of India for the year 
1995-96. ; 

i 

13. Government BW-Introduced 

THE FINANCE BILL. 1995. 

6.34 P.M. 

(Lok SDbhQ adjourned till 11 A.M. on Monday, the 20th MQrch, 19 

MGIP(PLU)MRN~15.3.1_. 

R.C. BHARDW J 
SecrtlQry-GelW' 

I 
" , 

!.J 
; i I , . 



LOJ[ SABBA 

BULLETIN-PART I 

(Brief Record of Proceedinp) 

Monday, March 20, 1995lPhaiJUna 29, 1916 (Salea) 

No. 340 
11.02 A.M. 

1. Starred QUestiODS 

Starred Question Nos. 81,  83, 84 and 87-90 were orally answered. 
Replies to Starred Question Nos. 82, SS, 86 and 91-100 were laid on 
the Table. 

Replies to Starred Question Nos. 61~ listed for the 16th March, 
1995 were also laid on the Table u the littin, fIXed for that day wu 
cancelled. 

2. Uastarred QuestioDi 

Replies to Unstarred Questibn Nos. 772-810, 812-'-985 and 
987-1001 were laid on the Table. 

Replies to Unstarred Question Nos. 553-572,  574-592 and 
594-771 listed for the 16th March, 1995 were also laid on the Table. 

3. Plpen laid on the Table 

The following papen were laid on tbe Table:-

(1) A copy of tbe Notification No. S.O. 1000E) (Hindi and Enllish 
versions) publisbed in Gazette of India dated tbe 16th Febru-
ary, 1995 directing that the powers exercisable by the Central 
Government under sub-section (2) of section 8 of the Mines 
and Minerals (Replations and Development) Act, 1957 in 
respect of minerals within the state of Goa, shall also be 
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exercisable by the State Government of Goa with immediate 
effect and until further orders under sub-section (1) of section 

28 of the said Act. 

(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (2) of section 103 of the Major Port 
Trusts Act, 1963:-

(a) (i) Annual Accounts of the Cochin Port Trust for the year 
1993-94 together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Cochin Port Trust for the year 1993-94. 

(b) (i) Annual Accounts of the Tuticorin Port Trust for the year 
1993-94 together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Tuticorin Port Trust for the year 1993-94. 

(c) (i) Annual Accounts of the Paradip Port Trust for the year 
1993-94 together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Paradip Port Trust for the year 1993-94. 

(3) Three statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (1) above. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Seamen's Provident Fund Organisation 
(Navik Bhavishya Nidhi) for the year 1993-94. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Seamen's Provident Fund Organisation 
(Navik Bhavishya Nidhi) for the year 1993-94 together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Seamen's Provi-
dent Fund Organisation (Navik Bhavishya Nidhi) for the 
year 1993-94. 

(5) Statement (Hindi and English venions) showing reasons for 
delay in layilll the papers mentioned at (4) above. 
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(6) A copy of the Indian Telegraph (Third Amendment) Rules, 
1994 (Hindi and English versions) published in Notification No. 
G.S.R. 868(E) in Gazette of India dated the 19th December, 
1994, under lub-section (5) of section 7 of the Indian Telegraph 
Act, 1885. 

(7) A copy of the Indian Post Office (Eighth Amendment) Rules, 
.1994 (Hindi and English versions) published in Notification No. 
G.S.R. 86O(E) in Gazette of India dated the 12th December, 
!994 under sub-section (4) of section 74 of the Indian Post 
Office Act, 1898. 

(8) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government of the working of the 
Mahanagar Telephone Nigam Limited. New Delhi. for 
the year 1993-94. 

(ii) Annual Report of the Mahanagar Telephone Nigam 
Limited, New Delhi, for the year 1993-94 a10ngwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(9) Statement (Hindi and English versions) showing reasons for 
delay in laying the' papers mentioned at (8) above. 

(10) A copy of the Profit and Loss Account and Balance Sheet (on 
accrual basis) of the Department of Telecommunications for 
the year 1992-93 (Hindi and English versions). 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Energy Management Centre, New Delhi, 
for the year 1993-94 a10ngwith Audited Accounts. 

(ii) A copy of the Review (Hindi and Engllsb versions) by 
the Government of the working of tbe Energy Manag("-
ment Centre, New Delhi, for the year 1993-94. 

(12) Statement (Hindi and English versions) showing reasons for 
delay in laying tbe papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and English 
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versions) of the Damodar Valley Corporation, Calcutta, 
for tbe year 1993-94, albnpith Audited Accounts, under 
IUb-sec:tion (S) of section 4S of the Damodar Valley 
Corporation Act, 1'948. 

(ii) A copy of the Review (Hindi and English versions) by 
tbe Government of the workin, of the Damodar Valley 
Corporation, Calcutta, for the year 1993-94. 

(14) Statement (Hindi and Enllish versions) showing reuons for 
delay in laying the papen mentioned at (13) above. 

(IS) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Power Training Institute, 
Faridabad, for the year 1993-94 alongwith Audited 
Accounts. 

(ii) A. copy of the Review (Hindi and English versions) by 
the Government of the working of the National Power 
Training Institute, Faridabad, for the year 1993-94. 

(16) Statement (Hindi and English versions) showins reasons for 
delay in layin, the papen mentioned at (IS) abo .. e. 

@(17) A copy each of the foUowin, NotifICations (Hindi and English 
vcnions). issued under Section 9A of the Customs Tariff Act, 
1975:-

(1) Notification No. 74/95-Customs published in Gazette of 
India dated the 20th March, 1995 together with an 
explanatory memorandum seeking to impose provisional 
anti-dumping duty on Theophylline and caffiene exported 
from the People's Republic: of China at the rate of 
Rupees one hundred and eipt and Rupees one hundred 
and one per kiloarlm respectively. 

(2) Notification No. 75195-Customs published in Gazette of 
India dated the 20th March. 1995 toaether with an 
explanatory mcmoraadum seekin, to impose provisional 
IDti-dumpin, duty on 3, 4. S Trimethoxy Bensaldehyde 

• Laid It 5.57 P.M. 
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exported from the People's Republic of China at the 
nte of Rupees two hundred and thirty-seven per 
kilogram. 

4. Report of PubUc Accounts Committee 

Sqn. Ldr. Kamal Chaudhry presented the Eighty-third Report 
(Hindi and English versions) of the Public Accounts Committee 
(10th Lok Sabha) on Customs Receipts-Loss of revenue due to non-
availability of a provision in the Act. 

5. Report of the Standlnl Committee on Transport and .Tourism 

Shri Peter G. Marbanianc laid the Twelfth Report (Hindi and 
English versions) of the Department Related Parliamentary Standing 
Committee on Transport and Tourism on Development of Tourism 
and Transport in North East. 

6. Supplementary Demands for Grants (GeneraJ) - 1994-95 

Shri Manmohan Singh presented a statement (Hindi and English 
versions) showing the Supplementary Demands for Grants in respect 
of Budget (General) for 1994-95. 

7. Government BIll-Introduced 

Th~ R~pr~s~ntation 0/ th~ P~op/~ (A.m~ndm~nt) Bill, 1995. "'. 

8. Matten under Rule 371 

(1) Shri K.G. Shivappa raised a matter relardinl need to ensure 
early conversion of Hospet-Hassan-Mangalore narrow puge 
railway line into broad,auge. 

(2) Shri Guman Mal Lodha railed a matter regarding need to 
protect crops from Rojel (Neellai). 

(3) Shri Pramotbca Mukherjee niaed a matter regardin, need to 
tue early steps for modernisation, electrification of Sealdah-
Lalgola railway ICIdion of Eastern Railway. 
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(4) Shri Ram Naik raised a matter regarding need to investigate 
and book the culprits of Mumbai bomb blasts case expediti-
ously. 

(5) Shri Balin Kuli raised a matter regarding need to release 
adequate funds for early construction of road across river 
Joloki Suti. Assam. 

"9. Statutory Resolution - N.atlved 

Time taken :  1 hr. 36 mts. 

Shri litendra Nath Das moved the following Resolution:-

"That this House disapproves of the Customs Tariff (Amendment) 
Ordinance. 1994 (No. 14 of 1994) promulgated by the President 
on December 31. 1994." 

After discussion as indicated in para 10 below. the Resolution was 
negatived. 

°10. Government BUI - Passed 

The Customs Tariff (Amendment) Bill. 1995. 

The motion for consideration of the Bill was moved by 
Shri Manmohan Singh. 

The following members took part in the combined debate on the 
Resolution (vide para 9 above) and the motion for consideration of 
the BiI1:-

(1) Shri Lokanath Choudhury 
(2) Shri Guman Mal Lodha 
(3) Shri Vijay Kumar Yadav 

(Lok Sablul adjourned at 1.08 P.M. and re-assembled at 2.23 P.M.) 

(4) Dr. LUl'Ilinarain Pandey 
(5) Prof. Rasa Singh Rawat 
(6) Shri Chitta Basu 
(7) Shri Anna Joshi 
(8) Sbri Yaima Singh Yumnam 
(9) Shri Girdbari Lal Bhargava 

Shri Manmohan Singh replied to the debaie. 

" Discustcd toaethcr. 
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Shri Jitendra Hath Das spoke (by way of reply to his Statutory 
,Resolution). 

The motion for consideration was adopted and Clause-by-Clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1, the Enancting Formula and the Long Title were also 
adopted. 

The Motion that the Bill, be passed, was moved by Shri Manmo-
han Singh. 

The Motion was adopted and the Bill was passed. 

··11. Statutory Resoltulon - Under Consideration 

Time allotted 3 hrs. 
Time taken :  2 hrs. 19 Mts. 
Balance : 0.41 mts. 

Shri Tarit Baran Topdar moved the following Resolution:-

"That this House disapproves of the Patents (Amendment) Ordi-
nance, 1994 (No. 13 of 1994) promulgated by the President on 
December 31, 1994." 

··12. Government Bm - Under Consideration 

The Patents (Amendment) Bill, 1995 

The motion for consideration of the Bill was moved by Shri M. 
Arunachalam. 

The following members took  part in the combined debate on the 
Resolution (vide para 11 above) and the motion for consideration of 
the Bill:-

(1) Prof. Ram Kapse 
(2) Shri Prithviraj D. Chann 
(3) Shri Guman Mal Lodha 
(4) Shri Rupchand Pal 
(5) Shri Pratap Singh 
(6) Shri Vijay Kumar Yadav 

•• Dilcuaed toacther. 
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(7) Prof. Rasa Singh Rawat 
(8) Dr. Laxminarain Pandey 
(9) Dr. Ramkrishna Kusmaria 
(10) Prof. Ashokrao Anandrao Deshmukh 

Shri M. Arunachalam commenced his reply to the debate and his 
reply was not concluded. 

The discussion was not concluded. 

6.01 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 21st March, 
1995.) 

MGIP(PlU)MRND--891 ~·11195. 

R.C. BHARDWAJ, 
Secretary-General. 



LOE SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Tuesday, March 21, 19951PhalJuna 30, 1916 (Saka) 

No. 341 

11 A.M. 

1. Starred Questions 

Starred Question Nos. 101-104 were orally answered. Replies to 
Starred Question Nos. 105-120 were laid on the Table. 

2. U~tarred Questions 

Replies to Unstarred Question Nos. 1002-1232 were laid on the 
Table. 

3. Papers laid on the Table 

The following paperS were laid on the Table:-

(1) A copy of the Railways Red Tariff (Amendment) Rules, 1994 
(Hindi and English versions) published in Notification No. 
G.S.R. 16 in Gazette of India dated the 14th January, 1995. 
under section 199 of the Railways Act. 1989. 

(2) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Department of Tourism for the year 
1995-96. 

(3) (i) A copy of the Annual Report (Hindi and ED'glish versions) 
of the Food Corporation of India. New Delhi. for the year 
1993-94 alongwith Audited Accounts. under sub-section (2) 
of section 35 of the Food Corporation Act. 1964. 

(ii) A copy of the Review (Hindi and English versions) by tohe 
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I Government of the working of the Food Corporation of 

India. New' Delhi. for the year 1993·94 . 

.(4) Statement (Hindi and English versions) showing feuons for 
delay in laying the papers mentioned at (3) above. 

(5) A copy of the following Notifications (Hindi and English 
versions) under sub-section (5) of section 45 of the Food 

Corporations Act. 1964:-

(i) The Food Corporation of India (Staff) (First Amendment) 
Regulations. 1995 (Hindi and English versions) published 
in Notification No. EP. 2(4)193 in Gazette of India dated 
the 3rd January. 1995. 

(ii) The Food Corporation of India (Contributory Provident 
Fund) (First Amendment) Regulations. 1995 published in 
Notification No. EP.41-2I87 in Gazette of India dated the 
17th January. 1995. 

(6) A copy of the Standards of Weights and Measures (Approval 
of Models) Amendment Rules. 1995 (Hindi and English 
versions) published in Notification No. G.S.R. 71(E) in 
Gazette of India dated the 16th February. 1995. under sub-
section (4) of section 83 of the Standards of Weights and 
Measures Act. 1976. 

(7) A copy each of the following papers (Hindi and English 
versions) under sub-<;ection (1) of section 619A of the 
Companies Act. 1956:-

(i) Review by the Government of the working of the 
Andaman and Nicobar Islands Forest and Plantation 
Development Corporation Limited. Port Blair. for the year 
1993·94. 

(ii) Annual Report of the Andaman and Nicobar Islands 
Forest and Plantation Development Corporation Limited. 
Port Blair. for the year 1993·94 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(8) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 
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(9) An explanatory statement (Hindi and English versions) giving 
reasons for immediate legislation by the Industrial 
Development Bank ot India (Amendment) Ordinance, 1995. 

(10) An explanatory statement (Hindi and English versions) Jiving 
reasons for immediate legislation by the Banking Companies 
(Acquisition and Transfer of Undertakings) Amendment 
Ordinance. 1995. 

(11) (i) A copy of the Annual Report (Hindi and English versions) 
of the Nehru Memorial Museum and Library, New Delhi, 
for the year 1992-93 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Nehru Memorial 
Museum and Library, New l2>elhi, for the year 1992-93. 

(12) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) A copy each of the following Notifications (Hindi and English 
versions) under section 24 of the All India Council for 
Technical Education Act. 1987:-

(i) The All India  Council for Technical Education (R$4ional 
Committees) Regulations. 1994 published in NoMieation 
No. G.S.R. 184 in Gazette of India dated the 16th April, 
1994. 

(ii) The All India Council for Technical Education (norms and 
guidelines for fees and guidelines for admissions in 
professional colleges) Regulations. 1994 published in 
filotification No. G.S.R. 476(e) in Gazette of India dated 
the 26th May. 1994. 

(14) (i) A copy of the Annual Report (Hindi and English versions) 
of the Mahila Samatha Society. Andhra Pradesh. for the 
year 1993-94 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Mabila Samatha 
Society. Andhra Pradesh. for the year 1993-94. 

(15) (i) A copy of the Annual Report (Hindi and English versions) 
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of the Mahila Samakhya. Gujarat. Ahmedabad. for the 
year 1993-94 alonpith Audited ,Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working, of ·the Mahila Samakhya 
Gujarat. Ahmedabad. for the year 1'993-94. 

(16) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (15) above. 

(11) (i) f\ copy of the Annu~l Report (Hindi and English versions) 
J:»f the Lok  Jumbish Parishad. Jaipur. for the year 1993-94 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Lolc Jumbish Parish ad , 
Jaipur. for the year 1993-94. 

(18) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (17) above. 

(19) (i) A copy of the Annual Report (Hindi and English versions) 
bf the Mahila Samakhya Society. Uttar Pradesh. for the 
year 1993-94 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Mahila Samalchya 
Society. Uttar Pradesh. for the year 1993-94. 

(20) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (19) above, 

(21) (i) A copy of the Annual Report (Hindi and English versions) 
of the Mahila Samakhya Society. Karnataka, for the year 
1992-93 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Mahila Samalchya 
Society. Karnataka. for the year 1992-93. 

(22) Statement (Hindi and English versions) showina reasons for 
delay in laying the papers mentioned at (21) above. 

(23) (i) A copy of the Annual Report (Hindi and English versions) 
of the Regional Engineering College. Rourkela. for the 
year 1993-94 alongwith Audited Account!.. 
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(ii) A copy of the Review (Hindi and Enllish version.) by 
the Government of the workine of the Relional 
Enginccrine Colleee, Rourkela, for the year 1993-94. 

(24) Statement (Hindi and English versions) showin, reasons for 
delay in laying the papers mentioned at (23) above. 

(25) (i) A copy of the Annual Report (Hindi and Enllish 
versions) of the Indian Council of Historical Research. 
New Delhi, for the year 1993-94 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Indian Council of 
Historical Research, New Delhi. for the year 1993-94. 

(26) Statement (Hindi and English versions) showinl reasons for 
delay in laying the papers mentioned at (25) above. 

(27) (i) A copy of the Annual Report (Hindi and Enelish 
versions) of the Board of Practical Training (Eastern 
Region). Calcutta. for the year 1993·94 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and Enllish versions) by 
the Government of the working of the Board of Practical 
Training (Eastern Region) Calaitta. for the year 1993-94. 

(28) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned al (27) above. 

(29) A copy of the Annual Accounts (Hindi and English versions) 
of the National Open School. New Delhi. for the years 1990-
91 and 1991-92 together with Audit Report thereon. 

(30) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (29) above. 

(31) A copy of the Annual Accounts (Hindi and English versions) 
of the National Open School. New Delhi. for the year 1992-
93 together with Audit Report thereon. 

(32) Statement (Hindi and English versions) showing reasons for 
delay in layine the papers mentioned at (31) above. 

(33) (i) A copy of the Annual Report (Hindi and En,lish 
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versions) of the Indian Institute of Manaaement. 
BHlalore. for the year 1993-94 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Indian Institute of 

Management. Bangalore. for the year 1993-94. 

(34) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (33) above. 

4. Mesuces rrom RaJya Sabha 

Secretary-General reported the following messages from Rajya 

Sabha:-

(i) That at its sitting held on the 20th March. 1995. Rajye 
Sabha passed with amendments the Industrial 
Development Bank of India (Amendment) Bill. 1994. 
which had been passed by Lok Sabha on the 19th 
December. 1994 and returned the bill with the request that 
the concurrence of Lok Sabha to the amendments be 
communicated to Rajya Sabha. 

(ii) That at its sitting held on the 20th March. 1995. Rajya 
Sabha passed the Banking Companies (Acquisition and 
Transfer of Undertakings) Amendment Bill. 1995. 

5. Bills as Amended by RaJya S.hha-Iald on the Table 

(i) The Industri.al Developmcnt Bunk of India (Amendment) 
Bill. 1994 as returned by Rajya Sabha with amendments. 

(ii) The Banking Companies (Acquisition and Transfer of 
Undertaking.'I) Amendment Bill. 1995. 

6. Report of the Public Accounts Committ~ 

Shri Bhagwan Shankar Rawat presented the Eighty-fourth Report 
(Hindi and English versions) of thc Public Accounts Committee on 
action taken on Fifty-eighth Report of Public Accounts Committee 
(10th Lok Sabha) on Design and Dcvclopmenf of Advanced light 
helicopter. 



7. Report and Mlautes of Standlnl CoauaIttee on Commgnlcatl .. 

KUMARI VIMLA VERMA presented the followinl Reports 
(Hindi and EnsJish versions) of the Standing Committee on 
Communications: 

(1) Eleventh Report on National Film Archive of India relatina to 
the Ministry of Information and Broadcuting and the Minutes 
of the Sittings of the Committee relatinl thereto. 

(2) Twelfth Report on action taken on Fifth Report of the 
Committee (1993-94) on All India Radio and the Minutes of 
the Sittings of the Committee relating thereto. 

(3) Thirteenth Report on the Cinematolraph (Amendment) Bill. 
1992 relating to the Ministry of Information and Broadcasting 
and the Minutes of the Sittings relating thereto. 

(4) Fourteenth Report on National Film Development Corporation 
relating to the Ministry of Information and Broadcasting and 
the Minutes of the Sittings of the Committee relating thereto. 

8. Report and Minutes of the Standing Committee on External Affairs 

SHRI ATAL BIHARI VAJPAYEE presented the Fourth Report 
(Hindi and English versions) of the Standing Committee  on External 
Affairs on Situation Prevailing in Pakistan Occupied Kashmir and 
Northern Areas and Minutes of the sittings of the Committee relating 
thereto. 

lJ. Report of Standin& Committee on Petroleum and Chemkals 

SHRI SRIBALLA V PANIGARAHI presented-the Tenth Report 
(Hindi and English versions) of the Standing Committee on 
Petroleum & Chemicals on Act!oll Taken by Government on the 
recommendations contained in the 2nd Report of the Committee 
(lOth Lok Sabha) on Proposed Natioll31 Drug Policy. 

10. Contempt of the HOUle 

The Speaker informed that as the House was aware. at about 15.45 
hours on 20 March. 1995, the visitors  calling themselves Rajendra 
Sharma. son of Shri Moti Lal Sharma. Afzal Ahmed. son of Shri 
Ishtiyak Ahmed. Shankar Lal Mehrotra, son of late Shri Sunder Lal 
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Mehrotra. Mahendra Mahuria. IOn of Shri Ram Sevam Mahuria. 
Anwar Hussain, son of late Shri Mohd. lIyas. Nirmal Misra, son of 
Shri Ishwar Chand Misra. Pramendra Kumar Dixit, son of Shri Raj 
Narayan Dixit, Hari Mohan, son of Shri L.C. Vishwakarma and 
Rajesh Shukla, son of Shri Madhu Sudan Srivastava. attempted to 
shout slopnl from the Visitors' Gallery. The Security 0ffic:ers took 
them into custody immediately and interrogated them. The visitors 
had made statements but had not expressed regrets for their action. 

The Speaker observed that he had brought it to the notice of the 
House for such action as the House might deem fit. 

There after, the following Resolution was moved by Shri 
Vidyaeharan Shukla ;-

"This House resolves that the persons calling themselves Rajendra 
Sharma. son of Shri Moti Lal Sharma. Afzal Ahmed. son of 
Shri Ishtiynk Ahmed, Shankar Lal Mehrotra. son of late Shri 
Sunder Lal Mehrotra. Mahendra Mahuria. son of Shri Ram 
Sevam Mahuria. Anwar Hussain. son of tate Shri Mohd. 
lIyas. Nirmnl Misra. SOli of Shri Ishwar Chand Misra, 
Pramendra Kumar Dixit. SOil of Shri Raj Narayan Dixit. Hari 
Mohan. son of Shri L.C. Vishwakarma and. Rajesh Shukla. 
son of Shri Madhu Sudall Srivastva. who attempted to shout 
slogans from the Visitors' Gallery at about 15.45 hours on 20 
March. 1995 and whom the Security Officers took into 
custody immediately. had committed a grave offence and are 
guilty of the contempt of the House. 

This House further resolves that they be sentenced to simple 
imprisonment till 6.00 P.M. on 22 March. 1995 and sent to 
Tihar Jail. New Delhi." 

After some discus. .. ion. the above Resolution was adopted as 
amended whieh reads as follows ;-

"This House resolves that the persons calling themselves Rajendra 
Sharma. son of Shri Moti Lal Sharma. Afzal Ahmed, son of 
Shri Ishtiyak Ahmed. Shankar Lal Mehrotra, son of lAIc 
Shri Sunder Lal Mehrotra. Mahendra Mahurin. son of Shri 
Ram Sevam Mahuria. Anwar Hussain. son of Late Shri 
Mohd. lIyns. Nirmal Misra. son of Shri Ishwar Chand Mwa. 
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Pramendra Kumar Dixit, son of Shri Raj Narayan Dixit, 
Hari Mohan. son of Shri L.C. Vishwakarma and Rajesh 
Shukla. son of Shri Madhu Sudan Srivastva, who attempted 
to shout slogans from the Visitors' Gallery at about 15.45 
hours on 20 March, 1995 and whom the Security Officers 
took into custody immediately, had committed a Jl'ave 
offence and are guilty of the contempt of the House. 

This House further resolves that they be sentenced to simple 
imprisonment till 1.30 P.M. on 21 March, 1995." , . 

11. Mallen Under Rule 377 

(1) Shri Mullappalli Ramachandran raised a matter regardin. 
need to stop dumping of environmentally hostile toxic wastes 
particularly plastic and metal wastes in the country. 

(2) Shri C.P. Mudalagiriyappa raised a matter regarding need to 
introduce a shuttle train between Bangalore and Tumkur. 

(3) Dr. Lal Bahadur Rawal raised a matter regarding need to 
ensure early functioning of .I.K. Petro Chemicals Project as 
Salempur in Aligarh district, Uttar Pradesh. 

(4) Dr. Laxminarain Pandey raised a matter regarding need to 
protect the interests of opium growers particularly in Madhya 
Pradesh. 

(5) Shri Jitendra Nath Das raised. a matter regarding need to 
convert SiJiguri - Alipurduar. Jalpaiguri meter gauge railway 
line into broad gauge. 

(Lok SabhQ (ldjoumed al J .22 P. M. alld re-a.,embled al 2.34 
P.M.) 

12. Mollon 

Shri Saifuddin Choudhury moved the following motion :-

"That the debate on the Statutory Resoltion seeking disapproval 
of the Patents (Amendment) Ordinance. 1994 (No. 13 of 
1994) promulgated by the President on December -l1, 1994 
and on the motion for consideration of the Patents 
(Amendment) Bill, 1995 should not be deferred and be 
taken into consideration today. ,. 
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On the motion the House divided: Ayes: 112; Noes: 109. 

Accordingly, the motion was adopted. 

"13. Statutory Resolutlon-N •• llved 

Time taken : S hR. 15 mts. 

Discussion on the following Resolution moved by Shri Tarit Baran 
Topdar on 20 March, 1995 continued :-

"That this House disapproves of the Patents (Amendment) 
Ordinance, 1994, (No. 13 of 1994) promulgated by the 
President on December 31, 1994." 

After discussion as indicated in para 14 below, on the Resolution 
the House divided:-Ayes 132; Noes 146. Accordingly the 
Resolution was negatived. 

·14. Government BlII - Passed 

The Patents (Amendment) Bill. 1995. 

Combined discussion on the motion for consideration of the Bill 
moved by Shri M. Arunachalam on the 20 March. i995 and the 
Resolution (V;d~ Para 13 above) continued. 

Shri M. Arunachalam concluded his reply to· the debate. 

Shri Tarit Baran Topdar spoke (by way of reply to his Statutory 
Resolution). 

The Motion for consideration was adopted and clause-by clause 
consideration of the Bill was taken up. 

Clauses 2 to 8 were adopted. 

Clause I, the Enacting Formula. the Preamble and the Long Title 
were also adopted. 

The motion that the Bill be passed. was moved by Shri M. 
Arunachalam. 

• Discussed togelher. 
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The following members took part in the debate :-

(1) Shri Sycd Shahabuddin 
(2) Shri SobhanadreeswlO'a Rao Vadde 
(3) Shri Basudeb Acharia 
(4) Prof. Malini Bhattacharya 
(5) Smt. Gecta Mukherjee 
(6) Shri Rabi Ray 
(7) Shri Sudarsan Raychaudhuri 
(8) Shri M. Arunachalam 

The motion was adopted and the Bill. was passed. 

5-56 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 22nd March, 
1995). 

R.C. BHARDWAJ. 
Secretary-General. 

MGIP(PW)MRNo-741~21-3-1995. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Wednesday, March 22, 1995fOlitra I, 1917 (Saka) 

No. 34l 

11 A.M. 

1. AmrmatioD by Member 

Smt. Sheila F. Irani made and subscribed the affirmation in English, 
signed the Roll of Memben and took her seat io the House. 

2. Starred Questions 

Starred Questionss Nos. 121-123 were orally answered. Replies to 
Starred Question Nos. 124-140 were laid on the Table. 

3. Unstarred Q_UOD. 

Replies to tWtarred Questions Nos. 1233-1256 and 1258-1385 were 
laid on the Ta.... . 

A Statement by the Minister of State for Rural Development 
correcting tbe reply Jiven on December 21,1994 to Unstarred Question 
No. 2233 regardiog Tour by MiniJter wu also laid on the Table. 

4. Plpen Laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Twenty-Third Annual Report (Hindi and English 
versions) pertaining to the Execution of the Provisions of the 
Monopolies and Restrictive Trade Practices Act, 1969 for the 
period from the lit January to the 31st December, 199~, under 
section 61 of the said Act. 

1 
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(2) A copy of the One Hundred and Forty-Ninth Report (Hindi 
and English versions) of Law Commission on removal of 
certain deficiencies in the Motor Vehicles Act, 1988. 

(3) A copy of the One Hundred and Fiftieth Report (Hindi and. 
English versions) of the Law Commission on "Suggesting some 
amendments to the Code of Civil Procedure." 

(4) A copy of the Annual Report (Hindi and English versions) on 
the working of the Industrial and Commercial Undertakings of 
the Central Government (Public Enterprises Survey) for the 
year 1993-94 (Volumes I to III). 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for the Improvement of Glass 
Industry, Firozabad, for the year 1993-94 alongwith 
Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding review 
by the Government of the working of the Centre for the 
Improvement of Glass Industry, Firozabad, for the year 
1993-94. 

(6) (i) A copy of the Annual Report (Hindi and English versions) 
of the Khadi and Village Industries Commission, Bombay, 
for the year 1993-94, under sub-section (3) of section 24 of 
the Khadi and ViHage Industries Commission Act, 1956. 

(ii) Statement (Hindi and English versions) regarding Review by 
the Government of the working of the Khadi and Village 
Industries Commission, Bombay, for the year 1993-94. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute for Entrepreneurship 
and Small Business Development, New Delhi, for the 
year 1993-94 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government of the working of the National 
Institute for Entrepreneurship IIld Small Busineu 
Development, New Delhi, for the year 1993-94. 

(8) (i) A copy of the Annual Repon (Hladi and English 
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versions) of the Process Cum Product Development 
Centre, Meerut, for the year 1993-94 a10ngwith Audited 
Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government of tbe working of the Process Cum 
Product Development Centre, Meerut, for the year 1993-
94. 

(9) A explanatory statement (Hindi and English versions) giving 
reasons for immediate legislation by the Securities Laws 
(Amendment) Ordinance, 1995. 

(10) A copy each of the following papers (Hindi and Englisb 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(1) Review by the Government of the working of the Misbra 
Dhatu Nigam Limited, Hyderabad, for the year 1993-94. 

(2) Annual Report of the Mishra Dhatu Nigaq1 Limited, 
Hyderabad, for the year 1993-94 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(11) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of the section 3 of the All 
India Services Act, 1951:-

(1) The Indian Police Service (Fixation of Cadre Strength) 
Third Amendment Regulations, 1994 publisbed in 
Notification No. G.S.R. 243 in Gazette of lndia dated 
the 28th May, 1994. 

(2) The Indian Police Service (Pay) Third Amendment Rules, 
1994 published in Notification No. G.S.R. 244 in Gazette 
of India dated the 28th May, 1994. 

(3) The Indian Administrative Service (Fixation of Cadre 
Strength) Fifth Amendment Regulations, 1994 published in 
Notification No. G.S.R. 333 in Gazette of India dated the 
23rd July, 1994. 

(4) The Indian Administrative Service (Pay) Fifth Amendment 
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Rules, 1994 published in Notification No. G.S.R. 334 in 
Gazette of India dated the 23rd July, 1994. 

(5) The Indian Administrative Service (Pay) Sixth Amendment 
Rules, 1994 published in Notification No. G.S.R. 382 in 
Gazette of India dated the 30th July, 1994. 

(6) The Indian Police Service (Pay) Sixth Amendment Rules, 
1994 published in Notification No. G.S.R. ~83 in Gazette of 
India dated the 30th July, 1994. 

(7) The Indian Forest Service (pay) Second Amendment Rules, 
1994 published in Notification No. G.S.R. 384 in Gazette of 
India dated the 30th July, 1994. 

(8) The Indian Police Service (Fixation of Cadre Strength) Sixth 
Amendment Regulations, 1994 published in Notification No. 
G.S.R. 385 in Gazette of India dated the 30th July, 1994. 

(9) The Indian Police Service (Fixation of Cadre Strength) Fifth 
Amendment Regulations, 1994 published in Notification No. 
G.S.R. 532(E) in Gazette of India dated the 24th June, 
1994. 

(10) The Indian Police Service (Pay) Fifth Amendment Rules, 
1994 published in Notification No. G.S.R. 533(E) in Gazette 
of India dated the 24th June, 1994. 

(11) G.S.R. 442 published in Gazette of India dated the 3rd 
Septem ber, 1994 containing corrigendum to the Notification 
No. G.S.R. 94(E) dated the 11th February, 1994. 

(12) G.S.R. 443 published in Gazette of India dated the 3rd 
September, 1994 containiag corrigendum to the Notification 
No. G.S.R. 95(E) dated the 11th February, 1994. 

(13) G.S.R. 573(E) published in Gazette of India dated the 13th 
July, 1994 containing corrigendum to the NotifICation No. 
G.S.R. 755(E) dated the 15th December, 1993. 

(12) (i) A copy of the AnnuaJ Report (Hindi and English 
versions) of the National Institute of Ayurveda, Jaipur, 
for the year 1993·94. 

(ii) A copy of the Annual Accounts (Hindi and English 
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versions) of the National Institute of Ayurveda, Jaipur;' 
for the ye'ar 1993-94 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the National Institute 
of Ayurveda, Jaipur. for the year 1993-94. 

(13) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

S. Messages from RaJya Sabba 

Secretary-General reported the following messages from Rajya 
Sabha:-

(1) That at its sitting held on the 21st March. 1995. Rajya Sabha 
passed the Securities Laws (Amendment) Bill. 1995. 

(2) That at its sitting held on the 21st March. 1995. Rajya Sabha 
, agreed to the amendments made by the Lok Sabha at its sitting 
\..Afeld on the 15th March. 1995. in the Cable Television 
Networks (Regulation) Bill. 1994. 

@(3) That Rajya Sabha had no recommendations to make to Lok 
Sabha in regard to the Customs Tariff (Amendment) Bill. 
1995, passed by Lok Sabha on the 20th March. 1995. 

6. Bill Passed by RaJya Sabha-Laid on the Table 

The Securities Laws (Amendment) Bill, 1995. 

7. Report of the Committee on Private Members' Bills and Resolutions 

Shri S. Mallikarjunaiah presented the Thirty-eighth Report (Hindi 
and English versions) of the Committee on Private Members' Bills 
and Resolutions. 

8. Report of tbe PubUc AccouDts Committee 

Shri Bhagwan Shankar Rawat presented the Eighty-Fifth Report 
(Hindi and English versions) of the Public Accounts Committee (10th 
Lok Sabha) on Induction of an Aircraft. 

@Reported at 6 P.M. 
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9. Report and mlDutes or 5tandiDi Committee on Petroleum ar 
Chemicals 

Shri Sriballav Panigrahi presented the Eleventh Report (Hindi and 
English versions) of the Standing Committee  on Petroleum and 
Chemicals on 'Molasses-Distribution and Pricing' and Minutes of the 
sittings of the Committee relating thereto. 

10. Reports or the 5tandlnl Committee on Human Resource Develop-
ment 

Shri Braja Kishore Tripathy laid on the Table a copy each (Hindi 
and English versions) of the Fifteenth  and Sixteenth Reports of the 
Department-related Parliamentary Standing Committee on Human 
Resource Development on the Constitution (Seventy-ninth Amend-
ment) Bill. 1992 and the Assam University (Amendment) Bill, 1994 
respectively. 

11. Statement by Mlnlster 

The Minister of State in the Ministry of Health and Family Welfare 
made a statement on the situation arising out of the strike by 
Resident Doctors in All India Institute of Medical Sciences. New 
Delhi. 

He also laid on the Table a copy of list (Hindi and English 
versions) of cases of negligence of Dr. Pankaj Upadhyay. received 
from AIIMS. 

12. Matters Under Rule 377 

(1) Shri Shantaram Potdukhe raised a matter regarding need to 
provide more postal facilities at Gadchiroli in Chandrapur district 
headquarter, Maharashtra. 

(2) Kumari Sushila Tiriya raised a malter regarding need to bring 
Mayurbhanj  district in Orissa under Growth Centre Scheme. 

(3) Shri Prabhu Dayal Katheria raised a malter regarding need to 
declare B8teshwar and S8uripur Dear Agra as centres of Tourist 
importance and releue adequate funds for their development. 

(4) Smt. BhavDa Chikhalia raised a matter regardina Deed to seal 
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intcrnationaf border in Punjab and for deployment of Coast Guard on 
the Gujarat coast. 

(5) Shri Mollan Singh raised a matter regarding need to provide 
more facilities 10 tbe pilgrims loing to Kailash and Manaarovar. 

(Lot SIIbhll tuljoumu III 1.IS P.M. ad rt-tWmlbkd 
lit 2.26 P.M.) 

13. Statatory lleIoIatloa-Nepthed 

Time taken: 1 bra. 13 mts. 

Shri Girdhari Lal Bhargava moved the following Resolution :-

"That this House disapproves of the Industrial Development Bank of 
India (Amendment) Ordinance. 1995 (Ordinance No.2 of 
1995) promulgated by the President on the 13th January. 
1995." 

After discussion as indicated in para 14 below. the Resolution was 
ncgativcd. 

°14. Amendments made by RaJ)'a Sabha to Government BIll-
Agreed to. 

The Industrial Development Bank of India (Amendment) Bill. 1994 

The motion thar the following IIm~ndments made by Rajya S4bhll in 
the Bill be taken into consideration, was moved by Shri M. V. 
Chandrashellhar Murthy:-

Enacting Formulll 

1. That at page 1. line 1,-
for "Forty-fifth" lubltillll~ "Forty-sixth" 

CIIIIII~ 1 

2. That at page 1. line 4.-
for "1994" ''''''Ii~ "l99S" 

Cllluu S 

3. (i) That at page 2. line 1S.-
for "1994" ,ulnlitule "1995" 

• DtIcuued ....... 
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(ii) That at Page 3, line 6,-
for "1994" substitute "1995" 

Clause 21 

4. That at page 12,-
for lines 22 and 23, substitut~ 

"21. (1) The Industrial Development Bank of India (Amend-
ment) Ordinance, 1995 is hereby repealed." 

The following members toot part in the combined debate OD 
the Resolution (Vide para 13 above) and the motion for 
consideration of the amendments:-

(1) Shri Guman Mal Lodha 
2j Prof. Susanta Chakraborty 
3 Shri Syed Shahabuddin 
4 Shri Sobhanadreeswara Rao Vadde 
5) Shri Murli Deora 
6) Shri Pramothes Mukherjee 
7) Dr. Laxminarain Pandey 
(8) Shri Chitta Basu 
(9) Kum. Mamata Banerjee 

110! Shri Lokanath Choudhury 11 Shri Yaima Singh Yumnam 
12 Shri Ramashray Prasad Singh 
(13) Shri Mohan Rawale 

Shri M. V. Chandrashekhar Murthy replied to tbe debate. 

Shri Girdhari Lal Dharlava spoke (by way of reply to. his 
Statutory Resolution). 

The motion for consideration wu adopted. 

Amendmenta made by Raj)'a Sabha in the Bill were also 
adopted. 

The motion that the amendmenta made by Rajya Sabba in the 
Bill be agreed to was moved by Shri M. V. Cbandruhekbar 
Murthy. 

The motion wu adopted and tbe amendments were agreed 
to. 

-15. StatutOl'J Resolatloa-UDder Coaslderatloa 

-~ eopdIer. 
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lime allotted: 1 hr. 30 mtl. 
lime taken: 1 hr. 17 mts. 
Balance: 13 Mts. 

Shri Lokanath Choudhury moved the foUowin, Resolution:-

"That this bouse disapproves of the Banking Companies (Acquisi-
tion and Transfer of UndertakiDp) Amendment Ordinance, 
1995 (No. 4 of 1995) promulgated by the President on 
January 21, 1995." 

--16. GOyernmeDt BID-UDder Conalderatlon 

The Banking Companies (Acquisition and Transfer of Undertak-
inp) Amendment Bill, 1995, as pused by Rajya Sabha. 

The motion for consideration of the Bill was moved by Shri M.V. 
Chandrashekhar Murthy. 

The following members took part in the combined debate on the 
Resolution (Vide para 15 above) and the motion for consideration of 
the BiII:-

(1) Prof. Rasa Singh Rawat 
(2) Shri Sriballav Panigrahi 
(3) Shri Venkateswara D. Rao 
(4) Shri Girdhari Lal Bhargava (Speech un{mishet/) 

The discussion was not concluded. 

6.02 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursdizy, the 23rd March, 
1995). 

--DiIcuued toptller. 
MGIP(PLU)MRND-755LS-22.3.85. 

R. C. BHARDWAJ, 
Secretary-General. 



LOt[ SABRA 

BULLETIN-PART I 

(Brief Record of Proceedinp) 

Thrusday, March 23, 19951Chaitra 2, 1917 (Saka) 

No. 343 

11 A.M. 

1. Questions 

Due to interruptions in the House, Starred Questions could Dot be 
called for oral answer. Starred Question Nos. 141-160 put down in 
the Order paper for the day were, therefore, treated u Unstarred and 
their answers together with the answers to the Unstarred Questions 
Nos. 1386-1580 will be printed in the Official Report for' the day. 

(Due to interruptions in the House, Lok Sabha adjourned at 11.15 
A.M. and re-assembled at 12 Noon) 

(Due to continued interruptioDl\in the House, Lok Sabha J1djoumed 
at 12.04 P.M. and re-assembled at 2.02 P.M.) 

1. Papers Laid on the Table 

The following papers were laid 00 the Table:-

(1) A copy of the draft Notification (Hindi and English' Yeraions) 
containing the Ministers' (Allowances, Medical Treatment and 
other Privileges) Amendment Rules. 1995 under lub-scction (2) 
of section 11 of the Salaries and AUowaacea of Mioistera Act, 
1952. 

(2) A copy of the Special Order (Hindi and EnaJish veraions) dated 
the 9th January, 1995 issued by the President authorising 
Governor of Tamil Nadu for additional expenses durina 1993-94 
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under Hospitality and Office expenses, Maintenance and 
Repairs of Furnishings and Contract Allowance of Schedule II 
under sub-section (3) of section 12 of the Governors 
(Emoluments, Allowances and Privileges) Act, 1982. 

(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i) Review by the Government of the Working of the 
National Scheduled Castes and Scheduled Tribes Finance 
and Development Corporation, New Delhi, for the year 
1993-94. 

(ii) Annual Report of the National Scheduled Castes and 
Scheduled Tribes Finance and Development Corporation, 
New Delhi, for the year 1993-94 alongwitb Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(b) (i) Review by the Government of the working of the 
Artificial Limbs Manufacturing Corporation of India, 
Kanpur, for the year 1993-94. 

(ii) Annual Report of the Artificial Limbs Manufacturing 
Corporation of India, Kanpur, for the year 1993-94 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(4) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Rehabilitation 
Training and Research, Cuttr.ck, for the year 1993·94 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English vettions) by 
the Government of the working of the National Institute 
of Rehabilitation Training and Research, Cuttack, for the 
year 1993·94. 

(6) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentionco at (5) above. 
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(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute for the Orthopaedically 
Handicapped. Calcutta. for the year 1993-94 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the National Institute 
for the Orthopaedical1y Handicapped, Calcutta, for the 
year 1993-94. 

(8) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Ali Yavar Jung National Institute for the 
Hearing Handicapped, Bombay, for the year 1993-94 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Ali Yavar Jung 
National Institute for the Hearing Handicapped, 
Bombay, for the year 1993-94. 

(10) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of. the Regional Computer Centre, Calcutta, for 
the year 1~93-94 alongwith Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government of the working of the Regional 
Computer Centre, Calcutta, for the year 1993-94. 

(12) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Regional Computer Centre, Chandigarh, 
for the year 1993-94 alongwitb Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government of the working of the Regional 
Computer Centre, Chandigarh, for the year 1993-94. 
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(14) Statement (Hindi alid En&lfsh versions) showin, reaIOU for 
delay in laying the papers mentioned at (13) above. 

(lS) (i) A copy of the Annual Report (Hindi and English 
versions) of the Oil Industry Development Board for the 
year 1993-94 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Oil Industry 
Development Board for the year 1993-94. 

(16) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1S) above. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the Film and Television Institute of India, 
Pune, for the year 1993-94. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Film and Television Institute of India, 
Pune, for the year 1993-94 together with Audit Report 
thereon. 

(ill) Statement (Hindi and En&iish versions) regarding Review 
by the Government of the working of the Film and 
Television Institute of India, Pune, for the year 1993-94. 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Centre of Films for Children 
and Young People, New Delhi, for the year 1993-94 
alongwith Audited Accounts. 

(ii) Statement (Hindi "nd English versions) regarding Review 
by the Government of the working of the National 
Centre of Films for Children and Young People, New 
Delhi, for the year 1993-94. 

(19) A copy of the Cable Television Networks Rules, 1994 (Hindi 
and English versions) published in Notification No. G.S.R. 
729(E) in Gazette of India dated the 29th September, 1994, 
under sub-section (3) of section 22 of the Cable Television 
Networks (Regulation) Ordinance 1994. 

(Due to continued interruptions in the House, Lok Sabha 
adjourned at 2.04 P.M. and re-assembled at 2.36 P.M.) 
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3. Meuap fNID RaJya Sabba 

Secretary-Goneral reported a message from Rajya Sabha that at its 
sitting held on the 22nd March, 1995, Rajya S)bU passed the Indian 
Penal Code (Amendment) Bill, 1995. V"'" 
4. Bm Passed by RaJy. Sabba-Lald on the Table 

The Indian Penal Code (Amendment) Bill, 1995 

(Due to continued interruptions in the House, Lot Sabha 
adjourned at 2.37 P.M. and re-assembled at 4. P.M.) 

5. SubmlssloDS by Memben rqardfnl situation aris1n1 out of the 
postponement or the election to Bihar Leclslatlve A.Uembly 

The following members made submissions regarding situation 
arising out of the expiraton postponement of the elections to Bihar 
Legislative Assembly:-

(1) Dr. Mumtaz Ansari 
(2) Shri Srikanta Jena 
(3) Maj. Gen. (Retired) Bhuwan Chandra Khanduri 
(4) Shri Somnath Chatterjee 
(5) Shri P.G. Narayanan 
(6) Shri Jaswant Singh 
(7) Shri Syed Shahabuddin 
(8) Shri Lokanath Choudhury 
(9) Shri Chhedi Paswan 
(10) Dr. Kartikeswar Patra 
(11) Shri Sobhanadreswara Rao Vadde 
(12) Shri Inder Jit 
(13) Shri Sharad Yadav 
(14) Shri Vidyacharan Shukla 

6. Report of the Public Accounu Committee 

SHRI SHARAD DIGHE preseted tbe Eighty-Sixth Report (Hindi 
and Enllish versions) on Action Taken on 71st Report of the Public 
Accounts Committee (10th Lot Sabha) on Production of an 
armoured vehicle 'Z', its gun and ammunition. 
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7. Report of the Standlol Commlttee on Petroleum " Cbemlcall 

SHRI SRI BALLA V PANIGRAHI presented tbe Twelftb Report 
(Hindi IUld Englisb versions) of the Standing Committee on 
Petroleum and Cbemicals on Action Taken by Government OD the 
recommendations contained in tbe 4th Report of the Committee 
(10th Lok Sabba) on "Exploration, Production, Distribution and 
Conservation of Oil and Gas," 

°8. Statutory Resolutlon-Nelallved 

Time taken :  1 Hr. 45 Mts. 

Discussion on the following Resolution moved by Shri Lokanath 
Choudhury on 22 March. 1995 continued:-

"That this House disapproves of the Banking Companies 
(Acquisition and Transfer of Undertakings) Amendment 
Ordinance. 1995 (No.4 of 1995) promulgated by the President 
on January 21, 1995." 

After discussion as indicated in para 9 below, the Resolution was 
negatived. 

·9. Government Bill-Passed 

The Banking Companies (Acquisition and Transfer of 
Undertakings) Amendment Bill, 1995, as passed by Rajya Sabha. 

Combined discussion Qn the motion for consideration of the Bill 
moved by Shri M.V. Chandrashekhar Murthy on the 22nd March, 
1995 and the Resolution (Vide Para 8 above) continued. 

The following members took part in the debate:-

(1) Shri Girdhari Lal Bhargava 

(2) Prof. Susanta Chakraborty 

Shri M. V. Chandrashekhar Murthy replied to the debate. 

Shri Lokanath Choudhury spoke (by way of reply to his Statutory 
Resolution) . 

• 'Discussed together, 

( 
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The Motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 to 4 were adopted. 

Clause 1, the Enacting Formula, and the Long Title were also 
adopted. 

The motion that the Bill be passed, was moved by Shri M.V. 
Chandrashekhar Murthy. 

The motion was adopted and the 8 ill , was passed. 
6.01 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the 24th March, 1995). 

MGIP(PLU)MRND-783LS-23-3-95. 

R. C. WiARDWAJ, 
Secretary-Genera!. 



11 A.M. 

LOK SABRA 

HULLETIN-PART I 

(Brief Record of Proceedings) 

Friday, March 24, 1995lChaitra 3, 1917 (Saka) 

No. 344 

1. Starred Questions 

Starred Question Nos. 161-164 were orally answered. Replies to 
Starred Question Nos. 165-180 were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 1581-1811 were laid on the 
Table. 

3. Papers laid on the Table 

The following pape~s were laid on the Table:-

(1) A copy of the Detailed Demands for Grants (Vol. I) (Hindi 
and English versions) of the Ministry of Home Affairs for the 
year 1995-96. 

(2) A copy of the Detailed Demands for Grants (Vol. II) (Hindi 
and English versions) of the Ministry of Home Affairs (Union 
Territories without Legislature) for the year 1995-96. 

(3) A copy of the International Airports Authority of India 
(Conditions of Service of Chairman and other Whole-time 
Members) Amendment Rules. 1993 (Hindi and English 
versions) published in Notification No. S.O. 545(E) in Gazette 
of India dated the 24th July. 1993 together with an Explanatory 
Note thereon. under sub-section (3) of section 36 of the 
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International Airports Authority Act, 1971. 

(4) A copy of the Annual Report (Hindi and English versions) of 
the Carpet Export Promotion Council, Noida, for the year 
1993-94 alongwith Audited Accounts. 

(5) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Carpet Export Promotion 
Council, Noida, for the year 1993-94. 

(6) A copy of the Annual Accounts (Hindi and English 
versions) of the Employees' Stite Insurance Corporation, New 
Delhi, for the year 1993-94 together with Audit Report thereon 
under section 36 of the Employees' State Insurance Act, 1948. 

(7) A copy of the Annual Report (Hindi and English versions) of 
the Employees' State Insurance Corporation, New Delhi for 
the year 1993-94, under section 34 of the Employees' State 
Insurance Act, 1948. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Board for Workers Education, 
Nagpur, for the year 1993-94 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Central Board for 
Workers Education, Nagpur for the year 1993-94. 

(9) A copy of the Annual Report (Hindi and English versions) of 
the Employees' Provident Fund Organisation, New Delhi for 
the year 1993-94. 

(10) A copy eaGh of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(a) (i)  Review by the Government of the working of the 
Projects and Equipment Corporation of India LUnited, 
New Delhi, for the year 1993-94. 

(ii) Annual Report of the Pr:>jects and Equipment 
Corporation of India Limited, New Delhi; for the year 
1993-94 alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 
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(3) Maj. Oen. (.Retired) Bhuwan Chandra Khanduri 
(4) Sbri Oovinda Chandra Munda 
(5) Shri Syed Shahabuddin 
(6) Shri Sobhanadreeswara Rao Vadde 
(7) Shri Asht Bhuja Prasad Shukla 
(8) Shri Manikrao Hodalya Gavit 

The discussion was not concluded. 

17. Report or Businea Advisory Committee 

Shri Prithviraj D. Chavan presented the Forty-eighth Report of the 
Business Advisory Committee. 

6.02 P.M. 

(Lok Sabha adjourned till II A.M. on Monday, the 27th March, 
1995.) 

MGIP(PLUlMRNo--ao71...S-24-3-1118S. 

R.C. BHARDWAJ, 
Secretary-General. 



LOt( SAIRA 

BULLETIN-PART I 

(Brief Rccord of Proceedinp) 

Monday, March 27, 1995IChaitra 6, 1917 (Saka) 

No. 345 

11.01 A.M. 

1. Starred o-uoaa 
StarTed Question NOI. 181-185 wcrc orally answered. Rcplics to 
Starred Question Nos. 1~200 were laid on the Table. 

2. Uast.rred QaeItJoDI 

Replies to Unstarred Question Nos. 1812-1839, 1841-2028 and 
2O~2041 were laid on the Table. 

3. Papen Laid on the Table 

The followina papers were laid on the Table:-

(1) (i) A copy of thc Annual Rcport (Hindi and English 
versions) of the National Institute of Urban Affairs, New 
Delhi, for the year 1993·94 alongwith Audited Accounts. 

(ii) Statement (Hindi and Enalish versions) re.uding Review 
by the Government of thc working of the National 
Institute of Urban Affairs, New Delhi, for thc ycar 1993· 
94. 

(2) (i) A copy of the Annual Report (Hindi and Enllish 
versions) of the Central Government Employees Welfare 
Houlina Orpniaation, New Delhi, for the year 1993·94 
alonpith Audited Accounts. 

(Ii) A copy of the Rcview (Hindi and Enllish vcnion.) by 
the Government of the work in. o( tbe Central Govcrn-
ment Employcci Welfare Houlin. Oraanilation. Ncw 
Delbi, for the year 1993-94. 

1 
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(3) Statement (Hindi and Bnalilh versions) ahowinl reuons for 
delay ia layin, the papers mentioned at (2) above. 

(4) A copy each of the follo_inl Notifications (Hindi and Enalish 
versions) under sub-Kelion (4) of section 124 of the Major Pon 
Trusts Act, 1%3:-

(i) G.S.R. 6SO(E) published in Gazette of India dated the 
2Jrd August, 1994 approving the Visakhapatnam Port 
Employees OassiflCation Control and Appeal Amend· 
ment Re,ulations, 1994. 

(u) G.S.R. 834(E) published in Gazette of India dated the 
2nd December, 1994 approvins the Tuticorin Pan Trust 
Employees (R"ruitment, Seniority and Promotion) 
Amendment Replalions. 1994. 

(5) (i) A copy of the Annual Administration Repon (Hindi and 
Enalish versions) of the Calcutta Dock Labour Board. 
Calcutta. for the year 1993·94 alonawith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and Enalish versions) by 
the Government of the workir.g of the Calcuna Dock 
Labour Board. Calcutta. for the year 1993·94. 

(6) Statement (Hindi and Enllish versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A copy of ihe Annual Report (Hindi and English 
versions) of the Cachin Dock Labour Board. Kochi. for 
the year 1993·94 alonpith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the workins of the Cochin Dock 
Labour Board. Kochi. for the year 1993-94. 

(8) Statement (Hindi and EnSlish versions) showing reasons for 
delay in layins the papers mentioned at (7) above. 

4 ........... tlo. of Petition 

SHRI RAM NAIK preaented • petition sianed by Shri Thomas 
Kocherry. National Convenor, National Fish~rics Action Committee 
Apilllt Joiat Ventures, Koehi. for reconsideration I reviewins of the 
deep lea fishi... policy of the Government of India to protect and 
promote tbe interab of traditional small fishermen. 
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S. Motte. ....... Iq Forty.JUpth Report or tbe ...... A.....-, 
Commltt. 

SHRI MUKUL WASNIK moved the followin, motion:-

Mthat this House do a,ree with the Forty-eiabth Report of the 
Business Advisory Committee presented to tbe House on tbe 
24th March, 1995". 

Tht molion WGS Moped. 

6. Matten UDder Rule 377 

(1) Sbri Manku Ram Sodi railed a matter reprdin, need to iIIue 
instructions to Government of Madhya Pradesh for proper 
utilisation of Special Grant Jiven by Centre under tribal lub 
plan. 

(2) Kum. Frida Topno raised a matter re,ardin, need to provide 
more facilities at Rourkela Airport in Orilla. 

(3) Smt. Krishnendra Kaur (Deeps) raised a matter fC,ardina need 
for construction of an overbrid.e on A,ra-Jaipur hipway at 
Sewar (Rajastban). 

(4) Shri Upendra Nalla Verma raised a matter re,ardin, need to 
take steps for ov.raU development of Chatra district in Bihar. 

7. The Budpt Gea-:aJ 
nme allotted: 10 hrs. 
TIme taken: S hrs 3 mts. 
Balance: 4 hrs. 29 mtl. 

The foUowin, items were taken up topther:-

(1) General Discussion on the Budaet (General) for 1995-96. 

(2) Demands for Grants on Account NOI. 1 to 26, 28, 29, 31 to 58, 
60 to 91, 93 and 95 to 99 in rcspec::t of the Bud,et (Gene .... ) for 
1995-96. 

(3) Discussion and Votin, OD the Supplemeatary Demands for 
Grants NOI. 1 to 7, 9, 11 to IS, 17 to 25, 27, 29, 32 to ~, 36, 
38 to 47, SO to 56, 58, 60, 63 to 65,67 to 69, 71. 72. 75 to 80. 
Sl, 83, 88 to 90,  92, and 94 to 98 in respect of the BudJCI 
(General) for 1994-95. 

The foIJowin. members took part in the combined debate:-

(1) Sbri Juwant Sin'" 

(Lolc 5Gb'"' "djo,.".,d (II 1.26 P.M. ad r'e-tWmabl,d III 2.JJ P.M.). 



(2) Dr. Debt Proud Pal 
(3) Smt. Suteela Oopalan 
(4) Smt. Sumitra Mabajan 
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(5) Sbri Ventatelwara D. Reo 
(6) Sbri S.B. Sidnal 
(7) Sbri P.O. Narayanan 
(8) Sbri Pramothel Mukherjee 
(9) Sbri K.M. Mathew 
(10) Sbri Radial Kalidas Verma 
(11) Sbri Yaima Sinall Yumnan 
(12) Sbri C.K. KUPPUIWlIDY 

" 

(13) Sbri Karia Munda (SIMICh UIIfuaished) 

The diJcuuion wu not concluded. 

7.01 P.M. 

(Lok SGbhD Gdjoumed lUI 11 A.M. 011 Tuutlay. the 28th March, 
1995). 

~.3.15. 

R.C. BHARDWAJ, 
SICntary-Gelleral. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedinp) 

Tuesday, March 28, 1995lChaitra 7. 1917 (Saka) 

No. J46 

11 A.M. 

1. Questions 

Due to interruptions in the House, Starred Queltioas could DOt be 
called for oral answer. Starred Question Nos. 201-220 put do .. ia 
the Order Paper for the day were, therefore, treated II uaatarrcJ aad 
their answers together with the answers to the Uostured Ouestion 
Not. 2042-2273 will be printed in the Offi~.al Repcut for tbe day. 

(Dw '0 in,e"up,ions ill 'he House, Lok SiJbIt4 tuljourud III 11.06 
A.M. and rt-assembltd at 12.01. P.M.) 

(Dw '0 continued inte"upl;ons in the Hou#. Lok 5Gblul IIdjounted 
a' 12.02 P.M. and rt-QSsembled al 2.01. P.M.) 

(Dw to conlin.ud ;n't"up,;ons in tlte 1I0ust, Lok Sablul fUljoumed 
at 2.05 P.M. and rt-asstmbled at -I P.M.) 

2. Papers to be Laid on the Table 

The following papers were laid on the Table:-

1. A copy of the Detailed Demands for Grants (Hindi and EnJlish 
versions) of the Ministry of Welfare for the year 1995-96. 

2. A eopy of the Detailed Demands for Grants (Hindi and Enpsh 
versions) of tbe Ministry of Power for the year 1995-96. 

3. A copy of tbe Detailed Demands for Grants (Hiadi and Eqliab 
versions) of the Ministry of Food for the year 1995-96. 

1 
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4. A copy of the Detailed Demands for Orants (Hindi and English 
versions) of the Ministry of Labour for the year 1995-96. 

S. A copy of the Detailed Demands for Gnnts (Hindi and English 
versions) of the Ministry of Environment and Forests for the year 
1995-96. 

6. A copy of the Detailed Demands for Gnnts (Hindi and English 
versions) of the Ministry of Finance for the year 1995-96, together 
with a corrigendum thereto. 

(7) A copy each of the following papcrs (Hindi and Englisb 
versions) under section 619A of the Companies Act, 1956:-

(a)(i) Review by the Government of the working of the 
Madhya Pradesh State Agro Industries Development 
Corporation Limited, Bhopal, for the year 1989-90. 

(ii) Annual Report of the Madhya Pradesh State Aaro 
Industries Development Corporation Limited, Bhopal, 
for the year 1989-90 alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(b) (i)  Review by the Government of the working of the Uttar 
Pradesh State Agro Industrial Corporation Limited, 
Lucknow, for the year 1989-90. 

(ii) Annual Report of the Uttar Pradesh State Agro Indust-
rial Corporation Limited, Lucknow, for the year 1989-90 
alongwith Audited Accounts and comments of the Com-
ptroller and Auditor General thereon. 

(8) Two statements (Hindi and English versions) showing reuons 
for not laying -the papres mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Agricultural Cooperative Mar-
keting Federation of India Limited. New Delhi, for the 
year 1993-94 alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versioDJ) by 
the Government of the working of the National Agricul-
tural Cooperative Marketing Federption of India Limited, 
New Delhi, for the year 1993-94. 
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(10) Statement (Hindi and English versions) showing rcuons for 
delay in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and EnaJish 
versions) of the National Council for Cooperative Train-
ing, New Delhi, for the year 1993-94. 

(ii) A copy of the Annual AccountJ (Hindi and English 
versions) of the National Council for Cooperative Train-
ing, New Delhi, for the year 1993-94, together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the National Council 
for Cooperative Training. New Delhi. for tbe year 1993-
94. 

(12) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and Englisb 
versions) of the National Oilseeds and Vegetable Oils 
Development Board, Gurgaon. for the year 1993-94 
alonpith Audited Accounts, under sub-section (4) of 
section 16 and sub-section (4) of section 14 of the 
National Oilseeds and Vegetable Oils Development 
Board Act. 1983. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the National Oibecds. 
and Vegetable Oils Development Board. GUl'Jaon. for' 
the year 1993-94. 

(14) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Veterinary Council of India. New Delhi. 
for the year 1993-94 alongwith Audited AccountJ, under 
sub-section (4) of section 62 of the Indian Veterinary 
Council Act, 1984. 
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\ 
(ii) A copy of the Review· '(Hilldi ad Eqli.b venioal) by 
the OovemmeDt of the workill, of the Veterinary 
Coundl of lDelia, New Delhi, for tbc year 1993-94. 

(16) Statement (HiDdi ad Ea,u.b veniou) 1bowiD, reIIOIIJ -for 
delay ill ")'iD, the papcn mentioned at (15) above. 

(17) (1) A copy of the Annual Report (Hindi and Enpish 
versioDl) of the National Cooperative Development 
CorporatiOD, New Delhi, for the ycar 1993-94 alonpitb 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the workiDJ of the National Coopera-
tive Development Corporation, New Delhi, for the year 
1993-94. 

(18) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (17) above. 

(i9) (i) A copy of the Annual Report (Hindi and English 
versions) of the J & K State Sheep and Sheep Products 
Development Boud, Srinagar, for the years 1987·88 to 
1993-94 alonpith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the J &: K State Sheep 
and Sheep Products Development Boud, Srina,ar, for 
tbe ycars 1987-88 to 1993-94. 

(20) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (19) above. 

(11) A copy each of the foUowing papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government of the workin. of the Goa 
Meat Complex Limited, Panjim, for the ycar 1993·94. 

(ii) Annual Report of the Goa Meat Complex Limited, 
Panjim. for the year 1993-94 alonpith Audited Accounts 
and comments of the Comptroller and Auditor General 
thereOD. 
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• (22) StatomeDt(IfiDdi ad ED,lisb versions) Ibowin, reaIODi for 
delay in layiq the papen mOlltioaed It (21) above. 

(23) (i) A copy of· the ADDuaI Report (Hindi and ED ..... 
veniou) of the Vilvelvaraya RePouI Collep of 
Eapaeeriq. Napr. for the year 199~94 IIoapitb 
Audited Accounts. 

(ii) A copy of the Review (Hiadi and EaJliah venioDl) by 
thc GOVCI'IUDCDt of the wortiD, of thc VIlYelYUlya 
Rcponal CoUeF of EnJiaeeriDa. Nqpur. for the year 
1~94. 

(24) Statement (Hindi and EqIiIb veniODl) IbowiDI rcaIODi for 
delay in layin, thc papers mentioned at (23) abovc. 

(25) (i) A copy of the Annual Report (Hindi and EnaJiah 
venions) of the ReJional EnpneeriD, Collep. 
Kurubbctra, for tbe year 199~94 alonpitb Audited 
Accounts. 

(ii) A copy of the Review (Hindi and EnaJish versions) by 
the Government of the workinl of the ReJional 
EnJiaeeriD, CoUeae,Kurubbetra, for the year 1~94. 

(26) Statement (Hindi ud English versions) showin, reuons for 
delay in layin, the papers mentioned at (25) above. 

(27) (i) A copy of tbe Annual Report (Hindi ud EnaJisb 
versions) of the Indian (:Qundl of Philosophical 
Research, New Delhi, for the year 199~94. 

(ii) A copy of the Review (Hindi and EnaJisb versions) by 
the Government of tbe workina of tbe Indian Council of 
Philosophical Research, New Delhi, for the year 199~94. 

(28) (i) A copy of the Annual Report (Hindi and Enalilh 
versions) of the Relional Enaineerin, Colleae, Calicut, 
for the year 1993-94 alonpith Audited Accounts. 

(ii) A copy of the Review (Hindi. and En,lisb versiol1J) by 
the Government of the I wOrkin, of tbe Relional 
EnJint:erin, CoDe,e, Calicut, for the year 1993-94. 

(29) Statement (Hindi and EnaJisb versiODl) sbowin, rcaIOl1J for 
delay in layin, tbe papers mentioned at (28) above. 
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(30) A copy of the Detailed Demaadl for Orants (Hindi aad 
EnaJisb YeI'IIiDa) of tho MiaiItry of Human Resource 
Develo .... for the year 1995-96. 

(Due to COIIIiIIwd Intnruptlo", III die Houe, Lolc WIttI tuljcn,lrMd 
for tIw 1M,). 

4.03 P.M. 

(Lolc SGb,", tUljolU1led tiO 11 A.M. 011 W,tbwdtly, 1M 29th MlITch, 
1995). 

R.C. BHARDW Al. 
S'crttllry-G,,.,ral. 

MGlP(pw)MRNo ... -e71 L.S-a3.1 IH. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proc:ndinp) 

Wednesday, March 29, 19951Qaitra 8, 1917 (Sata) 

No. 347 

11 A.M. 

1. QuestloDi 

Due to interruptions in the HOUle, Starred QUCItioDl.. could DOt be 
called for oral answer. StlU1'ed Questiool NOI. 221-240 put down in 
the Order Paper for the day were, therefore, treated u UDItaa'ed 
alonpith Short Notice Question No. 1 addreIIed to the Prime 
Minister and their answers toaethCJ witb the lDI'Wers to the, Uastar-
red Question Nos. 2274-2454 wiD be printed in the Official Report 
for the day. 

(DIU to intem.lplions in 1M HOUle, Lok Sllblul tldjolll'Md (1/ 11.04 
A.M. GIld u-4SSembkd (1/ 12 Noon). 

(DIU to continued intemq'liDn.r ill 1M HOllie. Lolc StIbM ~d 
IJI 12.01 P.M. lind re·twembkd tU 2 P.M.) 

(DIU to continued interrupMIU lit 1M HOII*. lAic StIbM tldjotlrrMd 
Q/ 2.05 P.M. lind re-twembW (1/ 4 P.M.) 

2. Papen LaId on the T ... 

The following papcn were laid oa the Table:-

(1) A copy of the Detailed Demanda fQr Granta (Hindi and 
English versions) of the MiDiItJ:y of Urbaa Affain and Employ· 
ment for the year 1995-96. 

1 
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(2) A copy of the Detailed Demands for Grants (Hindi and 
Enalish versions) of the Ministry of External Affairs for the 
yeu 1995-96. 

(3) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Qvil Supplies, Consumer 
Affairs and Public Distribution for the yeu 1995-96. 

(4).A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Hindustan Vegetable Oils Cor-
poration Limited and the Ministry of Civil Supplies, Consumer 
Affairs and Public Distribution for the yeu 1994-95. 

(5) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Textiles for the year 1995-
96. 

(6) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Mines for the yeu 1995-96. 

(7) A copy of the Detailed Demands for Grants (Hindi and 
English versions) for expenditure of the Central Government 
on the Ministry of Communications (including Department of 
Telecommunications) for the yeu 1995-96. 

(8) A copy of the Notification No. G.S.R. 871(E) (Hindi versions 
only) published in Gazette of India dated the 20th December, 
1994 containing corrigendum to Hindi version of the Notifica-
tion No. G.S.R. 543(E)· dated the 27th June, 1994. 

(9) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Deputment of Electronics for the yeu 1995-
96. 

(10) A copy of the Company Secretaries (Amendment) Regula-
tions, 1995 (Hindi and English versions) Published in Notifica-
tion No. 710/1(M)/17 in Gazette of India dated the 21st 
February, 1995, under sub-section (4) of section 39 of the 
Company Secretaries Act, 1980. 

(11) A copy of the Annual Report (Hindi and English versions) on 
the working and Administration of the Companies Act, 1956 
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for tbe year ended the 31st March, 1994, under IeCtion 
638 of the said Act. 

(12) A copy of tbe Notification No. G.S.R. 69(E) (Hindi and 
EnaJisb versions) published in Gazette of India dated the 
15th February 1995 authoriliDa 10 officcn of the Sec-
uritica and Exchange Board of India for PurpDICI of lak-
ina penal action under various sections of the Companies 
Act, 1956, issued under lub-sectioa (1) of ICCtion 621 of 
the said Act. 

(13) A copy of the Notifacation No. S.O. 98(E) (Hindi and 
Enpsh versions) publisbed in Gazette of India dated the 
15tb February 1995 makina certain amendments in the 
Notification No. S.O. 1329 dated the 8tb May, 1978 
issued under sub-section (2) of section 4-A of the Com-
panies Act, 1956. 

(14) A copy of the Companies (Amendment) Regulations, 1995 
(Hindi and English versions) published in Notification No. 
G.S.R. 7l(E) in Gazette of India dated tbe 17th Febru-
ary, 1995, issued under sub-section (2) of section 609 of 
the Companies AC£, 1956. 

(IS) A copy of tbe Disposal of Recorda (in the Offices of the 
Registrar of Companies) Amendment Rules, 1995 (Hindi 
and English versions) published in Notification No. G.S.R. 
72(E) in Gazette of India dated tbe 17tb February, 1995, 
issued under section 3 of the Destruction of Records Act, 
1917. 

(16) A copy of tbe Notification No. G.S.R. 101(E) (Hindi and 
English versions) published in Gazette of India dated the 
lst March, 1995 makin, certain amendments in the 
Scbedule XIV of the Companies Act, 1956, under lub-
section (3) of section M1 of the said Act. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Law Institute, New Delhi, for 
the year 1993-94 a10npitb Audited Accounts. 

(ii) Statement (Hindi and Enplb versions) regarding 
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Review by the Government of tbe .orkin, of the Indian 
Law Institute. New I)clhi. for the year 1993-94. 

(18) Statement (Hindi and English versions) sbowin, reasons for 
delay in layin, the papcn mentioned at (17) above. 

(19) A copy of the Notification No. S.O. 93S(E) (Hindi' and 
English versions) published in Gazette of India dated the 26th 
December. 1994 notifyin, the Amravathi Sri Venkatcsa Paper 
Milia Umitcd. Midapadi. Tamil Nadu. u a mill producing 
newsprint issued under section 3 of the Essential Commodities 
Act. 19S5. 

(20) (i) A copy of the, Annual Report (Hindi and English 
versions) of the National Council for Cement and Build-
ing Materials. New Delhi. for the year 1993-94 alonpith 
Audited Acc:ounlS. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government of the working of the National 
Council for Cement and Buildin, Materials. New Delhi. 
for the year 1993-94. 

(21) Statement (Hindi and English versions) showin, reasons for 
delay in layin, the papers mentioned at (20) above. 

(22) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Coir Board. Kochi. for the year 1993-94 
toaether with Audit Report thereon. under sub-section 
(4) of section 17 of the Coir Industry Act. 19S3. 

(ii) Statement (Hindi and English versions) reaarding Review 
by the Government of the Audited Accounts of the Coir 
Board. Kochi. for the year 1993-94. 

(~) Statement (Hindi and English versions) showin, reasons for 
delay in layin, the papers mentioned at (22) above. 

(24) (i) A copy of the Annual Report (Hindi and English 
versions) of the Process and Product Development 
Centre. Kannauj. for the year 1993-94 alonpith Audited 
Ac:c:ounlS. 

(ii) Statement (Hindi and English versions) reaardin, Review 
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by the Government of the workin, of the Process and 
Product Development Centre. Kannauj. for the year 
1993-94. 

(25) A copy each of the following papers (Hindi and Englisb 
versions) under sub-section (1) of section 619A of tbe Com-
panies Act. 1956:-

(i) Statement regardin, Review by the Government of the 
workina of the Omnibus Industrial Development Corpo-
ration of Daman and Diu and Dadra and Nagar Haveli 
Limited. Moti Daman. for the year 1993-94. 

(ii) Annual Report of the Omnibus Industrial Development 
Corporation of Daman and Diu and Dadra and Nagar 
Haveli Limited. MOli Daman. for the year 1993-94 
alongwith Audited Accounts and comments of the Com-
ptroller and Auditor General thereon. 

(26) StatemeDt (Hindi and EnaJish versiODs) sbowin, reasoDa for 
delay iD laying the papers mentioned at (25) above. 

(27) A copy of the Detailed Demands for Grants (Hi .... and 
English versions) of the Ministry of Defence for the year 
1995-96. 

(28) A copy of the Defence Services Estimates for the year 1995-96 
(Hindi and English versions). 

(29) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Personnel. Public Grivan-
ces and Pensions for the year 1995-96. 

(30) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 3 of the Agricultural 
Produce (Grading and Marking) Act, 1937:-

(i) The Soyabeans Gradin& and Marking Rules. 1993 pub-
lished in Notification No. G.S.R. 162 in Gazette of India 
dated the 2nd April. 1994. 

(ii) The Walnuts Grading and Marking (Amendment) Rules, 
1993 published in Notification No. G.S.R. 163 in Ga:t:elte 
of India dated the 2nd April. 1994. 
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(31) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Rural Development for 
the year 1995-96. 

(32) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Science and Technology 
for the year 1995-96. 

(33) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Department of Atomic EncrlY for the 
year 1995-96. 

(34) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Statement regarding Review by the Government of the 
working of the Nuclear Power Corporation of India 
Limited, New Delhi for the year 1993-94. 

(ii) Annual Report of the Nuclear Power Corporation of 
India Limited. New Delhi, for the year 1993-94 alongwith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(35) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (34) above. 

(36) (i) A copy of the Annual Report (Hindi and English 
versions) of the Tata Institute of Fundamental Research, 
Bombay. for the year 1993-94 a10ngwith Audited Ac-
counts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government of the working of the Tata Institute 
of Fundamental Research. Bombay, for thc year 1993-94. 

(37) StatemcRt (Hindi and English versions) showing reasons for 
dclay in laying the papers mentioncd at (36) abovc. 

(38) A copy of the Detailcd Demands for Grants (Hindi and 
English versions) of the Department of Space for the year 
1995-96. 

(39) A copy of the Notification No. S.O. 8O(E) (Hindi and English 
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versions) published in Gazette of India dated the 4th Febru-
ary. 1995 appointin, Fourth day of February, 1995. u the 
date OD which the TranaplantatioD of Human Organs Act, 
1994 shall come into force in the States of Goa. Himachal 
Pradesb and Mabarasbtra and in aU the Union territories, 
illuod UDder aub-loctioD (3) of section 1 of the said Act. 

(40) A copy of tbe NOtificatiOD No. S.O. No. Sl(E) (Hindi and 
English versions) published in Gazette of India dated the 4th 
February, 1995 appointing the Dircctor General of Health 
Services as the Appropriate Authority for all the Union 
Territories to carry out the purposes of the Transplantation of 
Human Organs Act, 1994, issued under sub-section (1) of 
scction 13 of the said Act. 

(41) A copy of the Notification No. S.O. No. 82(E) (Hindi and 
English versions) published in Gazette of India dated the 4th 
February, 1995 constituting tbe Autborisation Committees 
consisting of three members each for the purposes of the 
Transplantation of Human Organs Act, 1994 issued under 
clause (a) of sub-section (4) of section 9 of the said Act. 

(42) A copy of the Transplantation of Human Organs Rules, 1995 
(Hindi and English versions) published in Notification No. 
G.S.R. 51(E) in Gazette of India dated the 4th February, 
1995 under sub-section (3) of section 24 of the Transplantation 
of Human Organs Act, 1994. 

(43) A copy of the Dental Council of India (nonns and guidelines 
for fees and guidelines for admissions in Dental Colleges) 
Regulations, 1994 (Hindi and English versions) published in 
Notification No. DB-22-94'4194 in Gazette of India dated the 
9th January, 1995, under sub-section (4) of section 20 of the 
Dentists Act, 1948. 

(44) A copy of the Medical Council of India (norms and-guidelines 
for fees and guidelines for admissions in Dental Medical 
Colleges) Regulations, 1994 (Hindi and English versions) 
published in Notification No. MCI-34(41)194-Med.(N) in 
Gazette of India dated the 21st December, 1994, issued under 
section (33) of the Indian Medical Council Act. 1956. 
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(45) (i) A copy of the Annual Report (Hindi and En&lisb 
versions) of tbe Central Council of Indian Medicine, 
New Delhi, for tbe year 1993-94 alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and En&lisb versions) by 
the Government of the workin,.f tile Central Council 
of Indian Medicine, New Delhi, for the ycu 1993-94. 

(46) Statement (Hindi and Englisb versions) abowin, reasons for 
delay in laying the papers mentioned at (45) above. 

(47) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mahatma Gandhi Institute of Medical 
Sciences, Sevagram, for the year 1993-94 alongwitb 
Audited Accounts. 

(ii) A copy of the Review (Hindi and Englisb versions) by 
the Government of the workin& of tbe Mabatma Gandhi 
Institute of Medical Sciences, Sevagram, for the year 
1993-94. 

(48) Statement (Hindi and English versions) abowin, reasons for 
delay in laying the papers mentioned at (47) above. 

(49) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Council for Researcb in Unaoi 
Medicine, New Delhi, for the year 1993·94 alongwitb 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of .he working of the Central Council 
for Research in Unani Medicine, New Delhi for tbe year 
1993-94. 

(SO) Statement (Hindi and English versions) showin, reasons for 
delay in laying the papers mentioned at (49) above. 

(51) (i) A copy of the Annual Report (Hindi and English 
versions) of the Kidwai Memorial Institute of Onca-
lop, Bangalore, for the year 1993·94. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Kidwai Memoriallostitute of OncololY, 
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BlDpIore, for tbe year 1993-94 together with Audit 
Report thcreon. 

(iii) A copy of the Review (Hindi and Eaglish versioaJ) by 
the Govcrnment of the workia, of the Kidwai Mcmorial 
Institute of OncoloIY, Baaplore, for thc year 1993-94. 

(52) Statement (Hindi aad EDJlisb vclliODJ) showiD, rcuoDi for 
delay in layin, the papers mcntioDCd at (51) abovc. 

·53. (i) A copy of the Proclamation (Hindi and EnaIisb versions) 
dated the 28th March, 1995 issued by the Presidcnt under 
article 356 of tbe Constitution in relation to tbe State of 
Bihar published in Notification No. G.S.R.293(E) in 
Gazette of India dated thc 28th March, 1995, under article 
356(3) of the CoDltitution. 

(ii) A copy of the Order (Hindi and English versioDl) dated 
the 28th March, 1995 made by the President in punuance 
of sub-clause (i) of clause (c) of tbe Proclamation published 
in Notification No.G.S.R.294(E) in Gazette of India dated 
tbe 28th March, 1995. 

·54. A copy of tbe Report dated the 24tb March, 1995 of the 
Governor of Bihar (Hindi and EnaJisb versioDl). 

3. Statements By MlDIIten 

(i) The Minister of State in the Ministry of Homc Affairs 
laid on the Table a copy of the Statement (Hindi and 
English versions) on the imposition of President'. Rule in 
Bihar. 

(ii) The Minister of External Affairs laid on tbe Table a copy 
of the Statement (Hindi and Enalish versions) on the visit 
of H.E. Mrs. Chandrika Bandaranaike Kumaratunga, 
President of Sri Lanka. 

(Due to continued in/~rrupt;ons in tla~ HOIUe, Lok SGb"" adjourMd 
for tM dIIy). 

• Laid .. 4.01 P.M. 
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4.09 P.M. 

(Lok SGbIul IIIljoum~d till 11 A.M. 011 TlaurlUY, 1M JOth Marcia, 
1995). 

MGIP(PlU)MRN~.3.85. 

R. c. BHARDW AI, 
Secn"ry·G~MrGl. 



LOIt SABRA 

BULLETIN-PART I 

Thursday, Marcb, 30, 1995ICbaitra 9, 1917 (Saka) 

No. 348 

11 A.M. 

1. Starred QuesUo .... 

Starred Question Nos. 241, 243 and 244 were orally auwerecl. 
Replies to Starred Question Nos. 242 and 245-260 were laid OD tbe 
Table. 

2. Uastarred QuesUoDi 

Replies to Unstarred Question Nos. 2455-2641 were laid on the 
Table. 

3. Papen Laid on tb~ Table 

The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report (Hindi IDd EoJlisb 
versions) of the National IDititute fOJ tbe visually Hudi-
capped, Debra Dun, for tbe year 1993-94 aIoDpitb 
Audited Accounts. 

(il) A copy of the Review (Hindi ud EaaJilb versioDl) by 
the Government of the workins of tbe National IDltitute 
for tbe visually Handicapped, Debra DUD, for the year 
1993-94. 

(2) Statement (Hindi and En&lisb versioDl) showinS reUODl for 
delay in laying the papers mentioned It (1) above. 

1 



(3) 
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(i) A copy of the Annual Report (Hindi and EnaJish e 
versions) of the IDltitute for the PhysicaUy Handicapped, 
New Delhi, for the year 1993-94 alongwitb Audited 
Accounts. 

(ii) A copy of the Review (Hindi and Enalish venioDl) by 
the Government of the working of the Institute for the 
PhysicaUy Handicapped, New Delhi, for the year 1993-
94. 

(4) Statement (Hindi and EnaIish versions) showing reasons for 
delay in laying the papen mentioned at (3) above. 

(5) A copy of the National Commission for Minorities (Terms and 
Conditions of Services of the Officen and other Employees) 
Rules, 1994 (Hindi and English versions) published in 
Notification No. G.S.R. 68(E) in Gazette of India dated the 
14th February, 1995, under sub-section (3) of section 15 of the 
National Commission for Minorities Act, 1992. 

(6) A copy of the Detailed Demands for Grants (Hindi and 
EnaJish versions) of the Ministry of Chemicals and Fertilizers 
for the year 1995-96. 

(7) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Coal for the year 1995-96. 

(8) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Surface Transport for the 
year 1995-96. 

(9) Statement (Hindi and English versions) explaining reasons for 
not laying the Annual Report and Accounts of the Central 
Inland Water Transport Corporation Limited for the year 1993-
94 within the stipulated period of nine months after the close of 
the Accounting year. 

(10) A copy of tbe Notification No. G.S.R. 692(E) (Hindi and 
Enalisb venions) published in Gazette of India dated tbe 16th 
September, 1994 approvina tbe Bombay Port Trust Employees 
(Allotment and Occupancy of Residence) Amendment 
Regulations, 1994. under sub-section (4) of section 12t. of the 
Major Port Trusts Act, 1963. 
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(11) A copy of the Petroleum Ind Minerals Pipelines (Acquilitioa 
of Ript of User in Land) Amendment Rules, 1995 (Hiadi 
Ind Eaalish vel'lioDl) published in Notificatioa No_ G.S.R. 
100(E) in Gazette of ladil dated tbe lit March, 1995, uader 
lub-section (3) of section 17 of the PetroleQl and MiDenJa 
Pipelines (Acquisition of Ript of Uler iD Land) Act, 1962. 

(12) A copy of the Detailed Demaoda for Gl'IIlts (Hiadi and 
Engliab versioDl) of the Miniatry of Petroleum and Natural 
Gas for the year 1995-96. 

(13) A copy each of the foUowiD, papers (HiDdi and Boa"'" 
vel'lions) under sub-section (1) of ICCtion 619A of the 
Companies Act, 1956:-

(i) Review by the Government of the workin, of the OU aad 
Natural Gas Corporation Limitod, New Delhi, for'the 
period from June 23, 1993 to January 31, 1994. 

(ii) Annual Report of the on and Nltural Gu Corporatioa 
Limited, New Delhi, for the period from June 23, 1993 to 
January 31, 1994 IIon,with Audited Accounts and 
comments of the Comptroller Ind Auditor Geaeral 
tbereon. 

(14) Statement (Hindi and English versions) showing re&IODI for 
delay in layin, the. papers mentioned It (13) abovc. 

(15) A copy of tbe Detailed Demands for GrantA (Hindi and 
Enaliab versioos) of tbe Ministry of Steel for tbe year 1995-96. 

(16) A copy of the Detailed Demands for Granta (Hiadi and 
EnaJish versions) of the Department of Post for the year 1995-
96. 

(17) A copy each of tbe following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government of the workin, of the 
National Film Development Corporation Limited, 
Bombay, for the year 1993-94. 

(ii) Annual Report of the National Film Development 
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Corporation Limited, Bombay. for the year 1993-94 
alonlwitb Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(18) A copy of tbe Detailed Demands for Grants (Hindi IDd EnaJiab 
versions) of the Ministry of Information and BroldCl,tin. for 
the year 1995-96. 

(19) A copy of the Detailed Demands for Grants (Hindi and En.liab 
versions) of tbe Department of Ocean Development for the year 
1995-96. 

(20) A copy of tbe Detailed Demands for Grants (Hindi and EqIiIb 
versions) of the Ministry of Industry for the year 1995-96. 

(21) A copy of the Repon (Hindi and EnJlisb versions) of tho 
ComptroUer and Auditor General of India (Government of 
Jammu and Kashmir) for the year ended the 31,t Wuch, 1992, 
'Jnder article 151(2) of tbe Constitution read with clause (c) (Iv) 
of the Proclamation dated tbe 18th July. 1990 iuued by the 
President in relation to tbe State of Jammu and Kashmir. 

(22) A copy each of the foUowin, Papers (Hindi and EnaJiab 
versions) under clause (c) (iv) of the Proclamation dated the 
18th July. 1990 issued by the President in relation to tbe State of 
Jammu Ind Kashmir:-

(i) Finance Accounts of the Government of Jammu and 
Kashmir for the year 1991-92. 

(ii) Appropriation Accounts of the Government of Jammu and 
Kashmir for the year 1991-92. 

(23) A copy of the Detailed Demands for Grants (Hindi and EnJlitb 
versions) of the Parliament, Secretariats of the President and 
Vice-President and Union Public: Service Commission for the 
year 1995-96. 

(24) • A copy each of the foUowin, statements (Hindi and EnaJisb 
versions) ahowin, action taken by tbe Government on variOUl 
asauranc:ea, promises and undenakinp Jiven by the Min.iatcrs 
durin, tbe variOUl seuionJ of Eipth, Ninth and Tenth Lot 
Sabha:-

(i) sa ....... at No. XXX 
(II) Saaremeal No. XXXVlU 
(iii) Saatemeat No. XL 
(iv) saa .. meal No. XXXVI 

- 5eveDth SaIioa, 1986 } 
- NIDlII SaIioa, 1917 
- Teath s-ioa, 1918 
- Tblrtecath Scaioa, 1989 



(v) Stale_Dt No. XXXIV 
(vi) StaIeJDeDt No. XXX 
(vii) StaleJDeDt No. XXV 

S 

- Seamd SaIioa. 1990 1 
- TbinI Seaioa. 1990 
- Sevcatb Saaioa. 1991 ) 

(viii) Stalcmeat No. XXVU - Filii SaIioD. 1991 .., 
(ill) StaleJDeal No. XXW - Secoed s-ioA. 1991 : 
(a) Stale_at No. XXII - Third s-ioa. 1~ \ 
(xi) Stalcmeal No. XX - Founla s-ioA. 1~ \ 
(xii) StatemeDt No. XVD - FiftJa s-ioD. l~ 
(&iii) StalelllCal No. XVI - SidI SeIIioD. 1993 
(xiv) StalelllCat No. XlI - Sevcatb 5aIioG. 1993 
(&V) Statemeal No. XI - Eiabth SaIIoa. 1993 
(&Vi) State_at No. IX - Nialla s-ioa. 1994 
(&vii) St ...... al No. VI - Tulia SaIioa. 1994 
(&¥iii) Sea ...... l No. IV - £levead! .... 1994 
(m) StaIe_al No. U - Twclflb Saaioa. 19M. 

(25) A copy of tbe Detailed Demands for Graa.. (Hindi aad 
En&lish versions) of the Ministry of Parliamentary Affairs for 
the year 1995-96. 

(26) A copy of tbe Detailed Demands for Gran .. (Hindi aad 
EnaJisb versions) of tbe Ministry of Non-Convcntional EnelJ)' 
Sources for tbe year 1995-96. 

(27) A copy of tbe Detailed Demands for Graab (Hindi aad 
EnJlisb versions) of the Ministry of Healtb aod Family 
Welfare for tbe ycar 1995-96. 

4. 8&atemeDtI of EatIaWel COIIUIIIttee 

Sbri Bbupindcr Sin&b Hodda laid qo the Table Statement (Hindi 
aad Enalilb versions) sbowin. action takcn by Govcrament on the 
recommcndations containcd in the foUowiDa Rcportl: 

(1) Ei&bth Report of tbe Estimates Committee (Ninth Lot Sabba) 
00 action taken by Government on tbe rcc:ommcodatioDl 
contained in thcir Eiabty-Secood Report (Eiptb Lot Sabba) 
00 the Ministry of Information aad Broadclatin .... AU India 
Radio lad Doordinbaa. 

(2) Twcnty-Eipth Rcport of the EatimllCl Commince (Tcntb Lot 
Sabba) 00 action taken by Government on the 
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recommendations contained in their Fourth Report (10th Lot 
Sabba) on the Ministry of ComllNllicatioDl (Deputmenl of 
TelccommunicatioDl)-TelecommonicatioDl. 

(3) Fortieth Reoort of the Estimatea Committee (Tcoth Lot 
Sabba) on action taken by Government on the 
Ilec:ommendatioDl contained io their Thirty-F'UIl Report 
('tenth Lot Sabba) on the Ministry of Home Affain-Systcm 
of AdmiJUstration in Union Territories. 

(4) Forty-Third Report of the Estimates Committee (10th Lot 
Sabba) on actioo taken by Government on the 
recommendations contained in their Seventeentb Report 
(Tenth Lot Sabha) on the Ministry of F'maDCe (Department of 
Revenue) - Central Board of Excile and Customs. 

S. Report of the PubUc Accounts Committee 

Shri Sharad Dighe presented the following Reports (Hindi 
and En,liab versions) of tbe Public Accounta Committee: 

(1) Eiahty-Eigbtb Report on exccsses over Voted Grants and 
Cbarled Appropriations (1992-93) and Action taken Ob 60tb 
Report of Public Accoun13 Committee (lOth Lok Sabha). 

(2) Eigthy-Ninth Report on Tube making plant at Jabalpur. 

(3) Ninety-First Report on Drawback of duties-Fraudulent 
drawback. 

(4) Ninety-Third Report 00 Action taken on Firat Report of Public 
Accounts Committee (10th Lok Sabba) relatil1l to Collection 
and Recovery of Tax and arrears of demands. 

6. Report fll CommIUee oa PublIc: Uodeltaklnp 

Shri VOU Muttemwar presented the Thirty-eiahth Report (Hindi 
and EDJIiab versiona) of the Committee on Public Undertakinp 00 
Actioo Takeo by Governmeot on the recommeodatioaa contained in 
their Tweoty Fourth Report (Tenth Lok Sabba) on Social 
Rapolllibilitica IDd Public Accountability of Public UnciertakiDp. 
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7. Report of the Committee OD Petitions 

Shri P.O. Narayanan presented tbe Eighteenth Report (Hindi and 
Enalisb versions) of the Committee on Petitions. 

8. Report of Committee oa AbIeDc:e or MeDlben from the Iiltlq of 
tbeHouse 

Dr. Kartikeswar Patra prcscnted the Eighth Report (Hindi and 
Englisb versions) of the Committee on Absence of Members from the 
Sittings of the House. 

9. Report aDd MInutes or StaDdllll Committee on Petroleum " 
CbemJcals 

Shri Sriballav Panigrahi presented the Thirteenth Report (English 
and Hindi versions) of the Standing Committee on Petroleum and 
Chemicals on "Indian Farmers Fertilisers Cooperative Ltd. and 
Krishak Bharati Cooperative Ltd." and Minutes of the sittings of the 
Committee relating thereto. 

10. Report or lbe StancUna Committee on Commerce 

Shri Dwarka Nath O.es laid on the Table a copy of the Ninth 
Report (Hindi and English versions) of the Department-Related 
Parliamentary Standing Committee on Commerce, on Yam Crisis. 

11. Report or lbe StancUna tommlttee on Industry 

Shri Mullappally Ramachandran laid on the Table a copy (Hindi 
and English versions) of the Thirteenth Report of the 
Department-Related Parliamentary Standing Committee on Industry 
on the Indian Boilers (Amendment) Bill, 1994. _;.-_/_. 

12. Bihar Budael-l995-96 

Shri Manmohan Singh presented a statement of estimated receipts 
and expenditure of the State of Bihar for the year 1995-96. 

13. SupplemeDtary Demaoda lor Gruta (Bihar) 

Shri Manmohan Singh presented a statement (Hindi and English 
ve~ions) showing the Supplementary Demands for Grants in respect 
of the State of Bihar for 1994-95. 
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14. Go ......... , BW-lalroduad 

The Salary. Allowance. and Pension of Members of PuliamcDt 
(Amendment) Bill. 1995 

15. CoYel'lUlllDt BIII--puIId 

The Salary. Allowances and Pension of Members of Parliament 
(Amendment) Bill. 1995. 

The motion for consideration of the BiU moved Shri Vidyacbaran 
Shukla wu adopted and clause-by-clausc consideration of the Bill wu 
taken up. 

Clause 2 wu adopted. 

Clause 1. tbe Enacting Formula and the Long Tille were also 
adopted. 

The motion that the Bill be passed was moved by Shri Vidyac:baran 
Shukla. 

The motion was adopted and the Bill was passed. 

16. The Budp' (General) 

Discuuion on the following items of Business continued:-

(1) Demands for Grants on Account Nos. 1 to·26. 28. 29, 31 to 58, 
60 to 91, 93 and 95 to 99 in respect of the Budget (GeDCral) for 
1995-96. 

(2) Discussion and Votin, on the Supplementary Demands for 
Grants Nos. 1 to 7. 9,11 to 15, 17 to 25,27,29.32 to 34, 36, 
38 to 47, SO to 56,  58. 60, 63 to 65. 67 to 69.  71. 72. 75 to 80, 
82,  83. 88 to 90, 92 and 94 to 98 in respect of the Budact 
(General) for 1994-95. 

All the Demands for Granll on Account Nos. 1 to 26,  28, 29, 31 to 
58, 60 to 91, 93 and 95 to 99 (both Revenue Account and Capital 
Account) in respect of the Budget (General) for 1995-96 for the 
amounll shown under column 5 of the Printed List of Demands for 
Granll on Account (General) for 1995-96 were voted in full. 

All the Supplementary Demands for Grants NOI. 1 to 7, 9, 11 to 
15, 17 to 25, 27. 29, 32 to 34,  36, 38 to 47, SO to 56, 58, 60, 63 to 65, 
67 to 69,  71,  72, 75 to SO, 82.  83, 88 to 90,  92, 94 to 98 (both 
Revenue Account and Capital Account) for the amounts shown 

• 
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under column 3 of the Printed List of Supplementary Dcmuds for 
GranlS (General) for 1994-95 were voted in full. 

17. Govel1llDtIIl Bm-latroduced 

Tbe Appropriation (Vote on Account) BiU. 1995. 

18. Govel1llDtDl BlU-PuIed 

The Appropriation (Vote OD Account) Bill. 1995. 

The motion for consideration of the Bill was moved by 
Sbri Manmobu Singh. 

Sbri Ram Naik took part in tbe debate. 

Sbri Manmobu Sin", replied to the debate. 

The motion for consideration was adopted ud CJauae.by-CJause 
consideration of the Bill was taken up. 

Clauses 2 to 4 and the Schedule were adopted. 

Clause 1. the Enactin, Formula ud the Lon. Tille were also 
adopted. 

The motion that the Bill be paued was moved by Shri Manmoban 
Singh. 

The motion was adopted ud tbe Bill was pUlCd. 

19. GOYel1llDenl Bm-Introduced 

The Appropriation BiU. 1995. 

20. Govel'lUllent BUl-PUIId 

The Appropriation BiU. 1995. 

The motion for consideration moved by Sbri Mumobu SiDab was 
Idoptcd aDd Clause-by-Oause consideration of the BiU was taken up. 

Clauses 2. 3 and the Schedule were adopted. 

Clause 1. tbe Enact in. Formula and tbe Loa. Title were also 
adopted. 

The motion tbat tbe BiU be..paucd was moved by Sbri Manmoban 
SiDp. 
The motion was adopted ud the BiU was passed. 
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21. The Bud ... (RaInys) 

Thc followinl itcm of BusiDcsa wcre takcn up tolcthcr:-

(1) Demands for Grants on Account (Railways) NOI. 1 to 14 and 
16 in respect of Budaet (Railways) for 1995-96. 

(2) Supplementary Dcmands for Grants Nos. 1.2.8, 13. 15 and 16 
in respect of the Budlct (Railways) for 1994-95. 

The followinl memben took part in tbe combined dcbatc:-

(1) Shri Buudeb Acbaria 
(2) Kum. Mamata Banerjee 
(3) Sbri Ram Naik 
(4) Sbri Anil Buu 

Sbri C. K. Jaffcr Sbarief replied to the dcbatc. 

All tbe Demands for Grants on Account Nos. 1 to 14 and 16 in 
respect of thc Budlet (Railways) for thc amounts shown under 
column 3 of the printed List of Demands for Grants on Account 
(Railways) for 1995-96, werc voted in full. 

All the Supplementary Demands for Grants Nos. I, 2, 8, 13, IS & 
16 for the amounts shown under column 3 of the  printed Ust of 
Supplementary Dcmands for Grants (Railways) for 1994·95 were 
voted in fun. 

22. Government BID-Introduced 

T"~ AppropriQliofl (RtIilwGys) Volt on AccolUli Bill. 1995. 

The motion for leave to introduce the Bill wu moved by 
Shri C. K. Jaffer Sbarief. 

The fonowin, memebn took part in the debate:-

(1) Sbri Ram Naik 
(2) Shri Nirmal Kanti Chatterjee 
(3) Sbri Sharad Diahe 

Sbri C. K. Jaffer Sharicf replied to the debate. 

Tbc motion wu adopted and the Minister introduced the Bill. 

23. GOft ........ aa BIII-PuIed 
TIN ApproprllmtNt (RtIilwGys) Vol~ tNt AccolUll Bill. 1995. 

The motion for consideration moved by Sbri C. K. Jaffer Sharief 
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wu adopted and clause-by-daulc c:onaideration of the Bill wu taken 
up. 

aa... 2. 3 and the Schedule were adopted. 

aausc 1. the Enac:tinl Formula and the Lonl Title were alao 
adopted. 

The motion that the BiU be paued wu moved by Shri C. K. Jaffer 
Shuief. 

The motion wu adopted and the BiU wu passed. 

24. Govel'lUlleDt BID-Introduced 

TM Appropritllioll (RGilwtlys) Bill, 1995. 

25. Goftl'lUlleat Bm ....... 

TIlt Appropritltioll (RGilwtlys) Bill, 1995. 

The motion for consideration moved by Shri C. K. Jaffer Sharid 
wu adopted and cIaUie-by-c:IaUie consideration of the Bill wu taken 
up. 

Clauses 2, 3 and the aclledule were adopted. 

aausc 1. the Enactin, Formula  and the Lon, Title were also 
adopted. 

The motion that the BiU be paued wu moved by Shri C. K. Jaffer 
Shuief. 

The motion wu adopted and the Bill wu pused. 

26. The Jammu aDd Kubmlr Budaet 

The foUowin, items were taken up toaether:-

(1) Demands for Grants on Account Nos. 1 to 27 in respect of the 
BudlCt for tbe State of Jammu and Kashmir for 1995-96. 

(2) Supplementary Demands for Grants Nos. 1 to 7. 9 to 14 and 17 
to 27 in reapect of the Budget for the State of Jammu and 
Kubmir for 1994-95. 

All the Demands for ,Granb oa Account NOI. 1 to 27 (both Revenue 
Account and Capital Account) in respect of the Bud,et for the Stale of 
Jammu and Kuhmir for 1995-96 for tbe amounts shown under column 
3 of the  printed List of Demands for Grants were voted in full. 



12 

AU the SupplemeDtary DemlDdl for Gl'IIlts NOI. 1 to 7,9 to 14, 17 
to 27 ill reapec:t of tbe Budaet for the Stlte of Jammu IDeS Kuhmir 
for 1994-95 for the amouots IbowD UDder colulDD 3 of tbe priDted Uat 
of SupplemeDtary Demuds for Grants were voted iD full. 

n. GoftrDllleDl BlII-IDtrodaced 
TM JGmmu GIld KIJIIuniT Appropri4lio,. (Vote 0,. Account) BUI, 
1995. 

28. GOYel1UDeDl BIU-PuIed 

TM Jammu GIld Ktuhmir ApproprilJlioII (Vote 0,. AccoUIII) Bill, 
1995. 

The motioD for CODIidcnioD moved by Sbri M. V. ChIIldrubekhar 
Murthy wa ldopted IDCI Cauae-by-aluae coDlideratiOD of the BiU 
wu tabD up. 

a..... 2, 3 ud the Scbedule were ldopted. 
ClauIe I, the EDIClinI Formull and the Lonl Title were also 
adopted. 

The motioa that the Bill be passed wu moved by Shri M.V. 
Cbudruheklw Munby. 

The motion wu adopted aod the Bill wu paued. 

29. GoftrDlDUt BlD-IDtrodlK8d 

TM J."."." GIld KtuIunir Approprilltiotl BUl, 1995. 

30. GOftI'IIIDeIIl BJD..--.r.aed 

The Jammu and Kuhmir AppropriatiOD BiD, 1995. 

The motioD for CODIidcrtioa moved by Shri M.V. Chaodnlhekhar 
Murthy wu adopted IDeS CaUIC-by-aIUIC c:oaaideratioa of the Bill 
WII takeD up. 

Oa... 2, 3 IDeS the Scbednlc were adopted. 
CaUlO 1, the ENdiD, Forawla aod the Loa, Title were Il1o 
adopted. 

The motioD that the BW be puaed' WM aaovecl by Shri N.V. 
Cbaadrubekhar Murday. 

The modoa w. adopted and the Bm wu paaed. 
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!l 31 ....... BJbar B ..... 

Tbe followiDa iteml were taken up toJCther:-

(1) Demuda for Gran .. OD Ac:couIlt NOI. 1,3 to 15,17,19 tID 47 ia 
I'Clpect of the Budaet for the State of Bihar for 1995-96. 

(2) Supplemeatary Demuda for Gran .. NOI. 1,3 to 11, 13, 19, to 
21,23,2S to 30,32,34 to 37, 40, 42, 43, 4S IDd 46 iD reapect of 
the Budaet for the State of Bibu for 1994-95. 

The foUowia, memben took put iD the combined debate:-

(1) Sbri Subrata Mukherjee 
(2) Sbri R Imllbray Pruad SiIIJb 
(3) Shri Soamath Caatterjee 
(4) Sbri Jearia MUDda 
(S) Sbri Rajveer SiD", 
(6) Jeum. MalDlta Baaerjee 
(7) Sbri CblDdraject Yadav 
(8) Sbri Pramotbca Mukherjee 
(9) Dr. MumtlZ ADsari 

All the Demands for GrlDts on Account NOI. 1,3 to IS, 17, 19 to 47 
(botb Revenue Account IDd Capital Account) in respec:l of Budlet for 
the State of Bibar for 1995-96 for the amounts mown under column 3 
of the PriDted Lilt of Demands for Grauts were wted ill full. 

All the Supplementary Demands for Grants NOI. 1,3 to 11, 13, 19 
to 21, 23, 2S to 30,32,34 to 37, 40, 42, 43, 45 IDd 46 ill respect of the 
Budpt for the State of Bihar for 1994-9S for the amounts showu under 
column 3 of tbe Printed Uat of Supplementary Demaadi for Grants 
were voted in fuU. 

32. Government BDl-lDtroducecl 

The Bihar Appropriation (Vote on Account) BiU, 1995. 

33. GoTCnlllleDl BIII-PaDed 

The Bihar Appropriation (Vote on Account) Bill, 1995. 

The motion for c:ouidertion moved by Sbrj M. V. CblDdrubekbar 
Murthy wu adopted and CaUlC-by·aause consideration of the BiU 
wu taken up. 
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aausea 2, 3 and the Sc:bedule were adopted. 

aaUK I, the EnaClinl Formula and the Lonl Title were abo 
adopted. 

The motion that the Bill be passed wu moved by Shri M. V. 
Cbandrasbekhar Murtby. 

The motion wu adopted and the Bill wu passed. 

34. GOYernment BID-Introduced 

The Bibar Appropriation Bill, 1995. 

35. Governmf!nt BIlI-PuMd 

The Bibar Appropriation Bill, 1995. 

The motion for considcrtion moved by Sbri M.V. Cbudrubckhar 
Murthy wu adopted and aaUK-by-ClaUIC consideration of the Bill 
wu taken up. 

aaUK. 2, 3 and the Schedule were adopted. 

aaUK I, the Enactina Formula and the Lona Title were also 
adopted. 

The motion tbat the Bill be paued WII moved by Shri M.V. 
Cbandrashekhar Murtby. 

The motion wu adopted and the BiU wu passed. 

(Lok SabhQ adjoumed til 2.20 P.M. GIld Te-lWmabled til 3.20 P.M.) 

Time taken: 2 bn. 37 mtl. 

36. GOYernment BIII-PuIed 

The Cotton Transport.Repeal Bill, 1994, u passed by Rajya Sabba. 

The motion for consideration of the BiU wu moved by Shri G. 
Venkat Swamy. 

The foUowina memben took part in the dcbate:-

(1) Prof. Rasa Sinab Rawat 
(2) Sbri Umrao Sin", 
(3) Sbri Syed Sbababuddin 
(4) Sbri Vijay Kumar Yadav 
(5) Sbri S.B. SidaaI 



(6) Sbri VireDder SiDp 
(7) Sbri M~haa Rawale 

lS 

(8) Sbri SribaDav Paaiarahi 
(9) Sbri Sobh ... adreeawara Rao Vadde 
(10) Kum. Mamata Banerjee 
(11) Sbri Ramubray PrUid SiDp 
(12) Shri Dharmanna Mondayya SaduJ 
(13) Dr. LaxminaraiD Pandey 

Shri G. Venkat Swamy replied to the debate. 

The motion for consideration was adopted and clause-by-clause 
considertion of the BiD was taken up. 

Clause 2 was adopted. 

Clause 1 was adopted as amended. 

The Enacting Formula was adopted as amended. 

The long Title was also adopted. 

The Motion that the Bill. as amended, be passed, was moved by 
Shri G. Venkat Swamy. 

The motion was adopted and the BiD, as amended. was passed. 

5.58 P.M. 

(Lok SGbIul tuljourned till 1l A.M. on FridIlY. the 31st MlII'ch. 1995) 

MGlP(PUJ)MRND-837LS--30.3.86 

R.C. BHARDWAJ. 
tSeCTelllry-General. 
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LOK SABHA 

BULLETIN-PART I 

(Brief Record of Proceedinp) 

Friday, March 31, 19951Cbaitra 10, 1917 (Saka) 

No. 349 

1. Obituary Refennce 

The Speaker made reference to the palliD, away of Sbri P. 
Gangadeb wbo was a Member of Second and Fifth Lok Sabba. 

Thereafter, Members stood in silence for a short while u a 
mark of respect to tbe deceased. 

2. Starred QuestioDi 

Starred Question Nos. 261. 263, 264 and 268 were orally aDIWered. 
Replies to Starred Question Nos. 262. 265-267 and 269-280 were 
laid on the Table. 

3. Unslarred Questiun~ 

Replies to Unstarred Question Nos. 2642-2871 were laid ou tbe 
Table. 

4. SubmlssloDi by Members recardlq sJtuation arislq out or the 
reported statement by a Sblv Sena leader about lbe aUea6:d threal 
to a particular community. 

The following members made subm_ioOl reprdilll situation 
arising out of the reported swement by a Shiv Sena leader about the 
alleged threat to a particular community. 

(1) Shri Alai Bihari Vijpayee 
(2) Kum. Mamata Banerjee 

1 



(3) SUi Syed Sbababuddia 
(4) Sbri ViDay ICatiyu 

2 

(S) Sbri Ebrahim S"I';.I •. Slit 
(6) Sbri Datta Rqbobaji Mepe 
(7) Shri Mow Rawale 
(8) Sbri E. Abamod 
(9) Sbri P.O. Narayanaa 

. (10) Sbri ClaaDdrajeet Yadav 
(11) Sbri Ram Naik 
(12) Sbri R. ADbaruu 
(13) Sbri Sbarad Diabe 
(14) Md. Ali Albraf Fatmi 
(IS) SUi SaifuddiD Cwudbury 
(16) Sbri Sobbanadreeswara RIo Vadde 
(17) Shri Rabi Ray 
(18) Shri Sharad Yadav 
(19) Shri Indrajit Gupta 
(20) Sbri Somnath Chatterjee 
(21) Sbri Ram Vilu Puwan 
(22) Sbri Jawant Sinah 
(23) Shri Chandra Sbekbar 
(24) Shri BboaeDdra Jba 
(lS) Sbri Rajesh Pilot 

S. rapen to be laW OD abe Table 

The foUowin, papers were laid oa the Tabie:-

• 

(1) A copy of the Dctailed Demaada for Gnall (HiDdi and EaJliab 
venions) of the Mioilcry of Apiculture for the year 1995-96. 

(2) A copy of the Detailed DcIlWldl for Gnall (HiDdi and EDalisb 
Ycnions) of tbe DepartmeDt of Civil AviaUoD (MiDiItry of CivU 
Aviation and Tourism) for the year 1995-96. 

(3) A copy each of the followiaa papers. (HiDdi ud EDalisb 
venions) under lub-lCcdoa (1) of IOCdoII 619A of 1M C0m-
panies Act. 19S6:-

(i) Review by tbc Government of tile wortina of abc HOUlin, 
and Urban DcveloplllCllt Corpontioa Umitod. New 
Delhi. for the year 1993-94. 
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(ii) Annual Report of the Housinlllld Urbaa DeveloplDfllt 
Corporation Umited. New Delhi. for the JCII' 1993-94 
aloDpith Audited AccoUDts and commenta of the Com-
ptroller and Auditor General thereon. 

(4) Statement (Hindi and En,lish versiODl) showiDl reuGDI for 
delay in layin, the papers mentioned at (3) above. 

(S) (i) A copy of the Annual Report (Hindi and Eqliab 
versions) of the National Institute of Fubion TecbDololY. 
New Delhi. for tbe year 1993-94 aloDpith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and EaaJ.iab venioaI) by 
tbe Government of the workin, of the NatioDai Insdtute 
of Fashion Tecbnolo,y, New Delhi, for tbe year 1993-94. 

(6) Statement (Hindi and EnaJish versions) showin. reasons for 
delay in laying the papers mentioned at (S) above. 

(7) (i) A copy of the Annual Report (Hindi and EaaJisb 
versions) of the Indian Silk Export Promotion Council. 
Bombay, for the year 1993-94 alonJWitb Audited 
Accounts. 

(ii) A copy of the Review ,CHindi and EnaJish versions) by 
the Government of the workinl of the Indian Silk Export 
Promotion Council, Bombay, for the year 
1993-94. 

(8) Statement (Hindi and En,lish versions) showin, reasons for 
delay in laying the papers mentioned at (7) above. 

(9) A copy of the Detailed Demands for Grants (Hindi and 
EnaJish versions) of the Ministry of Planning and Proar-mme 
Implementation for the year 1995-96. 

(10) A copy of the Detailed Demands for Granta (Hindi and 
En&lisb versions) of the Ministry of Food Proccssin, 
Industries for the year 1995-96. 

(11) A copy of the "Export and Import Policy, 1 April, 1992 -
31 March, 1997 (incorporatin, amendments made upto 
31st March, 1995)" (Hindi and Enpiah versions). 
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(12) A copy _ of the following papers (Hindi aDd English 
versions) under sub-section (1) of aectioa 619A of the 
Companies Act, 1956:-

.~; Review by the Oovernment of the worm, of the 
Minerals and Metals Trading Corporation Limited, New 
Delhi, for 1M year 1993-94. 

(ii) Annual Report of tbe Minerals and Metals Tradinl 
Corporation Umitcd, New Delhi, for the year 1993-94 
al~nlwitb Audited Accounts and com menu of the 
COmptroller and Auditor General thereoa. 

(13) A copy of tbe Mcmoraodum of Understanding (Hindi and 
Enpiab versions) between the MMTC Limited aod the 
MiDiatry of Commerce for the year 1994-95. 

(13A) A copy of tbe Detailed Demands for Grants (Hindi and 
Enalisb versions) of tbe Ministry of Law, Justice and 
Company Affairs for the year 1995-96. 

(14) (i) A copy of die Annual Report (Hindi and English 
versions) of tbe Coir Board, Kocbi, for the year 
1993-94, under section 19 of the Coir Industry Act, 1953. 

(n) Statement (Hindi and En&lish versioDs) reprdina Review 
by the Government of tbe workina of tbe Coir Board, 
Kochi, for the year 1993-94. 

(15) Statement (Hindi and En&liah versions) abowlDl reuoDl for 
delay in layin, the papcrs mentioned at (14) above. 

(16) A copy each of tbe foUowin, NotiracatioDl (Hindi aod Englisb 
versions) under section 159 of the Custom Act, 1962:-

(i) G.S.R. 801(E) publisbed in Gazette of India dated the 
10th November, 1994 tOJCtber with an explaDatory 
memorandum makin, certain amendmentl to various 
aotifications mentioned tberein. 

(il) G.S.R. 802(E) published in Gazette of India dated the 
10th November, 1994 together with an explaoatory 
memorandum regarding exemption to plant. macbinery, 
equipmentl. special tooll, tackles, spares includina 
insurance spares, consumables and the security 
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surveillance l)'ItelDl, when imported by or oa bebaIf of .... 
Reserve BlOt of India for the ICUiq up of DOW DOte prell 
projects at Salboni and Mysore from Ibc whole of the buic 
and additional duties of custOIDl leviable thereon. 

(iii) G.S.R. 825(E) published in Gazette ofIndia dakd the 22nd 
November. 1994 together witb an apauaatory 
memorandum makin. certain amendments in the 
notification No. 73I94-Cus., dated tbe lit Mardi, 1994. 

(iv) G.S.R. 859(E) published in Gazette of IDdia dated the 12tb 
December. 1994 togethel witb 10 explanatory 
memorandunl making certlia amendmcatl in the 
Notification No. 164193-Cus .• dated the 10th September, 
1993. 

IV) GS.R JfI(E) published in Gazette of India dated the 6tb 
Jan ua ry. 1995 together with an explanatory memorandum 
making cenain amendments in the Notification No. 2081 
81·Cus., dated the llnd September, 1981. 

(vi) G.S.R. 17(E) publisbed in Gazette of India dated the 6th 
January. 1995 together with an explanatory memorandum 
regarding eJtemption to aooda required for the substitution 
of ozone depaeting substances, from tbe whole of the bas'c 
and additional duties of customs leviable thereon, subject 
to certain conditions. 

(vii) G.S.R. 107(E) publisbed in Gazette of India dated tbe 2nd 
March. 1995 together with an cxplanatory memorandum 
seeking to exempt certain veaetable Oils. edible ITadc in 
IooSClbulk form, when imported into India. from 10 much 
of the duty of custolDlleviable thereon which is in eacess of 
the amount calculatcd al thr rate of thirty percent tuJ 
"tJ/orem. 

(viii) S.O. 117(E) published in Gazetle of India dated Ibc 24th 
February, 1995 tolclher 'Aith aD explanatory memorancha 
reaardina reyist~ ratea of exclwaac for C¥MIvenion of 
certain foreil'l currencies into IDdian currency or vice-nru 
for purposes of useumeDt of impons. 



(ix) S.O. 118(E) publilbed in Gazette of India dated the 24th 
February, 1995 to,ether with ID expllD8lory 
memorandum reprdin, revised rates of eKbaDae for 
coavcnioa of certaia foreip curfCacies inao ladiaa 
currency or vict~ytrstl for purpoICI of ute.meat of 
exports. 

(x) O.S.R. 14O(E) to O.S.R. 202(E) publisbed in Gazette of 
ladia dated the 16th Marcb, 1995 toaether with ID 
-explanatory memorandum rClardina customs duty 
chllllcs and exemption in tbe context of Budlet 
proposals pcrtainiaa to Indirect Taxcs 1DD0uaced by 
Finance Minister in Lok Sabba on th~ 15th March, 1995. 

(17) A copy each of the followinl Notifacatioas (Hindi and Enllisb 
versions) under lub-scction (2) of section 38 of the Ceatral 
Excises and Salt Act, 1944:-

(i) G.S.R. 203(E) to G.S.R. 269(E) published in Gazcttc of 
India dated tbe 16th Marcb, 1995 to,cthcr with an 
explanatory memorandum regarding Central Excise duty 
cbangcs and cxcmption in tbe context of Budget 
proposals pcrtainiDJ to Indirect Taxes announced by the 
Finance Minister in Lok Sabha on the 15th March, 1995. 

(il) G.S.R. 798(E) published in Gazette of India dated the 
10th November, 1994 together with an explanatory 
mcmorandum regarding exemption to excisable loods 
when brought in connection with the production or 
manufacture or packaging of articles into a hundred 
percent export oriented undertakinp from the whole of 
the excise and additional duties of excise leviable 
thereon. 

(iii) G.S.R. 799(E) published in Gazettc of India datcd the 
10th November, 1994 together with an explanatory 
mcmorandum makinl certain amendments in tbe 
Notification No. S7194-CE, dated the lat March, 1994. 

(iv) G.S.R. 800(E) published in Gazette of India dated thc 
lOtb November, 1994 togcther with an explanatory 
memorandum relarding exemption to excisable loods. 



IMIldoDed ia the lIOCific:ltioa .... received for cmyiq 
out repair, re-awtiIimri .. or I'MI ...... of utidII iDao 
.. UDCIcrtakiq tro. alae wbole of tile buic IDd Iddkioaal 
cIucieI of adIe leviable tllereoa IUbject to cenaia 
coadicioDl. 

(v) O.S.R. 14(£) publillIed ia OueUe of IIldia dated the 6da 
Ju .. wy, 1995 topdIer willi aD aplaaatory meDlonadwa 
IDatiq certaiD •• eadDlCDlI in the Notificatioa No .... 
CE. dated tile 111 MardI, 1988. 

(vi) O.S.R. 15(£) pubIiIbed ia Oueuc of ladil dated the 6tb 
Jaauary, 1995 .... witb aD aplaaaaory IDOD)nadum 
reprdiaa ~ to cen. JOOdI, requirod for the 
IUblUtutioa of aa.e depletia. IUbillacea. fIoa the wbole 
at the duty of acile leviable tbereoa, IUbject to cenaia 
coaditioDi. 

(vii) G.S.R. 6S(B) publilbcd in Gazette of India dated tbe 
9th February. 1995 toFtber with aD explaaatory 
memoraacium raciadia. DOtificatioD No. 3S191-CE. dated 
tbe 15th Suly. 1991. 

(viii) G.S.R. 66(£) published in Gazette of India datod the 
9th february 1995 topthcr with an explanatory 
memorandum matia. cenam .. cadmentl to Notification 
No. 6t1J.4-CE, aad 7~. dated the lit Marcil, 1994. 

(ix) G.S.R. 67(E) published in Gazette of IDCIia dated the 
9th February. 1995 toactbcr with aD explanatory 
memorandum rcprdin. CltcmptiOD to conain aoods from 
tbat portioo of tbe duty of cxciIc leviable tbeteoa which is 
in CXCCII of tbe amount calculated at the rate meationed ia 
the notificatioa, .ubject to certaiD conditioDi. 

(18) A copy of the Coinaae (StaDdard Weipt ud remedy of the Two 
Rupeca Eleven Sided Coins coataiDia. Coppet 75 perc:eat and 
Nickel 15 percent) coiDcd witb the inacriptioa "Giobalizin. 
ladian AJriaalture" a •. 1995 (Hiadi aad EaJliab venioDl) 
published ia Nodficadoa No. O.5.R. 113(E) ia Gazette of India 
dated the ~ Mardl, 1995. 1IDdcr .ub-tectioa (3) of ICCtion 21 of 
the CoIaap Act. "1906. 



(19) A copy of tbe IndiaD Bank Officer Employeea' (Conduct) 
(Amendment) Regulations, 1992 (Hindi and English versions) 
published in GazeUe of India dated the 25th December, 
1993, under sub-section (4) of section 19 of the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1970, togetber with a corrigendum thereto published in 
Notification No. SRC2231296 dated the 25th March, 1995. 

(20) Statement (Hindi and English versions) showing rcuoos for 
delay in laying the papers mentioned at (4) above. 

(21) A copy of tbe Securities Contracts (RCJUlation) (Second 
Amendment) Rules, 1995 (Hindi and English versioos) 
published in Notification No. G.S.R. 291 (E) in Gazette of 
India dated the 27th March, 1995, under sub-section (3) of 
the Section 30 of tbe Securities Contracts (Rcl,dation) Act. 
1956. 

(22) A copy each of the following papers (Hiudi and Englisb 
versions) under Sub-section  (1) of Section 619A of the 
Companies Act, 1956:-

(i) Statement regarding Review by the Government on the 
working of the General Insurance Corporation of India, 
Bombay for the year 1993-94. 

(ii) Annual Report of tbe General Insurance Corporation of 
India, Bombay, for tbe year 1993-94, alonlwitb Audited 
Ac:counts and comments of tbe Comptroller and Auditor 
General thereon. 

(23) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (22) above. 

(24) A copy of tbe Dctailed Demands for Grants (Hindi and 
English versions) of the Ministry of Water Resources for the 
year 1995-96. 

(25) A copy each of the following papers (Hindi and EnJliah 
versions) under section 619A of the Companies Act, 1956:-

(a) (i) Statement regarding Review by the Government of abe 
workinl of tbe Madhya Pradesh State Dairy 



Development CQI'POration Limited, Bbopal, for the yeu 
1992-93. 

(ii) Annual Report of the Madhya Pradcab SWe Dairy 
Development  Corporation Limited, Bbopal, for the" Yell 
1992-93 alonpitb Audited Accountl and COIIUDeDII of 
tbe ComptroUer ad Auditor General thereon. 

(b)(i) Statement reprdiDl Review by the Government of the 
working of tbe Madhya Pradesh State Dairy 
Development Corporation Limited, Bbopal, for the yeu 
1993-94. 

(ii) Annual Report of the Madhya Pradcab State Dairy 
Development  Corporation Limited, Bbopal, for the yeu 
1993-94 alonpitb Audited Accounts and CODUDenti of 
the Comptroller and Auditor General thereon. 

(26) Two statements (Hindi and English versions) sbowina reuon. 
for delay in laying the papers mentioned at (25) above. 

(27) (i) A copy of thc Annual Report (Hindi and Englisb 
versions) of tbe All India Federation of Co-operative 
Spinning Mills Limited. Bombay, for the year 1993-94 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and Englisb versional by 
the Government of thc working of thc AU India 
Fedcration of Co-opcrativc Spinning Mills Umited, 
Bombay, for thc year 1993-94. 

(28) Statement (Hindi and English versional sbowin, reason. for 
delay in laying thc papers mcntioned at (~) abovc. 

(29) A copy cach of the following papers (Hindi and English 
versions) under sub-section (1) of Section 619A of thc 
Companies Act, 1956:-

(i) Review by tbe Government of the worltina of the Power 
Finance Corporation Limited, New Delhi for the year 
1993-94. 

(ii) Annual Report of tbe Power P'uaanc:e Corporation 
Limited, New Delhi, for the year 1993-94 alonpitb 



Audited Accounta ADd commenta of the CcaptroUer ADd 1 
Auditor General thereon. 

(30) Statement (Hindi and Eapilb venioas) abowiDa ,.... for 
delay in layin, the papen mentioned at (29) above. 

6. Messa .. rr.a RaJ)'. Sabba 
Secretary-General reported tbe followiDJ mCllllea fro. Rajy. 
Sabha:-

(1) That al its sittin, beld on the 30tb March, 1995 Raj,. Sabb. 
aarced without any amendment to the Salary, ADowlllCCl ADd 
Pension of Members' of Parliament (AmeDdmellt) BiU, 1995, 
passed by the Lot Sabba on tbe 30th March, 1995. 

(2) That Rajy. Sabha had no recommendatioDi to make to Lot 
Sabba in re,ard to the Appropriation (Vote on Account) Bill, 
1995, passed by Lot Sabba on Ihe 30th March, 1995. 

(3) That Rajya Sabha  had no recommendations to make to Lok 
Sabha in regard to the Appropriation Bill, 1995, paaed by Lok 
Sabha OD the 30th Marcb. 1995. 

(4) That Rajya Sabha bad no recommendations to make to Lot 
Sabba in regard to the Appropriation (Railways) VOle on 
Account Bill. 1995, passed by Lot Sabha on the 30tb March, 
1995. 

(5) Thai Rajya Sabha bad no recommendations to make to Lot 
Sabba in regard to the Appropriation (Railways) BiU, 1995, 
passed by Lot Sabha on the 30th March, 1995. 

(6) That Rajya Sabha bad DO recommendations to make to Lot 
Sabba in reaard to tbe Jammu and Kubmir Appropriation 
(Vote on Account) BiU, 1995, passed by Lot Sabba on the 
30th March, 1995. 

(7) That Rajya Sabha had DO recommenciatioDJ to make to Lot 
Sabha in re,ard to the Jammu and Kubmir Appropriatioa Bill, 
1995, pasaed by Lot Sabha on the 30th March, 1995. 

(8) Thai Rajya Sabha bad no recommendationa to make to Lot 
Sabha in re,ard to the Bihar Appropriation (Vote GIl AcIcouDt) 
BiU, 1995, passed by Lot Sabba on the lOtb MarcIl, 1995. 
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(9) That Rajya Sabba bad DO recommcDdatioDi to make to Lot 
Sabba in re,ard to the Bihar Appropriation Bill. 1995. paued 
by Lot Sabha on thc 30th March. 1995. 

7. Aueal to BUll 

Sccrctary-GcDcral laid OD thc Table the foUowiDa four BillI pllled 
by tbe HoUICI of ParliamcDt durio, the curreDt Scuion and IIICDtcd 
to by the PresideDt since a report was last made to the House on the 
14th March. 1995:-

1. The Industrial Development Bank of India (AmeDdmeDt) 
Bill. 1995; 

2. The Customs Tariff (Amendment) Bill. 1995; 

3. The Banking Companies (AcquisitioD and Transfer of 
Undertakings) Amendment Bill, 1995; and 

4. The Securities Laws (Amendment) Bill. 1995. 

8. Leave or absence 
The following members were granted leave of absence from the 
sittings of the House for tbe period mentioned against eacb:-

1. Shri Tejsinehrao Bhonsle 6 August 1994 to 26 August 
1994 
and 14 March 1995 to 31 
March, 1995 

2. Shri Rajaram Sbankarrao Manc 14 March 1995 to 31 March 
1995 

3. Shri B. Shankaranand 14 March 1995 to 31 March 
1995 

9. Report of the PubBe Accounb Committee 

Shri Bhagwan Shankar Rawat prescnted tbe Ninety-Second Report 
(Hindi and English versions) of the Public Accounts Committee 00 
Import of life expired ammunition. 

10. Report aacI Mbuatel of Committee OD Public UDcIertakIqI 

Shri R. Anbarasu prescnted tbe Tbirty-niDth Report (Hindi and 
EnaJish versions) of the Committee on Public Undertakiap on 
Bharat Coking Coal Limited and Minutes of the lillin.. of the 
Committee relating thereto. 
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11. Reports 01. tile Standlal Committee on EDeav 

Sbri Shiv awan Mathur presented tbe followiq RcpoI1l (Hiodi 
and Enatisb vCl'lions) of tbe Standing Committee 00 EDeray: 

(1) Founeenth Report of the Standing Committee on Energy on 
Action Taken by the Government on tbe recommeadatioDS 
contained in their Tentb Report (Tenth Lot Sabba) on 
Modernisation and Growth of Coal Industry - A Critique. 

(2) Fifteentb Report of the Standina Committee on Energy on 
Action Taken by the Government on the Recommendations 
contained in tbeir Flftb Report (Tenth Lok Sabba) on 
Non-Conventional EnerIY Sources Scbemcl, their lS!csement 
and implementation. 

12. Minutes of Standlnc Committee on Petroleum aDd Chemicals 

Shri SribaDav Panigrahi laid on the Table Minutes of the Standing 
Committee on Petroleum & Chemicals rclating to Procedural Rnd 
miscellaneous matters. 

13. Report of abe StaDdlol Committee 00 Sdeace and Tec:hDolOl,)'. 
Envlroameat aDd Foresta 

Prof. Radbika Ranjan Pramaoik laid on the Table a copy (Hindi 
and Englisb versions) of tbe Seventeenth Report of the Standina 
Committee on Science and Tecbnoloay. Eovironment and Forests on 
the Annual Report (1993-94) of tbe Department of Biotechnology 
(Development of immuno-diagnostic kits. CQviron-
mental conservation and biodiversity. medicinal and aromatic plants 
and implications of new GA 1T regime and Intellectual Property 
Rights witb rcprd to new developments in biotecbnololY). 

14. Prelmtatloa of Peddon 

Sbri Buudeb Acbaria prcscnted a petition signed by Sbri Cbandi 
Mukherjee, President, Bankura Damodar River Railway Paribaban 
Sangram Samity" West Bengal, regarding nationalisation and 
uPJI'adation of Bankura Damodar River Railway by ... 
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~ cOIl\'crsion and its extension with a view to improvin, paaeoaer aad 
fn~ight traffic services. 

15. OblenaUOD by Speabr 1leprdiD& S ....... oa of R_ 331G 

The Speaker made the: foUowing Obaervation:-

"The: General discussion on Railway Budaet bu DOl taken 
place and the discussion on GeDeral Budac& remaiDa 
inconclusive. In view of this, Rule 331G of the Rulea of 
Procedure and Conduct of Business in the House shaD bave to 
be suspended in its application to enable the StaDdiD, 
Committees to consider tbe Demands (or Granll IDd make 
their reports thereon to tbe House, when it reassembles on the 
24th April." 

The House agreed. 

16. Mlillers under Rule 377 

(1) Shri Shantaram Potdukhe rai.~d a matter reprdin. need to 
grant environmental clearance to Karwara Medium Irriplion ProjCCl 
in Gadchiroli district of Maharashtra. 

(2) Shri Pawan Kumar Bansal raised a matter re.ardiq need to 
celebrate 3ld centenary of creation of the order of Kbalia by Guru 
Gobind Singh IlS the 'Year of Human Spirit'. 

(3) Shri Manphool Singh raised a matter regardin, need for early 
settlement of compensation claims of farmers whose land wu 
acquired for construction of Firing Range at Mahajan town in 
Bikaner. Raja~than. 

(4) Kum. Sushila Tiriya raised a matter reprdin, need to provide 
better telecom facilities to Mayurbhanj in Orissa. 

(5) Dr. Satyanarayan Jatiya raised a matter re.aniin. need for 
early implementation of Narmada Sa,ar Yojna of Madhya Pradesh. 

(6) Shri Rajvcer Sin,h raised a mauer l'C,ardin. need to lOt up 
Oil Depots in Bareilly district (Uttar Pradesh) to provide 
employment to the displaced farmers wbole Iud wu acquired for 
the purpose. 

(7) Shri Ajoy Mukhopadhyay raised a matter relardin, need 10 
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release ncc:cuary funds to National Jute Marketia& Corporation 
(NJMC) to enable it to repay oUtltandial dues to co-operative 
markctinalOCicties in Nadia and IOmc other parts in Welt BenJal. 

(8) Sbri P.C. Thoma raised a matter reprdiaa nced to dcdue 
support price of coconut. 

17. Private Members' BlIII-lDtroduced 

(1) The CoDititution (Amendmcnt) BiU. 1994 (Iaaertion of new 
articlc 16A. etc.) moved by Sbri P.P. Kaliaperumal. 

(2) The CoDititution (Amendment) BiU. 1994 (Amendment of 
articlc 243ZD). moved by Sbri Uttamrao DcorlO Patil. 

(3) The Prevention of food Adulteration (Amendment) Bill. 1994 
(Amcndmcnt of section 2). moved by Shri Mohan Siap (Dooria). 

(4) The Official Languagcs BiU, 1994, moved by Shri Surcndra Pal 
Pathak. 

(!) The Terrorist and Disruptivc Activities (Prevcntion) Rcpeal 
BiU, 1994. moved by Shri Chitta Buu. 

(6) The Prcas and Registration of Boob (Amendment) BiU. 1994 
(Insertion of new section 3A). moved by Sbri Chitta Buu. 

(7) The Advocates (Amendment) BiU. 1994 (Amendment of 
section 24). movcd by Sbri Chitta Buu. 

(8) The Prohibition of publication of Pre-elec:tion Survey Bill, 1994 
movcd by Shri Moban SinJb (Dcoria). 

(9) The States Reoraanisation Commission BiU. 1994 movcd by 
Sbri Mohan SinJb (Dcoria) 

(10) The Constitution (Amendmcnt) Bill. 1994 (Insertion of ncw 
article 237A). moved by Sbri Mohan Sinab (Dcoria). 

(11) The Passports (Amcndmcnt) Bill, 1995 (Amcndment of 
section 5). moved by Shri Ramcsh Chennithala. 

(12) Thc Prevcntion of Food Adultcration (Amendment) Bill, 1995 
(Amendment of scc:tions 2 and 12). moved by Shri Ramesb 
Chennithala. 

(13) Thc Handicapped Persons (Special Benefits) Bill. 1995, moved 
by Shri Ramesb Cbcnaithala. 

(14) The 'Consumer Protection (Amendment) BiU. 1995 
(Amcndment of section 13). moved by Shri Ramcab Cbeaaitbala. 
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(1S) Tbc Malwiahi Valmiki National University Bill, 1995, moved 
by Sbri Nap! Ram Premi. 
(16) TIle Collllitution (Amendmcnt) BiU, 1995 (AmeDdmeat of 
article 39, etc.), moved by Shri M. Krisbauwamy. 
(17) TIle Coastitution (Amendment) Bill, 1995 (Amcndment of 
article 269, etc.), moved by Sbri Chitta Buu. 
(18) The Acquisition of Certain Area at Ayodbya (Amendment) 
BiD, 1995 (Amendmcnt of lCClion I), moved by Sbri Sycd 
Shababuddia. 
18. Pri.aIe Members' BDl-Vad .. Coasldentloa 
The Reaervatioa of Posla for Scheduled CUIcI and Scbedulecl 
Tribes (In Governmcnt Services) BiD. 1992 by Dr. P. VaUal 
Pcruman. 
Further dilc:uuion On thc motion for coDiidcration of the BiD 
moved by Dr. P. Valla) Pcruman on tbe 9th December, 1994, 
continucd. 
The followiD, mcmbers took part in the debate:-
(1) Shri Kalka Du 
(2) Shri Mohan Sin,h (Dcoria) 
(3) Shri Mania) Ram Premi 
(4) Shri Yaima Sin,h Yumnam 
(S) Shri Sycd Shahabuddin 
(6) Shri Harchand Singh 
(7) Shri Ramdew Ram 
(8) Shri Manjay LaI 
(9) Shri Sriballav Paniarahi 
(10) Shri Prabhu Dayal Kathcria 
(11) Dr. Asim Bala 
(12) Shri Ramuhray Pruad Singh (Speeclt ""{Ulished) 
The discussion was not concluded. 
6.10 P.M. 
(Lolc S.bIa. tUljourned liU 1l A.M. on Mond4,. the 24lh April. 
1995). 

R.C. BHARDW Al. 
Sftn'tuy.(i,nertU. 

MGlP(PLU)MRND 1IOLS-31.U5. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proc:ecdinp) 

Monday, April 24, 19951Vaisakha 4, 1917 (Saka) 

No. 358 

11 A.M. 

1. AftIrmatloa by Member 

Sbri Rajesh Ranjan alias Pappu Yadav ejected to Lok Sabba from 
Pumea constituency of Bihar made the affirmation in Hindi, signed 
the RoD of Members and took his seat in the House. 

2. ObItuary RelenaeeI 

The Speaker, the Prime Minister, Sarvashri AtaJ Bihari Vaj-
payee, Sharad Yadav, Somnath Chatterjee, Indrajit Gupta. Chan-
drajeet Yadav, P.G. Narayanan Sobhanadreeswara Rao Vadde, 
Smt. Lovely Anand, Sarvashri Chitta Basu, Mohan Rawale, Pius 
Tirkey, E. Ahamed, Ram Sagar, Inder Jit and P.C. Thomas made 
references to the passing away of Shri Morarji Desai, former Prime 
Minister of India, Shri K.V. Ramakrishna Reddy, a Member of 
Second and Third Lot Sabha and Shri K.K. Singh, a Member of 
Third Lok Sabha. 

As a mark of respect to the memory of the deceased, Members 
stood in silence for a short while and thereafter the House was 
adjourned for the day. 

3. QuadOD. 

As the House adjourned after obituary references, Starred Questions 
could not be called for oral answer. Starred Question Nos. 281-300 put 
down in the order paper for the day were therefoR, treated as Unstarred 
and their replies tosether with repliea to the Unstarred Question Nos. 
2872-3101 will be printed in the Official Report for the day. 
12.09 P.M. 

(Lok Sablul adjoUl1'ted till 11 A.M. 0" Tuesday, lhe 25th April, 1995). 

MGlp(PLU)MRNO-1188LS--2U.1885. 

R.C. BHARDWAJ, 
Secretary-General. 
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LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Tuesday, April 25, 1995/Vaisakha 5, 1917 (Saka) 

No. 3S1 

1. Starred Questions 

Starred Question Nos. 301-303 were orally answered. Rcplies to 
Starred Question Nos. 304-320 were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 3102-3331 were laid on the 
Table. 

3. Papers Laid on the table 

The foDowing papers' were laid on the Table:-

(1) A copy of the Proclamation (Hindi and English versions) datcd 
the 4th April, 1995 issued by the President under clause (2) of 
article 356 of the Constitution revoking the earlicr 
Proclamation issued b.y'him on the 28th Mareh, 1995 in relation ~ 
to the State of Bihar, published in Notification No. G.S.R. 
327(E) in Gazette of India dated the 4th April, 1995. under 
article 356(3) of the Constitution. 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Building Materials and Technology 
Promotion Council, New Delhi. for the year 1993·94. 
alongwith Audited Accounts, 

1 
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(ii) A copy of the Review (Hindi and Engli5h version5) by 
the Government of the working of the Building Materials 
and Technology Promotion Council. New Delhi. for the 
year 1993-94. 

(3) Statement (Hindi and English versions) showing rea50ns for 
delay in laying the papers mentioned at (1) above. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Es.~ential 
Commodities Act. 1955:-

(i) The Sugar (Price Determination for 1974-75 Production) 
Amendment Order, 1995 publishcd in Notification No. 
G.S.R. 76(E)lEss.Com.lSugar in Gazette of India dated 
the llnd February. 1995. 

(ii) The Sugar (Price Determination for 1975-76 Production) 
Amendment Order. 1995 published in Notification No. 
G.S.R. 77(E)lEss.Com.lSugar in G{zette of India dated 
the 22nd February. 1995. 

(iii) The Sugar (Price Determination for 1976-77 Production) 
Amendment .order, 1995 published in Notification No. 
G.S.R. 78(E)lEss.Com.lSugar in Gazette of India dated 
the 22nd February. 1995. 

(iv) The Sugar (Price Determination for 1977-78 Production) 
Amendment Order. 1995 published in Notification No. 
G.S.R. 79(E)lEss.Com.lSugar in Gazette of India dated 
the 22nd February. 1995. 

(v) The Sugar (Price Determination for 1978-89 Production) 
Amendment Order. 1995 published in Notification No. 
G.S.R. 80(E)lEss.Com.lSugar in Gazette of India dated 
the 22nd February. 1995. 

(vi) The Sugar (Price Determination for 1979-80 Production) 
Amendment Order. 1995 published in Notification No. 
G.S.R. 81(E)lEss.Com.lSugar in Gazette of India dated 
the 22nd February, 1995. 

(5) A copy each of the following Notifications (Clindi and English 
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veniona) under section 39 of the Bureau of Indian 
Standudl Act, 1986:-

(i) The Bureau of Indian Standudl (Tenns and 
Conditioaa of Service of Employees) Amendment 
Replationa, 1994 published in Notification No. BISI 
EClREGI3 in Gazette of India dated the 12th April, 
1994. 

(ii) The Bureau of Indian Standards (powers and Duties 
of Director General) Amendment Regulations, 1994 
published in Notification No. BIS/ECIREGIS in 
Gazette of India dated the 23rd September, 1994. 

(iii) The Bureau of Indian Standards (Certification) 
Amendment Regulations, 1994 published in 
Notification No. BIS/3EClREG/6 in Gazette of India 
dated the 27th September, 1994. 

(iv) The Bureau of: Indian Standards (Recruitment to 
Laboratory Technical Posts) Amendment Rellilations, 
1994 published in Notification No. BISI£CIREG/8 in 
Gazette of India dated the 23rd September, 1994. • 

(v) The Bureau of Indian Standards (Amendment) Rules, 
1994 published in NfI)tification No. O.S.R:· 791(E) in 
Gazette of India dated the 7th November, 1994. 

(vi) The Bureau of Indian Standards (Recruitment to 
Administration, Finance and other Posts) Amendment 
Regulations, 1994 published in Notification ~o. BISI 
EClREGI9 in Gazette of India dated the 19th 
December, 1994. 

(6) (i) A copy of the Annual Report (Hindi and En,lish 
versions) of the National Cooperative Consumers' 
Federation of India Limited, New Delhi, for the year 
1993-94, aJonpith Audited Ac:c:ounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the wotkin, of the National 
Cooperative ConsumeiS' Federation of India Limited, 
New Delhi, for the year 1993·94. 



• 
(7)' Statement (Hindi and EnaIisb. versions) showinl reasons for • 
delay in layiDJ the papers mentioned at (6) above. 

(8) A copy of tbe fellowing papen (Hindi and Enllish version~ 

under sub-section (1) of section 619A of the Companies Act, 
1956:-

(i) Review by the Government of tbe working of the 
Hindustan Veletable Oils Corporation Limited, New 
Delhi, for the year, 1993-M. 

(ii) Annual Report of the Hindustan Vegetable Oils 
Corporation Umited, New Delbi, for tbe year 1993-94, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(9) Statement (Hindi and English versions) showin, reasons for 
delay in laying the papers mentioned at (8) above. 

(10) A copy each of tbe following papers (Hindi Ind English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) "Review by the Government of the workina of the 
Hoogbly Dock and Port Enlirieers Limited, Calcutta. for 
the year 1993-94. 

(ii) Annual Report of tbe Hoogbly Dock and Port Engineers 
Umited, Calcutta, for tbe year 1993-94. Iiongwith 
Audited Accounts and comments of the Comptroller Ind 
Audi'tor General thereon. 

(11) Statement (Hindi and English versions) showin, rel50ns for 
delay in laying the papers mentioned It (10) above. 

(12) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government of the workin. of the North 
Eutern Regional Agricultural Mlrketing Corporltion 
Umited, Guwahati, for the year 1992-93. 

(ii) Annual Report of the Nortb Eutern Regionll 
Agricultural Marketing Corporation Limited. Guwahati. 
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for the year 1992·93 aIonpjth Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(13) Statement (Hindi and English versions) showing reasons for 
delay in layin, the papen mentioned at (12) above. 

(1.) A copy eacb of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956;-

(i) Review by the Government of the working of the 
Smith Stanistreet Pharmaceuticals Limited, Calcutta. 
for the year 1993·9oi. 

(ii) Annual Report of the Smith Stanistreet 
Pharmaceuticals Limited, Calcutta, for the year 
1993·9oi, alonpith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(IS) Statement (Hindi an~ English versions) showing reason!! for 
delay in laying the papers mentioned at (14) above. 

(16) (i) A copy of the Annual Report (Hindi and English 
venions) of the Indian Council of Agricultural 
Research, New Delhi, for the year 1993·9oi. 

(ii) A copy of the An.ual Accounts (Hindi and English 
versions) of tbe Indian Council of Agricultural 
Research, New Delhi, for the year 1993·94, together 
with Audit Report tbereon. 

(17) Statement (Hindi and English versions) showing r~a50ns for 
delay in laying the papers mentioned at (16) above. 

(18) A copy each of the following papers (Hin.di and English 
versions) under section 619A of the CompaDies Act, 
1956;-

(i) Review by the Government of the working of the 
Rajasthan State Agro Industries Corporation Limited, 
Jaipur, for the year 1990-91. 

(ii) Annual Report of tbe Rajasthan State Agro Industries 
Corporation Limited, Jaipur, for the year 1-990-91, 
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aIooawith Audited Accounts and comments of the 
ComptroUcr and Auditor General thereon. 

(19) Statement (HiDdi and Enllish versions) showing reasons for 
delay in layiDg'-the papers mentioned at (18)' above. 

(20) A.copy each of the following Notifications (Hindi and English 
vcniona) under IUb-section (6) of section 3 of the Essential 
ColDlllOditiea Act, 1955:-

(i) S.O. 3499 published in Gazette of India dated the 17th 
December, 1994 reguding appointment of the Joint 
Secretary (Fertilisers) in the Department of Agriculture 
and Cooperation, as the Controller of Fertilisers. 

(ii) S.O. 44(E) published in Gazette of India dated the 17th 
January, 1995 regarding appointment of Fertiliser 
Ins~ors by tbe Central Government in pursuance of 
dauie 27 of Fertiliser (Control)'Order. 1985. 

(iii) S.O. 326(E} published in Gazette of India dated the 6th 
April, 1995 prescribing the specifications in respect of 
Urea imported in India tor a period upto 19th January. 
1996 from the 6th April, 1925. 

(iv) The Fertiliser (Control) (Amendment) Order. 1995 
published in Notification No. S.O. 340(E) in Gazette of 
India dated tbe 17tb April. 1995. 

(v) S.O 343(E) published in Gazette of India dated the 18th 
Aprit, 1995 indicating the supplies of .fertilisers to be 
made by domestic manufacturers of fertiliser to various 
Statea, Union Territorie~Commodity Board during the 
period from the 18th April. 1995 to the 30th September. 
1995 (Khuif, 1995 Season). 

(21) A copy each of the following papers (Hindi and English 
versiona) under section 619A of the Companies Act. 1956:-

(i) Review by tbe Government of the working of the 
Kunataka Meat and Poultry Marketing Corporation 
Umitcd, Banplorc. for the year 1993-94. 

(ii) Annual Report of the Kamataka Meat and Poultry 

• 
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Marketing Corporation Limited, Bangalore, for the year 
1993-94, alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 

(22) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (21) above. 

(23) (a) (i) A copy of the Annual Report (Hindi and English 
versions) of the Shri Lal Bahadur Shastri Rashtriya 
Sanskrit Vidyapeetha, New Delhi. for the year 1991·92. 

(ii) A copy of the Annual Report (Hindi and English 
versions) of the Shri Lal Bahadur Shastri Rashtriya 
Sanskrit Vidyapeetha, New Delhi, for the year 1992·93. 

(iii) A copy of the Annual Report (Hindi and English 
versions) of the Shri Lal Bahadur Shastri Rashtriya 
Sanskrit Vidyapeetha, New Delhi, for the year 1993·94. 

(b) A copy of the Annual Accounts (Hindi and English 
versions) of the Shri Lal Bahadur Shastri Rashtriya 
Sanskrit Vidyapeetha, New Delhi, for the year 1991·92 
and 1992·93, together with Audit Report thereon. 

(c) Statement (Hindi and English versions) regarding Review 
by the Government of the working of the Shri Lal 
Bahadur Shastri Rashtriya Sanskrit Vidyapcetha. New 
Delhi, for the years 1991·92 to 1993·94. 

(24) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (23) above. 

(25) (i) A copy of the Annual Report (Hindi and English 
versions) of the Mahila Samakhya Society, Karnataka. 
for the year 1993·94. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the. working of the Mahila Samahya 
Society, Karnataka. fot the year 1993·94. 

(26) Statement .(Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (25) above. 

(27) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Foundry and Forge 
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Technology, Ranchi, for the year 1993-94. alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the National Institute 
of Foundry and Forge Technology. Ranchi. for the year 
1993-94. 

(28) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (27) above. 

(29) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Cultural Resources and 
Training, New Delhi, for the year 1993-94. alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Centre for 
Cultural Resources and Training. New Delhi. for the year 
1993-94. 

(30) Statement (Hindi and 'English versions) showing reasons for 
delay in laying the papers mentioned at (29) above. 

4. Allent to BlUs 

Secretary-General laid on the Table the following eight Bills passed 
by the Houses of Parliament during the current session and assented 
to by the President since a report was last made to the House on the 
31st March, 1995:-

(1) The' Appropriation (Railways) Vote on Account Bill. 1995, 

(2) The Appropriation (Railways) Bill, 1995. 

(3) The Appropriation (Vote on Account) Bill. 1995. 

(4) The Appropriation Bill. 1995. 

(5) The Jammu and Kashmir Appropriation (Vote on Account) 
Bill, 1995. 

(6) The Jammu and Kashmir Appropriation Bill. 1995. 

(7) The Bihar Appropriation (Vote on Account) Bill. 1995. 

(8) The Bihar Appropriation Bill, 1995. 

5. Report of Estimates Committee 
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S. Report of EstImates Committee 

. DR. KRUPASINDHU BHOI presented the Forty-Eighth Report 
(Hindi and English versions) of the Estimate Committee on the 
Ministry of Home Affairs-Modernisation of Police and Para-Military 
Forces and Minutes of the sittings of the Committee relating thereto. 

6. Reports or the Public Accounts Committee 

SHRI BHAGW AN SHANKAR RAW A T presented the following 
Reports (Hindi and English versions>. of the Public Accounts 
Committee: 

(1) Ninty-Fifth Report on Integrated Rural Development 
Programme (IRDP) 

(2) Ninty-Sixth Report on Action Taken on Seventy-Fourth 
Report of Public Accounts Committee (10th Lok Sabha) 
on Excesses over Voted Grants and Charged 
Appropriations (1991-92) 

7. Statements or Committee on Publk Undertaklnp 

SHRI VILAS MUTTEMW AR laid on the Table Statements (Hindi 
and English versions) showing Action Taken by Government on the 
recommendations contained in the following reports: 

(1) Eleventh Report of the Committee on Public 
Undertakings (Tenth Lok Sabha) on action taken by 
Government on the recommendations contained in their 
Ninth Report (Ninth Lok Sabha) on ONGC-Avoidablc 
payment of Rs. 89.06 lakhs made to ,a forci&n contractor 
beyond the terms of the contract. 

(2) Sixteenth Report of the Committee on Public 
Undertakings (Tenth Lok Sabha) on action laken by 
Government on the recommendations contained in their 
First Report (Tenth Lok Sabha) on Steel Authority of 
India Limited-Import of Defective Billc;ts. 

(3) Twenty-Sixth Report of the Committee on Public 
Undertakings (Tenth Lok Sabha) on action taken by 
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Government on the recommendations contained in their 
Seventeenth Report (Tenth Lok Sabha) on Disp05al of 
Scrap of Public Undertakings through Melal Scrap Trade 
Corporation Limited/other Public Undertakings. 

8. Reports or tbe Com .... ttee on tbe Welfare or Scheduled Castes and 
Scheduled Tribes 

SHRI PARAS RAM BHARDWAJ presented a copy each of the 
foUowing Reports (Hindi and English versions) of the Committee on 
the Welfare of Scheduled Castes and Scheduled Tribes including 
Minutes (Hindi and English versions) of the Sittings of the 
Committee relating thereto: 

(1) Forty-Fourth Report on Ministry of Environment and 
Forests--Forest Policy in relation to command over and 
access of Tribal people to forest resources. 

(2) Forty-Fifth Report on Ministry of Rural Development 
(Department of Rural Devc!opment)-Working of 
Integrated Rura1 Development Programme (As.lilstance 
provided to SCs and STs). 

(3) Forty-Sixth Report on Ministry of Welfare and Ministry 
of Home Affairs-Action Taken by Government on the 
recommendations of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes contained in their 
Twenty-Third Report (Tenth Lok Sabha)-Atrocities on 
Scheduled Castes and Scheduled Tribes and pattern of 
social crime towards them. 

(4) Forty-Seventh Report on Ministry of Coal-Action Taken 
by Government on the Recommendations of the 
Committee on the Welfare of Scheduled Castes and 
Scheduled Tribes contained in their Twenty-Ninth 
Report-Reservation for and employment of. Scheduled 
Castes and Scheduled Tribes in Coal India Ltd. 
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9. Report f1I. lolat Committee oa 0fIlces of Proat 

SHRI CHIRANJI LAL SHARMA presented the Seventh Report 
(Hindi and English versions) of the Joint Committee on Officca of 
Profit. 

10. Reports 01 the StandiDl Commillee oa Eoeru 

SHRI JASWANT SINGH presented the following Reports (Hindi 
and English versions) of the Standing Committee on Eneray: 

(1) Seventeenth Report of the Standing Committee on 
Energy on Action Taken by the Government on the 
recommendations contained in their Seventh Report 
(Tenth Lok Sabha) on Demands for Grants (1994-95) of 
Ministry of Coal. 

(2) Eighteenth Report of the Standing Committee on Energy 
on Action Taken by the Government on the 
recommendations contained in their Eighth Report 
(Tenth Lok Sabha) on Demands for Grants (1994-95) of 
Ministry of Non-Conventional Energy Sources. 

11. Reports or the Standlnl Committee on Commerce 

SHRI SURY A NARAIN Y ADA V laid on the Table a copy each 
of the following Reports (Hindi and English versions) of the 
Department-Related Parliamentary Standing Committee on 
Commerce: 

(1) Tenth Report on Demands for Granla (1995-96) of the 
Department of Supply (Ministry of Commerce); and 

(2) Eleventh Report on Tea. 

12. Reports or the StaDdlq Committee oa HamaD ReIOUI'Cc 
Development 

PROF. (SMT.) SAVITHRI LAKSHMANAN laid on the table a 
copy each (Hindi and English versions) of the Seventeenth. 
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Eighteenth. Nineteenth. Twentieth and Twenty-Firat Reports of the 
Department-Related Parliamentary Standing Committee OD HumID 
Resource Development on the Demands for Grants. 1995-96. of the 
Depanments of Youth Affairs and Sports. Culture. Health, FlIDily 
Welfare and Women and Child Development respectively. 

13. Report or the StaDdlq Committee OD TnDIpOI't and T ...... 

SHRI SUKHENDU KHAN laid the Thirteenth Report (Hindi ad 
English versions) of the Department-Related Parliamentary StaDdiq 
Committee on Transport and Tourism on National Highway SJIlCDl. 

14. Motions ror Elections to Committees 

(i) KUM. SEUA moved the following motion:-

"That in pursuance of sub-clause (xxiv) of clause (1) of Statute 
14 of the Statutes of the Aligarh Muslim University. the 
members of this House' do proceed to elect. in sucb 
manner as the Speaker may direct. five members from 
among themselves to serve as members of the Court of 
the Aligarh Muslim University. subject to other 
provisions of the Statutes. The members so elected shall 
not be the employees of the Aligarh Muslim 
Univeniity." 

The motion was adopted 

(ii) KUM. SEUA moved the following motion:-

"That in pursuance of Section 31(2)(k) uf the Institutes of 
Technology Act. 1961. the members of this House do 
proceed to elect. in such manner as the Speaker may 
direct. two members from amoDI,themselves to lerve as 
members of the Council of rddian Institutes of 
Technology, 1ubject to otber provisions of the said 
Act." 

The motion was adopted 
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(iii) SHRI JAGDISH TY11..ER moved the foDowin, motioD:-

"That in pursuance of Section 4(2)(a) of tbc Merchant 
Sbippin, Act, 1958, the members of this HoUle do 
proceed to elect, in such manne, u the Speaker may 
direct, four members from amon, themselves, to serve 
u members of the National Shippin, Board, subject to 
other provisions of the said Act." 

The motion wa tMJopted. 

(iv) SHRI KAMAL NATH moved the followin, motion:-

"That in pursuance of Section 5(1)(i) of the Prevention Cruelty 
to Animals Act, 1960, the members of this bouse do 
proceed to elect in such manner as the Speaker may 
direct, four members from among themselves to serve as 
members of the Animal Welfare Board, subject to the 
other provisions of the said Aer." 

The motion wa adopted. 

IS. De ...... ds lor excell Grants (RaUways)-I99l-93 

SHRI MUKUL W ASNIK presented a statement (Hindi and 
En,lilh versions) showing the Demands for ExCCIS Grants in respect 
of the Bud,et (Railways) for 1992·93. 

16. Gove .......... t Bill-introduced / 

The National Highways (Amendment) Bill, 1995. / 

17. Matters Under Rule 377 

(1) Shri Nurul Islam raised a matter re,arding need to make Rupsi 
airport in Dhubri district of Assam Operational. 

(2) Shri K. G. Shivappa railed a matter re,ardin, need to make 
Visbeswariah Iron and Steels Limited in Kamatata viable. 

(3) Shri Prithviraj D. Chlvan raised a matter regarding need to 
instal a low power transmitter at Patan. in Maharuhtra. 

(4) Shri Khelam Ram Jan,de raised a matter regarding need to 
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provide more employment opportunities to local people in iDduItrica 
set up in Chhatisgarh region of Madhya Pradesh. 

(5) Prof. Prem Dhumal raised a matter regarding need to declare 
'Giripar area' in Himachal Pradesh as Scheduled Tribe Area. 

(6) Shri B. L. Sharma 'Prem' raised a matter regarding need to 
ensure adequate supply of water to Union Territory of Delhi from 
State Governments of Uttar Pradesh and Haryana. 

(7) Shri Subrata Mukherjee raised a malter regarding need for 
early upgradation of Bagdogra airport in eastern zone. 

(8) Shri Naval Kishore Rai raised a matter regarding need to 
include Sitamarhi Parliamentary Constituency in Bihar under Child 
Development and Aanganbari Projects. 

(Lok Sabha adjourned al 1.19 P.M. and re-assembled at 2.26 P.M.) 

18. Motion of Thanks on the President's Address 

Time allotted: 10 hrs. 
Time taken: 3 hrs. 36 Mts. 
Balance: 6 hrs .. 24 Mts. 

Shri Mani Shankar Aiyar moved the following motion:-

"That an address be presented to the President in the following 
terms:-

'That the Members of Lok Sabha assembled in the Session are 
deeply grateful to the President for the Address which he has 
been pleased to deliver to both Houses of Parliament assembled 
together on the 13th February. 1995· ... 

Shri Rajnath Sonkar Shastri seconded the motion. 

Four hundred and sixty-six amendments (Nos. 1 to 38, 51 to 65, 
103 to 125. 311 to 365,373 to 388.433 to «J7. 700 to 716. 799 to 834. 
846 to 874. 887 to 894. 899 to 912. 927 to 931. 942. 943, 992 to 995. 
1052 to 1066 and 1084 to 1097) were moved. 

The following Members took part in the debate:-

(1) Shri Atal Bihari Vajpaycc 

, 
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(2) Shri K.D. Sultanpuri (Spt~h unfinished) 

The discussion was not concluded. 

6.02 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, 1M 26th April. 
1995). 

MGIP(PLU)MRND-121 OLS-25.4.1 •. 

R.C. BHARDWAJ, 
Secretary-GenertU. 



LOI( SABRA 

BULLETIN-PART I 

(Brief Record of Proceedinp) 

Wednesday, April 26, 1995/Vaisakha 6, 1917 (Saka) 

No. 351 
11 A.M. 

1. Starred QaestIoaI 

Starred Question Nos. 321, 323 and 324 were orally answered. 
Replies to Starred Question Nos. 322 and 325-340 were laid on the 
Table. 

2. Uastarred QuatloaJ 

Replies to Unstarred Question Nos. 3332-3469 were laid on the 
Table. 

3. Papen laid on the Table 

The followin, papers were laid on the Table:-

(1) A copy of the Annual Report (Hindi and Enalish versions) of 
the Controller-General of Patents, Desilns and Trade Mariti 
for the year 1993-94, under section 126 of the Trade and 
Merchandise Marks Act, 1958. 

(2) A copy of the Annual Report (Hindi and Enalilh versions) of 
the Controller-General of Plftents, Deli,ns and Trade Marks 
for the year 1993-94, under section ISS of the Patents Act, 
1970. 

(3) A COPJ eIda of the folJowin, papers (Hindi and En,lilh 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-
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(i) Review by the Government of the working of the 
Hindustan Aeronautics Limited, Bangalore, for the year 
1993·94. 

(ii) Annual Report of the Hindustan Aeronautics Limited, 
Bangalore. for the year 1993·94. alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

'10 • 

(4) (j) A copy of the Annual Report (Hindi and English 
versions) of the Nehru Institute of Mountaineering, 
Uttarkashi. for the year 1993·94. alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Nehru Institute of 
Mountaineering. Uttarkashi. for the year 1993·94. 

(5) Statement (Hindi and English versions) showing reasons for 
delay in laying the p.!lpers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Jawahar Institute of Mountaineering and 
Winter Sports.· Aru. for the year 1993·94. alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Jawahar Institute 
of Mountaineering and Winter Sports; Aru. for the year 
1993·94. 

(7) Statement {Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy of the General Reserve Engineer Force Group 'C' and 
Group 'D' Recruitment (Fourth Amendment) Rules. 1994 
(Hindi and English versions) published in Notification No. 
G.S.R. 10 in Gazette of India dated the 7th January. 1995 
issued under proviso to article 309 of the Constitution. 

(9) A copy eaeh of the following Notifications (Hindi and English 
versions) under sub-section (1) of section 37 of the 
Administrative Tribunals Act. 1985:-
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(1) The West Bengal Administrative Tribunal (Salaries and 
Allowances and Conditions of Service of Chairman. Vice-
Chairman and Members) Rules. 1994 published in 
Notification No. G.S.R. 875(E) in Gazette of India dated the 
21st December. 1994. 

(2) The West Bengal Administrative Tribunal  (Procedure) 
Rules. 1994 published in Notification No. G.S.R. 876(E) in 
Gazette of India dated the 21st Dec:ember. 1994. 

(3) The Central Administrative Tribunal (Salaries and 
Allowances and Conditions of Service of Chairman. Vice-
Chairman and Members) Amendment Rule •• 1995 published 
in Notification No. G.S.R. 39(E) in G~ette of India dated 
the 20th January. 1995. 

(10) A copy of the Errata· (Hindi and English versions) to the 
Detailed Demands for Grants for the Ministry of Non-
Conventional Energy Sources for the year 1995-96. 

(11) A copy of the Education (Amendment) Regulations. 1994 
(Hindi and English versions) published in Notification No. 14-
55/93 (Part-I)IPCI/2447-2981 in Gazette of India dated the 
9th July. 1994 under sub-section (4) of section 18 of the 
Pharmacy Act. 1948. 

4. Messa. from RaJya Sabha 

Secretary-General reported a message from Rajya Sabha that at its 
sitting held on the 25th April. 1995. Rajya Sabha agreed to the 
amendments made by the Lok Sabha at its sitting held on the 30th 
march. 1995. in the Cotton nansport Repeal Bill. 1994. 

5. Reports of the Estimates Committee 

DR. KRUPASINDHU BHOI presented the following Reports 
(Hindi and English versions) of th~ Estimates Committee: 

(1) Fiftieth Report on action taken by Government on the 

• The Detailed Demanets for Grants for the Ministry of Noa-Convenlional Ener&>, 
Sources were laid on the Table on lbe lOth Mareh. 1995. 
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recommendations contained in their Thirty-fourth Report (Tenth 
Lot Sabha) on the Ministry of Finance (Department of Economic 
Affairs)-Prevention of Frauds in Nationaliled Banks. 

(2) Fifty-fint Report on action taken by Government on the 
recommendations contained in their Forty-fifth Report (Tenth 
Lok Sabha) on the Ministry of External Affairs-Foreign 
Missions. 

6. IleportI of the Public Accounts Committee 

Shri Bhapan Shankar Rawat presented the following Reports (Hindi 
and Enllilh versions) of the Public Accounts Committee: 

(1) Ninety-eiJhth Report on Union Excise Dutie5-System defects in 
workin. of' Chief Accounting Offices. 

(2) Ninety-ninth Report on action taken on Sixty-sixth Report of 
Public Accounts Committee (Tenth Lok Sabha) on Marketing by 
Indian Railways. 

7. Report of the COIIImlllft on Publk Undertaldnp 

Shri E. Ahamed presented the Forty-first Report (Hindi and English 
venions) of the Committee on Public UndertakinplOft Action Taken by 
Government on the recommendations contained ~n their Thirty-fourth 
Report (Tenth Lok Sabha) on Cement Corporation of India Limited. 

8. ..,.... of the Commillft on the Welfare of Sc:beduled cutes and 
Se ......... Tribes 

Shri Paru Ram Bhardwaj laid on the Table a copy each of the 
following Reports (Hindi and English versions):-

(1) Report on Study Tour of Study Group I Of the Committee on the 
Welfare of Scheduled Cutes and Scheduled Tribes on its visit to 
Pune, Bombay, Goa. Udaipur and Jaipur durin, July. 1994. 

(2) Report on Study Tour of Study Group I of the Committee on the 
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Welfare of Scheduled Castes and Scheduled Tribes on its visit 
to Calcutta. Patna. Ranehi. Rourkela and Bhubancswar during 
September-October. 1994. 

(3) Report on Study Tour of Study Group II of. the Committee on 
the Welfare of Scheduled Castes and Scheduled Tribes on its 
visit to Bangalore. Mysore. Trivandrum and Madras during 
September-October. 1994. 

9. R~ports or th~ Standinc Commillft on Enel'l)' 

Shri Dalbir Singh presented the following Reports (Hiadi and 
English versions) of the Standing Committee on Energy:-

(1) Sixteenth Report of the Standing Committee on Energy on 
Action Taken on Sixth Report of Standing Committee on 
Energy (Tenth Lok Sabha) on Demands for Grants (1994-95) 
of Ministry of Power. 

(2) Nineteenth Report of the Standing Committee on Energy on 
Action Taken on Ninth Report of Standing Committee on 
Energy (Tcnth Lok Sabha) on Demands for Grants (1994-95) 
of Department of Atomic Energy. 

10. R~ports and nlinutn or StaDdlna Committee OD Railways 

Shri Somnath Chatterjee presented the following Reports (Hindi 
and English versions) of the Standing Committee on' Railways (1995-
96):-

(1) Thirteenth Report on Action Taken by Government on the 
recommendations/observations' contained in the Sixth Report 
of thc Committee on Ministry of Railways-Demands fN 
Grants. (1994-95). 

(2) Fourteenth Report on Ministry of Railways-Demands for 
Grants (l99S-96) and Minutes of the sittings of the Committee 
relating thereto. 
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11. Report 01 the StaDdlnl Committee on SdeDce .... TecbDolou, 
EavlroaJDeDt aDd Forr:tI 

Shri M.V.V.S. Murthy laid on the Table a copy (Hindi and English 
versions) of the Eighteenth Report of the Standing Committee on 
Science and Technology. Environment and Forests on the Demands 
for Grants (1995-96) of the Department of Science and Technology 
(Ministry of Science and Technology). 

12. Reports of tbe Standlnl Committee OD Transport ad Tou ...... 

(i) Shri K. Muraleedharan laid the Fourteenth Report (Hindi and 
English versions) of the Department Related Parliamentary Standing 
Committee on Transport and Tourism on Demands for Grants. 1995-
96 of Department of Tourism. 

(ii) SHRI S.M. LAL JAN BASHA laid the Fifteenth Report 
(Hindi and English versions) of the Department Related 
Parliamentary Standing Committee on Transport and Tourism on 
Demands for Grants. 1995-96 of Department of Civil Aviation. 

13. CaW .. Attention 

Shri Atal Bihari Vijpayee called the attention of the Minister of 
Commerce to the situation arising out of the proposed closure of 
newspapers allover the country on 27 April. 1995 and the threat of 
indefinite strike thereafter for deco'iltrol of newsprint and lifting of 
stipulation regarding purchase of indigenous newsprint alongwith 
imported newsprint and the steps taken by the Government in regard 
thereto. 

The Minister of State of the Ministry of Commerce made a 
statement in regard thereto. 

14. Matten Uader Rule 371 

(1) Shri K. D. Sultanpuri raised a matter regarding need to provide 
employment to local people in the industries being set up by NRIs. 
particularly in Himachal Pradesh. 

(2) Shri Mohan Lal Jhikram raised a matter reprdinl need to 
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increase the amount of stipend being paid to SOST students of 
sports schools. 

(3) Shri Shantaram Potdukhe raised a matter regarding need to 
provide better telccom facilities in Gadchiroli and Chandrapur 
districts of Maharashtra. 

(4) Shri Amar Pal Singh raiscd a matter regarding need to 
issue commemorative coins in the memory of martyrs of freedom 
movement. 

(5) Shri Ramashray Prasad Singh raised a matter regarding need 
to open more LPG outlets in lehanabad Parliamentary 
Constituency. Bihar. 

(6) Shri Venkatcswarlu Ummareddy raised a matter regarding 
need to protect the interests of handloom workers particularly in 
Andhra Pradesh. 

(7) Shri P.P. Kaliaperumal raised a matter rcgardirll need to 
send a Central team to SIPCOT Industrial Complex. Guddalore in 
Tamil Nadu. to as.'Iess the damage being caused by the pollution 
and to suggest remedial action. 

(8) Shri Laxminarain Tripathi raised a matter .regarding need 
for survey by Central Team to take effective steps to prevent soil 
erosion caused by river Ghaghra in Bahraich district of U .P. 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.07 P.M.) 

15. Mollon or Thanks on the President's Address 

Time allotted: 10 hrs. 
Time taken: 7 hrs. 30 mts. 
Balance: 2 tirs. 30 ints. 

Discussion on the following motion moved by Shri Mani 
Shankar Aiyar and seconded by Shri Rajnath Sonkar Shastri and 
the amendments thereto moved on the 25th April. 1995. 
continued:-

"That an Address be prcscntcd to the President in the 
following tcrms:-

'That the Members of Lok Sabha assembled in this Session 
arc deeply grateful to thc President for the Address 



which he has been pleased to deliver to both HoUICI of 
Parliament assembled together on the 13th February. 
1995· ... 

The following members took pan in the debate:-

t 1) Shri K.D. Sultanpuri 
(2) Shri Somnath Chatterjee 
(3) Smt. Saroj Dubey 
(4) Shri Indrajit Gupta 
(5) Shri Chandrajeet Yadav 
(6) Prof. K.V. Thomas 
(7) Maj. Gen. (Retired) Bhuwan Chandra Khanduri 
(8) Shri Kadambur M.R. Janardhanan (SfHtch IUIflJlishtd) 

The discussion was not concluded. 

6.01 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 27th April, 
1995). 

MGIP(PLU)MRND-1241 Ls-26.04.199S. 

R.C. BHARDWAJ, 

Secretary-General. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Thursday, April 27, 1995Naisakha 7, 1917 (Saka) 

No. 353 

11.02 A.M. 

1. Obltury References 

The Speaker, The Prime Minister, Shri Atal Bihari Vajpayee 
made references to the passing away of Shri Tejsinprao' 
Bhonsle, a sitting Member, Shri V.C. Kesava Rao, a Member 
of Constituent Assembly and Provisional Parliament, Shri E.K. 
Imbichibava, a Member of Third and Seventh Lok Sabha and 
Shri Vutukuru Rami Reddy, a Member of Second Lok Sabha. 

As a mark of respect to the memory of the deceased, 
Members stood in silence for iii short while and thereafter the 
House was adjourned for the day. 

2. QuestiODI 

As the House adjourned after obituary references, Starred Ques· 
tions could not be called for oral answer. Starred Question 
Nos. 341-360 put down in the order paper for the day were 
therefore, treated as Unstarred and their replies togetber with replies 
to the Unstarred Question Nos. 3470-3699 would be printed in the 
Official Report for the day. 

11.16 A.M. 

(Lok Sabha adjoumtd till 11 A.M. on Friday, the 28th April, 1995). 

MGlp(PlU~1274lS-27.4.1185. 

R. C. BHARDWAJ, 
Secretary.Genertll. 



LOB: SABRA 

BULLETIN-PART I 

(Brief Record of Proceedinp) 

Friday, April 28, 1995lVaisakha 8, 1917 (SIb) 

No. 354 

11 A.M. 

1. Obituary RelereDCel 

The Speaker made reference to the passin, away of Shrimlti 
Hansa Mehta who was a Member of Constituent Auembly. 

Thereafter, Members stood in silence for a short wIlile u a 
mark of reaped to the deceased. 

2. Starred Questions 

Starred Question Nos. 361-363 were orally answered. Replies to 
Starred Question Nos. 364-380 were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Question Nos. 37~3929 were laid ~n the 
Table. 

4. Papen laid on lhe Table 

The followin, papers were laid on the Table:-

(1) A copy each of the followin, papen (Hindi and EnaJish 
versions) under sub-lCdion (1) of section 619A of the Com· 
panies Act, 1956:-

(1) Statement reprdia, Review by the Government of the 

1 
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working of the India To.urism Development Corporation 
Limited. New Dclhi. for. the ycar 1993·94. 

(2) Annual Repon of the India Tourism Development Corpo-
ration Limircd. New Delhi. for the year 1993·94. alonpith 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(2) A copy of the Scheduled Castes and Scheduled Tribes (Preven· 
tion of Atrocities) Rules. 1995 (Hindi and EnJlish versions) 
published in Notification No. G.S.R. 316(E) in Gazette of 
India dated the 31st March. 1995. under sub-section (2) of 
section 23 of the Scheduled Castes and Scheduled Tribes 
(Prevention of Atrocities) Act. 1989. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Tribal Cooperative Marketing Develop-
meDt Federation of India Limited. New Delhi. for the 
year 1993·94. alongwith Audited Accounts. 

(it) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Tribal Cooperative 
Marketing Development Federation of India Limited. 
New Delhi. for the year 1993·94. 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(S) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Silk Board. Bangalore. for the 
year 1993·94. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Silk Boord. Bangalore. for the 
year 1993·94. together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Central Silk 
Board. Bangalore, for the year 1993·94. 

(6) Statement (Hindi and English vcrsioas) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and English 

• 
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versions) of the Jute Manufacturen Development Coun-
cil. Calcutta. for the year 1993-94. alonpith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and Enllish ~niODl) by 
the Government of the workin, of the Jute Manufldur-
en Development Council. Calcutta. for the yeu 1993-
94. . 

(8) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) A copy each of the following papers (Hindi and Enalilh 
venions) under lub-section (1) of section 619A of the Com-
panies Act. 1956:-

(a)(i) Review by the Government of the workin, of tbe 
Central Cottage Tndustries Corporation of India Limited. 
New Delhi. for the YCllr 1993-94. 

(ii) Annual Report of the Central Cottage Industries Corpo-
ration of India Limited. New Dclhi. for the ytar 1993-
94. alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(b) (i) Review by the Government of the workin, of the 
Handicrafts and Handlooms Expons Corporation of 
India Limited. New Delhi. for the year 1993-94. 

(ii) Annual Repon of the Handicrafts and HandJooml 
Exports Corporation of India Limited. New Delhi. for 
the year 1993-94. llongwith Audited Accounts and com-
ments of the Comptroller and Auditor General thereon. 

(c)(i) Review by the Government of the workin, of the North 
Eastern Handicrafts and Handlooms Development Cor-
poration Limited. ShillGng. for the year 1993-94. 

(ii) Annual Report of the North Eastern Handicrafts and 
Handlooms Development Corporation Umited. Shillon,. 
for the yeu 1993-94. a10ngwith Audited Ac::counts and 
comments of the Comptroller and Auditor General 
thereon. 
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(10) (i) A copy of the Annual Repon (Hindi and EnaJisb 
versions) of the Wool and Woollens Export Promotion 
Council, New Delhi, for the year 1993-94, aIonpith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and EnaJish vcniOlll) by 
the  Government of the workin. of the Wool and Wool· 
lens Expon P.romotion Council, New Delhi, for the year 
1993-94. 

(11) Statement (Hindi and English versions) showins reasons for 
delay in layins the papers mentioned at (10) above. 

(12) A copy of the Financial Estimates and Performance Budget 
for the year 1995-96 (Hindi and English venions) of the 
Employecs' State Insurance Corporation under section 36 of 
the Employees' State Insurance Act, 1948. 

(13) A copy of the Memorandum of Understanding (Hindi and 
English versions) between the Telecommunications Consul-
tants India Limited and the Department of Telecommunica-
tions for the year 1994-95. 

(14) (i) A copy' of the Annual Report (Hindi and EnSlish 
versions) of the Chemicals and Allied Products Expon 
Promotion Council. Calcutta. for the year 1993-94. along-
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Chemicals and 
Allied Products Export Promotion Council. Calcutta, for 
the year 1993-94. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Tea Board. Calcutta. for the year 1993-
94. 

(ii) A copy of the Annual Accounts (Hindi and Enllish 
versions) of the Tea Board, Calcutta, for the year 1993-
94, together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the workins of the Tea Board, 
Calcutta, for the year 1993·94. 
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(16) Sta.ement (Hindi and En,lish vCRions) showinl reasons for 
delay in layin, the papeR mentioned at (15) above. 

(17) A copy each of the followin, papen (Hindi and Enatisb 
versions) under sub-lCCtion (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government-of the workinl of the India 
Tea and Restaurants Limitcd. Bombay, for the year 
1993-94. 

(ii) Annual Report of the India Tea and Restaurants 
Limited, Bombay, for the year 1993-94, alonpitb 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(18) Statement (Hindi and Enllish versions) showin, reasons for 
delay in layin, the papers mentioned at (17) above. 

(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the Spons Goods Export Promotion"-Council, 
New Delhi, for the year 1993-94. alonpith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of thc working of thc Sports Goods 
Expon Promotion Council. New Delhi. for the ycar 1993-
94. 

(20) Statement (Hindi and En,lish veRions) showin, reasons for 
delay in laying the papeR mentioned at (19) above. 

(21) A eopy each of the ;"owing Notifications (Hindi and En,lish 
veRians) under ~Ion 159 of the Customs Act, 1962:-

(i) G.S.R. 88O(E) published in Gazette of India dated the 
23rd December. 1994 to,cther with an explanatory 
memorandum making. certain amendments in the Notifi-
cation No. 20ll92-Cus .• dated the 19th May, 1992 10 U 
to permit duty-free impon of inputs specifier' in input-
output norms in the Exim Policy. 

(ii) S.O. 74(E) published in .Gazette of India dated the 
4th January, 1995 to,ether with an explanatory 
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memorandum making certain amendments in the Notir .. 
cation-No. 2O&I77-Cus., dated the lit October, 1977 10 U 
to provide duty drawback facility on exports of aoodI to 
Bhutan and Myanmar throulh Land Customs Stations of 
Jaipon and March lubject to the payment for IUch JOOds 
heinl received in freely convertible currency. 

(iii) G.S.R. 117(E) published in Gazette of India dated the 
7th Marcti, 1995 together with an explanatory memoran-
dum regarding exemption to inputs required for manufac-
ture of Iron and Steel intermediates when imported into 
India, from the whole of the basic and additional duties 
of customs leviable thereon. subject to certain conditions. 

(22) A copy each of the following Notifications (Hindi and English 
vemons) under sub-section (2) of section 38 of the Central 
Excises and Salt Act, 1944:-

(i) G.S.R. 83(E) published in Gazette of India dated the 
. 22nd February, 1995 together with an explanatory 
memorandum makina certain amendments in the Notifi-
cation No. 32194-CE. dated the 4th July, 1994. 

(ii) b.S.R. 126(E) published in Gazette of India dated the 
10th March, 1995 together with an explanatory memoran-
dum making certain amendments in the Notification No. 
32194-CE, dated the 4th July. 1994 so as to prescribe it 
necessary for the importers desiring to issue modvatable 
invoices to be registered with the Central Excise Depart-
ment. 

(iii) The CeruraJ Excise (First Amendment) Rules, 1995 
published in Notification No. G.S.R. 127(E) in Gazette 
of India dated the 10th March. 1995 together with an 
explanatory memorandum. 

(23) A copy of the Narcotic Drugs and Psychotropic Substances 
(Amendment) Rules, 1995 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 82 in Gazette of India dated 
the 14th February, 1995 together with an explanatory 
memorandum, under section 77 of the Narcotic Drugs and 
Psychotropic Substances  Act. 1985. 

.. ", 
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(24) A copy each of the following Reports (Hindi and English 
versions) under article 151(1) of the Constitution:-

(i) Report of the Comptroller and Auditor General of 
India-Union Government (No.6 of 1995) for the year 
ended the 31st March, 1994 (Scientific Departments). 

(ii) Report of the Comptroller and Auditor General of 
India-Union Government (No.7 of 1995) for the year 
ended the 31st March. 1994 (Posts and Telecommunica-
tions). 

(25) A copy of the Union Government, Appropriation Accounts 
(Postal Services) for the year 1993-94 (Hindi and English 
versions). 

(6) A copy of the Union Government, Appropriation Accounts 
(Telecommunication Services) for the year 1993-94 (Hindi and 
English versions). 

(26) A copy each of the following papers (Hindi and, English 
versions) under sub-section (1) of section 619A -of the Com-
panies Act, 1956:~_ 

(i) Review by the Government of the working of the 
Rashtriya Pariyojna Nirman Nigam Limited, New Delhi, 
for the year 1993-94. 

(ii) Annual Report of the Rashtriya Pariyojna Nirman Nigam 
Limited, New Delhi, for the year 1993-94, alongwith 
Audited Accounts and comments of the Comptroilcr and 
Auditor General thereon. 

(27) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (26) above. 

(28) A copy each of the following Notifications (Hindi and En,lish 
versions) under section 481A of the Delhi Municipal Corpora-
tion Act, 1957:-

(1) The Delhi Municipal Corporation (Determinatioll of 
Rateable Value) Bye-laws, 1994 'published in Notifica-
tion No. F. 22(1l)1tJ'D/94/1l422 in Delhi Gazette 
dated the 24th October. 1994. 
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(2) The Delhi Mpnicipal Corporation (Property To Return) Bye-
laws, 1994 published in Notification No. F. 22(1l)1UD1941 
11423 in Delhi Gazette dated the 24th October, 1994. 

S .• eporII ... MIa ... 01 the Estimates Committee 

Dr. Knapaindhu Bhoi presented the followinl Reports and 
Minutes (Hindi and EnJlish venions) of the Eltimates Comminee: 

(1) Forty-Ninth Report on the Ministry of Finance (Department of 
Revenue) - CUitoms Clearance at International Airports and 
Minutes of the littin. relatinl thereto. 

(2) Fifty-Second Report on the Ministry of Finance (Department 
of Economic Affairs-Bankinl Division) - Credit Facilities to 
the Weaker Sections of the Society and Minutes of the littinp 
rei at in, thereto. 

(3) Fifty-Third Report on the Ministry of Civil Aviation and 
Tourism-Development of Tourism and Civil Aviation in 
Remote and Hilly Areas and Minutes of the sininp rclating 
thereto. 

6. ReporU· 01 abe Public Accounts Committee 

Shri Bhapan Shankar Rawat presented the following Reports 
(Hindi and En&liah versions) of the Public Accounts Committee: 

(1) Ninety-Fourth Report on Action Taken on Seventy-fifth report 
of Public Accounts Committee (10th Lok Sabha) relatin, to 
Disinvestment of Government Shareholdin, in selected PSEs 
durin, 1991-92. 

(2) Ninety-Seventh Report of Public Accounts Committee (lOth 
Lot Sabha) on System Appraisal Functioning of Investiaation 
Circles. 

(3) Hundredth Report of Public Accounts Committee (10th Lok 
Sablla) on Revision in the format of Union Government 
Appropriation Accounts (Civil). 

(4) Hundred and Fint Report of Public Accounts Committee (10th 



9 

Lok Sabha) on Avoidable or Wa5teful Impons. 

(S) Hundred and Second Report of Public Accounts Committee 
(10th Lok Sabha) on Assessment of Religious and Charitable 
Trusts. 

(6) Hundred and Third Report on Action Taken on Sixty-fifth 
Report of Public Accounts Committee (10th Lok Sabha) 
relatin, to Ccntnl Pollution Control Board-Audit Review. 

7. ReporII aDd Minutes at Commlnee on Public Vndertaklap 

Shri E. Ahamed presented thc follow in, Repons and Minutes 
(Hindi and Enalish versions) of the Committee on Public 
Undenakinp: 

(1) Fonieth Report on Action Taken by Government OD the 
recommendations contained in their Thiny-fifth Repon (Tenth 
Lok Sabha) on Educatiomtl C'1IlUiultant5 India Limited. 

(2) Fony-Second Repon on Indian Oil Corporation Limited and 
Minutes of the sittinp of the Committee relatina thereto. 

8. MIDutes of Committee OD Public: Vnd'erlaklnp 

Shri E. Ahamed laid on the Table the Minutes (Hindi and Enalish 
versions) of the sitlinp of the Comminee on Public Undenakinp 
relating to Procedural and Miscellaneous Mailers. 
9. Reports of the Committee on the Welfare or Scheduled Cutes and 
Scheduled Tribes 

Dr. (Sml.) Padma presented a copy each of the followina Reports 
(Hindi and English versions) of the Committee on the Welfare of 
Scheduled Castes and Scheduled Tribes including Minutes (both 
Hindi and Enalish versions) of the Sittina5 of the Committee relatinl 
thereto: 

(1) Fony-Eipth Repon on Ministry of Industry-Reservation for 
and Employment of Scheduled Cutes and Scheduled Tribes in 
Bharat Heavy Electricab Limited. 

(2) Fony-Ninth Repon on Minisary of Petroleum and Natural 
Gas-Reservation for and Emr10yment of Scheduled Cutcs 
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and Scbeduled Tribes in Indian Oil Corporation Limited 
iacludinl Reaervatio" for Scheduled CastCI and Scheduled 
Tribes in pntl of GulPetrol A,encies. 

(3) Fiftieth Report on Ministry of Finance (Department of 
Revenue)-Reservation for and Employment of Scheduled 
Cutes and Scheduled Tribes in Central Board of Direct Taxes 
and Central Board of Excise and Customs. 

(4) Fifty-First Report on Ministry of Welfare-Workin, of 
Inte,rated Tribal Development Projects in Maharashtra. 

10. Reports or Study Toun or Committee on the Welfaft of Scheduled 
Cuta ad Scbeduled Tribes 

Dr. (Smt.) Padma laid on the Table a copy each (Hindi and 
English versions) of the following Reports: 

(1) Report on Study Tour of Study Group I of the Committee on 
the Welfare of Schcduled Castes and Scheduled Tribes on its 
visit to Calcutti, Port Blair, Madras and Pondich\!rry during 
January-February, 1995. 

(2) Report on Study Tour of Study Group II of the Committee on 
the Welfare of Scheduled Castes and Scheduled Tribes on its 
visit to NalPur. Ahmedabad, Bombay and Goa during January-
February, 1995. 

11. Report or Business AdYilory Committee 

Shri Vidyacharan Shukla presented the Forty-ni • .,th Report of the 
Business -Advisory Committee. . 

12. Report or Standi ... Committee on Eneru 

Shri AnU Basu presented the Thirteenth Report (Hindi and English 
versions) of the Standin, Committee on Energy on Action Taken by 
Government on the recommendations contained in their Third 
Report (Tenth Lok Sabha) on Energy for 90's and beyond: Prospects, 
Reality and Challen,es. . 
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13. aeporU .... MID... of the Standi. Committee OB Exteraal 
Aftlin 

Shri Atal Dihari Vajpayec presented the following Reports (Hindi 
and English versions) of the Standing Committee on External 
Affairs:-

(1) Fifth Report on Action Taken on Recommendations contained 
in the 2nd Report of the Committee on Demands for Grants of 
Ministry of External Affairs for 1994-95. 

(2) Sixth Report on Demands for Grants of the Ministry of External 
Affairs for 1995-96. 

14. Reports of Stand"" Committee on Petroleum" Cbeadcall 

Shr Sriballav Panigrahi presented the following Reports (Hindi and 
English versions) of the Standing Committee on Petroleum & 
Chemicals:-

(1) Fourteenth Report on Action Taken by Government on the 
recommendations contained in the Fifth Report of the 
Committee on 'Ministry of Petroleum & Natural G~Demands 
for Grants. (1994-95),. 

(2) Fifteenth Report on Action Taken by Government on the 
recommendations contained in the Sixth Report of the 
Committee on 'Ministry of Chemicals &. Fertilizers, Deptt. of 
Chemicals &. Petrochemicals-Demands for Grants. (1994-95)'. 

(3) Sixteenth Report on Action Taken by Government on the 
recommendations contained in the Seventh Repott of the 
Committee on 'Ministry of Chemicals &. Fertilizers, Deptt. of 
Fertilizers-Demands for Grants. (1994-95)'. 

15. Report 01 tbe Standlnl Commllec on Human Resource Development 

Shri Inderjit laid on the Table a copy each (Hindi and English 
versions) of the Twenty-Second Report of the Department-related 
Parliamentary Standing Committee on Human Resource Development 
on the Demands for GranlS for 1995-96, of the Department of 
Education. 
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16. Report of abe Staadlaa Committee _ Scleace .... Tecla.....,. 
EaYiroameat .... ronsta 
Prof. Radhika Ranjan Pramanik laid on the Table a copy (Hiadi 
and Enpilh vcnions) of tbe Ninetecnth Report of tbe Studinl 
Committee on Science and Technology, Environment and Foresta on 
the Demands for Orants (1995-96) of the Department of Ocean 
Development. 

17. SleleDleat by Minister 

The Minister of Parliamentary AffaiR made a Itatement rcprdial 
Government Buaineas for the week commencinl the 2nd May, 1995. 

18. Mo"- fOIl Election to Committee 

Shri P .Chidambaram moved the followinl motion:-

"That in pursuance of sub-section (4) (b) of section 4 of the 
Tobacco Board Act, 1975. read with rules 3 and 4 of the 
Tobaexq Board Rules, 1976. the members of this House do 
proceed' to elect, in such manner as the speaker may direct. 
two members from among themselves to serve u members 
-01 the Tobacco Board. subject to the other provisions of the 
said Act and the Rules made thereunder." 

Tilt! motion WQS IldOplt!d. 

19. Motioa or Thanks on .... President'. Addreu 
Time Allotted: 10 hra. 
Time taken: 12 hrl. 38 mt •. 

Discussion on the foUowin, motion moved by Shri Mani Shankar 
A.iyar and acconded by Shri Rajnath Sonkar Sha.tri and the 
lmendments thereto moved on the 25th April, 1995. continucd:-

'That an Addreas be presented to the President in the followin, 
erms:-

'That the Members of Lok Sabha uscmblcd in this Seuion are 
dccply .... teful to the President for the Addrca which be 
hu been .pleased to deliver to both HoUICI of· Parliament 
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aaembled toaether on the 13th February, 1995.'." 

The foUowin, memben took part in the debate:-

(1) Sri Kadambur M. R. Janardhanan 
(2) Shri Sultan Salahudin Owaisi 
(3) Shri E. Ahamed 
(4) Shri Sharad Yadav 
(5) Shri Khappati Pradhani 
(6) Shri Chinamayanand Swami 
(7) Shri Venkateswarlu Ummareddy 
(8) Shri Syed Masudal Hossain 
(9) Shri P.O. Narayanan 
(10) Shri Shravan Kumar Patel 
(11) Shri Bhogendra Jha 
(12) Shri Yaima Singh Yumnam 
(13) Shri Mohan Rawale 
(14) Shri Jagmeet Singh Brar 

Shri P.V. Narasimha Rao replied to the debate. 

All the amendments moved were negatived. 

The motion was adopted. 

6.10 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 2nd May, 
1995). 

MGlP(PLU)MRNE>-1311 ~28.04.1895. 

R.C. BHARDWAJ, 
SecretQry-GenerQI. 



LOt( SABHA 

BULLETIN-PART I 

(Brief Record of Proc::ccdi .... ) 

TUClday, May 2. 1995/Vai5lkha 12, 1917 (Saka) 

No. 355 

11.02 A.M. 

1. Starred Q_tIoas 

Starred Question Nos. 381,383,384 and 387 were orally answered. 
Replies to Starred Question Nos. 382.  385. 386 and 388-400 were 
laid on the Table. 

2. V ... tarred QuesdoDI 

Replies to Unstarred Question Nos. 39J0.....-4159 were laid on the 
Table. 

3. Papen laid OD the Table 

The following papers were· laid on the Table:-

(1) A copy of the Railway Passengers (Cancellation of Tickets and 
Refund of Fares) Amendment Rules. 1995 (Hindi and English 
versions) published in Notification No. a.S.R. 29S(E) in 
Gazette of India dated the 29th March. 1995. under leClion 199 
of the Railways Act. 1989. 

(2) A copy each of the following Notifications (Hindi aad E ....... 
versions) under sub-section (6) of section 3 of tbe EucntiaJ 
Commodities Act, 19S5:-

(i) S.O. 214(E) published in aazette of India dated the 211t 
March, 1995 resc:indina the Gur (Control) Order, 1994. 

(ii) The Sugar (Price Determination for 1994-95 Production) 

1 
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Amendment Order, 1995 published in Notification No. 
G.S.R. 271(E)/Ess.Com.lSugar in Gazette of India 
dated tbe 16th March, 1995. 

(iii) G.S.R. 274(E)IEu.Com.lSugar published in Gazette of 
India dated the 20th March, 1995 making certain amend-
ments with effect from the 1st April, 1995, in the earlier 
Order published in Notification No. G.S.R. 442(E)/ 
Ess.Com.lSupr dated the 9th May, 1994. 

(iv) G.S.R. 338(E) publilbed in Gazette of India dated the 
7th April, 1995 direCtiDg that no rccogniJcd dealer shaD 
hold any stock of YlCUum pan sugar or Khandsari for a 
period exc:ccdinl fdtecD days from the date of receipt of 
such stock. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the Padmaja Naidu Himalayan Zoological 
Park, Darjeeling, for the year 1992-93, a10ngwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Padmaja Naidu 
Himalayan Zoological Park, Darjeeling, for the year 
1992-93. 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A oopy of the  Annual Report (Hindi and English 
versions) of the National Federation of Urban Co-
operative Banks and Credit Societies Limited, 
New Delhi, for the year 1993-94. 

(ii) A c:opy of the Annual Accounts (Hindi and English 
versions) of tbe National Federation of Urban Coopera-
tive Banks and Credit Societies Limited, New Delhi, for 
the year 1993-94, together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of tbe working or the NaaioDal Federa-
tion of Urban Cooperative Banks and Credit Societies 
Limited, New Delhi, for the year 1993-94. 



• (6) Statemcnt (Hintii and EnaUsh vcnions) showiq I'CUOIII for 
dclay in laying thc papcrs mcntioned at (5) above. 

(7) (i) A copy of tbc  Annual Accounts (HiDdi and Bnaliah 
venions) of tbc Rasbtriya Sanskrit SansthlD, New Delhi, 
for the year' 1993-94, togcther with Audit Report 
thcreon. 

(ii) Statement (Hindi and Englisb versions) reprdia, review 
by the Govcrnmcnt of thc Audited Ac:c:ounll of the 
,Rashtriya Sanskrit Sansthan, Ncw Dclhi, for the year 
1993-94. 

(8) Statcmcnt (Hindi and English vcnions) sbowiD, reUODI for 
delay in laying the papcrs mcntioned at (7) abovc. 

(9) (i) A copy ot the Annual Rcport (Hindi and EnJliab 
vCniOAS) of the Indian Council of Social Science 
Research, New Dclhi. for thc year 1993-94, aIoopitb 
Auditcd Accounts. 

(ii) A copy of the ~eview (Hindi and En'llisb venions) by 
the Government of the work ins of the Indian Council of 
Social Science Researcb, New Dclhi, for the year 
1993-94. 

(10) Statement (Hindi and English versions) shOwing rcuons for 
delay in laying the papers mcntioned at (9) above. 

(11) (i) A copy of tbc Annual Report (Hindi and £naIiah 
versions) of the Sahitya AkadelDi, New Delhi, for the 
year 1993-94. alongwith Audited Accounts. 

(ii) A copy of tbe Review (Hindi and Ena1isb venions) by 
the Govcrnment of tbe workin, of tbe Sabitya Akldemi, 
Ncw Delhi, for tbc year 1993-94. 
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(12) Statement (Hindi and Enllilh vcrsions) showinl rcuonl for 
delay in layin, the papers mentioned at (11) above. 

4. PnIIdeat·. M-. 

The Deputy Speakcr informed thc HoUle that thc Speakcr had 
received the following mCll8gc dated thc 1st May, 1995 from the 
Preaidcnt:-

"I have received with great satisfaction the expression of tbanks 
by the Memben of thc Lok Sabha for thc Addrcu which I 
delivered to both HOUIeI of Parliamcnt aucmbled tOJcthcr on 
the 13th February, 1995." 

5. M ..... from RaJya Sabba 

Sccrctary-GcncraJ rcported the following mcuaac1 from Rajya 
Sabba:-

(i) That at itl litting bcld on thc 28th March, 1995 Rajya Sabha 
concurred in the recommendation of Lok Sabha to nominatc sevcn 
membcn from Rajya Sabha to associatc with thc Committec on 
Public Accounts of Lok Sabha for the term ending on thc 30th April, 
1996 and also communicated tbc names of thc following members of 
Rajya Sabha who bad been clcctcd to the said Committce:-

1. Sbri Triloki Nath Chaturvcdi 
2. Shri Mila R. Oanesan 
3. Shri Rabubibari Barik 
4. Shri 0.0. Swell 
5. Shri Ajit P.K. Jogi 
d. Sbri Rajubhai A. Parmar 
7. Shrimati Cbandrika Abhinandan Jain 

(ii) That It its litlinl hcld on the 28th March, 1995 Rajya Sabba 
concurred in thc recommendation of Lok Sabha to nominate seven 
membcn from Rajya Sabba to usociate with the Committee on 
Public Undcrtatinp of Lot Sabha for the term cndin, on the 30tb 
April, 1996 and ~ COIDJDu~ted tbc name. of the follow, 
membcn of Rajya Sabba wbo bad been clectcd to thc Aid Com-
miaee:-

(1) Sbri Krilhan LaI Sbarma 
(2) Sbri J .... Desai 



• (3) Shri Sureah P&Chouri 
(4) Sbri Vayalar'Ravi 
(5) Shri Sanjay Dalmia 
(6) Shrimali Kanlla Sinha 
(7) Shri Dipankar Mukherjee 

(iii) That at its sitting held on the 28th March, 1995 Rajya Sabha 
adopted motion to join the Committee of both the Houses on the 
Welfare of Scheduled Castel and Scheduled Tribes for the term 
ending on the 30th April, 1996, and had ejected the following 
members of Rajya Sabha to serve on the said Committee:-

(1) Shri Kameshwar Paswan 
(2) Shri Sangh Priya Gautam 
(3) Shri Hiphei 
(4) Shri V. Narayanasamy 
(5) Shri S.S. Surjewala 
(6) Shri Satya Prakash Malaviya" 
(7) Shri Jalaludin Ansari 
(8) Shri G. Swaminathan 
(9) Shri Anil Kumar 
(10) Miss Mayawati 

6. Reports and Minutes or Standln, Committee on Petroleum Ir 
Cbemkala 

SHRI SRffiALLAV PANIGRAHI' presented the foUowin, 
Reports and Minute. (Hindi and English veRion.) of the Standin, 
Committee on Petroleum and Chemicals:-

(1) Seventeenth Report on 'Demands for Grants (1995-96) of the 
Ministry of Petroleum and Natural Gas and 'Minutes of the uttin,. of 
the Committee relating thereto. 

(2) Eighteenth Report on 'Demands for Grants (1995-96), of the 
Ministry of Cbcmicals and Fertiliser (Deptt. of FertiliseR) and 
Minutes of the .itlin,. of the' Committee relatin, thereto. 

(3) Nineteenth Report on 'Demands for Grants (1995-96)' of the 
Ministry of Olemals and FertiliseR (Deptt. of Chemicals and Petro-
chemicals) and Minute. of the .ittin,. of the Committee relatin, 
thereto. 
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7. Motion r.ardlnl Forty-ninth Report of the ....... Ad....., 
Committee. 

Shri Vidyacharan Shukla moved the following motion:-

"That this House do agree with the Forty-ninth 'Repon afthe 
Business Advisory Committee presented to the House on the 28th 
April. 1995." . 

The motion was adopted. 

8. G~rnmeDt Bills-Introduced 

Jl) The Technology Development Board Bill. 1995. 

(2) The Research and Development Cess (Amendment) Bill, 1995. 

9. Matters Under Rule 377 

(1) Shri Laeta Umbrey raised a matter regarding need for early 
reimbursement of backward area industrial subsidies to. the Govern-
ment of Arunachal Pradesh. 

(2) Shri Ram Naik raised a matter regarding need to lift the ban on 
setting up industries in Dahanu Taluka. Thane District. Maharuhtra. 

(3) Shri Subrata Mukherjee raised a matter regarding need to 
allocate necessary funds to the Government of West Benpl for 
completion of link road connecting NH 34 at Gazole in Maida district 
of West Bengal. 

(4) Shri P.G. Narayanan raised a matter regarding oeed to set up a 
Carpet Technology Institute at Bhavani in Periyar district of Tamil 
Nadu. 

(5) Shri P.P. Kaliaperum. al raised a matter regar~8,need to take 
remedial measures to toot out the evil of female iDfanticide and 
foeticide. 

(6) Shri Shravan Kumar Patel raised a matter rcprdin, need to 
absorb trained apprentices in Ordnance Factories in JaNipur. 
Madhya Pradesh. 

(7) Shri Rajendra Agnihotri raised a matter reganlinl need to _e 
steps for early preservation and development of mooUlllenll iD JhuIi 
and Lalitpur districts, Uttar Pradesh. 
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(Lok Sabha adjourned at 1.20 P.M. and re-assembled at 2.l2 P.M.) 

10. TIle BwI.. (Rallwa),s) 

Time allotted: 2 days 

Time taken: 4 Hrs. l5 Mts. 

The following items of Business were taken up together:-

·(1)· General Discussion on the Budget (Railways) - 1995-96. 

·(2) Resolution - Under Consideration. 

Shri C.K. Jaffer Sharief moved the following Resolution:-

"That this HOWIe approves the recommendations made in para-
pphs 56, 57,58,59,60,61,62, 6l, 64 and 65 contained in the Ninth 
Report of Railway Convention Committee, 1991 appointed to review 
tile rate of dividend payable by the Railway Undertaking to General 
Revenues u well as other ancillary matters in connection with the 
Railway Finance and .other General Finance, which was presented to 
Lot Sabha on 14th March, 1995." 

°(3) Demands for Grants Nos. 1 to 16 in respect of Budget 
(Railways) for 1995-96. 

°(4) Demands for Excess Grants Nos. 8 and 16 in respect of 
BOOset (Railways) for 1992-93. 

One Thousand one hundred and Nineteen cut motions to the 
Demands for Grants in respect of the Budget (Railways) for 1995-96 
(Nos. 1 to 46, 70 to 91, 95 to 109, 116 to 120, 130 to 161. 174 to 225, 
274 to 309, 331 to 400, 420 to 464, 489 to 506, 508 to 558, 560 to 708, 
740 to 847,849 to 888, 890 to 1018, 1094 to 1109, 1129,  1130, 1140, 
1144 to 1152~ 11S4-1161, 1170 to 1187, 1206 to 1223, 1237 to 1253, 
1324 to 1329, '1331 to 1336, 1359, 1432 to 1587, 1595 to 1609 and 1617 
10 1644) were moved. 

The followilJl, Members took part in thc combined dcbate:-

(1) Shri Rem Naik 
(2) Shri Sharad Dighc 
(3) Shri aaudeb Acharia 



(4) Dr. Mumtaz Ansari 
(5) Sbri VijlY Kumlr Yldav 
(6) Shri A. Asokulj 
(7) Shri Rajveer Singh 
(8) Sbri Ayub Khan 
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(9) Shri Sobhanldreeswlrl Rao Vadele 
(10) Shri Rlmcbandrl Marolrao Ghanapre 
(11) Shri Sukhdcv Puw.n 
(12) Dr. Viswanalham Kanilhi (Sp~~ch unfinish~d) 

The discussion was nol concluded. 

7.09 P.M. 

(Lot S.bha adjourned till 11 A. M. on Wednesday, the 3rd. May, 
1995). 

MGlP(pw)MRH~1382lS-U.1115. 

R.C. BHARDWAJ, 
S~crr'tlry·G~n~rtll. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Wednesday, May 3, 1995IVaisakha 13, 1917 (Saka) 

No. 356 

11.02 A.M. 

1. Starred Qaestlolll 

Starred Question Nos. 401-404 were oralfy answered. Replies to 
Starred QuestiOR Nos. 405--420 were laid on the Table. 

2. Unstarred QUeitions 

Replies to Unstarred Question Nos. 41~294 were laid on the 
Table. 

3. Papen laid 011 tbe Table 

The following papers were laid on the Table:-

(1) A copy of the Errata· (Hindi and English versions) to the 
Detailed Demands for Grants of the Ministry of Law, Justice 
and Company Affain for the year 1995-96. 

(2) A copy of the Cost Audit (Report) Amendment Rules, 1995 
(Hindi and English versions) published in Notification No. 
G.S.R. 273(E) in Gazette of India dated the 20th March, 1995, 
under sub-section (3) of section 642 of the Companies Act, 
1956 . 

• 11Ic Detailed Demandi for G~n .. of the Ministry of Law. Jllllice and Complny 
Affain were laid 011 die Table on the Jill Mlrch, 1995. 

1 
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(3) A copy of the Notification No. S.O. 280(E)/18A/IDRA/95 
(Hindi and English versions) published in Gazette of India 
dated the 31st March, 1995 regarding extension of period of 
take over of the management of Messrs Lilly Biscuit Company 
(Private) Limited, and Messrs Lily Barley MiHs (Private) 
Limited, Calcutta, upto the 26th March. 1996. under sub-
section (2) of section 18A of the Industries (Development and 
Regulation) Act. 1951. 

(4) A copy of the Notification No. S.O. 281(E)/18AA/IDRAI95 
(Hindi and English versions) published in Gazette of India 
dated the 31st March. 1995 regarding extension of take over of 
management of Messrs Apollo Zipper Company Private 
Limited. Calcutta. upto the 31st March. 1996. under sub-
section (2) of section 18AA of the Industries (Devclopment 
and Regulation) Act, 1951. 

(5) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India - Union 
Government (No. 1 of 1995) for the year ended the 31st 
March. 1994 (Civil) under article 151(1) of the Constitution. 

(6) A copy of the Union Government Appropriation Accounts 
(Civil) for the year 1993-94 (Hindi and English versions). 

(7) A ~opy of the Union Government Finance Accounts for the 
year 1993-94 (Hindi and English versions). 

(8) A CPpy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All India 
Servicell Act. 1951:-

(1) G.S.R. 500 published in Gazette of India dated the 8th 
October. 1994 containing corrigendum to the Indian Police 
Service (Fixation of Cadre Strength) Regulations. 1955 
published in Notification No. G.S.R. 396(E) dated the 
22nd April. 1994. 

(2) The Indian Forest Service (Fixatjon of Cadre Strength) 
. Amendment Regulations. 1994 publisned in Notification No. 
G.S.R .. 514 in Gazette of India dated the 22nd October, 
1994. 
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(3) The Indian Police Service (Fixation of Cadre Stre .... h) 
Seventh Amendment Regulations, 1994 published in 
Notification No. G.S.R. 540 in Gazette of India dated the 
5th Novcmbcr. 1994. 

(4) The Indian Police Service (Pay) Seventh Amendment Rules. 
1994 published in Notification No. G.S.R. 541 in Gazette of 
India datcd the 5th November, '1994. 

(5) The Indian Administrative Service (Cadre) Amendment 
Rules. 1995 publishcd in Notification No. G.S.R. 128(E) in 
Gazette of India dated the 10th March, 1995. 

(6) The Indian Police Servicc (Cadre) Amendment Rulcs. 1995 
published in Notification No. G.S.R. 129(E) in Gazette of 
India dated the 10th March. 1995. 

(7) The Indian Forest Service (Cadre) Amendment Rules. 1995 
published in Notification No. G.S.R. 13O(E) in Gazette of 
India dated the 10th March. 1995. 

4. Report 01 the Committee on Prlv,ale Memhen' BIIII ad 
Resolutions 

Shri Keshari Lal presented the Thirty-ninth Report (Hindi and 
English versions) of the Committee on Private Members' Bills and 
Resolutions. 

S. Reports or Standi .. Committee on Derence 

Shri Indrajit Gupta presented the following Reports (Hindi and 
English versions) of the Standing Committee on Defence: 

(1) Third Report on Action Takcn by Government on the 
recommendations contained in their Second Report on 
Demands for Grants of the Ministry of Defence for 1994-95. 

(2) Fourth Report on the Demands for Grants of the Ministry of 
Defence for 1995-96. 
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6. Reportl, . Recorda of Dllc:uulons and MlDulei 01 SIII"".1 
Committee OD EDerv 

Shri P .C .. Chacko' presented the following Reports, Rccords of 
discussions and Minutes (Hi'ndi and English versions) of the 
Standing Committee on Energy:-

(1) Twentieth Report on the Ministry of P.er-Demands 
for Grants 0995-96) and record of diseussion relating 
thereto. . 

(2) Twenty-First Report on the Ministry of Coal-Demands 
for Grants (1995-96) and req)rd of discussion relating 
thereto. 

(3) Twenty-Second Report on the Ministry of Non-
conventinal Eneray Sources-Demands for Grants (1995-
96) and record of discussion relatint thereto. 

(4) Twenty-Third Report on the Department of Atomic 
Energy - Demands for Grants (1995-96) and record of 
discussion relating thereto. 

(5, Minutes of sittings of the Standing Committee on Energy 
relating to procedural and miscellaneous matters. 

7. Reports 01 Standlna Committee on Finance 

Dr. Debiprosad Pal presented the following Reports (Hindi and 
English versions) of the Standing Committee on Finance:-

(1) Eleventh Report on Action Taken by the Government on 
the recommendations contained in the Fifth Report of the 
Committee on 'Demands for Grants (1994-95) of the 
Ministry of Finance'. 

(2) Twelfth Report on Action Taken by the Government on 
the recommendations contained in the Sixth Report of the 
Committee on 'Demands for Grants (1994-95) of the 
Ministry of Planning & Programme Implementation'. 

(3) Thirteenth Report on Demands for Grants (1995-96) of 
the Ministry of Finance. 

(4) Fourteenth Report on Demands for Grants (19,95-96) of 
the Ministry of Planning & Programme Implementation. 
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8. Report or abe Standlna Commiuee on Science and TecIuIoIou. 
Eaviroameat and Forests 

Shri Jitendra Nath Du laid on tite Table a copy (Hindi and English 
versions) of the Twentieth Report of the Standing Committee on 
Science and Technoloay. Environment and Forests on the Annual 
Report (1993-94) of the Department of Ocean Development with 
reference to Marine Satellite Information Service (MARSIS); 
Pollution Monitoring Programme-CoastaJ Ocean Monitoring and 
Prediction SYltem (COMAPS) and National Programme for 
Identification of Marine Bioactive Substances for usc as Drugs. 

9. Mallen under Rule 377 

(1) Shri V.S. Vijayaraghavan raiscd a matter regarding need to 
direct Andhra Pradesh to consume less power from Central Grid. 

(2) Shri Surya Narain Yadav raised a matter regarding need to 
upgrade low power T. V. Transmitter in Saharsa district in Bihar. 

(3) Dr. Kartikeswar Patra raised a matter regarding need to release 
adequate funds from 'Rajiv Drinking Water Scheme' to State 
Government of Orissa to cope with the acute drinkiog water problem 
in Mayurbhaaj .and Balasore districts of the State. 

(4) Shri Khelan Ram Jangde railied a matter regarding need to 
clear the proposal of Madhya Pradesh Government for repairing and 
modernisation of Maniyari reservoir in Bililspur district. 

(5) Shri Naresh Kumar Baliyan railiCd a matter regarding need to 
formulate guidelines for uniform curricula for primary and middle 
school education throughout the country. 

(6) Shri Ganga Ram Koli raised a maner regarding need to sct up 
a Regional Medical Research Centre under NMEP. at villale Pij in 
Kheda district of Gujarat. 

(7) Shri Hari Kcwal Prasad railiCd a matter regarding need to 
provide relief to the people affected by noods in UUar Pradesh. 

(8) Smt. Saroj Dubey raised a matter regarding need to maintain 
status quo in respect of Allahabad High Court. 

(Lak SlIbhlllldjourntd at 1.18 P.M. "tid rNJutmbltd at 2.28 P.M.J 



10. The Budaet (Rallwa,l) 
Time allotted: 2 days 

Time taken: 16 hrs. 36 mts. 

Discussion on the following items of Business eontinued:-

0(1) General Discussion on the Budget (Railways)-1995-96. 

°(2) RelOlution-Under Consideration. 

Discussion on the' followin& Resolution moved by Shri C.K. laffer 
Sharief 01\ the' 2nd May. 1995 continued:-

"That this House approves the recommendations made in 
paragraphs 56. 57. 58.  59. 60. til. ti2. 63. 64. and 65 contained 
in the Ninth Report of Railway Convention Comm~ttee. 1991 
appointed to review the rate of dividend payable by the 
Railway Undertaking to General Revenues as well as other 
ancillary matters in connection with the Railway Finance and 
other General Finance. which was presented to Lok Sabha on 
14th March. 1995." 

"(3) Demands for Grants Nos. I to 16 in respect of Budget 
(Railways) for 1995-96. and cut motions thereto moved on the 
2nd May. 1995. 

"(4) Demands for Excess Grants Nos. 1\ and lti in respect of 
Budget (Railways) for 1992-93 

The following Members took part in the combioed debate:-

(1) Dr.' Viswanatham Kanithi 
(2) Shri Kabindra Purkayastha 
(3) Shri Manjay Lal 
(4) Shri Upendra DJath Verma 
(5) Shri Nurul Islam 
(6) Maj. D.O. Khanoria 
(7) Shri Vishwa Nath Shastri 
(8) Shri Yaima Singh Yumnam 
(9) Smt. Susecla Gopalan 
(10) Shri Sriballav Panigrahi 

• DiKuaed 'OF'her. 



(11) Shri Chhedi Paswan 
(12) Shri A. Charles 
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(13) Prof. Rasa Singh Rawat 
(14) Shri Sudhir Sawant 
(15) Shri M.V.V.S. Munhy 
(16) Shri K.P. Reddaiah Yadav 
(17) Shri Shiv Raj Singh Chauhan 
(18) Shri Haradhan Roy 
(19) Shri Sant Ram Singla 
(20) Shri Kashiram Rana 
(21) Smt. Kcrsharbai Sonajirao Kshirasagar 

IV"(22) Shri Rajesh Ranjan aliil.~ Pappu Yadav 
(23) Shri Bhcru Lal Mcena 
(24) Dr. Laxminarain Pandey 
(25) Shri Kodikkunnil Surcsh 
(26) Shri Kamla Mishra Madhukar 
(27) Shri Sarat Pauanayak 
(28) Shri Hari Kcwal Prasad 
(29) Shri Umrao Singh 
(30) Shri Surcndra Pal Pathak 
(31) Shri Gopi Nath Gajapalhi 
(32) Shri Sivaji Patnaik 
(33) Shri Ram Kripal Yadav 
(34) Shri Bapu Hari Chaurc 
(35) Shri Anna Joshi 
(36) Shri A. Venkata Reddy 
(37) Shri Brahma Nand Mandai 
(38) Kumari Sushila Tiriya 
(39) Shri RampaJ Singh 
(40) Dr. Ravi Mallu 
(41) Shri Amal Dalla 
(42) Shri A. Prathap Sai 
(43) Shri Dcvcndra Prasad Yadav 
(44) Dr. Vasant N. Pawar 
(45) Dr. Satyanarayan Jariya 
(46) Shri Oscar Fernandes 
(47) Prof. Malini Bhattacharya 
(48) Shri Ramashray Prasad Singh 
(49) Shri K.V.R. Chowdary 
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(SO) Shri Ram Singh Kashwan 
(51) Shri Prcmchand Ram 
(52) Shri  Prithviraj D. Chavan 
(53) Shri Ram Prasad Singh 
(54) Dr. Asim Bala 
(55) Shri Subash Chandra Nayak 
(56) Dr. G.L. Kanaujia 
(57) Shri Tcj Narayan Singh 
(58) Shri S. Sivaraman 
(59) Shri Syed Masudal H05SII," 
(60) Shri Mohan Rawalc 

Discussion was nol concluded. 

2.29 A.M. (4-5-1995) 

• 

(Lok Sabha adjourned till JJ a.m. 011 Thursday. the 4th May, 1995) 

R.C. BHARDWAJ. 
Sec1?tary-Genera!. 

MGIP(PlU)MRND-1428L5-3-S-198S. 



LOK SABHA 

BULLETIN-PART I 

(Brief Record of Proceedinll) 

Thursday, May 4, 19951Vaisakha 14. 1917 (Saka) 

No. 357 

11.00 A.M. 

1. Starred Questions 

Starred Question Nos. 421-424 were orally answered. Replies to 
Starred Question Nos. 425-440 were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 4295-4524 were laid on the 
Table. 

3. Papen laid on the Table 

The following papers were laid on the Table:-

(1) A copy of Annual Plan for the year 1994-?S (Hindi and EnaJiah 
versions) of Planning Commission. 

(2) A copy of the Notification No. S.O. 135(£) (Hindi and En ..... 
versions) published in Gazeue of India dated thclnd March. 
1995 authorising certain officers of the Oil and Natural Ou 
Corporation Limited to exercise the powen specified in IUb-
section (1) of lCetion 9 of the Oil and Natural Gu Commillion 
(Transfer of Undertaking and Repeal) Act. 1993. issued under 
said lCetion and Act. 

(3) A copy of the Oil and Natural Gu Corporation Umiled 
(Payment of Compensation) Rules. 1994 (Hindi and En ..... 
versions) published in Notification No. G.S.R. 106(£) in 
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Gazette of India dated the 2nd March, 1995 , under lub-
section (3) of section 10 of the Oil and Natural Gu 
Commission (Transfer of Undertaking and Repeal) Act, 
1993. 

(4) A copy of the Annual Report (Hindi and English versions) 
of the Press Council of India, New Delhi, for the year 1993-
94, alongwith Audited Accounts. 

(5) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

6. A copy of the Order (Hindi and English versions) published 
in Notification No. U. 14011 / 160 / 89-Delhi in Delhi Gazette 
dated the 28th February, 1995 making certain amendments in 
the Order published in Notification No. U. 14011 / 160 /89-
Delhi (1) dated the 6th January, 1990, issued under lub-
section (1) of section 490 of the Delhi Municipal Corporation 
Act, 1957. 

4. Reports of the Commltlft on Subordinate Legislation 

SHRI AMAL DA IT A presented the Seventeenth and 
Eighteenth Reports (Hindi and English versions) of the Committee 
on Subordinate legislation. 

5. Reports of the Commltlft on Agriculture 

SHRi NITISH KUMAR: presented the following reports and the 
Minutes thereon (Hindi and English versions) of the Committee on 
Agriculture: 

(1) Nineteenth Report on Demands for Grants (1995-96) of the 
Ministry of Agriculture (Deplt. of Agriculture &. 
Cooperation) . 

(2) Twentieth Report on Demands for Grants (1995-96) of the 
Ministry of Agriculture (Deptt. of Agricultural Research &. 
Education). 

(3) Twenty-First Report on Demands for Grants (1995-96) of the 
Ministry of Agriculture (Deptt. of Animal Husbandry &. 
Dairying). 

1 



• (4) Twenty-Second Report on Demands for Grants (1995-96) of 
the Ministry of Water Resources. 

(5) Twenty-Third Report on Demand~ for Grants (1995-96) of the 
Ministry of Food Processing Industries. 

6. Report of the Stand .... Commluee on. Sdence aDd TedmoJou, 
EnvlroameDt aad Forests 

SHRI OSCAR FERNANDES laid on the Table a copy (Hindi 
and English versions) of the Twenty-first Repon of the Standinl 
Committee on Science and Technology, Environment and Forests OD 
the Demands for Grants (1995-96) of the DepanmeDt of 
Biotechnology (Ministry of Science and Technology). 

7. StatemeDt by Minister 

The Minister of State of the Ministry of Petroleum and Natural 
Gas made a statement regarding shortagte of diesel and petrol in the 
northern region. 

8. Matten UDder Rule 377 

(1) Shri Gopi Nath Gajapathi raised a matter regarding need to 
provide ccntral assistance 10 State Government of Orissa to cope up 
with acutc drinking water problem in Ganjam and Gajapathi districts. 

(2) DR. P. Vallal Peruman raised a matter regarding need to instruct 
Ncyveli Lignite Corporation to  cover other accessories under 
renovation programme and enhance generation capacity of existing 
units. 

(3) Shri Bheru La. Meena raised a matter regarding need for 
construction of a bye-pass on National Highway No. 8 at Udaipur, 
Rajasthan. 

(4) Shri Sriballav Panigrahi raised a matter regarding need for 
construction of a bye-pass on the National Highway No.6 at Deogarh 
town in Orissa. 

(5) Smt. Vasundhara Raje raised a matter regarding need to write off 
loan Dnd interest taken by State Government of Rajasthan from the 
Centre. 

(6) Shri Balraj Pasi raised a maller regarding need to provide 
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reservation bencfits to 'Navo Shudra' Castc throuahout thc country. 

(7) Shri litendra Nath Das raiscd a matter rClardin. need to make 
Ambari-Falakata aerodtQmc in Siliguri, functional. 

(8) Shri Sanat Kumar Mandai raised a mattcr rcaudin. nced to 
providc adequate financial aid to the State Government of Weat 
Bengal to meet  the problem of silting of rivers in Sunderbana area. 

(Lok Sabha adjourned at '1.26 P.M. and re-assembled at 2.36 P.M.) 

9. CalUD& Attention 

Shri Uddhab Barman called the attention of the Minister of Health 
and Family Welfare to the situatiop arising out of spread of Malaria 
in Assam resulting in death of a large number of people and tbe steps 
taken by the Government in regard thereto. 

The Deputy Minister in the Ministry of Health and Family Welfare 
made a statement in regard thereto. 

10. Tbe Bud.t (RailwaYI) 

Time allotted: 2 days 

Time taken: 18 hrs. 58 mts. 

Discussion on the following items of Business continued:-

0(1) General Discussion on the Budget (Railways)-I995·96. 

°(2) Resolution-adopted 

Discussion on the following Resolution moved by Shri C.K. Jaffer 
Sharief on the 2nd May, 1995 continued:-

That this House approvcs the recommendations made in 
paragraphs 56,  57,  58, 59, 60, 61.  62, 63, 64. and 65 contained in 
the Ninth Report of Railway Convchlion Committee, 1991 
appointed to review the rate of dividend payable by the Railway 
Undertaking to General Revenues as well as othcr ancillary 
matters in connection with the Railway Finance and other 
General Finanec. which was presented to Lok Sabha on 
14th Mareh. 1995." 

o Discussed toaether 

1 
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• After the combined debalc, as indicaled below the Resolutioo wu 

adopted. 

°(3) Demands for Grants Nos. 1 to 16 in respect of Budget 
(Railways) for 1995-96, and CUi motions thereto moved on thc 
2nd May, 1995. 

°(4) Demands for EllCCU Grants Nos. 8 and 16 in respect of Bud8ct 
(Railways) for 1992-93. 

The following Members took pan in the combined dcbate:-

(1) Dr. Oirija Vyu 
(2) Shri Manikrao Hodalya Gavit 
(3) Shri Inder Jit 
(4) Smt. Oil Kumari Bhandri 
(5) Shri P.O. Narayanan 
(6) Shri Hannan Mollah 
(7) Shri Prabhu Dayal Katheria 
(8) Shri Chatlrapal Singh 
(9) Shri Asht Bhuja Prasad Shukla / 
(10) Dr. Sudhir Ray 
(11) Shri Narain Singh Chaudhari 
(12) Shri Bhawani Lal Verma 
(13) Shri R. Jccvarathinam 
(14) Smt. Saroj Dubey 
(15) Shri Jilendra Nalh Das 
(Ill) Shri Uddhab Barman 
(17) Prof. Susanla Chakraborlv 
(18) Shri Lal Babu Rai . 
(19) Dr. Ramesh Chand Tomar 
(20) Shri Ajoy Mukhopadhyay 
(21) Dr. Kartikeswar Patr. 

Shri C.K. Jaffer Sharief replied 10 the combined debale. 

All the eut motions moved were negatived. 

All Ihe Demands for Grants Nos. I 10 16 in respect of the Budget 
(Railways) for 1995-96 as shown in column 4 of the printed List of 
Demands for Granls (Railways) for IIJ95-96. were voted in full. 
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All the Demands for Execu Grants (No.8 and 16) for the IlllOUDtI 
shown under column 3 of the Printed List of the Demands for Excaa 
Grants (Railways) for 1992-93 were voted in full. 

11. Government BiU-lotroduced 

Thc Appropriation (Railways) No. 2 Bill, 1995. 

12. Government BW-Paued 

The Appropriation (Railways) No. 2 Bill, 1995. 

Thc motion for consideration moved by Shri C.K. Jaffer Shanef 
was adopted and c1ause-by-clause consideration of the Bill wu takeD 
up. 

Clauses 2. 3 and the Schedule were adopted. 

Clause 1. the cnacling Formula and the Long Title were also 
adopted. 

The mOl ion that the Bill be passed was moved by Shri C. K. Jaffer 
Sharief. 

The Motion was adopted and the Bill was passed. 

13. Government BID-Introduced 

The Appropriation (Railways) No. 3 Bill. 1995. 

14. Government BiD-Passed 

The Appropriation (Railways) No. :\ Bill. 1995. 

The motion for consideration moved by Shri C.K. Jaffer Sharie! 
was adopted and c1ause·by-.clause consideration of the Bill was taken 
up. 

Clauses 2. 3 and the Schedule were adopted. 

Clause 1. the Enacting Formula and the Long Title were also 
adopted. 

The motion that thc Bill be passed was moved by Shri C.K. Jaffer 
Sharid. 

The Motion was adoptcd and the Bill was passed. 

.. ~),. 
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15. The Bud., (Gnenl)-I995-96-Demands tor Grants 

Discussion on the Demands for Grants Nos. IS to 21 under the 
control of the Ministry of Defence commenced. 

Twelve cut motions (Nos. 34 to 39 and 56 to 61) were moved. 

The discussion was not concluded. 

5.35 P.M. 

(Lok Sabha adjourned till 11 A.M. on Friday, the Sth May, 1995) 

MGIP(PLU)MRN~'457l.S--4-5·'I85. 

R.C. BHARDWAJ, 
SeaYlllry-GtMrtII. 



LOX: SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Friday, May S, 1995IVaisakha IS, 1917 (Saka) 

No. 358 

11.02 A.M. 

1. Obituary refereaces 

Tbe Speaker made references to the passing away of Shri 
Balasaheb Patil, a member of Second Lok Sabha and Shri 
N.R.M. Swamy, a member of First and Second Lok Sabha. 

Thereafter, Members stood in silence for a short while u a 
mark of respect to the deceased. 

2. S ....... Questions 

Starred Question Nos. 441-444 were orally answered. Replies t~ 
Starred Question Nos. 445--460 were laid OD the Table. 

3. V8Itarnd Questions 

Replies to Unstarred Question Nos. 4525--4754 were laid 011 the 
Table. 

A statement by' the Minister of State for Finance c:orrec:tin, the 
Reply liven on December 23, 1994 to Unstarred Queltioa No. 2674 
re,ardinl Income Tax by Nationalised Banks wu allO laid on tbe 
Table. 
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4. Papen.lald OD the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and Enalilh 
versions) under sub-section (1) of section 619A of the 

Companies Act. 1956:-

(a) (i) Review by the Government of the working of the British 
India Corporation Limited. Kanpur. for the year 1993-94. 

(ii) Annual Report of the British India Corporation Limited. 
Kanpur. for the year 1993-94. alongwith Audited Accounts 
and comments of the Comptroller and Auditor General 

thereon. 

(b) (i) Review by the Government of the working of the National 
Jute Manufactures Corporation Limited. Calcutta. for the 
year 1992-93. 

(ii) Annual Report of the National Jute Manufactures 
Corporation Limited. Calcutta. for the year 1992-93. 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor GeneFal thereon. 

(2) Two statements (Hindi and English versions) showing rea.llons 
for delay in laying the papers mentioned at (l) above. 

(3) (i) A copy of the Annual Report (Hindi and English versions) 

of the Cotton Textiles Export Promotion Council. Bombay. 
for the year 1993-94. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the Cotton Textiles Export 
Promotion Council. Bombay. for the year 1993-94. 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) ahove. 

(5) A copy of the Consolidated Annual A,counts· (Hindi and 
English versions) of the Employees' Provident Fund 
Organisation. New Delhi. for the year 199:\-94. together with 

• Annual Repon of the EmJlloyee~' Provident Fund Organiution New Delhi WM .. id 
on the Table of the House on the 24th M~rch. 1'lY5. 

( 
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• Audit Report thereon. under sub-section (9) of section 5A of 
the Employees' Provident Fund and Miscellaneous Provisions 

Act. 1952. 

(6) (i) A copy of the Annual Report (Hindi and English 
versions) of the Marine Products Export Development 
Authority. KoehL for Ihe year 1993·94. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Marine Products Exports Development 
Authority. Koehi. for the the year 1993·94. together with 

Audit Report thereon. 

(iii) A eopy of the Review (Hindi and English versions) by 
the Government of the working of the Marine Products 
Export Development Authority, Kochi. for the year 1993· 
94. 

(7) Statement (Hindi and English version~) showing reasons for 
delay in laying the papcr~ mentioned at (6) above. 

(8) A eopy each of the following Notifications (Hindi and 
English versions) under section 159 of the Customs Act. 

1962 :-

(i) G.S.R. 11 (E) published in Gazelle of India dated the 4th 
January. 1995 together with an explanatory memorandum 
making certain amendl11ent~ in the Notification No. 208· 
SI·Cus. dated the 22nd Seph:mber. 1981. 

(ii) G.S.R. 3() (E) published in Gilzelle of India dated the 
16th January. 1995 together with an explanatory 
memorandum making certain amendments in the 
Notification No. 73~)4·Cus. dated tlTe lst March. 1994. 

(iii) G.S.R. 85 (E) published in Gazelle of India dated the 
22nd February. 1995 togelher with an explanatory 
memorandum making certain amendments in certain 
notifications mentioned therein. 

(iv) G.S.R. 110 (E) published in Gazette of India dated the 
6th March. 1')<)5 together with an explanatory 
memorandum regarding exemption to goods specified in 
the notification when imported into India from the Union 
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of Myanmar from 10 much of that portion of tbc duty of 
~toma leviable thereon u is in 9CCU of 5 per cent ad 
valorem subject to certain conditions. 

(v) G.S.k. 318 (E) publisiiCci in Gazette of India dated the 31st 
March, 1995 together with an explanatory memorandum 
making certain amendments in certain notifICations 
mentioned therein. 

(vi) The Imported Goods (Conditions of Transhipment) 
Amendment kegulations. 1994 published in Notification 
No. G.S.k. 884 (E) in Gazette of India dated the 28th 
December. 1994. together with an explanatory 
memorandum. 

(vii) S.O. 203 (E) published it;1 Gazette of India datect the 
16th March. 1995 together with an explanatory 
memorandum regarding revised rates of exchan,e for 
conversion of certain foreign currencies into Indian currency 
or vice-versa for purposes of assessment of imports. 

(viii) S.O. 204 (E) published in Gazette of India dated the 
16th March. 1995 .together with an caplan_tory 
memorandum regarding revised rates of elchan,e for 
conversion of certain foreign currencies into Indian currency 
or vice versa for purposes of assessment of imports. 

(ill) S.O. 277 (E) published in Gazette of India dated the 29th 
March. 1995 together with an explanatory memorandum 
reprding revised rates of exchange for conversion of certain 
foreign currencies into Indian currency or vice Vtrlll for 
pUrpolCs of UlClSment of imports. 

(x) 5.0. 278 (E) published in Gazette of India dated the 
29th March. 1995 together with an explanatory 
mcmorandum regarding revised ratcs of clchan,e for 
conversion of c::crtain foreign currencies into Indian currency 
or vice-venll for purposes of assessment of exports. 

(9) A copy each of the following Notifications (Hindi and E ....... 
¥cniODS) under sub-section (2) of section 38 of the Ccntrll 
Exc:ilel and Salt Act, 1944: 

(i) O.S.R. 8 (E) published in Gazette of India dIItcd the 
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4tb Jabuary. 1995 together with an explanatory 
memorandum seek in, to exempt from excite duty to 
specifaed goods procured by 100 per cent Export Oriented 
Undertakings, Units in Electronics Hardware TechnolosY 
Park or Software TechnololY Parb scheme from unitl in 
Domestic Tariff Area subject to certain conditiona. 

(ii) G.S.R. 9 (E) published in Gazette of India dated the 
4th January, 1995 together with an explanatory 
memorandum seeking to prescribe rate of duty applicable to 
DT A sales and extent to which DT A sal~ is permissible for 
units in 100 per cent EOUs, EPZ, Electronic Hardware 
Technology Park Units or Software Technology Parks units. 

(iii) G.S.R. 10 (E) published in Gazette of India dated the 
4th January. 1995 together with an eXplanatory 
memorandum rescinding four notifications mentioned 
therein. 

(iv) G.S.R. 86 (E) published in Gazette of India dated the 
22nd February. 1995 together with an explanatory 
memorandum making certain amendments in the 
Notification No. 212187-CE. dated the 11th September, 
1987. 

(v) G.S.R. 87 (E) published in Gazette of India dated the 
23rd February, 1995 together with an explanatory 
memorandum seeking to "fully exempt specified goods from 
basic and additional duties of excise leviable under 
additional duties of excise procured by aii acquaculture farm 
registered as a 100 percent EOU from the units in Domestic 
Tariff area, subject to certain conditions. 

(vi) The Central Excise (Fifth Amendment) Rulel, 1995 
published in Notification No. G.S.R. 280(E) in Gazette of 
India dated the 20th March, 1995. tOlletber with an 
explanatory memorandum. 

(vii) G.S.R. 354(E) published in Gazzete of India dated the 20th 
April. 1995 together with an explanatory memorandum 
making certain amendments in the Notification No. 3VJ4-CE, 
dated the 4th July. 1994. 
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(viii) The Central Excise (Sixth Amendment) Rules, 1995 
published in Notification No. G.S.R. 355(E) in Gazette of 
India dated the 20th April. 1995 together with an 
explanatory memorandum. 

(10) A copy each of the following Notifications (Hindi and Enlli.~h 
versions) under section 296 of the Income-Tax Act, 1961:-

(i) S.O. 444 published in Gazette of India dated the 
18th February. 1995 regarding exemption to 'The Child 
Relief and You (CRY), Bombay' under section 10(23C) of 
the Income-tax Act, 1961 for the period covered by the 
assessment years 1994-95 to 1996-97 subject to certain 
conditions. 

(ii) S.O. 445 published in Gazette of India dated the 
18th February, 1995 regarding exemption to 'The National 
Institute of Public Finance and Policy. New Delhi' under 
section 10(23C) of the Income-tax Act. 1961 for the period 
covered by the assessment years 1993·94 to 1995-96 subject 
of certain conditions. 

(iii) S.O. 446 published in Gazette of India dated the 
18th February, 1995 regarding exemption to 'The Indian 
Silk Export Promotion Council. Bombay' under section 
10(23C) of the Income·tax Act, 1961 for the period covered 
by.the assessment years 1993·94 to 1995-96 subject to certain 
conditions. 

(iv) S.O. 447 published in Gazette of India dated the 
18th February. 1995 regarding exemption to 'The Tribune 
Trust, Chandigarh' under section 10(23C) of the Income·tax 
Act, 1961 for the period CONered by the assessment )'Cars 
1993·94 to 1994-95 subject to certain conditions. 

(v) S.O. 448 published in Gazette of India dated the 
18th February, 1995 regarding exemption to 'The Hamdard 
Dawakhana (Wakf) , Delhi' under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992·93 subject to certain 
conditions. 

(vi) S.O. 449 published in Gazette of India dated the 
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18th Februa'ry, 1995 relarding exemption to 'The Hamdard 
Dawakhana (Wakf) , Delhi' under section 10(23C) of the 
Income-tax Act, 1961 for the period covcred by the 
assessment years 1993-94 to 1994-95 subject to certain 
conditions. 

(vii) S.O. 450 published in Gazette of India dated the 18th 
February, 1995 regarding exemption to 'The Arya 
Vaidyasala, KottakkaJ, Kerala' under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1990-91 to 1992-93 subject to certain 
conditions. 

(viii) S.O. 451 published in Gazette of India dated the 18th 
February, 1995 regarding exemption to 'The Arya 
Vaidyasala, Kottakkal, Kerala' under section 10(23C) of the 
Income-tax Act, 1961 for the period covered by the 
assessment years 1993-94 and 1994-95 subject to certain 
conditions. 

(ix) S.O. 452 published in Gazette of ladia dated the 18th 
February, 1995 regarding exemption to 'The Centre for 
Research in Rural &. Industrial Development, Chandilarh' 
under section 10(23C) of the Income-tax Act. 1961 for the 
period covered by, the assessment years 1994-95 subject to 
certain conditions. 

(x) S.O. 453 published in Gazette of India dated the 18th 
February, 1995 regardi,"" exemption to 'The Delhi Society 
for the Welfare of Mentally Retarded Children. New Delhi' 
under section 10(23C) of the Income-tax Act, 1961 for the 
period covered by the assessment years 1993-94 and 1994-95 
subject to certain conditions. 

(xi) S.O. 454 publis~ed in Gazette of India dated the 18th 
February, 1995 regarding exemption to 'The Nai Talim 
Samithi, Savagram, Wardha (Maharashtra)' under section 
10(23C) of the Income-tax Act. 1961 for the period covered 
by the assessment years 1994-95 and 1995-96 subject to 
certain conditions. 

(xii) s.o. 455 published in Gazette of India dated the 18th 
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February, 1995 regarding exemption to 'The (ndian National r 
Trust for Art and Cultural Heritage. New Delhi' under 
section 10(23C) of the Income-lax Act. 1961 for the period 
covered by the assessmcnt years 1990-91 to 1992·93 subject 
to certain conditions. 

(xiii) S.O. 456 published in Gazette of India dated the 18th 
February. 1995 regarding exemption to 'The Jnana 
Prabodhini Sansodhan Sanstha. Punc' under section 10(23C) 
of the Income-tax Act. 1961 for the period covered by the 
assessment years 1994-95 subject to certain conditions. 

(xiv) S.O. 457 published in Gazettc of India dated the 18th 
February, 1995 regarding excmption to 'The Mysore 
Resettlement and Development Agency, Banlalore' UDder 
section 10(23C) of the Income-tax Act, 1961 for the period 
covercd by the assessment years 1994-95 subject to certain 
conditions. 

(xv) S.O. 458 published in Gazette of India dated the 18th 
Fcbruary, 1995 regarding exemption to 'The Oil 
Coordination Committee. New Delhi' under section 10(23C) 
of the Income-tax Act. 1961 for the period covered by the 
assessment ycars 1993-94 to 1994-95 subject to certain 
conditions. 

(xvi) S.O. 459 published in Gazette of India dated the 18th 
February, 1995 regarding exemption to 'The Maratha 
Mandir, Bombay' under section 10(23C) of the Income-tax 
Act, 1961 for thc period covered by the assessment years 
1990-91 to 1992-93 subject to certain conditions. 

(xvii) S.O. ~ published in Gazette of India dated the 18th 
February, 1995 regarding exemption to 'The Amalgamated 
Tamil Nadu Shares of Post-War Services Reconstruction 
Fund and Special Fund for Reconstruction and 
Rehabilitation of Ex-serviceman Fund. Madras' under 
section 10(23C) of the Income-tax Act. 1961 for the period 
covered by the assessment years 1993-94 to 1994-95 subject 
to certain conditions. 
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, ~ (xviii) S.O. 461 published in Gazette of India dated the 18th 
.... , .. 

February, 1995 regarding exemption to 'The Tata 
Agricultural and Rural Training Centre for the Blind, 
Bombay' under section 10(23C) of the Income·tax Act, 1961 
for the period covered by the as.~ssment years 1993·94 to 
1994-95 subject to certain conditions. 

(xix) S.O. 462 published. in Galelte of India dated the 18th 
February, 1995 regarding exemption to 'The Haryan. State 
Council for Child Welfare. Chandigarh' under section 
10(23C) of the Income·tax Act, 1961 for the period covered 
by the assessment years 1991·92 to 1993-94 subject to certain 
conditions. 

(xx) S.O. 463 published in Gazette of India dated the 18th 
February, 1995 regarding exemption to 'The Vivekananda 
Nidhi, Calcutta' undcr section 1O(23C) of the Income·tax 
Act, 1961 for the period coven~d by the assessment years 
1993·94 to 1994·95 subject to certain conditions. 

(U)(a)(i) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotcl Management, Catering 
and Nutrition. Ncw Delhi. for the year 1993·94, 
alongwith Audited Accounts. 

(ii) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management, Catering 
Technology and Applied Nutrition, Bombay, for the year 
1993·94, alongwith Audited Accounts. 

(iii) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Mnagement, Catering 
Technology and Applied Nutrition. Madras. for the year 
1993·94. alongwith Audited Accounts. 

(iv) A copy of the Annual Report (Hindi and English 
versions) of the Institute 'of Hotel Management. Caterin, 
Technology and Applicd Nutrition. Goa. for the year 
1993-94, a10ngwith Audited Accounts. 

(v) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management. Catering 
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Technology and Applied Nutrition. Calcutta. for the yea. 
1993-94. alongwith Audited Accounts. 

(vi) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management. Catering 
Technology and Applied Nutrition. Bangalore. for the 
year 1993·94. alongwith Audited Accounts. 

(vii) A copy of the Annual ~eport (Hindi and English 
versions) of the Institute of Hotel Management. Catering 
and Nutrition. Lueknow for the year 1993·94. alongwith 
Audited Accounts. 

(viii) A copy of the Annual Report (Hindi and En,lish 
versions) of the Institute of Hotel Management. Catering 
Technology and Applied Nutrition. Hyderabad. for the 
year 1993·94. alongwith Audited Accounts. 

(ix) A copy of the Annual Report (Hindi and English 
versions) of thc Institute of Hotel Management. Catering 
and Nutrition. Ahm'cdahad. for the year 1993-94. 
alongwith Auditcd Accounts, 

(x) A copy of the Annual Report (Hindi ,and English 
versions) of the Institute of Hotel Management. Catering 
Technology and Applied Nutrition. Bhubaneswar for the 
year 1993·94. alongwith Audited Accounts. 

(xi) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management. Jaipur. 
for the' year 1993·94. alongwith Audited Accounts. 

(xii) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management. Catering 
Technology and Applied Nutrition. Bhopal. for the year 
1993·94. alongwith Audited Accounts. 

(xiii) A copy of the AnnuIII Report (Hindi and English 
versions) of the Institute of Hotel Management. Catering 
Technology and Applied Nutrition. Gwalior. for the year 
1993-94. alongwith Audited Accounts. 

(xiv) A copy of the Annual Report (Hindi and English 
versions) of the Institute of Hotel Management. and 
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Catering Technology. Thiruv,lIlanthapuram. for the year 
1993-94. alongwith Auditcd Accounts. 

(xv) A copy of thc Annual Rcport (Hindi and English 
versions) of the Institute of Hotel Management. Catering 
and Nutrition. Chandigarh. for the year 1993·94. 
aJongwith Audited Acwunts. 

(xvi) A copy of the Annual Rcport (Hindi and Englisb 
version~) of the Food Craft In"titute. Udnipur. for the 
year 1993·94. alongwith Audited Accounts. 

(xvii) A copy of the Annual Rcport (Hindi and English 
version~) of the Food Craft In"titute. Faridabad. for the 
year 1993·94. alongwith' Audited Accounts. 

(xviii) A copy of the Annual Report (Hindi and English 
ver~ions) of the Food Craft Institute. Darjeeling. for the 
year 1993·94. alongwith Audited Accounts. 

(xix) A copy of the Annual Rcrun (Hilldi and English 
version") of the Food Craft Institute. dangtok. for the 
year 1993-94. alongwith Audited Accounts. 

(xx) A copy of the Annual Rcport (Hindi and English 
versions) of the Pondicherry Institute of Hospitality 
Crafts. Pondicherry. for the year 1993·94. alongwith 
Audited Accounts. 

(xxi) A copy of the Annual Report (Hindi and English 
versions) of the National Council for Hotel Management 
and Catering Technology. New Delhi. for the year 1993-
94. alongwith Audited Accounts. 

(b) A copy of the Rcvicw (Hindi ,lOd English versions) by the 
Government of the working of the Institutes of Hotel 
Management. Catering Technology and Applied Nutrition at 
New Delhi. Bombay. Madras. Goa. Calcutta. Bangalore. 
Lucknow. Hydcrabad. Ahmedabad. Bhubancswar. Jaipur. 
Bhopal. Gwalior. Thiruvananthapuram. Chandigarh and Food 
Craft Institutes at Udaipur. Faridabad. Darjecling. Gangtok 
and Pondicherry and National Council for Hotel Management 
and Catering Technology. Ncw Delhi. for the year 1993-94. 
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(12) Statemenl (Hindi and English versions) showin, reuons for' 
delay in layin, the papers mentioned at (11) above. 

S. Reporta lind mlnua" of Standlnl Committee OD Labour ... 
Welfare 

SMT. CHANDRA PRABHA URS presented ahe follOwin, 
Reports (Hindi and English versions) of the Stafldin, Committee on 
Labour and Welfare and the Minutes of the Sittinp of ahe 
Committee relating thereto. 

(1) Ninth Report on Action Taken by the Govemment on 
the recommendations contained in the Fifth Report of 
the Standing Committee on 'Demands for Granla (1994-
95)' of the Ministry of Welfare. 

(2) Tenth Report on Action Taken by the Govemment on 
the recommendations contained in the FO\lrth Report of 
the Standing Committee on 'Demands for Grants (1994-
95)' of the Ministry of labour. 

(3) Elventh Report on Demands for Grants (1995-96) of the 
Ministry of labour. 

(4) Twelfth Report on Demands for Grants (1995-96) of the 
Ministry of Welfare. 

6. Matten under Rule 377 

(1) Shri Pawan Diwan raised a matter rcgarding need to release 
water to Madhya Pradesh under Lower Jonk Project 

(2) Shri Vishweshwer Bhaget raised a matter regardin, need to sct 
up agriculture based .industry/heavy industry in Balalhat area in 
Madttya Pradesh. 

(3) Shri Chattrapal Sinlh rai5ed '8 matter regarding need to open 
more post office iOn Bulandshahar district in Uttar Pradesh. 

(4) Shri Ram Prasad Singh raised a mailer relarding need to 
declare Sasaram-Chausa-Azamgarh road as National Highway. 

(5) Shri Saral Pattanayak raised a matter regarding need to ensure 
that the proposed Develoment Council being sct up in Western 
Orissa focus on equitable economic development of the area. 
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(6) Maj. Gen. (Retd.) Bhuwan Chandra Khanduri raised a matter 
reprdin, need to start Vayudoot ICrvice from Dehndun, Uttar 
Pradesh. 

(7) Shri Sobhanadreelwara aao Vadde nised a matter re,ardin, 
need to start development work at Vijayawada Airport, Andhra 
Pradesh. 

(Lok Sabha adjourned at 1.10 P.M. to meet a,ain at 2.1S P.M. At 
2.26 P.M., Secretary-Gener,,1 announced that since there wu no 
quorum, the Deputy Speaker had directed that Lok Sabha would 
meet at 2.4S P.M. Accordin,ly, the House re-usembled at 2.48 
P.M.) 

7. n. Budpt (General) - 1995-96 - Demand. tor .... nb 

Time allotted 
Time taken 

:  3 days 
: 37 mts. 

Discussion on the Demands for Grants Nos. 15 to 21 under the 
control of the Ministry of Defence and cut motions thereto moved on 
the 4th May, 1995 continued. 

Forty-four more cut motions (1 to 19; 40 to 42, 4S to 55, 62, 63 and 
66 to 74) were moved. 

Shri Juwant Sin,h took part in the debate and his speeeh wu not 
concluded. 

The discussion was not concluded.. 

8. Mo&lon nprdlnl Thirty-ninth Report of the CommlnH 08 PrlYate 
Members' BUll and ResoIullCNl. 

Shri Kha,apati Pradhani moved the following motion:-

"That this House do a,ree with the Thirty-ninth Report of the 
Committee on Private Members' Bills and RelOlutions 
prcscnted to the HoulC on the 3rd May, 1995." 

The motion .11 adopted. 
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9. Private Member's BlIls-lnlrodlK"ed 

(1) The Electropathy System of Medicine (Recognition) Bill. 1994, 
by Shrimati Saroj Dubey. 

(2) The Constitution (Scheduled Tribes) Order (Amendment) Bill. 

1995. (Amendment of the Schedule) hy Shri Vilas Muttemwar. 

(3) The Safa"ri Karameharis Small Scale Industries Development 

Corporation Bill. 1995. by Shri Man!!,,1 Ram Premi. 

(4) The Scheduled Castes and thc Sdll.'Juled Tribes (Prevention of 

Atrocities) Amendment Uill. \lN5 (InSCrlil'n of new section 
9A). by Shri Surendra Pal Pathak. 

HI. Prinlte Memhers' Bill-Withdrawn 

The Reservation of Posts for Scheduled Castes and Scheduled 
Tribes (In Government Services) Oill. 191)2. by Dr. P. Vallal 
Peruman. 

Further discussion on the motion for consideration of the Bill 
moved by Dr. P. Vallal Perum,lI1. on the 9th December. 1994 
continued. 

The following members took part in the debate:-

(I) Shri Gopi Nath Gajapathi 
(2) Prof. Rasa Singh Rawat 
(3) Shri Dwarka Nath Das 
(4) Shri Kamla Mishra Madhukar 

(5) Shri Nawal Kishore Rai 
(6) Dr. (Prof.) Girija Devi 
(7) Shri Ramashray Prasad Singh 
(8) Smt. Margaret. Alva 

Dr. P. Vallal Phuman replied to the debate. 

The Bill was withdrawn by le;",e of the House. 

11. Prh'ale Member's Bill-Under cllnslderatilln 

The Indian Penal Code (Amendment) Bill. 1994 (Amendment of 
section 354), by Shrimali Saroj Dubc~. 

The motion for consideration of the Bill was moved by Shrimati 
Saroj Dubey. 
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• The following members took part in the debate:-
(1) Prof. Rasa Singh Rawat 
(2) Smt. Oil Kumari Bhal"!dari 
(3) Dr. (Prof.) Girija Devi 
(4) Sml. Pratibha Devisingh Palil 
(5) Kum. Frida Topno 
(6) Shri Ramashray Prasad Singh 

Thc discussion was not concluded. 

6.01 P.M. 

(Lok Sablra adjollrt/(·c/ lill II A. AI Oil MOlldIlY. 'ht' 8,h May. 1995.) 

R.C. BHARDWAJ. 
Secrelary-(lt'nt'ra/. 

MGIP(PLU)MRND-149Ol~5-5-1995. 



LOI( SABRA 

BULLETIN-PART I 

(Brief Record of Proc:ccdinp) 

Moaday, May 8, 1995lVaiaakha 18, 1917 (Sab) 

No. 359 

11.03 A.M. 

1. Starred QuesdoaI 

Starred Queatioa Nos. <462, 463, ~, 466 aad 469 were oraDy 
aaswered. Replics to Starred Ouestion Nos. ~1, -464, ~7, 468 aad 
47~ were laid oa the Table. 

2. V.tarred QUeitioaI 

Replies to Uostarred Question Nos. 4755--4984 were laid OD tbe 
Table. 

3. Papers laid OD the Table 

The foUowin, papers were laid oa the Table:-

(1) A copy of the Amaual Report (Hindi and Eap.b venioal) of 
the Delhi Urban An C9~01L. New Delhi, for tbe year 
1993-94, under section 19 of the Delhi Urban Art CoauaiIIioa 
Act, 1973. 

(2) A copy of thc Anaual Accounts (Hindi ad ED ..... venioDl) 
of the Delhi Urban An Comdlissioa, New Delhi, for tbe year 
1993-94, toaether with Audit Report thereon, UDder sub .ctioa 
(4) of lCdioa 20 of the Delhi Urban Art Commiuioa Act, 
1973. 

(3) StatcmcDt (Hiadi and English vcnioaa) lbowiD, reBIOIII for 
delay in laying tbe papcn mentioned at (1) and (2) above. 

1 
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(4) A copy elida of the tOuowin, NotificatioDa (HiDdi ud Ea' h 
venioal) UDder IUb eectioD (4) of IOCtioa 124 of tile Major Part -. 
TI'1IItI Act. 1963:- .' 

(I) O.S.R. 644(£) pubUlbed iD Ouette of IDdia dared die 
16dt A....... 1994 approviaa. tbe Cochia Part T .... 
Employ~ (Temporary Services) Fint AlDOad ...... Ret· 
uIatioaI. 1994. 

(il) G.S.R. 818(£) publilbed ia Guette of India daaed the 
17th NovelDber. 1994 approvinl the Tuticoria Port TnIIt 
Employcca' (RccnaitlllCllt Seniority aad PromoIioa) 
AmcadmeDt RepWlioos, 1994. • 

(iii) O.S.R. 867(E) publilbed iD Gueue of IIIdia dated .. 
16dt December, 1994 ~taiainl COI'I'iaadual eo .. 
Notificatioa No. G.S.R. 53Q(E) dated the 3rd AupIl, 
1993. 

(iv) G.S.R. 300(E) publilbed iD Gazette of IDdia dated the 
29th March. 1995 approviD, the CocbiD Port TIlIIt 
(Lic:cDCiaa of Clerb of Imponcn. SbiFpcn aDd CIcIriaa 
ucl Forwudin, AleDts) (Amendmeat) Repl"inN 1992. 

(v) G.S.R. 345(£) publilbed in Gazette of India daaed the 
. 17th April. 1995 approviq the CochiD Port TnIIt (Iuuc 
of StcvedoriD& Liceacca) (AmcDdmeDt) Repladcg 1994. , 

(5) A copy of the Motor Vebides (All India Permit for Tourilt 
TIUIpOI't OpenlOn) AlaeDClmeDt Rules, 1995 (JIiIMIi and j 

ED ..... Yenioaa) publllbecl in Nodficadon No. O.S.R. ZI6(E) 
iD OIlZCttc of India dated the 22nd Marcb, 1995, __ ... 
IeCIiOa (4) of leCtion 212 01 tbe Motor Vebiclea Act, 1 •. 

(6) (I) A copy of tho AanaI Report (Hiadi ad EDJIiIb 
venionI) of tile IaIaad Waterways Autborlty of Iadia, 
Noida, for the year 1993-94, aIoapidl Audited 
Accounts, UDder IDCtion 24 of abe InIaad Waterwaya 
Autbority of Iadia Act, 1985. 

(6) A copy of the Rmew (Hiadi ud ED,... ~) by • 
tho Government of the wortina of the laIaad Waterways ~ 

Authority of Iadia, Noida, for the year 1993-94. 
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_ (~tatement (Hiadi ad ........ veniou) Ibowiaa ..... for 
delay iD layiaa the papen mentioaed at (6) abcM. 

'. (8) A copy of the Errata-(Hiadi ad EapM venIo.) eo tile 
Detailed Demaada for Gnats of tile MbdItry of Food 'JlrooeI.. 
IiDa IaduItriea for the year 1995.96. 

4 ........ ., .... S •• MI .. (Aw.htee _ C_ .. , 

SHRt DWAIUCA NA 111 DAS laid on the TtbIe a copy of tile 
Twelfth Repon (Hindi tad EaaJiab vcnioaa) of tbe DeparuMat-
Related Parliamentary Standina Committee on CnmWftC, • 
# Dcmanda for Grlnts (1995-96) of the Department of Conm IiDI 

(Ministry of Commerce). 

5, Reportl of the COIDIDIta. _ Home AIfaIn 

PROF. M. KAMSON laid on the. Table a copy cacb (HiDdi .. 
Enalish versiona) of tbe Fifteenth. Sixteenth and Seventeendllt.eparta 
of the Committee on Home Affairs on tbe De...... for an.. 
(1995-96) of tbe Miniatriea of Hom-: Affain. Pcnonnel, hblic 
GrievanCCl ct PensioDJ and Law, Justice ct' Company AftIin, 
respectively. 

6, Reports or Stand1n& ColDlDlUee oa IadUl'" 
SHRI MULLAPPALLY RAMACHANDRAN laid on tile Table 
Copies (Hindi and English venions) of the Founeentb and PifteenG 
Reports of the Department-Related Parliamentary StandiDl Comnait-
tee on Industry on the Demands for Grants (1995-96) of; 

(1) Ministry of Steel; and 
(2) Ministry of Minca. 

7. Report or the StudlDI COIDDIlttee on Sdeace ... T .... ....." 
Eavlroamenl and FOftIts 

KUMARI FRIDA TOPNO laid 00 the Table a copy (Hiadi IDd 
Englisb veniona) of tbe Twenty-second Repon of abe Standina 
Committee on Science and Techoology. Environment and Foratl on 
the Demands for Grants (1995-96) of the Miniltry of EnviroalDeat 
and Forests. 

-n.e Detliled Demaoda for aUg of &lac MiDiItry of Food ProceIIiDa IaduIIrieI .... 
laid oa the Table oa tbe 31. ~. 1995, 
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8. Government Bill-Introduced • The Union Duties of Excise (Distribution) Amendment Bill, 1995. 

9. Malten under Rule 377 

(1) Sbri K.H. Muniyappa raised a matter regarding need to ensure 
that the benefit of subsidy on fertilizer is passed on to the farmars. 

(2) Dr. Vasant Pawar raised a matter regarding need to declare 
support price of onion. 

(3) Shri Amar Pal Singh raised a matter regarding need to allow 
use of vacuum pan technology by the Khandsari units in the country. 

(4) Shri Asht Bhuja Prasad Shukla raised a matter regarding need 
to include Khalilabad town in Basti district in Uttar Pradesh under 
I.S.D.L.T. and provide adequate funds for it. 

(5) Shri Jitendra Nath Das raised a matter regarding need for 
reconstruction of bridges on national highway between Jalpaiguri 
town and Alipurduar damaged during floods in 1993. 

(6) Shri Yaima Singh Yumnam raised the matter regarding need to 
maintain and protect the identity of Manipuri people. 

(Lok Sabha adjourned at 1.17 P.M. and re-assembled at 2.21 P.M.) 

10. Statement by Minister 

The Minister of State in the Ministry of Home Affairs made a 
statement regarding the incident of rioting and arson on the issue of 
installing a statue of Dr. B.R. Ambedkar in a plot on Parwana Road 
in Khureji under Police Station Krishna Nagar, Delhi. 

11. The Budeet (General) - 1995-96 - Demands for Grants 

Time allotted :  3 days 

Time Taken :  4 Hrs. 03 Mts. 

Discussion on the Demands for Grants Nos. 15 to 21 under the 
control of the Ministry of Defence and cut motions thereto moved on 
the 4th and 5th May, 1995 continued. 

The following MemberS took part in the dcbate:-

(1) Shri Jaawant Singh 

(2) Shri Sudhir Sawant 

(3) Shri Amal Datta 



s 

• (4) Dr. (prof.) Girlja Devi (Speech 1I0t cOllcluded) 

The discuuioa wu Dot concluded. 

6 P.M. 

(Lot Sabba adjourned tiliU A.M. on Tuesday, the 9th May, 1995) 

R. C. BHARDWAJ. 
SecrtIGry-GeMrtJI. 

MGIP(Pl.U)MRN~·1539LS-08.05. 1895. 



LOK SABHA 

BULLETIN-PART I 

(Brief Record of Proceedinp) 

Tuesday, May 9, 1995/Vaisakha 19, 1917 (Saka) 

No. 360 

11. A.M. 

1. Starred Questloaa 

Starred Question Nos. 481--483 were orally answered. Replica to 
Starred  Questions Nos. 484-500 were laid on the Table. 

2. Uostarred Questloaa 

Replies to Unstarred Questions Nos. 4985-5036 and 5038-5214 
were laid on fhe Table. 

3. Papen laW OD the Table 

The following papcrs were laid on the Table:-

(1) A copy of the Report (Hindi and Enjliab versions) of the 
Comptroller and Auditor General of India-Union GOYem-
ment (No.4 of 1994HCommercial)-Ccntrai Warebouain, 
Corporation, under article IS1(1) of the Co~titutioa. 

(2) A copy each of the foUowing Notifications (Hindi and EnaJiab 
versions) issued under section 83 of the Standards of Weiabu 
and Measures Ad, 1976:-

(1) G.S.R. 303(E) publiahed in Gazetle of India dated the 
30th March. 1995 makin, certain amendments in the 
Notification No. G.S.R. 863(E). dated the 14th 
December, 1994. 

1 
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(2) G.S.R. 304(E) published in Gazette of India dated the 30th 
March, 1995 making certain amendments in the Notification 
No. G.S.R. 696(E) , dated the 20th September, 1994. 

(3) G.S.R. 305(E) published in Gazette of India dated the 30th 
March, 1995 making certain amendments in the Notification 
No. G.S.R. 314(E) , dated the 12th March, 1994. 

(3) (i) A. copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Forest Manalement, 
Bhopal, for the year 1993-94, alongwith Audited Ac-
counts. 

(ii) A copy of tbe Review (Hindi and English versions) by 
tbe Government of the working of the Indian Institute of 
Forest Manalement, Bhopal, for the year 1993-94. 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papcrs mentioned at (3) above. 

(5) A copy each of the following Reports (Hindi and English 
versions) under article ISl(l) of the Constitution:-

(i) Report of the Comptroller and Auditor General of 
India-Union Government (No.2 of 1995) for the year 
ended tbe 31st March, 1994 (Civil). 

(ii) Report of the Comptroller and Auditor General of 
India-Union Government (No. 10 of 1995) for the year 
ended the 31st March, 1995 (Railway). 

(iii) Report of the Comptroller and Auditor General of 
India-Union Government (No.8 of 1995) for the year 
eaded the 31it March, 1994 - Defence Services (Army 
and Ordinance Factories). 

(iv) Report of the Comptroller and Auditor General of 
India-Union Government (No.9 of 1995) for the year 
ended tbe 31st Marcb, 1994 - (Defence Scrviccs-Air 
Force and Navy). 

(v) Report of the Comptroller and Auditor General of 
India-Union Government (No. 11 of 1995) for the year 
ended tbe 31st March, 1994 (Other Autonomous Bodies). 



~6) A copy of the Appropriation Accounts, Indian Railways, for 
the year 1993-94, Pan-I-Review (Hindi and English VCMU). 

(7) A copy of the Appropriation Accounts, Indian Railways, for 
tbe year 1993-94, Part-II-Detailed Appropriation ACCOUDlI 
(Hindi and English veniona). 

(8) A copy of the Block Accounts (includin. Capital Statemenll 
comprising tbe Loan Accounts). Balance Sheell and Profit ad 
Loss Accounts of the Indian Government, Railways. for the 
year 1993-94 (Hindi and English versions). 

(9) A copy of the Appropriation Accounts. (Union Govel1llDCnt) 
of the Defence Services for the year 1993-94 (Hindi and 
English versions). 

(10) A copy each of the following papcn (Hindi and EnaJiab 
venions) under section 619A of the Companies Act. 1956:-

(i) Review by the Government of the workin. of the 
Maharashtra Agro-Industries Development Corporatioa 
Limited, Bombay. for the year 1993-94. 

(ii) Annual Report of the Maharashtra Agro-Industrica 
Development Corporation Limited. Bombay. for the year 
1993·94, alongwith Audited Accounts and commenll of 
the Comptroller and Auditor General thereon. 

(11) Statement (Hindi and English versions) showin. reasons for 
delay in laying the papers mentioned al (10) above. 

(12) (i) A copy of the Annual' Repon (Hindi and Enaliab 
versions) of the Relional EngineeriD, Colle.e, Waranpl. 
for the year 1993-94. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English venionJ) by 
the Government of the workiD, of the ReaionaJ 
Engineering CoUege, Warangal. for the year 1993-94. 

(13) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and Englisb 
versions) of the Regional Engineering College, Hamir-
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pur. for the year 1993-94. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Reaioaal 
Engineering College, Hamirpur. for the year 1993-94. 

(15) Statement (Hindi and English versions) showing rcuona for 
delay in laying the pa~rs mentioned at (14) above. 

(16) (i) A copy of the Annual Report (Hindi and Englisb 
versions) of the Regional Engineerins Collese, Duraapur, 
for the year 1993-94, alongwith Audited Accounts. 

(ii) A copy of the Review (HiAdi and English versions) by 
the Government of the working of the Regional 
Engineering College. Durgapur. for the year 1993-94. 

(17) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (16) above. 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the North-Eastern Hill University. Shillong. 
for the year 1992-93. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the North-Eastern Hill 
University, Shillong. for the year 1992-93. 

(19) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (18) above. 

(20) A copy of the Annual Accounts (Hindi and English versions) 
of the North-Eastern Hill University. Shillong. for the year 
1992-93. together with Audit Report thereon. 

(21) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (20) above. 

(22) (i) A copy of the Annual Report (Hindi and English 
versions) of the Assam University. Silchar. for the year 
1993-94. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Assam University. 
Silchar. for the year 1993-94. 
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• (23) Statement (Hindi and Enalish versions) Ihowina rcason. for 
dellY in layina the papcrs mentioned It (22) above. 

(24) A copy of the Annual Accounts  (Hindi and EnaJish versions) 
of the Assam University. Silchar. for the year 1993-94, 
to.ether with Audit report thereon. 

(25) Statement (Hindi and Enalish versions) showina rcuons for 
dellY in lay ina the papers mentioned at (24) above. 

(26) (i) A copy of the Annual Report (Hindi and English 
versions) of the Tezpur University. Tezpur. for the year 
1993-94. aJonpith Audited Accounts. 

(ii) A copy of the review (Hindi and Enalish versions) by the 
Government of the working of the Tezpur University. 
Tezpur for the year, 1993-94. 

(27) Statement (Hindi and English versions) showing reason. for 
delay in laying the papers mentioned at (26) above. 

(28) (i) A copy of the Annual Report (Hindi. and English 
versions) of the Visva-Bharati. Santiniketan. for the year 
1993-94. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Visva-Bharati. 
Santiniketan. for the year. 1993-94. 

(29) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (28) above. 

(30) A copy of the Annual Accounts (Hindi aAd English versions) 
of the Aligarh Muslim University. Aligarh. for the year 
1993·94. together with Audit Report thereon. 

(31) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (30) above. 

(32) A copy of the Annual Accounts (Hindi and English versions) 
of the Banaras Hindu University (Volumes [ and [[) for the 
year 1993-94. together with Audit Report thereon. 

(33) Stateln'ent (Hindi and English versions) showing reason. for 
delay in laying the papers mentioned at (32) above. 
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~ 
(34) (i) A copy of the Annual Repon (Hindi and EDJIiab 

versions) of the Indian Institute of MlDaaement, 
Ahmedabad. for the year 1993·94. alonpith Audited 
Ac:counts. 

(ii) A copy of .tbe Review (Hindi aad Enaliah versions) by 
the Government of the warkina of the Indian Institute of 
Management. Ahmedabad. for the year. 1993-94. 

(35) Statement (Hindi and Enalish versions) showing reasons for 
deilly in layin, the papers mentioned at (34) above. 

(36) (i) The Annual Repon (Hindi and Enalish versions) of the 
Indian Institute of Management. Calcutta. for the year 
1993-94. a10ngwith Audited Accounts. 

(ii) A copy of the R .. wiew (Hindi and English versions) by 
the Government of the working of the Indian Institute of 
Management. Calcutta. for the year. 1993-94. 

(37) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (36) above. 

(38) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Technology. Bombay. 
for the year 1993·94. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Indian Institute of 
Technology. Bombay. for the year. 1993-94. 

(39) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (38) above. 

(40) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Technology. Kharag-
pur. for the year 1993-94. 

(ii) A eopy of the Review (Hindi and English versions) by 
the Government of the working of the Indian Institute of 
Technology. Kharagpur. for the year. 1993-94. 

(41) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (40) above. 

(42) A copy each of the following papers (Hindi and English 
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versions) under sub-section (4) of section 23 of the  IDltitulei 
of Technology Act, 1961:-

(i) Annual Accounts of the Indian Institute of TecbnololY, 
Bombay, for the year 1993-94, tOlether with Audit 
Report thereon. 

(ii) Annual Accounts of Indian Institute of TecbnoloU, 
Kharagpur, for the year 1993-94. together with Audit 
Report thereon. 

4. Report of the Commltlee OD Government ~uraDCeI 

SHRI V.S. VIlA Y ARAGHAVAN presented the Twenty-eiabtb 
Report (Hindi and English versions) of the Committee 00 Govern-
ment Assurances. 

5. Report of the Committee on Subordlaate LetIaJatIoa 
SHRI AMAL DA IT A presented the Nineteenth Report (Hiadi 
and English versions) of the Committee on Subordinate Lcpation. 

6. Report aad Minutes of Standlaa Committee on ComlDuDicalloaa 

SHRI PA W AN KUMAR BANSAL presented the followin, 
Reports (Hindi and English versions) of the Standing Committee OD 
Communications and the Minutes of the Sittings of the Committee 
relating thereto: 

(1) Fifteenth Report on Demands for Grants (1995-96) of the 
Ministry of Communications (Department of POIt). 

(2) Sixteenth Report on Demands for Grants (199S-96) of tbe 
Ministry of Information and Broadcaatinl. 

(3) Seventeenth Report on Demands for Grants (1995-96) of 
the Ministry of Communications (Department of Telecom-
m unications). 

7. Reports of Staodlq Commitlee on Food, ClvU Supplies and Public 
Distribution 

SHRI SHY AM BIHARI MISRA presented the foUowin, Reports 
(Hindi and EnaJish versions) of the St8Odin, Committee on Food, 
Civil Supplies and. Public Distribution. 

(1) Ninth Report on Action Taken by the Government oa tbe 



s 

recommendations contained in the Sixth Report of the 
Committee  on 'Demands for Grants (1994-9S) of the 
Ministry of Civil Supplies, Consumer Affairs and Public 
Distribution' . 

(2) Tenth Report on Demands for Grants (1995-96) of the 
Ministry of Civil Supplies, Consumer Affairs and Pnblic 
Distribution. 

(3) Eleventh Report on Action Taken by the Government on 
the recommendations contained in the Fifth Report of the 
Committee on 'Demands for Grants (1994-9S) of the 

~ Ministry of Food'. 

(4) Twelfth Report on Demands for Grants (1995-96) of the 
Ministry of Food. 

S. Report of the Stand In, Committee on Commerce 

SHRI MOHAN RA WALE laid on the Table the Thirteenth 
Report (Hindi and English versions) of the Department-Related 
Parliamentary Standing Committee on Commerce. on Demands for 
Grants (1995-96) of the Ministry of Textiles. 

9. Matten Under Rule 377 

(1) Shri Pawan Diwan raised a matter regarding need to grant 
Statehood to Chhatisgarh region. 

(2) Shri Manphool Singh raised a matter regarding need to 
formulate a concrete scheme for providing drinking water in water 
scarcity villages particularly Lunkaransar, Kolayat, Norva Tehsils in 
Rajasthan. 

(3) Shri Mohan Lal Jhikram raised a matter regarding need to 
construct air strip near Kanha National Park, Madhya Pradesh. 

(4) Prof. Rasa Singh Rawat raised a matter regarding need to set 
up a high power television transmitter at Taragarh in Ajmer district, 
Rajasthan. 

(S) Shri Laxminarain Mani Tripathi rl\ised a matter regarding need 
to open L.P.G. outlets and Petrol pumps in big to.Vins of Kaiserganj 
Parliamentary Constituency, Uttar Pradesh. 
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(6) Shri Naval Kishore Rai raised a matter regardin, need to 

include Sitamarhi district of Bihar under Intensive Jawahar Rojgar 
Vojna. 

(7) Smt. Dil Kumari Bhandari raised a matter regarding need to 
accord approval to the proposal of Sikkim Government for construc-
tion of a Stadium in the State. 

(8) Shri Birbal raised a matter regarding need to write off loans of 
farmers of Indira Gandhi Canal Project area of Rajasthan. 

(Lok Sabha adjourned at 1.17 P.M. and re-assembled at 2.23 P.M.) 

10. The Budget (General)-1995-~ Demands for Grants 

Time allotted : 3 days 

Time Taken: 9 Hrs. 17 Mis. 

Discussion on the Demands for Grants Nos. 15 to 21 under the 
control of the Ministry of Defence and cut motions thereto moved on 
the 4th and 5th May. 1995 continued. 

The following Members took part in the debate:-

(1) Dr. (Prof.) Girija Devi 
(2) Shri Indrajit Gupta 
(3) Shri Pawan Kumar Bansal 
(4) Shri Jagal Vir Singh Drona 
(5) Maj Gen. R. G. Williams 
(6) Shri George Fernandes 
(7) Shri R. Naidu Ramasamy 
(8) Shri Umrao Singh 
(9) Maj. Gen. (Retired) Bhuwan Chandra Khanduri 
(10) Shri Mallikarjun 
(11) Shri Pramothes Mukherjee 

The Discussion was not concluded. 

7.37 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday. the 10th May. 
1995) 

R. C. BHARDWAJ. 
Surtlury-Gtntrul. 

MGIP(PLU)MAN~'588L~.05.' 995. 



LOK SABHA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Wednesday, May 10, 19951Vaisakha 20, 1917 (Saka) 

No. 361 

11.01 A.M. 

1. Obituary Reference 

The. Speaker made reference to the passing away of 
Shri K. Suryanarayana who was a Member Qf Fourth, Fifth and 
Sixth Lok Sabha. 

Thereafter. Members stood in silence for a short while as a mark 
of respect to the deceased. 

2. Starred Questions 

Starred Questions Nos. 501-504 were orally answered. Replies to 
Starred Question Nos. 505-520 were laid on the Table. 

3. Unstllrred Questions 

Replies to Unstarred Question Nos. 5215-5352 were laid on the 
Table. 

4. Cancellation of Sittina 

The Minister of Parliamentary Affairs informed that at the meeting 
of Speaker with leaders of Parties/Groups held that day. it was 
decided that the sitting of the House fixed for Friday, the 12th May, 
1995 might be cancelled. 

The House agreed. 
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S. Statement by Minister 

The Minister of Textiles made a statement regardin. the National 
Textile Corporation Limited. 

6. Papen laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Statement (Hindi and English versions) explainin. 
reasons for not laying the Annual Report and Audited Accounts 
of the Electronics Trade and Technology Development Corpora-
tion Limited for the year 1993-94 within the stipulated period of 
nine months after the elosc of the Accounting year. 

(2) A copy each of the following RepOrts (Hindi and EnJlisb 
versions) under article ISI(1) of the Constitution:-

(i) Rcport of the Comptroller and Auditor General of 
India-Union Government (No.1 of 1955)-(Commereial) 
for the year ended the 31st March. 1994-Review of 
Accounts. 

(ii) Report of the Comptroller and Auditor General of 
India-Union Government (No.2 of 1995)-(Commercial) 
for the year ended the 31st March. 1994-Comments on 
Accounts. 

(iii) Report of the Comptroller and Auditor General of 
India-Union Government (No.3 of 1995HCommercial) 
forthe year ended tbe 31st March. 1994-Audit Oblerva-
,tions. 

(3) (i) A copy of the Annual Report (Hindi and English versions) 
of the Central Pulp and Paper Research Institute, Saharan-
pur. for the year 1993-94, alonp-ilh Audited Accounts. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government of the working of the Central Pulp and 
Paper Research Institute, Saharan pur , for the year 1993-94. 

(4) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (3) above. 



• (5) A copy eaeh of the following papers (Hindi and Enaliah 
versions) under sub-section (1) of section 619A of the 
Companies Act. 1956:-

(i) Statement re,arding Review by the Government of the 
working of the Delhi Slate Induslrial Development Corpon-
tion Limited. New Delhi. for the year 1993-94. 

(ii) Annual Report of the Delhi State Industrial Development 
Corporation Limited. New Delhi. for the year 1993-94, 
alongwith Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(6) Statement (Hindi and En,lish versions) showing reasons for 
delay in layin, the papers mentioned at (5) above. 

(7) A copy of the Desiccated Coeonut Gradin, and Markin, 
Rules. 1994 (Hindi and English versions) published in Notifica-
tion No. <i.S.R. 632 in Gazette of India dated the 17th 
December. 1994. under sub-section (3) of section 3 of the 
AgriculturiJ produce (Grading and Markin,) Act. 1937. 

(8) A copy each of the following papers (Hindi and Enslish 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Review by the Government of the working of the Indian 
Medicines Pharmaceutical Corporation Limited. Mohan. for 
the year 1992-93. 

(ii) Annual Report of the Indian Medicines Pharmaceutical 
Corporation Limited. Mohan. for the year 1992-93. alon,-
with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(9) Statement (Hindi and Englisti versions) showing rcasons for 
delay in laying the papers mentioned at (8) above. 

(10) i) A copy of the Annual Report (Hindi and English versions) 
of the Central Council of Homocopathy. New Delhi. for the 
year 1993-94. alongwith Audited Accounts. 

(ii) A copy of the Rcview (Hindi and English versions) by the 
Government of 'he working of the Central Council of 
Homocopathy. New Delhi. for the year 1993-94. 
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(11) Statement (Hindi and English versions) showing reasons for 
delay in layina the papers mentioned at (10) above. 

(12) Statement -(Hindi and English venions) shOWinl rcUODl for 
delay in laying the Education (Amendment) Reaulation. 1994. 

7. Messages rrOID RaJya Sabha 

Secretary-General reported the following meualel fro.. Rajya 
Sabha:- . 

(1) That Rajya Sabha had no recommendatiolU to make 10 Lok 
Sabba iD regard to the. Appropriation (Railways) No. 2 Bill. 
1995. passed by Lok Sabha on the 4rh May. 1995. 

(2) That Rajya Sabha had no rc;eommendations to make to Lok 
Sabha in regard to the Appropriation (Railways) No. 3 Bill. 
1995. passed by Lok Sabha on the 4th May. 1995. 

8. Report or the Committee on Private Memben' Bills and Resolu-
tions 

Shri San tram Singla presented the Fortieth Report (Hindi and 
English versions) of 'the Committee on Private Members' Bills and 
Resolutions. 

9. Report and Minutes or Standing Committee on Communlc:atlons 

Shri Pawan Kumar Bansal presented the following Reports (Hindi 
and English versions) of the Standing Committee on Communications 
and the Minutes of the Sittings of the Committee relating thereto: 

(1) Eighteenth Report on Action Taken by the Government 
on recommendations contained in the Sixth Report of the 
Standing Committee on Communications on Demands for 
Grants (1994-95) of the Ministry of Communications-
(i) Postal Services and (ii) Telecommunications Services. 

(2) Nineteenth Report on Action Taken by the Government 
on recommendations contained in the Seventh Report of 
the Standing Committee on Communications on 
Demands for Grants (1994-95) of the Ministry of Infor-
mation and Broadcasting . 

• The .Educalion (Amendmenl) Re,ulalion., l~ were jaid on the Table of the House 
on Ihe 26th April, 1995. 
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10. Report of the Standlq Committee OD Science In. TecbnoloaY. 
Environment In. Forests 

Prof. Radhikl Rlnjln Pramanik laid OIl tbe Table a copy (Hindi 
and En,lisb venioaa) of the Twenty-daird Report of the Standing 
Committee 011 Scieace and Technology. Environment and Forests on 
the Demaada b Grants (1995-96) of the Department of Space. 

11. Report of the Stladlnl Committee on Transport Ind Tourism 

Shri Sivaji Patnaik laid the Sixteenth Report (Hindi and English 

versions) of the Department Related Parliamentary Standing Com-
mittee on Transport and Tourism on Demands for Grants. 
1995·96 of the Ministry of Surface Transport. 

12. Minutes of Committee on Absence 01 Members from the SlltlnlS of 
the lIouse 

Dr. Kartikeswar Patra laid on the Table Minutes (Hindi and 
English versions) of the sitting of the Committee on Absence of 

Members from the Sittings of the House held on 29 March. 1995. 

13. Malters under Rule 377 

(1) Dr. Kartikeswar Patra raised a matter regarding need for 

construction of a new railway line linking Digha in West Bengal with 
Jaleswar in Orissa. 

(2) Dr. P. Vallal Peruman raised a matter regarding need to 
exempt Handloom Weavers' Cooperative Societies from Income Tax. 

(3) Dr. Ramcsh Chandra Tomar raised a matter regarding need to 
set up proposed university of National Capital Territory at Ghaziabad 
(U.P.). 

(4) Shri Dwarka Nath Das raised a matter regarding need for 
extension of Railway line from Dullabcherra to Ranpur in Karim,anj-
Dullabcherra section in Karimganj distrtict. Assam. 

(5) Shri Sivaji Patnaik raised a matter regarding need to include 
Gania and Nuagaon blocks in Nayagarh district of Orissa under 
Employment Assurance Scheme. 

(6) Shri Hari Kewal Prasad raised a matter regarding need to set 
up industries in eastern districts of U.P. 
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'. 
(7) Shri Shnvan Kumar Patcl raised a matter rClardin, nced to 
amend Urban Land Ceilin, Act to miti,atc the hardship of farmen. 

(Lok Sabha adjourned al 2.10 P.M. and rc-uscmbled al 3.17 P.M.) 

14. The ludtel (Genenl) - 1995-96 -~ ... lor Gnats 

Time allotted 
Tjme laken 

:  3 days 
: 12 Hn. 12 Mts. 

Disal¥ion on Ihe Demands for Grants Nos. 15 to 21 under the 
control of the ,Ministry of Defence and cut motions thereto moved on 
the 4th and 5th May, 1995 continued. 

Thc following Members took part in the debate:-

(1) Maj. D.O. Khanoria 
(2) Shri Laeta Umbrey 
(3) Shri Ram Naglna Mishra 
(4) Shri Yaima Singh Yumnam 
(5) Shri Mani Shankar Aiyer 
(6) Prof. Rasa Sinlh Rawat 
(7) Shri Ramashray Prasad Sin,h 
(8) Shri Sa rat Pattanayak 
(9) Prof. Prem Dhumal 
(10) Shri Mohan Rawale 
(11) Shri Chandrajcet Yadav (Speech unfinished) 

The discussion wu not concluded. 

6.13 P.M. 

(Lok Sabba adjourned till 11 A.M. on Monday, the 15th May, 1995). 

MGlP(PLU)MAND-1121LS-1o-So1 •. 

R. C. BHARDWAJ, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Monday, May 15, 1995lVaisakha 25, 1917 (Saka) 

No. 361 

11 A.M. 

1. Questions 

(i) The Question Hour having been suspended, the replies to 
Starred Question Nos. 541-560 put down in the order paper for the 
day were treated as Unstarred and their answers together with the 
answers to Unstarred Question Nos. 558~5728 wi'li be printed in the 
Official Report for the day. 

(ii) The sitting of Lok Sabha for Friday, the 12th May, 1995 having 
been cancelled, the replies to Starred Question Nos. 521-540 listed 
for that day were also treated as Unstarred and their answen 
together with the answers to. Unstarred Ouest ion Nos. S3S~SS82 

listed for that day will be printed in the Official Report for the day. 

2. Adjournment Motion 

Time allotted: S hrs. 
Time taken: 8 hn. 44mb. 

The Speaker gave his consent to the moving of adjournment 
motion regarding grave situation arising out of the failure of the 
Government to put down with an iron hand Pakistan sponsored 
terrorists activities in the State of Jammu II. Kashmir leadin, to the 
total destruction and desecration of the shrine of Chrar-e-Sharief and 
large scale killing of innocent persons and burning down of the whole 
township, given notice by Sarvashri Somnath Chatterjee, Sultan 
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Salahuddin Owaisi. Hannan Mollah. Basudcb Acharia. Srikanta Jena. 
Atal Bihari Vajpayee. Indrajit Gupta, laswant Singh. Bhogendra Jha. 
Ram Vilas Paswan, Chandrajit Yadav. Venkateswara D. RIO. 
George Fernandes and Sharad Yadav. 

Shri Somnath Chatterjee who had secured the first position in the 
ballot thereafter asked for leave of the House to the moving of the 
motion. As no objection was taken, the Spcakcr informed that the 
leave was granted and directed tbat the motion be taken up 
immediately. 

Shri Somnath Chatterjee moved the following motion:-

"That the House do now adjourn. ,. 

The following members took part in the debate:-

(1) Shri Mani Shankar Aiyar 
(2) Shri Atal Bihari Vajpayee 
(3) Shri Salman Khursheed 
(4) Shri Chandra Shekhar 

(Lok Sabha adjourned at 1.58 P.M. and re-assembled at 3.03 
P.M.). 
(5) Shri P.C. Chacko 
(6) Shri Sharad Yadav 
(7) Shri Arjun Singh 
(8) Shri Indrajit Gupta 
(9) Shri Chiranji Lal Sharma 
(10) Shri Sultan Salah uddin Owaisi 
(11) Shri Surya fIlarain Yadav 
(12) Shri George Fernandes 
(13) Stlri Abdul Ghafoor 
(14) Shri Sudhir Sawant 
(IS) Shri Jaswant Singh 
(16) Shri P.G. Narayanan 
(17) Shri Vekateswara D. Rao 
(18) Shri Chitta Basu 
(19) Shri Suraj Mandai 
(20) Shri Hannan Mollah 
(21) Shri Mohan Rawale 
. (22) Shri Bhogendra lha 



(23) Shri P.V. Narasimha aao 

Shri Somnath Chatterjee replied to the debate. 

On the motion the House divided: Ayes 186; Noes 221. 

Accordingly. the motion was negatived. 

3. PAPERS LAID ON TIlE TABLE 

The following papcrs were laid on the Table:-

(1) A copy of the Notification No. G.S.R. 312(E) (Hindi and 
English versions) published in Gazette of India dated the 31st 
March. 1995 approving the Paradip Port Trust (Licensing of 
Stevedores) Amendment Regulation. 1994. under sub-section 
(4) of section 124 of the Major Port Trullts Act. 1963. 

(2) A copy of the Capital Restructuring Order (Hindi and En,lish 
versions) dated the 30th March. 1995 in respect of Paradeep 
Phosphates Limited including conversion of Government loan 
into Share Capital. under sub-section (6) of section 81 of the 
Companies Act, 1956. 

4. REPORTS AND MINUTES OF THE COMMI1TEE ON 
URBAN & RURAL DEVELOPMENT (1995-96) 

Shri Prataprao B. Bhosale presented the following Reports (Hindi 
and English versions) of the Standing Committee on Urban and 
Rural Development and the Minutes of the sittings of the Committee 
relating thereto: 

(1) Fourteenth Report on Action Taken by the Government on 
recommendations contained in the Third Report of the Stand-
ing Committee on Urban and Rural Development on Annual 
Report of the Ministry of Urban Development (1992-93). 

(2) Fifteenth Report of the Standing Committee on Urban and 
Rural Development on Demands for Grants (1995-96) of the 
Ministry of Urban Affairs and Employment. 

(3) Sixteenth Report of the Standing Committee on Urban and 
RuraJ Development on Demands for Grants (1995-96) of the 
Ministry of Rural Areas and Employment. 



(4) Seventeenth Report OD Action Taken by the Government on 
recommendations contained in the Fifth Report of tbe Staadinl 
Committee on Urban and Rural Development OD Demands for 
Grants (1994-9S) of the Ministry of Urban Affairs and Employ-
ment. 

(S) .Eiahtccntb Report on Action Taken by the Government on 
recommendations contained in the Sixth Report of the Standina 
Committee on Urban and Rural Development on Demands for 
Grants (1994-95) of the Ministry of Rural Development. 

5. REPORT OF THE STANDING COMMnTEE ON INDUSTRY 

Sbrimatf $umitra Mahajan iaid on the Table a copy (Hindi and 
En,lish venioDs) of the Sixteenth Report of the Department-Related 
Parliamentary S'andinl Committee on Industry on the Demands for 
Grants (1995-96) of the Ministry of Industry. 

6. REPORTS OF THE STANDING COMMnTEE ON SCIENCE 
AND TECHNOLOGY. ENVIRONMENT AND FORESTS 

Shri Sharad Diahe laid on the Table a copy eacb (Hindi and 
Enllish versions) of the Twenty-fourth and Twenty-fifth Reports of 
the Standin, Committee on Science and TechnololY. Environment 
and Forests on the Demands for Grants (1995-96) of the Departments 
of Scientific and Industrial Research and Electronics. respectively. 

7. STATEMENTS BY MINISTERS 

(1) The Minister of Alriculture laid on the Table a copy of 
Itatement (Hindi and En&lish versions) on the Potato Wart 
discue in  west Ben,al. 

(2) The Minsiter of State of the Ministry of Petroleum and Natural 
Gu laid OD the Table a copy of Itatement (Hindi and Enllish 
yersions) on the present position of supply of diesel and petrol 
ill the northern repon. 
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(3) The Minsiter of State in the Minsitry of Home Affairs laid on 
the Table a copy each of the statements (Hindi and En,lish 
versions) on the:-

(i) formation of AutonomuoUJ Hill Development Council. for 
Ladakh; and 

(ii) withdrawal of Restricted Area Permit (RAP) from the State of 
Assam, Mcahalaya and Tripura. 

8.S7 P.M. 

(Lot Sabha adjourned till 11 A.M. on Tuesday, the 16th May, 1995) 

MGIP(PLU)MRN~'7'~'5-5-'885. 

R.C. BHARDWAJ, 
Stcrtlary-Gtntral. 
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LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proc::ccd.inp) 

Tuesday, May 16, 19951Vaisakba 26, 1917 (Saka) 

No. 363 

1. Starred Questions 

Starred Question Nos. 562 and 563 were orally answered. Replica 
to Starred Question Nos. 561 and 564-580 were laid on tbe Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 5729-5985 were laid on the 
Table. 

3. Papen Lald OD the Table 

The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report (Hindi and Englisb 
versions) of the Bureau of Indian Standards, New Delhi, 
for the year 1993-94, alongwitb Audited Accounts, under 
section 23 of the Buteau of Indian Standards Act, 1986. 

(ii) A copy of the Review (Hindi and Eoglisb versions) by 
the Government of the workina of the Bureau of Indian 
Standards, New Delhi, for the year 1993-94. 

(2) Statement (Hindi and Enpb versions) lbowin, reasons for 
delay in layina the papers mentioned at (1) above. 

(3) A copy of the Report (Hindi and Enalisb versions) of the 

1 



ComptroUer and Auditor General of India (Government of 
JlllUDu and Kashmir) for the year ended the 311t March, 1993, 
UDder article 151(2) of the Constitution read with clause (c:)(iv) 
of the Proelamation dated the 18tb July, 1990 ilaucd by the 
Preaidcnt in relation to thc Slate of Jammu aDd Kubmir. 

(4) A copy eacb of the foUowin, papers (Hindi and Enalisb 
versions) under clause (c:)(iv) of the Proclamation dated the 
18th July, 1990 issued by the President in relation 10 the State 
of Jammu and Kasbmir:-

(i) F'UWlcc Accounta of the Government of Jammu ad 
Kubmir for the year 1992-93. 

(0) Appropriation Accounts of the Government of Jammu 
and Kashmir for the year 1992-93. 

(5) (i) A copy of the Annual Report (Hindi and EnaJisb 
versioD$) of the Coconut Dcvelopment Board, K~bi, for 
the year 1993-94, under lub-section (4) of section 15 of 
the Coconut Development Board. Act. 1979. 

(ii) A copy of the Annual Accounts (Hindi ~d EnaJisb 
versions) of the Coconut Development Board, K~bi, for 
the year 1993-94, together witb Audit Repon thereon, 
under 5ub-section (4) of section 17 of the Coconut 
Development  Board, Act, 1979. 

(iii) A copy of tbe Review (Hindi and English versions) by 
the Government of the workin, of tbe Coconut 
Development Board, K~hi. for tbe year 1993-94. 

(6) Statement (Hindi and Englisb versions) sbowin, reasons for 
delay in layin, tbe papers mentioned .. t (5) above. 

(7) A copy eacb of the foUowing Notifications (Hindi and Enltisb 
venions) under scction 28 of the University Granta 
Commiuion Act, 1956:-

(i) The Univcrsity Granta Commission (Qualifications 
required of a penon to be appointed to the tcacbiD,ltaff 
of • university and institutions affiliated to it) 
Rc,ulatioDl, 1991 published in Notif.cation No. 1·11187 
(CPP) in Gazette of India dated the Stb October, 1991. 

~ 
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(ii) The University Granta Commiuioa (DilqUllifiratioa, 
Retirement and ConditioDl of Service of MealbeD) 
Rulea. 1992 published in Notification No. osa 75 ill 
Gazette of India dated the 22Dd February, 1992. 

(8) Statement (Hindi and EnaJisb versions) abowin. I'CUOIII lor 
delay in layina tbe papers mentioDCd at (7) above. 

(9) (i) A copy of the Annual Report (Hindi aad £a ..... 
versions) of the Central Tibetan Schoola AdmiDiatnIioD. 
New Delhi for iTie year 1$94, IiOqwldi AecouDII 

(il) A copy of tbe Review (Hindi and EnaJiab veniou) by 
the Government of the workin, of the Ceatral T ...... 
Schools Administration. New Delhi for the year 199).94. 

(10) (i) A copy of the Annual Report (Hindi aad ..... 
versions) of the Indian Institute of Advancccl Study, 
Shimla, for the year 1993-94, alonpitb Ac::couall. 

(ii) A copy of tho Review (Hindi and Englisb veniou) by 
the Government of the workin, of the Indian lnadtutc of 
Advanced Study, Shimla, for the year 1993-94. 

(11) (i) A copy of the Annual Report (Hindi aad ,..... 
versions) of the Salar Jung Museum Board. HydenMd, 
for tbe year 1992~93. 

(il) A copy of tbe Annual Accounts (Hindi and EapU 
versions) of the Salar Jung Museum Board. HyclerlMd. 
for the year 1992-93, together with Audit It.epon 
thereon. 

(iii) A copy of the Review (Hindi and EnaJisb ve~) by 
the Government of the workiDJ of abe SIIIr J .... 
Museum Board. Hyderabad. for the year 1992-93. 

(12) Statement (Hindi and Englisb veraioDl) -wiDe ...... lor 
delay in laying the papers mentioned at (11) above. 

4. Reportl of abe ColDllllttee 011 ApicaIbIn 
Sbri Nitisb Kumar presented abe foIIowiaa RcportI (Hi8di .-
EnJlisb veniona) of the CoauDittec oa A,ricuIture : 
(1) Twenty-Fourth Report on Ac:tiol Takea by die GoVCnuDCIIl_ 
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Seventh Report - Demands for Grants (1994-95) of the 
Ministry of Agriculture (Deptt. of Agriculture Ie. 
Cooperation) . 

(2) Twenty-Fifth Report on Action Taken by the Government on 
Eighth Report - Demands for Grants (1994-95) of the 
Ministry of Agriculture (Deptt. of Agricultural Research &. 
Education). 

(3) Twenty-Sixth Report on Action Taken by the Government on 
Ninth Report - Demands for Grants (1994-95) of the 
Ministry of Agriculture (Deptt. of Animal Husbandry Ie. 
Dairying). 

(4) Twenty-Seventh Report on Action Taken by the Government 
on Tenth Report - Demands for Grants (1994-95) of the 
Ministry of Water Resources. 

(5) Twcnty-Eighth Report on Action Taken by the Government 
on Eleventh Report - Dcmands for Grants (1994-95) of the 
Ministry of Food Processing Industrics. 

5. Statement by Mlnisten 

-(1) The Minister of Railways madc a statemcnt regarding the 
ICCideDt involving 6019 Madras-Kanya Kumari Express and empty 
JOOda train on Southern Railway on 14 May, 1995. 
(2) The Minister of Food laid on thc Tablc a copy of statemcnt 
(Hiadi aDd English vcrsionHi) correcting thc reply givcn on May 
2, 1995, to Starrcd Qucstion No. 397 by Prof. Ram Kapse regarding 
Juuc Price of foodgrains; and (ii) giving reasons for delay in 
eorreCtin, the reply. 

6. ....... Dder Rule 377 

1. SIari BaIiD Kuli raised a matter rcgarding need for construction 
01 • bJe-..... OD National Highway No. 52 at North Lakhimpur, 
AuuI. 

2. $lui Sbaa..... Potdukbe railed I matter reprdiD. need to 
Jive dcaraDce to tbe paulin, irriptioa projecta of Vidarbba reJioa 
of Maharuhtra. 

• w..k II 12.17 P.M. 



• 3. Sbri Shravan Kumar Patel railed a matter rcprdin, nced to stop 
shittin, of Rcscarcll and DevelopmeDt WiD, of lbe GovernmeDt 
carriage factory, Jabalpur to PUDC .. 

4. Shri Uttamrao D. Palil raised a matter regarding need to grant 
statebood to Vidarbha in Maharubtra. 

S. Shri Chetan P.S. Chauban raised I _Uer regarding need to set 
up L.P.G. outlet at Dhanora in Moradabad district, U.P. 

6. Dr. Ram Krishna Kusmaria raised a matter r~gardinl need for 
early construction of railway overbridge at Damob in Madhya 
Pradesh. 

7. Shri Ajoy Mukhopadhyay raised a matter regardin, need to 
provide better railway facilities in Nadia district, West Bengal. 

8. Dr. N. Murugesan raised a maller regarding need to declare 
Nagapattinam-Cudalore-Mysore State highway as national highway. 

(Lok Sablul adjourned at 1.lO P.M. and re-assembkd aJ 2.35 P.M.) 

7. The Budget (General)-199>.-Demands for Grants 

Time allotted: 3 days 
Time taken: 14 hrs. 49 mta. 

(i) Discussion on the Demands for Grants Nos. 15 to 21 under the 
control of the Ministry of Defence and cur motions thereto moved on 
the 4th and 5th May, 1995 continued. 

The following Members took Part in the debate:-

(1) Shri Chandrajeet Vadav 
(2) Shri Bhogendra Jha 
(3) Prof. K.V. Thomas 
(4) Shri Ayub Khan 
(5) Shri Dau Dayal Joshi 
(6) Shri K.D. Sultanpuri 

Shri P.V. Nuuimba Rao replicd 10 tbe debate. 

The diIcuIIioa wu coacluded. 

All the cut moUoaa IDOYcd were DCptivcd. 

AU the Demands for Granb Hm. IS &0 21 (both Revenue Account 
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and Capital AccouDt) for which the MiJUatry of Defence is 
responsible for tbe amounta abowD under column 6 of tbe printed Lilt 
of Demands for Grants-Budaet (General) for 1995-96 were vocod in 
fun. 

Tame aUotcd:5 brs. 30 mta. 
Tame takeD: 48 mta. 
Balance 4 brs. 42 mta. 

(ii) DiscussioD OD tbe DemaDds for Oranta NOI. 13 and 14 under 
tbe coDtrol of tbe Ministry of CommuDications commeDced. 

One Hundred and Seventy-nine cut motions (Nol. 2 to 25.  29. 30, 
33, 34, 50 to 52, 60 to 92, 103 to 199, 216 to 233) were moved. 

Prof. Prem Dhumal took part in tbe debate and bis speech wu Dot 
concluded. 

The discussion was not concluded. 

6. P.M. 

(Lok Sablul adoUTned till 11 A.M. on WednudDy, the 17th May, 
1995). 

MGlp(PLU)MRND-1~18.5.1_. 

R. C. BHARDWAJ, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Wednesday, May 17, 1995Naisakha 27, 1917 (Saka) 

No. 364 

11 A.M. 

1. Starred Questions 

Starred Question Nos. 581-584 were orally answered. Replies to 
Starred Question Nos. 5~OO were laid on the Table. 

2. Unstarred Questions 

Replies to Unstarred Question Nos. 59S~103 and 6105-6107 
were laid on the Table. 

3. Papers to be laid on the Table 

The following papers were laid on the Table:-

1. A statement (Hindi and English versions) regarding rejection of 
Award in Compulsory Arbitration (JeM), Reference No.1 of 1991. 

(2) (i) A copy of the AnnUal Report (Hindi and English 
versions) of the National Institute of Rural Develppment, 
Hyderabad, for the year 1993-94. 

(ii) A copy of the  Annual Accounts (Hindi and English 
versions) of the National Institute of Rural Development, 
Hydcrabad, for the year 1993·94, together with Audit 
Repon thereon. 

(iii) A copy of the Review (Hindi and English versions) by 

1 
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the Government of the working of the National Institute 
of Rural Development, Hyderabad, for the yeu 1993-94. 

(3) Statement (Hindi anct English versions) showing ~uons for 
delay in laying the papers mentioned at (2) above. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Postgraduate Institute of Medical 
Education and Reseuch, Cbandiguh, for the year 1993-
94, under section 19 of the Postgraduate Institute of 
Medical Education and ltesearch, Chandiprh, Act, 1966. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Postgraduate Institute of Medical 
E£hlclttion and Research, Cbandigarh, for the year 1993-
94, t0g~ther with Audit Report thereon, under sub-
section (4) of section 18 of the Postgraduate Institute of 
Medical Education and Research, Chandigarh, Act, 1966. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government .of the working of the Postgraduate 
Institute of Medical Education and Research Chandigarh, 
for the year 1993-94. 

(5) Statement (Hindi  and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy of the Annual Accounts· (Hindi and English versions) 
of the All India Institute of Medical Sciences, New Delhi, for 
the year 1991-92, together with Audit Report thereon, under 
section 18 of the All India Institute of Medical Sciences Act, 
1956. 

(7) Statement (Hindi and English versions) showing reuons for 
delay in laying the papers mentioned at (7) above . 

.t. Report ortbe Committee on Private Members' Bills and Resolutions 

SHRI S. MALLIKARJUNAIAH presented the Forty-first Report 

• 1be ADDuaI RIpon of the All India Institute of Medical Sciences, New Deihl, for 
the yur 1991-92 WU laid on the Table of the House on the 26th Aupat, 1993. 
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(Hindi and English versions) of the Committee 00 Private Members' 
Bills and Resolutions. 

S. Reports aod MlDutes or the Committee 00 Papen LaId OD the Table 

SHRI T.J. ANJALOSE presented the foUowin, Reports (Hindi 
and Englisb versions) of the Committee on Papers Laid on the Table 
and the Minutes of the sittings of the Committee relating thereto:-

(1) Sixteenth Report of the Committee on Papers Laid OD the 
Table; and 

(2) Seventeenth Report on Action Taken by the Goveromeot 00 
the recommendations contained in the Seveoth, Ninth, T~nth, 

Eleventh and Twelfth Report of the Committee OD Papers Laid 
on the Table (Tenth Lok Sabha). 

6. Matters under Rule 377 

1. Shri P.C. Chacko raised a matter regarding need to stop duty 
free import of natural rubber. 

2. Shri K.D. Sultanpuri raised a tnatter regarding need to provide 
more funds to State Government of Himachal Pradesh to cope up 
with acute drinking water problem in Shimla. 

3. Shri Pawan Kumar Bansal raised a matter regarding need to 
restore Chandigarh - Leh and Chandigarh - Delhi flights by I.A.C. 

4. Shri C.P. Mudaiagiriyappir raised a matter regardina need to lift 
ban imposed on export of sandal wood. 

S. Shri Ram Singh Kashwan raised a matter regardiog need to set 
up L.P.G. outlet at Ladnu town, Rajasthan. 

6. Shri Naresh Kumar Baliyan raised a matter regarding need to 
implement the Central schemes so as to solve acute drinking water 
problem in Kairana, Mazaffer Nagar. V.P. 

7. Shri Ram Prasad Singh raised a matter regarding need to clear 
the proposal for and to provide adequate funds for modernisation of 
Sone canal under Sone-Barrage Irrigation Project. 
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8. Shri Ramashray Prasad Singh raised a matter regarding need to 
provide better telephone facilities in Jabanabad district, Bihar. 

(Lok Sabha adjourned at 1.25 P.M. and re-assembled at 2.40 P.M.) 

7. The Budlet (General)-l99~DemandJ for Grants 

Time allotted :  5 hn. 30 mts. 
Time taken :  4 hn. 45 mts. 

(i) Discussion on the Demands fo Grants. Nos. 13 and 14 UDder 
the control of the Ministry of Communications and cut motions 
thereto moved on the 16th May, 1995 continued:-

The following Members took part in the debate:-

(1) Prof. Prem Dhumal 

(2) Shri Prithviraj D. Chavan 

(3) Smt. Suseela Gopalan 

(4) Dr. Mumtaz Ansari 

(5) Prof. (Smt.) Savithiri Lakshmanan 

(6) Shri Dattatraya Bandaru 

(7) Shri Vijay Kumar Yadav 

(8) Shri Yaima Singh Yumnam 

(9) Shri Sobhanadreeswara Rao Vadde 

(10) Shri Hari Kewal Prasad 

(11) Dr. (Smt.) K.S. Soundaram 

(12) Shri Mohan Rawale 

Shri Sukh Ram replied to the debate. 

The discussion was concluded. 

On the cut motion No. 144 moved by Shri Buudeb Acharia the 
House divided; Ayes. ·96 and Noes ·218. 

Accordingly, tbe cut motion was negatived. 

• Subject to correction. 



On the cut motion No. 60 moved by Dr. Luminuaia Pandey the 
HoulC divided; Ayes 170 and Noes ·224. 

Accordingly, the cut motion wu neprived. 

AU other cut motions moved were neprived. 

AU the Demanu for Grants Nos. 13 and 14 (both Revenue 
Account and Capital Account) for which the MiDistly of 
Communications is responsible for the amoUDts ShOWD under column 
6 of the printed List of Demands for Grants-Budget (General) for 
1995-96 were voted in full. 

(ii) At 7.52 P .M.. the fonowing Demands for Grants (both 
Revenue AccoUDt and Capital AccoUDt) for the amounta shown 
under Column 6 of tbe printed List of Demands for Grants-Budget 
(General) for 1995-96 were submitted to the vote of the House and 
voted in fuU:-

(1) Demand Nos. 1 to 4 relating to Ministry of Agriculture. 

(2) Demand Nos. 5 and 6 relating to Ministry of Chemicals and 
Fertilizers. 

(3) Demand Nos. 7 and 8 relating to Ministry of Civil Aviation 
and Tourism. 

(4) Demand No. 9 relating to Ministry of Civil Supplies, 
Consumer Affairs and Public Distribution. 

(5) Demand No. 10 relating to Ministry of Coal. 

(6) Demand Nos. 11 and 12 relatina to Ministry of Commerce. 

(7) Demand No. 22 relating to Ministry of Environment and 
Forests. 

(8) Demand No. 23 relating to Ministl'y of External Affairs. 

(9) Demand Nos. 24 to 26, 28 and 29, 31 to 36 relating to 
Ministry of Finance. 

(10) Demand No. 37 relating to Ministry of Food. 

(11) Demand No. 38 relating to Ministry of Food Processing 
Industries. 

• Subject to correction. 



(12) Demand Nos. 39 and 40 relating to Ministry of Health and 
Family Welfare. 

(13) Demand Nos. 41 to 4S and 9S to 99 relating to Ministry of 
Home Affairs. 

(14) Demand Nos. 46 to 49 relatinl to Ministry of Human 
Resource Development. 

(IS) Demand Nos. SO to S3 relatm, to Ministry of Industry. 

(16) Demand Nos. 54 and 55 relating to Ministry of Information 
and Broadcasting. 

(17) Demand No. 56 relating to Ministry of Labour. 

(18) Demand Nos. S7 and 58, 60 relating to Ministry of Law, 
Justice and Company Affairs. 

(19) Demand No. 61 relating to Ministry of Mincs. 

(20) Demand No. 62 relating to Ministry of N&n-conventional 
Energy Sources. 

(21) Demand No. 63 relatiDl to Ministry of Parliamentary Affairs. 

(22) Demand No. 64 relating to Ministry of Personnel, Public 
Grievances and Pensions. 

(23) Demand No. 65 relating to Ministry of Petroleum and Natural 
Gas. 

(24) Demand Nos. 66 to 68 relating to Ministry of Planning & 
Programme Implementation. 

(25) Demand No. 69 relating to Ministry of Power. 

(26) Demand Nos. 70 and 71 relatina to Ministry of Rural 
Development. 

{27) Demand Nos. 72 to 74 relatina to Ministry of Science and 
Technology . 

(28) Demand No. 75 relating to Ministry of Slt:cl. 

(29) Demand Nos. 76 to 78 relating to Ministry of Surface 
Transport. 

( 
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(30) Demand No. 79 relating to Ministry of Textiles. 

(31) Demand Nos. 80 to 82 relating to Ministry of Urban 
Development. 

(32) Demand No. 83 relatina to Ministry of Water Resources. 

(33) Demand No. 84 relatina to Ministry of Welfare. 

(34) Demand Nos. 85 and 86 relatina to Department of Atomic 
Energy. 

(35) Demand No .. 87 relating to Depanment of Electronics. 

(36) Demand No. 88 relating to Department of Ocean 
Development. 

(37) Demand No. 89 relating to Department of Space. 

(38) Demand Nos. 90 and 91, 93 relating to Parliament, 
Secretariats of President and Vice-President, Union Public 
Service Commission. 

8. Government Bill-Introduced 

The Appropriation (No.2) Bill, 1995. 

9. Government Bill-Passed 

The Appropriation (No.2) Bill, 1995. 

The motion for consideration of the Bill was moved by Shri M.V. 
Chandrashekhar Murthy. 

The following Members took part in the debate:-

(1) Shri Ram Naik 

(2) Shri P.R. Kumaramangalam 

(3) Dr. Ramkrishna Kusmaria 

Sarvashri S.B. Chavan, H.R. Bhardwaj and Manmohan Singh 
replied to the points raised by members. 

The motion for consideration was adopted and Clause-by-Clause 
consideration of the Bill was taken up. 

Clauses 2 to 4 and the Schedule were adopted. 

Clause 1, tM El'UlCting Formula and the Long Title wert also 
adopted. 
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t.: 
The motion that the Bill be pused wu moved by Shri M. V. 
Olandrashckhar Murthy. 

Th~ motion WAf lldopt~d lind 'lte BiU ,.,., ptWed. 

8.35 P.M. 

(Lok Stlblatl tldjourMd till 11 A.M. on Thursdlly, 1M 18tJa May, 1995). 

MGIP(PLU)MRND-1B38L~17.5.95. 

R. C. BHARDWAJ, 
Secretllry-GeMral. 



LOIC SABHA 

BULLETIN-PART I 

(Brief Record of Proceedinp) 

Thursday, May 18, 19951Vaisakha 28, 1917 (Saka) 

No. 365 

11.02 A.M. 

1. Starred Questions 

Starred Question Nos. 601, 602, 604 and 605 were orally answered. 
Replics to Stnrred Question Nos. 603 and 606-620 were laid on the 
Table. 

2. Unslarred Questions 

Replies to Unslarred Question Nos. 6108-6327 were laid on the 
Tablc. 

3. Papen Laid on the Table 

The following papers wcre laid on the Table:-

(1) A copy of the Colliery Control (Amendment) Order, 1995 
(Hindi and English versions) published in Notification No. 
G.S.R. 20(E) in Gazette of India dated the 9th January, 1995. 
under sub-section (6) of section 3 of the Essential Commodities 
Act. 1955. 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Mass Communication. 
New Delhi. for the year 1993-94, alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and En,lish versions) by 
the Government of the working of the Indian Institute of 
MillS Communication. New Delhi. for the year 1993-94. 

1 
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(3) Statement (Hindi and English versions) showing reaons for 
delay in laying the papers mentioned at (2) above. 

(4) A copy of the Central Industrial Security Force (Amendment) 
Rules, 1995 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 19 in Gazette of India dated the 14th January, 
1995, under sub-section (3) of section 22 of the Central 
Industrial Security Force Act, 1968. 

4. Reports and Minutes of Standln& Committee on Enerv 

SMT. DIL KUMARI BHANDARI presented the following 
Reports and Minutes (Hindi and English versions) of the Standing 
Committee on Energy:-

(1) Twenty-Fourth Report on "Non-conventional Energy Source 
Schemes and the Consumer" and minutes relating thereto. 

(2) Twenty-Fifth Report on "Coal Linkages-Policy and its 
implementation-An examination" and minutes relating 
thereto. 

5. Matten under .Rule 377 

1. Shri Kodikkunil Suresh raised a matter regarding need to ensure 
early functioning of ESI hospitals in Quilon and Pathanamthitta 
districts in Kerala. 

2. Shri Manphool Singh raised a matter regarding need to take 
steps for protecting the fertile land around Indira Gandhi Canal, 
Rajasthan from water-logging. 

3. Shri Bhagwan Shankar Rawat raised a matter regarding need for 
construction of a barrage on river Yamuna and to take steps to solve 
acute water problem in Agra. 

4. Shri Mangal Ram Premi raised a matter regarding need for 
construction of an overbridge at Nagina Railway Station in Bijnore 
district, Uttar Pradesh. 

S. Shri Manjay Lal raised a matter regarding need to take steps for 
re-opening of unit of IDPL at Muzaffarpur, Bihar. 

6. Shri Surya Narain Yadav raised a matter regarding need to 
provide funds for the Construction of a dam on river Koshi in Bihar. 

(Lok Sabha adjourned at 1.21 P.M. a.nd re-assembled at 2.36 P.M.) 
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6. Government Bill-Under Consideration 

Time alloued 
Time taken 
Balance 

The Finance Bill. 1995. 

: 10 Hrs. 
:  3 Hrs. 24 Mts. 
:  6 Hrs. 36 Mts. 

The motion for consideration of the Bill was moved by 
Shri Manmohan Singh. 

The following members took part in the debatc:-

(1) Prof. Ram Kapse 
(2) Dr. Debi Prosad Pal 
(3) Shri Ramashray Prasad Singh 
(4) Shri V.S. Vijayaraghavan 
(5) Shri Girdhari Lal Bhargava 
(6) Shri Nirmal Kanti Chauerjee 
(7) Prof. (Dr.) S.P. Yadav 

Thc discussion was not concludcd. 

6.01 P.M. 

(Lok Sabha adjourned till JJ A.M. (m Frilla),. the 19th May. 1995). 

R. C. BHARDWAJ. 
Secretary-General. 

MGIP(PLU)MRND-1893l~18.5.1995. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Procedinp) 

Friday. May 19. 1995Naisakha 29. 1917 (Saka) 

No. 366 

11.05 A.M. 

1. Starred Qaestlons 

Starred Question Nos. 621~24 were orally answered. Replies to 
Starred Question Nos. 62~ were laid on the Table. 

2. Vllltarred Questloas 

Replies to Unstarred Question Nos. 6328-6557 were laid on the 

Table. 

3. SubmlllloDS by Memben reprdlnl problems tI Apic1IIb1n1 
labourers In the country. 

The following members made submissions regarding problems of 
agricultural labourers in the eountry:-

(1) Shri Hannan Mollah 
(2) Shri Sharad Yadav 
(3) Shri Nirmal Kanti Chatterjee 
(4) Shri VireDder Singh 
(5) Shri Atal Bihari Vajpayee 
(6) Shri A. Charles 
(7) Shri Mohan Singh (Deoria) 
(8) Shri Vijay Kumar Yadav 
(9) Shri Bandaru Dattatraya 
(10) Shri Devendra Pnsad Yadav 

1 
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(11) Dr. Satyanarayan Jatiya 
(12) Shri Surya Narain Yadav 
(13) Shri P.G. Narayanan 
(14) Shri Manjay Lal 
(15) Shri Santosh Kumar Gangwar 
(16) Shri Balraj Passi 
(17) Shri Yaima Singh Yumnam 
(18) Shri Ram Prasad Singh 
(19) Shri Vishwa Nath Shastri 
(20) Shri Ramnihore Rai 
(21) Prof. Rasa Singh Rawat 
(22) Smt. Chandra Prabha Urs 
(23) Shri Bhogendra Jha 
(24) Shri Mohan Rawale 
(25) Shri Keshari Lal 
(26) Shri Prabhu Dayal Katheria 
(27) Shri P. A. Sangma 
(28) Shri Uttambhai Patel 

4. Papen uld on the Table 

fhe following papers were lalo on me Taolc:-

(1) A statement· (Hindi and English versions) showing reasons for 
delay in laying the Annual Accounts together with Audit 
Report thereon of the Employees' Provident Fund 
Organisation. New Delhi. for the year 1993-94. 

(2) A copy each of the following Notifications (Hindi and Englis"'" 
venions) under sub-section (3) of section 49 of the Tea Act. 
1953:-

(i) The Tea Board (Recruitment and Conditions of Service 
of Directors of Tea Promotion Appointed by 
Government) Amendment Rules. 1995 published in 
Notification No. G.S.R. 23(E) in Gazette of India dated 
the 12th Janu.ary. 1995. 

• AnnUli Account~ and Audit Report  of the Enlrlo)ftS' Provide"t Fund Orpnilation. 
New Delhi. fOf the year 1993-94 were laid on Ihe TIlNe of the HoUle on Ihe 
51h May. 1995. 
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;-, (ii) The Tea Amendment Rules. 1995 published in 
Notification No. G.S.R. 301(E) in Gazette of India dated 
the 30th March. 1995. 

(3) A copy of the Notification No. G.S.R. 29(E) (Hindi and 
Engli.~h versions) published in Gazette of India dated the 21st 
January. 1995 containing eorrigendu(l'l to the NotifICation 
No. G.S.R. 452 dated the 15th September. 1992. issued under 
section 50 of the Tea Act. 1953. 

(4) (i) A copy of the Annual Report {Hindi and English 
versions) of the Indian In"titute of Forei,n Trade. New 
Delhi. for the year 1993·94. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and En,lish versions) by 
the Government of the working of the Indian Institute of 
Foreign Trade. New Delhi. ferr the year 1993·94. 

(5) Statcmcnt (Hindi and English ver"ions) showing reasons for 
dclay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English 
vcr .. iol1") of the' R" .. i" C'hcmicRI!'I. Pharmaceuticals and 
Cosmetics Export Promotion Council. Bombay. for the 
year 1993-94. alon,with Audited Accounts 

(ii) A copy of thc Review (Hindi and English versions) by 
the Government of the working of the Basic Chcmicals. 
Pharmaceuticals and Cosmetics Eltpon Promotion 
Council. Bombay. for the year 1993-94. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the PlastiC" and Linoleum" Eltport Promotion 
Council. Bombay. for the year 1993-94. alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Plastics and 
Linoleums Export Promotion Council. Bombay. for the 
year 1993·94. 

(8) A copy of the State Bank of India General Regulations 
(Amendment) Regulation". 1994 (Hindi and Engli"h version,,) 
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published in NotifICation No. COlSclBI3391 in Gaze"e ~ 
India datcd the 31st December. 1994. undcr sub-section (4) or 
section SO of the State Bank of India Act. 1955. 

(9) A copy each of the following Notifications (Hindi and En'-h· 
versions) under sub-section (6) of section 9 of the Bankin, 
Companies (Acquisition and Transfer of Undertaltinp) Act. 
1970/1980:-

(i) The Nationalised Banks (Mana,cment and Miscellaneous 
Provisions) Scheme. 1995 published in Notification 
No. S.O. 289(E) in Gazette of India dated the 3rd April. 
1995. 

(ii) The Nationalised Banks (Management and Miscellaneous 
Provisions) Scheme, 1995 publishcd in Notification 
No. S.O. 290(E) in Gazette of India dated the 3rd April. 
1995. 

(10) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-

(i) G.S.R. 5O(E) published in Gaze"e of India dated tbe 3rd 
February. 1995 toaether with an explanatory 
memorandum secking to provide the import duty on 
copper wires. copper cat hods and copper wire rods. made 
out of copper concentrates sent out of India. would be 
charged at SO percent of the value addition abroad which 
would consist of labour charges. cost of material 
(excluding cost of goods sent out of India) and insurance 
and freight chartes. 

(ii) The Import Manifest (Vcuels) Amendment Regulations. 
1995 published in the NotifICation No. G.S.R. 132(E) in 
Gaze"e of India dated the 13th March. 1995 toaether 
with an explanatory memorandum. 

(iii) G.S.R. 272(E) published in Gaze"e of India dated the 
16th March. 1995 together with an explanatory 
memorandum makin, certain amendments in the 
Notifacation No. 161192.cus .. dated the lOth April. 1992. 



(iv) G.S.R. 27S(E) published in Gazette of India dIIted the 
20th March. 1995 toaether with an explaaatory 
memonndum makin, certain amendments in the 
Notificatinn No. M~·("u~ .. dated the 16th March. 1995. 

(v) G.S.R. 28S(E) publilhed in Gazette of ladia dilled the 
22nd March. 1995 tOiether with an explanatory 
memonndum makin, certain amendments in the 
NotifICation No. 6919S-CUI .• dIIted the 16th March. 1995. 

(vi) G.S.R. 306(E) published in Gazette of India dilled the 
30th March. 1995 tosether with an eiplaaatory 
memonndum Makin,. certain amendments in. the 
NotifICation No .• 719S·Cul .. dilled the 16th March. 1995. 

(vii) G.S.R. 310(E) published in Gazette of India dilled the 
31st March. 1995 tosether with an explanatory 
memonndum reprding exemption to the aoods imported 
into India from the whole of the buic and additional 
duties of customs leviable thereon. subject to certain 
conditions. 

(viii) G.S.R. 311(E) published in Gazette of India dIIted the 
311t March. 1995 together with an explanatory 
memonndum making certain amendments in 'the 
Notifations mentioned in the table under the 
NotifICation. 

(ix) G.S.R. 323(E) published in Gazette of India dIIted the 
lit Apnl. 1Y'1:) to,ether with an explanatory 
memorandum seeking to prescribe concessional rates of 
buit customs duty on specified ·goods when imported 
into India from Sri Lanka. 

(x) G.S.R. 324(E) published in Gazette of India dated the 
3rd April. 1995 toaether with an explaaatory 
memonndum re,ardin, exemption to edible oill or any 
material from which edible oil can be extracted from the 
whole of the basic and additional duties of customs 
leviable thereon. subject to certain conditiOlll. 

(11) A copy each of the followin, NotifICations (Hindi aId En,lish 
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versionl) under lub-section (2) of section 38 of the Centrl 

Excise and Salt Act. 1944:-

(i) G.S.R. 276(E) published in Gazette of India dated the 
2flth M IIrch. 1 Q9~ together with an explanatory 
memorandum seekin, to restore the CORee_ional 
excise duty of 15 .percent .d vwrem on paper and 
paperboard or artitles made therefrom manuflCtured 
irom pulp containin, not less than fifty percent by 
weipt of unconventional raw materials lubject to 
certain additional conditions. 

(ii) G.S.R. 277(E) published in Gazette of India dated the 
20th March. 1995 together with an explanatory 
memorandum seeking to prescribe a baic excise duty 
at 20 pereent .d v.Jorem on polyster monofilament 
yam of 2000 denierage and above and used in the 
manufacture of slide fasteners. so as to give effect to 
the budget proposals. 

(iii) G.S.R. 290(E) published in Gazette of India dated the 
24th March. 1995 toaether with an explanatory 
memorandum muing certain amendments in the 
NotifICation No. It1))·CE. dated the 28th February. 
1993. 

(iv) G.S.R. 322(E) published in Gazette of India dated the 
1st April. 1995 together with an explanatory 
memorandum making certain amendments in the 
Notification No. 2I'J!I·CE. dated the 4th January. 
1995. 

(12) A copy each qf the! following Annual Reports (Hindi and 
Enpsh versions) of the Regional Rural Banks for the year 
1993-94 toaether with Auditor's Report thereon:-

(i) Shahdol Kshetriya Gramin Bank. Shahdol (M.P.). 

(ii) Huaribaah Kshetriya Gramin Bank. Hazaribag 
(Bihar). 

(iii) Samyut Kshetriya Gramin Bank. Azam.arh (U.P.). 

(iv) Tbar Aanehalik Gramin Bank. Jodhpur (Rajasthan). 
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(v) HiJldon Gramin Bank. Ghaziabad (U.P.) 

(vi) Vaishali Kshetriya Gramin Bank. MUZItfarpur (Bihar). 

(vii) Lakshmi Oaonlia Bank. Oolaghat (Auam). 

(viii) Raebareli Kshetriya Oramin Bank. Raebareli (U.P.) 

(ix) Sangameshwara Orameena Bank. Mahboobnapr 
(A.P.). 

(x) Nainital Almora Kshetriya Oramin Bank. Naini.al 
(U.P.) 

(xi) Mallabhum Oramin Bank. Bankura (West Ben.aI). 

(xii) Cachar Oramin Bank. Silchar (Assam). 

(xiii) Marwar Oramin Bank. Pali (Rajasthan). 

(xiv) Uttarbanga Kshetriya Oramin Bank. Coochbehar 
(W.B.). 

(xv) Haryana Kshetriya Oramin Bank, Bhiwani (Haryana). 

(xvi) Hadoti Kshetriya Gramin  Bank. Kota (Rajasthan). 

(xvii) Bolangir Anchalik Gramya Bank. Bolanair (Orissa). 

(xviii) Howrah Gramin Bank. Howrah (W.B.) 

(xix) Bhojpur Rohtas Gramin Bank. Arrah (Bihar). 

(xx) Tripura Oramin Bank. Agartala 

(xxi) Sahyadri Oramin Bank. Shomoga (Kamataka). 

(xxii) Nagaland Rural Bank. Kohima 

(xxiii) Bilaspur Raipur Kshetriya Gramin Bank .. Bilaspur 
(M.P.) 

(xxiv) Solapur Gramin Bank. Solapur (Maharuhtra). 

(xxv) Sri Satha~hana Grameena Bank. Karimnagar (A.P.) 

(xxvi) Rayalaseema GrameeDa' Bank. Cuddapah (A.P.) 

(xxvii) Langpi Dehangi Rural Bank. Diphu. ·Dis... Karbi 
Anglong (Assam). 

(xxviii) Singhbhum Kshetriya Gramin Bank. Chaibasa (Bihar). 
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(uix) Madhubani ICIbetriya Gramin Bank. Madbubani 
(Bihar). 

(xu) Sbekhaw.ti Gnmin Bank. Sitar (Raj.). 

(xui) Cuttadt Gramy. Bank. Cuttac:k (0risA). 

(xxxii) Santhal Paraana Gramin Bank. Dumb (Bihar). 

(xxxiii) Dhenkanal Gramya Bank. Dbenkanal (0risA). 

(xxxiv) Samutipur Kahetriya Gramin Bank. Samutipur 
(Bihar). 

(uxv) Kolar Gramin Bank. Kolar (Kernataka). 

(xuvi) Etawah Kshetriya Gremin Bank. Etawah (U.P.) 

(xuvii) Rewa Sidhi Gramin Bank. Rewa (M.P.). 

(uxviii) Bundelkhand Kahetriya Gramin Bank. TlkamBarh 
(M.P.). 

(xuix) Bundi Chittorprh Kshetriya Gramin Bank. Bundi 
(Raj.). 

(xl) Kisan Gramin Bank. Buc1aun (U.P.). 

(xli) Rai,arh Kshetriya Gramin Bank. Raisarh (M.P.). 

(xlii) Chikma.alur Kodagu Grameena Bank. Chikmagalur 
(Kamataka). 

(xliii) Dungarpur Banswara Kshetriya Gramin Bank. 
Dunlarpur (Raj.). 

(xliv) Shard. Gramin Bank. Satna (M.P.). 

(xlv) Faridkot Bathinda Kshetriya Gramin Bank. Bathinda 
(Punjab). 

(xlvi) Kshetriya Kisan Gramin Bank. 'Mainpuri (U.P.). 

(xlvii) Gopallanj Kahetriya Gramin Bank. Gopal.anj 
(Bibar). 

(xlviii) Alwar Bbaratpur Anc:halik Gramin Bank. Bharatpur 
(Rajasthan). 

(xlix) Fatchpur Kshetriya Gramin Bank. fatehpur (U.P.). 

(I) Masadh Gramin Bank. Gaya (Bihar). 



(Ii) Chandrapur Gadchiroli Gramin Bank. Chandrapur 
(Maharuhtra ). 

(Iii) Kanpur Kshetriya Gramin Bank. Kanpur (U.P.). 
5. St8temeat by M ....... 

Minister of State in the Ministry of Parliamentary Affairs made a 
statement regarding Government Business for the week commencing 
the 22nd May. 1995. 

6. Govenuneal BUI-Introduced 

The Additional Duties of Excise (Goods of Special Imponance) 
Amendment Bill. 1995. 

(Lok Sabha adjourned al 1.14 P.M. to meet a,ain at 2.1S P.M. At 
2.26 P.M.. Secretary-General announced that since there wu no 
quorum. the Deputy Speaker had directed that Lok Sabha would 
meet at 2.40 P.M. Accordingly. the House re-a.4Isembled at 2.45 
P.M.) 

7. Governmenl BUI-Uacler Consldenlloa 

Time allotted : 10 hrs. 
Time taken :  4 hrs. 11 mts. 
Balance :  5 hrs. 49 mts. 

The Finance Bill. 1995 

Discussion on the motion for consideration of the Bill moved by 
Shri Manmohan Singh on the 18th May. 1995 continued. 

The following Members took pan in the debate:-

(1) Shri Udaysinghrao Gaikwad 
(2) Shri Mohan Sin&h (Deoria) 
(3) Shri O.K. Thara Devi Siddhartha 

The discussion was not concluded. 

8. Motion ReprdllII Forty.nnt Reporl of the Committee on PrIvate 
Members' BUb and ReIOIatioas 

Shri Sant Ram Singla moved the following motion:-

"That this House do agree with the Forty-first Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 17th May. 1995." 
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The motion was adopted. 

9. PrIvate Members' BUII-Iatroduced 

1. The Representation of the People (Amendment) Bill, 1994 
(Amendment of section 3) by Shri M.V.V.S. Murthy. 

2. The Kalis (Amendment) Bill. 1995 (Amendment of section 4 
etc.) by Shri Syed Shahabuddin. 

3. The Abolilion of. Beging Bill. 1995 by Shri M.V.V.S. Murthy. 

4. The Constitution (Amendment) Bill. 1995 (Amendment of 
articles 101 and 190) by Shri M.V.V.S. Murthy. 

10. Prlnte Melllber'. BIlls-Withdrawn 

The Indian P..enal Code (Amendment) Bill. 1994 (AmendJnent of 
section 354). by Shrimati Saroj Dubey. 

Further diseuuion on the motion for consideration of the Bill 
moved by Shrimati Saroj Dubey. on the 5th May. 1995 continued. 

Thc following members took part in the debate:-

(1) Shri Balraj Passi 

(2) Shri Yaima Singh Yumnam 
(3) Prof. Malini Bhattacharya 
(4) Dr. Parshuram Gangwar 
(5) Shri Mohan Singh (Deoria) 
(6) Shri Khagapati Pradhani 
(7) Shri Dwarka Nath Das 
(8) Shri Chandrajeet Yadav 
(9) Shri Rameshwar Patidar 
(10) Shri Tej Narayan Singh 
(11) Shri Prabhu Dayal {{atheria 
(12) Shrj K.T. Vandayar 
(13) Shri Rajcsh Pilot 

Shrimati Saroj Dubey replied to the debate. 

The Bill was withdrawn by leave of the Hou.,e. 

11. Prlnte Melllber'. BlII-Under Conllderation 

The Constitution (Amendment) Bill. 1992 (Insertion of new articles 
330A and 330B. etc.) by Shri K.P. Reddaiah Yadav. 
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The motion for consideration of the Bill was moved by Shri K.P. 
Reddaiah Yadav. 

His speech was not concluded. 

The discussion was not concluded. 

6 P.M. 

(Lok Sabha adjourned tillll A.M. on Monday, the 22nd May, /995). 

. MGIP(PL.U)MRND-1121~19·5-85. 

R.C. BHARDWAJ, 
Secrttory-Generol . 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Monday. May 22. 1995/Jyaishtha 1. 1917 (Saka) 

No. 367 

11.02 A.M. 

1. Starred Questions 

Starrcd Qucstion Nos. 641 and 642 were orally answered. Rcplics 
to Starrcd Qucstion Nos. 643-660 were laid on the· Table. 

2. Unstarred Questions 

Rcplics to Unstarrcd Quc5tion Nos. 6558-6715 were laid on the 
Table. 

3. Papers laid on th~ T.bl~ 

The following papcrs werc laid on the Table:-

(1) A copy of thc Fertiliser (Movement Control) Amendment 
Order. 1995 (Hindi and English vcr5ions) published in 
Notification No. S.O. 383(E) in Gazette of  India dated the 
28th April. 1995. under sub-section (6) of section 3 of the 
Esr.cntial Commodities Act. 1995. 

(2) A copy cach of the following Notifications (Hindi and English 
vcrsions) undcr sub-section (3) of section 458 of the Merchant 
Shipping Act. 1958:-

(i) The Merchant Shipping (Continuous Discharge 
Certificate) Amendment Rules. 1995 published in 
Notification No. G.S.R. 49(E) in Gazelle of India dated 
the 2nd February. 1995. 

(ii) The Merchant Shipping (Continuous Discharge Certi-
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ficate) for the Amendment Rules. 1995 published in 
Notification No. G.S.R. 270(E) in Gazette of India dated 

the 16th March. 1995. 

(3) A copy of the Third Supplementary Agreement (Hindi and 
English versions) entered into between the President of India and 
the Governor of Orissa to partially amend and/or modify the 
Principal Agreement dated ,the ,20th July. 1961 regarding 
Maintenance and Development of Urban Links of National 
Highways in Orissa. under section 10 of the National Highwiys 
Act. 1956. 

(4) A copy of the Report (Hindi  and English versions) of the 
Comptroller and Auditor General 'of India -Union Government 
(No. 13 of 1995) - (Commercial) - Modern Food Industries 
(India) Limited under artide 151(1) of the Constitution. 

(5) A copy of the Bhopal Gas Leak Disaster (Registration and 
Processing of Claims) Amendment Scheme. 1995 (Hindi and 
English versions) published in Notification No. G.S.R. 33O(E) in 
Gazette of India dated the 4th April. 1995. under sub-section (3) 
of section 9 of the Bhopal Gas Leak Disaster (Processing of 
Claims) Act. 1985. 

(6)(i) A copy of the Annual Report (Hindi and English versions) 
of the National Federation of Industrial Cooperatives 
Limited. New Delhi. for the year 1993-94. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the working of the National Federation of 
Industrial Cooperatives Limited. New Delhi. for the year 
1993-94. 

(iii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Federation of Industrial 
Cooperatives Limited. New Delhi. for the year 1993-94, 
together with Audit Report the(!=On. 

4. Matten-Under Rule 377 

1. Shri Shravan Kumar Patel raised a matter regarding need to set up 
an L.P.G. outlet at Sihora town. Jabalpur district. Madhya Pradesh. 
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2. Shri N. Dennis raised a matter re&ardin, need to widen 
Trivandrum-Kanyakumari National Hipway. 

3. Maj. Gen. (Retd.) Bhuwan Chandra Khanduri railCd a matter 
regarding need to arrange regular supply of LPG to Pauri Garbwal 
and Chamoli districts, U.P. 

4. Shri S.S.R Rajendra Kumar raised a matter re,ardin, need to 
connect suburban areas around Madru with direct dialin, system. 

S. Shri Laeta Umbrey raised a matter regardin, need to provide 
better air services to Arunachal Pradesh. 

6. Shri K.T. Vandayar raised a matter reprding need to strictly 
enforce the provision of Prevention of Cruelty to Animal Act. 

7. Shri Kabindra Purkayastha raised a matter regarding need for 
early construction of gas turbine at Banskandi and Adamtilla, Assam. 

5. Government Bill-Under Consldentlon 

Time allotted: 10 hrs. 
Time taken: 10 hrs. 09 mts. 

The Finance Bill, 1995. 

Discussion on the motion for consideration of the Bill moved by 
Shri Manmohan Singh on the 18th May, 1995 continued. 

The following Members took part in the debate:-

(1) Shri Bijoy Krishna Handique 

(Lok Sabha adjourned at 1 P.M. and re-assembled at 2.09 P.M.) 

(2) Prof. Rita Verma 

(3) Shri B. Raja Ravi Verma 

(4) Shri Anadi Charan Das 

(5) Shri Yaima Singh Yumnam 
(6) Shri Kalka Das 
(7) Shri R. Jeevarathinam 
(8) Shri Amal Datta 
(9) Shri Bheru Lal Meena 
(10) Shri Rameshwar Patidar 



(11) Dr. Mumtaz Ansari 
(12) Shri M. Krishnaswamy 
(13) Shri Syed Shahabuddin 
(14) Shri B. Akber Pasha 
(15) Shri Bhogendra Jha 
(16) Shri Chitta Buu 
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(17) Shri Ram Tahal Chaudhary 
(18) Kum. Frida Topno 
(19) Dr. Ramkrishna Kusmaria 
(20) Shri Harish Narayan Prabhu Zantye 
(21) Shri P.C. Thomas 
(22) Prof. Rasa Singh Rawat 

The discussion was not concluded. 

·6. Report of the Committee on Home AII'.ln 

Shri Dh.rampal Singh Malik  laid on the Table a copy (Hindi and 
En&lish versions) of the Eighteenth Report of the Committee on 
Home Affairs on the Criminal Law Amendment Bill. 1995. 

··7. Report of Business Advisory Committee 

Shri Mallikarjun presented the Fiftieth Report of the Business 
Advisory Committee. 

8.09 P.M. 

(Lok Sabha adjourned till 11 A.M. on Tuesday, the 23rd May. 1995) 

• AI 6.13 P.N . 
•• AI 6.1' P.N. 
MGlP(PLU)MAND-188~.5.11H. 

R.C. BHARDWAJ. 
Secreftlry-Ge"ertll . 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proc:eedinp) 

Tuesday, May 23, 1995/Jyaistha 2, 1917 (SaD) 

No. 361 
11.00 A.M. 
1. Saarred Questloal 
Starred Question Nos. 663--666 were oraDy answered. Repliel to 
Starred Queltion NOI. 661,662 and 667--ao were laid on the Table. 
1. Unstarred Questloas 
Replies to Unstarred Question Nos. 671~S were laid on the 

Table. 
3. Submissions by Members reprding practice of carryin, nip. aoil 
on head by the scavengers in the country. 
The followiRS Members made lubmiuions re,ardinl practice of 
carrying night soil on head by the scavengers in the country. 
(1) Shri Ram Vilas ~alwan 

(2) Shri Surya Narain Yadav 
(3) Shri Rajveer Sin'" 
(4) Shri Nirmal Kanti Chatterjee 
(5) Maj. Gen. (ReId.) Bhuwan Chandra Khanduri 
(6) Shri Chandrajcet Y.dav 
(7) Shri Bhogcndra Jh. 
(8) Shri Ram Prasad Sinjh 
(9) Shri Mangal Ram Premi 
(10) Shri Chitta Basu 
(11) Shri A. CharlC6 
(12) Shri Devcndra Pruad Yadav 
(13) Prof. (Smt.) Savithiri Lakahmanan 
(14) Shri Prabhu Dayal Kathcria 

-+ 
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(1S) Shri K.H. Muniyappa 
(16) Shri Buta Singh 

( 

4 ........ LaId OD the Table 

The foUowing papers were laid on the Table:-

A copy of tbe Vegetable Oil Products Control (Amendment) 
Order, 1995 (Hindi and English versions) published in Notification 
No. G.S.R. 138(E) in Gazette of India dated the 15th March, 1995, 
under sub-section (6) of section 3 of the Essential Commodities Act, 

1955. 

(2) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council of Forestry Research and 
Education, Dehra Dun. for the year 1993-94, aJongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi  and English veriions) by 
the Government of the working of the Indian Council of 
Forestry Research and Education, Dehra Dun, for the 
year 1993-94. 

(3) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Board of Apprenticeship Training 
(Southern Region) Madras. for the year 1993-94, along-
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Governntent of the working of the Board of Appren-
ticeship Training (Southern Region) Madras, for the year 
1993-94. 

(5) Statelllent (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hiridi and English 
versions) . of the Sant Longowal Institute of Engineering 
and Technology, Lonaowal, for the year 1993-94, along-
with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 



• 
3 

the Government of the working of the Sant Longowal 
Institute of Engineering and Technology, Longowal, for 
the year 1993-94. 

(7) Statement (Hindi and English versions) showin, reasons for delay 
in laying the papers mentioned at (6) above. 

(8) (i) A copy of the Annual Repon (Hindi and English versions) 
of the Indian Institute of Management,Lucknow, for the 
year 1993-94, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the work ins of the Indian Institute of 
Management, Lucknow, for the year 1993-94. 

(9) Statement (Hindi and English versions) showing reasons for delay 
in laying the papers mentioned at (8) above. 

(10) (i) A copy of the Annual Repon (Hindi and English versions) 
of the Karnatalca Regional Engineering College, Surathkal, 
for the year 1993-94, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government of the workin, of the Karnataka Resional 
Engineering College, Surathkal, for the year 1993-94. 

(11) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) A copy each of the following papers (Hindi and Enltish 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government of the working of the 
Educational Consultants India Limited, New Delhi, for the 
year 1993-94. 

(ii) Annual Report of the Educational Consultants India 
Limited, New Delhi, for the year 1993-94, aJongwith 
Audited Account. and comments of the Comptroller and 
Auditor General thereon. 

(13) Statement (Hindi and Enllish versions) showinl reasons for 
delay in laying the papers mentioned at (12) above. 

(14) A copy of the Annual Accounts (Hindi and English versions) of 
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die MaiDtiiDed IDltitutiolis of University of Delhi, for ~e 
year 1~91, tOJCthcr with Audit'Report thereon. 

(15) Statement (Hindi and .En,lish versions) showin, rcasons for 
delay ill Iayin, the papers mentioned at (14) above. 

(16) A copy of the Annual Accounts (Hindi and English versions) 
of tbe Maintained Institutions of University of Delhi, for the 
year 1991-92, toaether ·with Audit Report thereon. 

(17) Statement (Hindi and English versions) showing reasons for 
delay in layinl the papers mentioned at (16) above. 

(18) A copy of the Annual Accounts (Hindi and English versions) 
of the Jamia Millia IIlamia, New Delhi, for the year 1993-94, 
together with Audit Repo~ thereon, under sub-section (4) of 
section 28 of the Jamia Millia Islamia Act, 1988. 

(19) Statement (Hindi and Englis., versions) showing reasons for 
delay in Iayinl the papers mentioned at (18) above. 

(20) A copy of the Annual Accounts (Hindi and English versions) 
of the Indira Oandhi National O~n University, New Delhi, 
for the year 1992-93, togethef with Audit Report thereon. 

(21) Statement (Hindi and English versions) showing reasons for 
delay in Iayinl the papers mentioned at (20) above. 

S. S .. t ...... 11 by MlDlIten 

(1) The Minister of Apiculture made a statement regarding Price 
Policy for Copn for 1995 season. 

(2)...l'hc Minister of food laid on the Table a copy of statement 
(Hindi and English versions) reprdin, plight of lu,arcane arowers of 
Uttar Pradesh due to non-payment of their duel by the sUlar mills. 

6. Madog reprdlal nftletb Report or tbe B....... AdYilory 
Cam ... , .. : 

Shri P.O. Narayanan moved the following motion:-

"nat this House do a,fCe with the fiftieth Report of the 
BUIinea Advilory Committee presented to the House on 
the 22Dd May, 1995," 

The motion wu adopIcd. 
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7. Covel'llmeat BIII--Iatroduad 

The Rice-Milling Industry (Regulation) Repeal Bill. 1995V' 

I. Matten under Rule 377 

1. Dr. Kartikeshwar Patra railed a matter re,ardin, need to direct 
NABARD to remove discrepancies in the prices of pumpICtI in 
Orissa. 

2. Prof. (Smt.) Savithri Lakshmanan raised a matter reprdin, need 
to clear proposals of Kerala Government to set up Export Promotion 
Industrial Park. 

3. Shri Surya Narain Vadav raised a matter relardinl aced to let 
up agro based industries in Saharsa and Supaul districts of Bihar. 

4. Dr. Satyanarayan Jatiya raised a matter regardin, need to clear 
the proposals of Madhya Pradesh for cleaning polluted riven in the 
State. 

S. Shri Prithviraj D. Chavan raised a malter regardinl need to 
open LPG outlets in Ashta. Shirala. Patan and Ubraj towns of 
Maharashtra. 

6. Shri Santosh Kumar Gangwar raised a matter re,ardin, need to 
provide air link between Bareilly (UP) and another metro cities. 

7. Mohd. Ali Ashraf Fatmi raised a malter re,ardin, need to 
extend reservation benefits to Muslim" in the country. 

(Lok Sabha adjourned at 1.11 P.M. and re-assembled at 2.21 P.M.) 

9. Government BIIJ-Pauect 

Time taken 14 Hn. 2S Mtl. 

The Finance Bill. 1995. 

Discussion on the motion for consideration of the Bill moved by 
Shri Manmohan Singh on the 18th May. 1995 continued. 

The followin, Memben took part in the debate:-

(1) Shri Sriballav Pani,rahi 

(2) Shri Mohan Rawale 
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(3) Shri Inder lit 

(4) Shri Atal Bihari Vajpayee 

(5) Shri K.T. Vanclayar 

(6) Shri BoUa Bulli Ramaiah 

(7) Smt. Chandra Prabha Urs 

(8) Maj. Gel). R.G. Williams 

(9) Dr. Val8ftt N. Pawar 

(10) Shri Ram Kripal Yadav 

Shri Manmohan Singh replied to the debate. 

The motion for consideration was adopted and aause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 to 18 were adopted. 

Clause 19 was adopted. as amended. 

Clauses 20 to 33 were adopted. 

Claute 34 was adopted. as amended. 

aaule 3S was adopted. 

aause 36 was adopted. as amended. 

aauIes 37 to 92 were adopted. 

The Fint and Second Schedules were adopted. 

The Third Schedule wu adopted. as amended. 

The Fourth Schedule was adopted. as amended. 

The Fifth Schedule was adopted. 

Clause 1. the Enac:tin, Formula and the Lon, Title were aIIo 
adopted. 

The motion that the Bill as amended be passed was moved by. 
Shri Manmohan Sin,h. 
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The following Members took pan in the debate:-

(1) Shri Nirmal Kanti Chatterjee 

(2) Shri Somnath Chatterjee 

(3) Shri Srikanta Jena 

(4) Shri Jaswant Singh 

(5) Shri Ram Nagina Mishra 

(6) Shri Manmohan Singh 

The motion was adopted and the Bill as amended was paued. 

6.37 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, the 24th May, 
1995) 

MGIP(PLU)MRND-20t t LS-23-05-t 115. 

R.C. BHARDWAJ, i 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proccedilip) 

Wednesday, May 24, 19951Jyaistha 3, 1917 (Saka) 

No. J69 

11.'2 A.M. 

1. Starred QuesdoDi 

Starred Question Nos. 681-684 were orally answered. Replica to 
Starred Question Nos. ~700 were laid on the Table. 

2. V.tarred Queldoaa 

Replies to Unstarred Question Nos. 69~7104 were laid on the 
Table. 

A statement by the Deputy Minister for Health and Family 
Welfare correcting the reply given on April 26. 1995 to Unatarred 
Question No. 3419 relardinl Primary Health and Family Welfare 
Centres wu also laid on the liable. 

(Lok Sabha adjourned at 1.02 P.M. and re-assembled at 2.05 P.M.) 

3. Papen laid OD the Table 

The foUowin, papers were laid on the Table:-

(1) A copy of the Companiel (Central Government's) General 
Rules and Forms (Amendment) Rules, 1995 (Hindi and 
Ensliah versions) publiahed in Notifacation No. G.S.R. 283(E) 
in Gazette of India dated the 21st March, 1995, under lub-
sec::tion (3) of section 642 of 1M Companies Act, 1956. 

(2) A copy each of the foUowinl Notifications (Hindi and En,lish 
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versions) under lub-section (3) of section 637 of the Companies • 
Ad,I956:-

(i) G.S.R. 281(£) published in Gazette of India dated the 
21st March. 1995 making certain amendments in the 
Notification No. G.S.R. S07 (E). dated the 24th June, 
1985. 

(ii) G.S.R. 282(£) published in Gazette of India dated the 
21st March. 1995 milking certain amendments in the 
NotifICation No. G.S.R. 627 dated the !Stb May, 1978. 

(iii) G.S.R. 284(E) published in Gazette of India dated the 
21st March. 1995 making certain amendments in the 
Notification No. G.S.R. 288(E). dated the 31st May, 
1991. 

(3) A copy of the Report (Hindi and EnJlish versions) of the 
Comptroller and Auditor General of India-Union 
Govemment-(No. 4 of 1995HCommercial)-Bharal Heavy 
Electricals Limited--(Hecp Hardwar, EPD Bangalore and 
Insulator Plant, Jagdispur). under article 151(1) of the 
Constitution. 

(4) A copy each of the following Notifications (Hindi and English 
venions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-

(1) The Indian Forest Service (Fixation of Cadre Strength) Second 
Amendment Regulations. 1994 published in Notification No. 
G.S.R. 513 in Gazette of India dated the 22nd October. 1994. 

(2) The Indian Forest Service (Pay Fourth Amendment) Rules, 
1994 published in Notification No. G.S.R. 515 in Gazette of 
India d •• d the 22nd October. 1994. 

(3) The Indian Police Service (Fixation of Cadre Stren,th) EiJbtb 
Amendment Replations. 1994 publilbed in Notification No. 
G .S. R. 622 in Gazette of India dated tbe 17th December, 1.994. 

(4) 1be Indian Police Service (pay) Ei,hth AmC!ndmcnt Rules, 
1994 published in Notification No. G.S.R. 623 in Gazette of 
IDdia dated the 17th December, 1994. 

(5) A copy eacb of the following papers (Hindi and English ycrsions) 
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UDder lub-Section (1) of section 619A of the ComplDiel Act, 
1956:-

(i) Review by the Government of the working of the 
Central Electronics Limited, New Delhi. for the year 
1993-94. 

(ii) Annual Report of the Central Electronics Umited, 
New Delhi, for the year 1993-94, aIoapitb Audited 
Accounts and comments of the CompbOller IIld 
Auditor General thereon. 

(6) Statement (Hindi and EaJlish veniaas) lbowiq reuoas for 
delay in laying the papers mentioaed at (S) above. 

(7) (i) A copy of tbe Annual Report (Hiadi ad ......... 
versiODI) of the NatiODai Institute of Meatal Health 
and Neuro Sciences, Bangalore, for the yeat 1993·94, 
aIongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and EnaJiab veniaas) by 
the Government of tbe world... of the Natioaal 
Institute of Mental Healtb and Neuro ScieDCel, 
Ban,alore, for the year 1993·94. 

(8) Statement (Hindi and En,liah veniau) lbowinl I'CI8ODI for 
delay in laying the papen mentioned at (7) above. 

(9) A copy of the Report (Hindi and Enllisb versioas) of the 
Comptroller and Auditor General of India-Union Govern-
ment--(No. 5 of 1995HCommercial)-Nationa. Hydroelectric 
Power Corporation Limited. under article 151(1) of the 
Constitution. 

(10) (a)(i) A copy of the Annual Report (Hindi and Enph 
veRions) of the Acharya H&rihar ReJionai Centre for 
Cancer Research and Treatment Society, Cuttadt, for 
the year 1992-93. 

(ii) A copy of tbe Annual Accounts (Hindi and Enalilh 
versions) of the Acbarya H&ribar ReJionai Centre for 
Cancer RClCUCb and Treatment Society, Cuttack. for 
tbe year 1992·93. taaether with Audit Report thereon. 

(b)(i) A copy of the  Annual Report (Hindi and EnaIish 
versionl) of the Acharya Harihar Regional Centre for 
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Cancer Research and Treatment Society, Cunac:k, for 

the ~ear 1993-94. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Acharya Harihar Regional Centre for 
Cancer Research and Treatment Society, Cunack, for 
the year 1993-94, tOlether witb Audit Report tbereon. 

(c) A copy of the Review (Hindi and Englisb versions) by 
the Government of tbe workin. of tbe Acbarya 
Harihar Regional Centre for Cancer Rcscan:b and 
Treatment Society, Cuttack, for the years 1992-93 and 

1993-94. 

(11) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and Enllish 
versions) of the Gujarat Cancer and Research 
Institute, Ahmedabad. for the year 1993-94. 

(ii) A copy of the Annual Accounts (Hindi and Enllish 
versions) of the Gujarat Cancer and Research 
Institute, Ahmedabad. for the year 1993-94. together 
with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Gujarat Cancer 
and Research Institute. Ahmedabad. for the year 
1993-94. 

(13) Statement (Hindi and English versions) showing reasons for 
delay in layUt. the papers mentioned at (12) above. 

(14) A copy of the Prevention of Food Adulteration (Fifth 
Amendment) Rules. 1994 (Hindi and English versions) 
publiahed in Notification No. G.S.R. 614(E) in Gazette of 
India dated the 9th AUlust. 1994 together with a corrigendum 
thereto published in Notification No. G.S.R. 6O(E) dated the 
7th February, 1995, under sub-section (2) of section 23 of the 
Prevention of Food Adulteration Act. 1954. 
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! 4 ...... of tile COIDIIIIUee OD PrI .. ae M ... ben' Bm. ... R .......... 

Sbri Sant Ram Sin"a presented the Forty-second Report (Hindi ud 
English versions) of the Committee on Private Members' Bills and 
Resolutions. 

S. Reports ... MlDutei of Stu ..... Committee on Labour an. Welfare 

Smt. Chandra Prabha Urs presented tbe foUowing reports (Hindi 
and Englisb versions) of the Standing Committee on Labour aDd 
Welfare and tbe Minutes of the linin,. of the Committee relatiq 
thereto. 

(1) Thirteenth Report on 'The National Trust for Welfare of / 
Persons with Mental Retardation and Cerebral Palsy Bill, 1991'. v/ 

(2) Fourteenth Report on 'The Maternity Benefit (Amendment)· 
Bill. 1995'. 

6. Report of the Standlna Committee on Sclen~ and Techno., 
Environment and Forests 

Shri Sharad Dighe laid on the Table a copy (Hindi and English 
versions) of the Twenty-sixth Report of the Standing Committee on 
Science and Technology, Environment and Forests dn the Annual 
Report (1993-94) of the Department of Science and TeChnology with 
reference to the Society related programmes of the Department, 
Science & Technology policy and institutional mechanisms relating 
thereto, Technology Information Forecasting and Assessment Council 
(TIFAC), Technology Development Fund and Scismicity. 

7. Matters under Rule 377 

1. Shri Shantaram Potdukhe raised a matter regarding need to set up 
a training institution for school/college principals. 

2. Shri ManphooJ Singh raised a maner regarding need to provide 
adequate financial assistance to the State Governmeiu of Rajas&han for 
repair and maintenance of Gang canal to protect the interest of 
farmers. 

3. Shri Mahesh Kumar Kanodia raised a matter regarding need to 
restore trains between Mehsana and Ahmedabad. 

4. Smt. Bh'lVana Chikhalia raised a matter regarding need to declare 
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the reaulb of clinical trial of an' Ayurvedic Compound developed in 
Kenla for curin, AIDS .. 

S. Shri Premchand Ram n~ a lIJatter reprdin, need to provide 
rail service between Delhi and Navada. 

6. Sbri Vijoy Kumar Yadav railed a matter re,ardin, neecf to lay 
broad pUJe Railway line between Fatuha and IsIampur. Bihar. 

7. Sbri Sriballav Paniarahi raised a matter reprdial aeed to bave a 
memorial in Delbi. in the memory of Vir Surendn Sli, a leaendary 
freedom fishter of Orissa. 

8. Shri K.G. Shivappa raised a matter reprdinl need to 
rebabiDtate oustces of Lin,anamakki and Sharavathi damI in 
Kamataka. 

8. GOYernment Bllll-Palled 

Time taken: S hrs. 17 Mts. 

(i) T1te NatioruU Environment Trl6 .. _ BW, 1992 

The motion for consideration of the Bill was moved by Shri Kamal 
Nath. 

The following members took part in the debate:-

(1) Shri Guman Mal Lodha 
(2) Dr. Kartikeswar Patra 
(3) Dr. Sudhir Ray 
(4) Shri Mohan Singh (Oeoria) 
(S) Shri Roam Kripal Yadav 
(6) Shri Prithviraj O. Chavan 
(7) Smt. Geeta Mukherjee 
(8) Shri Asht Bbuja Prasad Shukla 
(9) Shri Chitta Buu 
(10) Shri Sriballav Paniarahi 
(11) Sbri Bhapan Shankar Rawa. 
(12) Shri Hannan Mollah 
(13) Shri A. Asokaraj 
(14) Shri P.C. Chacko 
(lS) Shri Ram Naik 
(16) Shri Syed Shahabuddin 



7 

(17) Sbri Venkatcawarlu Ummareddy 
(18) Shri Ram Prasad Sinall 
(19) Shri Kanlla Milhra Madhukar 
(20) Shri Gopi Nath Gajapathi 
(21) Shri Virender Sinall 
(22) Sbri Oscar Fernandes 
(23) Shri Dattatraya Bandaru 
(24) Shri P.C. Thomas 
(2S) Shri La) Babu Rai 
(26) Shri A. Charles 
(27) Sbri Tej Narayan Singh 
(28) Shri Bheru Lal Meena 
(29) Shri Ramuhray Prasad Singh 

.. 

Shri Kamal Nath replied to the debate. 

The motion for consideration was adopted and aause-by-aause 
consideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. as amended. 
aause 4 wu negQI;v~d. 

Clause 5 was adopted. as amended. 
Clauses 6 to 9 were adopted. 
Clauses 10 to 19 were adopted. as amended. 
Clause 20 was adopted. 
Clauses 21 and 22 were adopted, as amended. 
Clauses 23 to 28 were adopted. 
Clauses 29 and 30 were adopted, as amended. 
aause 31 was adopted. 
Clause 32 was adopted, as amended. 
The Schedule was adopted. 
Clause 1 was adopted, as amended. 
The Enacting Formula was adopted, as amended. 
The Preamble and the Long Title were also adopted. 

The motion that the Bill as amended be passed was moved by Shri 
Kamal Nath. 

The fonowing Memben··took part in the debate:-

(1) Sbri Ram Naik 

(2) Shri Kamal Nath 
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The motion wu adopted and the Bill u amended, wu pIIICd. 

(ii) TIN , ..... P_" C_ (A ...... "') Bill, 1"$, .. ,.... ., 
~.wM. 

TIme taken: 18 mtl. 

The motion for consideration o( the Bill was moved by Shri P.M. 
Sayeed. 

The following Members took part in the debate:-

(1) Prof. Rua Singh Rawat 
(2) Shri Syed Masudal Houain 
(3) Maj. Gen. (Retd.) Bbuwan Chandra Khanduri 
(4) Shri BhOiendta lha 

Shri P.M. Sayeed replied to the debate. 

The motion for consideration was adopted and Clause-by-Clause 
consideration of the Bill was taken up. 

Clause 2 was adopted. 

Clause 1. the Enacting Formula and the Lona Tille were also 
adopted. 

The motion that the Bill be pUled was moved by Shri P.M. 
Sayeed. 

The motion was adopted and the Bill was paued. 

8 P.M. 

(Lok SGbha adjourned 'ill 11 A.M. on Thundtly, 'he 25th May, 1995). 

R. C. BHARDWAJ, 
SecrrtlJry-GeMrlJl. 



LOK SABBA 

BULLETIN-PART I 

(Brief Record of Proceedi .... ) 

Thursday, May 25, 19951Jyaiitba 4, 1917 (Saka) 

No. m 
11.02 A.M. 

1. Starred QuesdoaI 

Starred Question Nos. 701·703 were orally uswered. Repliea to 
Starred Question Nos. 704-720 were laid on the Table. 

2. V.tarred Queadoaa 

Replies to Unstarred ~stion Nos. 7105·7288 were laid on the 
Table. 

(Lot SabluJ adjollf'Md at 12.40 p.m. and retwembled at 2.37 p.m.). 

3. Papers laid OD the Table 

The following papen were laid on the Table:-

(1) A copy of the Special Order (Hindi and Enllish \'Onions) 
issued by the President authorisinl Governor of Uttar Pradesh 
for additional expenses durin. the year 1994-95 in reapec:t of 
'Electricity' and 'Improvement'. of Schedule m to the 
Governon (Allowances and Privileaes) Rules, 1987, under IUb-
section (3) of aec:tion 12 of the Govemon (Emoluments, 
Allowances and Privile,es) Act, 1982. 

(2) A copy of the  Indian Wirelea, Telearaphy (Commercial Radio 
Operator'. certificate profICiency and licence to operate Global 
Maritime Distress and Safety System) Rules. 1994 (Hindi and 
English venions) published in Notification No. G.S.R. 42 in 
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G~ette of India dated the 28th January. 1995 together with a 
corrigendum (in English version only) thereto published in 
Notification No. G.S.R. 163 dated the lst April. 1995 •. under 
lub-section (S) of secti()n 1 of the Indian Telearaph Act. 1885. 

(3) A copy of the Notification No. F. 22(llVUDI94I127S8 (Hindi 
and Englisb versions) published in Delhi Gazette dated the 2nd 
December. 1994 containing corrigendum to the Notific:.tion 
No. F.22(llVUDI94Il1422 dated the 24th October. 1994. 
isaoed under lub-section (47) of section 2 of the Delhi 
Municipal Corporation Act. 1957. 

4. Meua. from Rajy. Sabb. 

Secretary-General reported a message from Rajya Sabha tb.t Rajya 
Sabh. bad no recommend.tion to m.ke to Lok Sabha in rcprd to 
the Appropriation (No.2) BiD. 1995. passed by Lok Sabba on the 
17th May •. 1995. 

S. Report of Committee on Abeeace of Memben from the s1tdap of 
the HOllIe 

SHRI SATYENDRA NATH BROHMO CHATJDHURY 
presented  the Ninth Report (Hindi and English versions) of the 
Committee on Absence of Members from Sittings of the House. 

6. Report of the Committee on Petltlonl 

DR. RAMESH CHAND TOMAR presented the Nineteenth 
Report (Hindi and English versions) of the Committee on Petitions. 

7. Matlen aDder Rule 377 

1. Shri Bh.w.ni Lal Verma raised. matter relardinl need to set 
up more LPG outlets in Bitupur districts. Madhya Pradesh. 

2. Shri B.pu Harl Ch.ure raised • m.tter reprdin, need to 
provide a manned R.iIw.y crossinl ne.r Padue Railway Station on 
Bh .... w.l-S.rat Section of  Western Railw.y. 

3. Shri Birbal raised a matter rc,ardin, need to maintain status-quo 
in respect of releue of water from Indira Gandhi Canal. Rajasthan. 

4. Sbri Khappati Pradhani raised a matter re,ardin, need to 
releue adequate funds for wideninl the n.tional hipw.y no. 43 .t 
Nowraqpur, Orissa. 
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• S. Smt. Sumitra Mahajan raised a matter regarding need to 
celebrate 200th Anniversary of Ahilyabai throughout the country and 
setting up of national awards in her memory. 

6. Shri Girdhari Lal Bhargava raised a matter regarding need to 
restore central aid given for development of Scheduled Castes to the 
Government of Rajasthan and also to allow its usc for providing 
drinking water etc. in Scheduled Castcs dominated villa,cs. 

7. Shri Manjay Lal raised a matter regarding need to develop 
airport at Muzaffarpur. Bihar. 

8. Shri Naval Kishore Rai raised a matter regarding need to check 
the rise in price of newspri~; 

8. Government 8l11-Under CODSIcieratioa 

Time allotted: 3 hrs. 
Time taken: 1 Hr. 32 MIS. 
Balance : 1 Hr. 28 Mts. 

The Trade Marks Bill. 1993. 

The motion for consideration of the Bill was moved by 
Shrimati Krishna Sahi. 

The following members took part in the dcbate:-

(1) Shri Bhapan Shankar Rawat 
(2) Prof. (Smt.) Savithiri Lakshmanan 
(3) Dr. Sudhir Ray 
(4) Dr. Mumtaz Ansari 
(S) Prof. Rasa Singh Rawat 
(6) Shri Ramashray Prasad Singh 
(7) Shri Syed Shahabuddin 

The discussion was not concluded. 

9. Dlscu_on UDder Rule 193 

Time taken: 3 Hrs. 47 Mts. 

Smt. Geeta Mukherjee raised a diseussion regarding atrocities on 
women and problems faced by them. 

The followin. memben took part in the debate:-

(1) Shri A. Charles 



(2) Smt. Sumitra Mahajan 
(3) Smt. Santosh Chowdary 
(4) Smt. Suseela Gopalan 
(5) Sbri Pawan Kumar Bansal 
(6) Dr. (Prof.) Girija Devi 
(7) Dr. Girija Vyas 
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(8) Sbri Nirmal Kanti Cbatterjee 
(9) Shri Prabbu Dayal Katbcria 
(10) Prof. (Smt.) Savitbiri Laksbmanan 
(11) Dr. Ramcsh Chand Tomar 
(12) Shri P.C. Thomas 
(13) Shri Ram Kripal Yadav 
(14) Shri Hannan Mollah 
(IS) Shri Tcj Narayan Singh 

The discussion was not concluded. 

8.17 P.M. 

(Lok Sabha adjourned till 11 A.M. on FridDy, the 26th May, 1995) 

MGIP(PW)MAN0-2082LS-25.5 .•. 

R. C. BHARDW AI, 
Secrttary-GeMral. 



LOIt SABRA 

BULLETIN-PART I 

(Brief Record of Proc:eedinp) 

Friday, May 26, 19951Jyaistha S, 1917 (Saka) 

No. 371 

11.02 A.M. 

1. Starred QuestioDl 

Starred Question Nos. 721-724 and 729 were orally answered. 
Replies to Starred QuestioD Nos. 725-728 and 7»-740 were laid 
OD the Table. 

2. VDltarred QuestioDl 

Replies to Unstarred Question Nos. 7289-7S18 were laid on the 
Table. 

3. DIsc ..... oa Uader Rule 193 

TIme Taken 4 Hn. 31 Mts. 

Shri P.M. Sayeed aDd Smt. BaSlVR Rajcshwari replied to the 
discussion regarding atrocities on women and problems faced by 
them. 

The discussion wu concluded. 

4. Papers laid oa the Table 

The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-
(i) Statemeat reprdiD, Review by the Government of the 

1 



2 

working of the Pawan Hans Limited. New Delhi. for the. 

year 1993-94. 

(ii) Annual Report of the Pawan Hans Limited. New Delhi. 
for the year 1993-94, alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 

thereon. 

(2) Statement (Hindi and English versions) showing rca.,ons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the 
Companies Act, 1956:-

(i) Review by the Government of the working of the Jute 
Corporation of India Limited. Calcutta. for the year 
1993-94. 

(ii) Annual Report of the Jute Corporation of India Limited. 
Calcutta, for the year 1993-94. alongwith Audited 
Account and comments of the Comptroller and Auditor 
General thereon. 

(4) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Coffee Board. for the year 
1993-94. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Coffee Board for 
the year 1993-94. 

(6) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) A copy of the Audit Report (Hindi and English vcp;ioAS) of 
the General Fund Accounts of the Coffee Board for the year 
1993-94. 

(8) Statement (Hindi and English versions) showing rea.wns for 
delay in laying the papers mentioned at (7) above. 
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(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Cashew Export Promotion Council of 
India. Cochin, for the year 1993-94. alongwith Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Cashew Export 
Promotion Council of India. Cochin. for the year 
1993-94. 

(10) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act. 1963:-

(i) The Export Inspection Council (Director) Recruitment 
(Amendment) Rules, 1994. published in Notification No. 
G.S.R. 182 in Gazette of India dated the 16th April. 
1994. 

(ii) The Export of Cashew Kernels (Quality Control and 
Inspection) Amendment Rules. 1994 published in 
Notification No. S.O. 898 in Gazette of India dated the 
16th April, 1994. 

(11) (i) A copy of the  Annual Report (Hindi and English 
versions) of the Export Inspection Council and Export 
Inspection Agencies (Volume-I) for the year 1993-94. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Export Inllpection 
Council and Export ID.'lpection Agencies (Volume-I) for 
the year 1993-94. 

(12) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) A copy of the Oriental Bank of Commercc Officcr 
Employees' Acceptance of Jobs in Private Sector Concerns 
after Retirement (Amendment) Regulations. 1995 (Hindi and 
English versions) published in Notification No. 3917 in 
Gazette of India dated the 11th March. 1995. under sub-
section (4) ot section 19 of the Banking Companics 
(Acquisition and Transfer of Undertakings) Act. 1980. 
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f 
(14) Statement (Hindi and Enalish versions) showing reasons for 

delay in layin, the papers mentioned at (1) above. 

(IS) A copy eaeh of the foUowin, Annual Reports (Hindi and 
Enalish versions) of the ReJional Rural Banks for the year 
1993-94, tOJCther with Auditor's Report thereon:-

(i) Jaipur Na,aur Anchalik Gramin Bank. Jaipur 
(Rajasthan). 

(ii) Malwa Gramin Bank. Sangrur (Punjab). 

(iii) Damoh-Panna-Sagar Kshetriya Gramin Bank. Damoh 
(M.P.) 

(iv) Shivpuri Gunakshetriya Gramin Bank (Shivpuri) (M.P.). 

(v) Akola Gramin Bank. Akola (Maharashtra). 

(vj') Puri Gramya Bink, Puri (Orissa). 

(vii) Subansiri Gaonlia Bank. Lakhimpur (As5aRl). 

(viii) Kalahandi Anchalika Gramya Bank. Bhawani Patna 
(Orissa). 

(ix) Himachal Gramin Bank. Mandi (H.P.) 

(x) Koshi Kshetriya Gramin Bank. Purnia (Bihar). 

(xi) Ellaquai Dehati Bank. Srinagar (J.&K.) 

(xii) Mandla Balaghat Kshetriya Gramin  Bank. Mandla 
(M.P.) 

(xiii) Kamraz Rural Bank. Sopore (J.&K.). 

(xiv) Chhatrasal Gramin Bank. Orai (Jalaun) (U.P.). 

(xv) Sri Ganganagar Kshctriya Gramin Bank. Sriganganagar 
(Rajasthan). 

(xvi) Malaprabha Grameena Bank. Dharwad (Karnataka). 

(xvii) Chhindwada Seoni Kshctriya Gramin Bank. Chhindwara 
(M.P.). 

(xviii) Vallalar Grama Bank, Cuddalore (T.N.). 

(xix) Chambal Kshetriya Oramin Bank. Morena (M.P.). 

(u) Basti Gramin Bank, Basti (U.P.). 
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(xxi) Dura Rajnandaaon Oramin Bank. Rajnandgaon (M.P.). 

(xxii) Shivalik Klhetriya Oramin Bank. Hoshiarpur (Punjab). 

(xxiii) Allahabad Klhetriya Oramin Bank. Allahabad (U.P.). 

(xxiv) Kashi Oramin Bank, Varanasi (U.P.). 

(xxv) Chaitanya Orameena Bank. Tcnali (A.P.). 

(xxvi) Aravali Kshetriya Oramin Bank. Swai Madhopur 
(Rajasthan). 

(xxvii) Auranpbad-Jalna 
(Maharashtra). 

Gramin Bank. Aurangabad 

(xxviii) Mahakushal Kshctriya Gramin Bank. Narsinghpur 
(M.P.). 

(xxix) Rani Laxmibai Kshetriya Gramin Bank. Jham,i (U.P.). 

(xxx) Ratnagiri Singdhudurg Gramin Bank. Ratnagiri 
(Maharashtra). 

(xxxi) Bijapur Grameena Bank. Bijapur (Karnataka). 

(xxxii) Kshetriya Oramin Bank. HO!lhangabad (M.P.). 

(xxxiii) Golconda Gramccna Bank. Hydcrahad (A.P.). 

(xxxiv) Champaran Kshctriya Gramin Bank. Motihari (Bihar). 

(xxxv) Pinakini Gramccna Bank. Ncllorc (A.P.). 

(xxxvi) Parvatiya Gramin Bank. Chamba (H.P.). 

(xxxvii) Adhiyaman Orama Bank. Dharmaruri (T.N.). 

(xxxviii) Nagarjuna Gramecna Bank. Khammam (A.P.). 

(xxxix) RU!lhikulya Gramya Bank. Bcrhampur (Ori!l!la). 

(xl) Kapurthala Firozpur Kshetriya Gramin Bank. Kapurthala 
(Punjab). 

(xli) Manjira Gramccna Bank. Sangarcddy (A.P.). 

(xlii) Shri Vcnkatcswara Gramecna B~,"k Chiuoor (A.P.). 

(xliii) Mithila Klhetriya Oramin Bank. laheria!larui (Bihar). 

(xliv) Sagar Gramin Bank, Amtala (W.B.). 
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(xlv) Koraput Panchabad Gramya Bank. Koraput (Orissa). 

(xlvi) Barcilly Kshetriya <;Iramin Bank. Barcilly (U.P.). 

(xlvii) Cauvery Grameena Bank. Mysore (Karnataka). 

(xlviii) Jamnagar Rajkot Gramin Bank. Jamnagar (Gujarat). 

(xlix) Grishna Oramin Bank. Oulbarga (Karnataka). 

(I) SQuth Malabar Oramin Bank. Malapuram (Kerala). 

(Ii) Surguja Kshetriya Gramin Bank. Ambikapur (M.P.). 

(Iii) Bhilwara Ajmer Kshetriya Gramin Bank. Bhilwara 
(Rajasthan). 

(liii) Siwan Kshetriya Gramin Bank. Siwan (Bihar). 

(liv) Buldana Gramin Bank. Buldana (Maharashtra). 

(Iv) Begusarai Kshetriya Gramin Bank. Begusarai (Bihar). 

(lvi) Ganga Yamuna Gramin Bank. Dehradun (U.P.). 

(Ivii) Visvcshvarya Gramecna Bank. Mandya (Karnntaka). 

(Iviii) Gomti Gramin Bank. Jaunpur (U.P.). 

(lix) Tulsi Gramin Bank. Banda. (U.P.). 

(Ix) Farrukhabad Gramin Bank. Farrukhahad (U.P.). 

(lxi) Jammu Rural Bank. Jammu (J&K). 

(Ixii) Bhagalpur Bank Kshetriya Gramin Bank. Bhagalpur 
(Bihar). 

(Ixiii) Auranchal Pradesh Rural Bank. Pasighat. 

(Ixiv) Avadh Gramin Bank. Lucknow (V.P.). 

(Ixv) Mayurakshi Gramin Bank. Suri. Birhhum (W.B.). 

(Ixvi) Baitarani Gramya Bank. Baripada. Mayurhhunj (Orissa). 

(Ixvii) Bikancr Kshetriya Gramin Bank. Bikaner (R.ajaslhan). 

(lxviii) Nadia Gramin Bank. Krishnagar (W.B.). 

(16) A copy of the Annual Report (Hindi and English versions) of 
the Sagar Gramin Bank. Ultadanga (Calcutta) for the year 
1992·93. together with Auditor's Report thereon. . • 
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• S. Messa. from RaJy. S.bha 

Secretary-General reported. message from Rajya Sabha that Rajya 
Sabha had no recommendation to make to Lok Sabha in regard to 
the Finance Bill. 1995, passed by Lok Sabha on the 23rd May. 1995. 

6. Report of the Stlndlna Committee on Transport and Tourism 

SHRI A. CHARLES laid the Seventeenth Report (Hindi and 
English versions) of the Department Related Parliamentary Standing 
Committee on Transport and Toursim on the National Highways 
(Amendment) Bill, 1995. 

7. Evidence Tendered before the Slandlna Committee on Transport 
and Tourism 

SHRI A. CHARLES laid on the Table a copy of the Evidence 
tendered before the Department Related Parliamentary Standing 
Committee on Transport and Tourism on the National Highways 
(Amendment) Bill, 1995. 

8. Statement by Minister 

The Minister of State in the Ministry of Parliamentary Affairs 
made a statement regarding Government Business for the week 
commencing the 29th May, 1995. 

(Lolc Sabha adjourned at 1.44 P.M. and re·as.~cmbled at 2.57 PM). 

9. Government Bill-under Conslderallon 

Time allotted: 3 hrs. 
Time taken: 2 hrs. 05 mts. 
Balance: 55 mts. 

The Trade Marks Bill, 1993. 

Discussion on the motion for consideration of the Bill moved by 
Shrimati  Krishna Sahi on the 25th May. 1995 continued. 

The following members took part in the dcbate:-

1. Prof. Ram Kapse 
2. Shri S.S.R. Rajendra Kumar 
3 .. Shri Ram Kripal Yadav 
4. Shri Girdhari Lal Bhargava (Speech unfinished) 
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The discussion wu not concluded. 

10. Motion reprdlq For1)'-SecoDd Report 01 lbe COIIUDIatee oa 
Prlvale Memben' BIIII Ind Resolution. 

Dr. Lal Bahadur Rawal moved the followin, Motion:-

"That this HoUle do agree with the Fony-second Repon of the 
Committee on Private Members' Bills and Resolutions presented 
to the House on the 24th May. '1995." 

The motion wu adopted. 

11. Prlvale Member'. Resolutloa-Under Conllderallon:-

Shri Sudarsan Raychaudhuri moved the following Resolution:-

"This House expl'CllCl its Jrave concern over the increa.~ing 

number of sick public sector undertakinas under the control 
of the Central Government and non-payment of dues of 
workers in those unit. and urges upon the Government to 
take steps for the revival of the units and for the payment 
of dues of their employees in the interest of the country." 

The (oUowin, Members took pan in the dcbate:-

(1) Shri Gopi Natb Gajapathi 
(2) Shri Balnj Pusi 
(3) Prof. Susanta Chaknborty 
(4) Shri Oscar Ferandea 
(5) Prof. Rua Sinp Rawa, 
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(6) Shri Vijay Kumar Yadav 
(7) Shri Syed Shahabuddin 

The discussion was not concluded. 

6.04 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday. the 29th May. /995) 

R. C. BHARDWAJ. 
Secretary-General. 

MGIP(PlU)MRN[}-2118LS-26-5-85. 
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LOK SABRA 

BULLETIN-PART I 

(Brief Rccord of Proceedings) 

-Monday, May 29, 19951Jyaistha 8, 1917 (Saka) 

No. 372 

11.04 A.M. 

1. Starred Questions 

Starred Question Nos. 741·743 were orally answered. Replies to 
Starred Question Nos. 744-760 were laid on the Table. 

2. UDltarred Questions 

Replies to Unstarred Question Nos. 7519-7730 were laid on the 
Table. 

3, Submissions by memben reprdlnl electoral relOnDI 

The foliowina members made submissioDl (Clardinl Deed to 
expedite electoral rcforms:-

(1) Shri Sharad Yadav 
(2) Shri Rajveer Singh 
(3) Shri Nitish Kumar 
(4) Shri Lal Krishna Advani 
(5) Sml. Chandra Prabha Urs 
(6) Shri Ram Vilas Paswan 
(7) Shri Lokanath Choudhury 
(8) Shri Surya Narain Yadav 
(9) Shri Somnath Chatterjee 

, 



(10) Shri Atal Bihari Vajpayee 
(11) Shri Suraj Mandai 
(12) Shri Abdul Ghafoor 
(13) Shri Ram Lakhan Sinp Yaclav 
(14) Shri Gulam Nabi Azad 

4. Papers laid on the Table 

The following papers were laid on the Table:-

(1) A copy of the Report (Hindi and Enalish veraiona) of the 
Comptroller and Auditor General of India-UnioffGovcm-
ment (No. 12 of 1995HCommercial~Air India Limited 
under article 151(1) of the Constitution. 

(2) A copy each of the following papen (Hindi and Enpb 
venions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(1) Review by the Government of the working of the National 
Buildings Construction Corporation Limited, New Delhi, for 
the year 1993-94. 

(2) Annual Report of the National Buildings Construction 
Corporation Limited, New Delhi, for the year 1993-94, 
alongwith Audited Accounts and comments of the Com-
ptroller and Auditor General thereon. 

(3) A copy of the Report (Hindi and English venions) of the 
Comptroller and Auditor General of India - Union Govern-
ment - (No. 10 of 1995) - (Commercial) - Central Coal 
Fields Limited, under article 151(1) of the Constitution. 

(4) A copy each of the following Notifications (Hindi and EDJIiah 
venions) under sub-section (4) of section 124 of the Major Port 
Trusts Act, 1963:-

(0 G.S.R. 759(E) published in Gazette of India dated the 
19th October, 1994 approving the KlDdla Port Trust 
Employees (Classification Control and Appeal) Amendment 
Regulations, 1994. 

(ii) G.S.R. 135(E) published in Gazette of India dated the 
15th March, 1995 approving the Cochin Port Trust Employ-
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j~ 'J ees (Recruitment, Seniority and Promotion) Amendment 
,~; Regulations, 1995. 

(iii) G.S.R. 136(E) published in Gazette of Iodia dated the 
15th March, 1995 approvin& the New Mangalore Port 
Employees (Acceptance of Employment after Retirement) 
Amendment Regulations, 1995. 

(iv) G.S.R. 362(E) published in Gazette of India dated the 
27th April, 1995 approving the Kandla Port Trust Employ· 
ees (Reimbursement of Tuition Fees) (Amendment) Rc,uIa-
tions, 1995. 

(5) (i) A copy of the Annual Report (Hindi and Ea,lisb 
versions) of the Delhi Transport Corporation, New 
Delhi. for the year 1993-94. under sub-section (3) of 
section 35 of the Road Transport Corporation Act, 1950. 

(ii) A ropy of the Review (Hindi and English versions) by 
the Government of the working of the Delhi Transport 
Corporation. New Delhi. for the year 1993-94. 

(6) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Delhi Transport Corporation, New 
Delhi. for the year 1993·94. together with Audit Report 
thereon. under sub-section (4) of section 33 of the Road 
Transport Corporation Act. 1950, 

(ii) A copy of the Review ("indi and English versions) by 
the Government on the Audited Accounts of the Delhi 
Transport Corporation. New Delhi. for the year 1993-94. 

(8) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India - Union Govern-
ment (No. 11 of 1995) - (Commercial) - Steel Authority of 
India Limited (Bhilai Steel Plant) urider article 151(1) of the 
Constitution, 



• (10) A copy each of the followin, P"pers (Hindi Uld EnaJkh 
versions) under sub-section (1) of section 619A of the Com-
pa.nies Act. 1956:-

(i) Review by the Government of the workiDJ of the ladiaD 
. Drugs and Pharmaceuticals Limited, Gurpon, for the 
year 1993-94. 

(ii) Annual Report of the Indian Drup and PbarmaceuticaIJ 
Limited. Gurgaon, for the year 1993-94, aloapitb 
Audited Accounts and comments of the Comptroller IUd 
Auditor General thereon. 

(11~ Statement (Hindi and English versions) showin, reasons for 
delay in laying the papers mentioned at (10) above. 

5. Leave or Absence 
The following members were granted leave of absence; from the 
sittings of the House for the period mentioned Bgainst their names:-

(1) Smt. Dipika H. Topiwala - 14 March to 31 March, 1995, 
24 April to 30 April, 1995 and 
1 May to 8 May, 1995. 

(2) Shri Lakshman Singh 

(3) Shri Sycd Shahabuddin 

(4) Shri Krishna Marandi 

(5) Shri K. Muralcedharan 

(6) Shri E. Ahamed 

(7) Shri Rojaram Shankarrao 
Mane 

(8) Shri Ram Niwas Mirdha 

6. Statements by Ministers 

- 24 April to 2 June, 1995. 

- 2 May to 17 May, 1995. 

- 14 March to 31 March 1995 and 
24 April, 1995. 

- 29 April to 15 May, 1995. 

- 4 May to 18 May, 1995. 

- 24 April to 2 June, 1995. 

- 16 May to 2 June, 1995. 

·(1) The Minister of State in the Prime Minister's Office made a 
statement regarding relief and reconstruction in Charar-c-Sharief. 

• Made al 1.26 P.M. 
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• (2) The Minister of State in the Ministry of Industry made • 
statement regarding with drawal of fund from the Continacncy Fund 
01 India. 

7. Matten Under Rule 377 

(1) Smt. Santosh Chowdary raised a matter reprdia, aoed to 
continue the policy of giying promotion to SCIST. iD biJber ...... 
in banks on the basis of seniority cum fitncu. 

(2) Shri Gopi Nath Gajapathi raised a mltter reprdiaJ aeed 10 
provide better facilities in DMU train run nina between P ..... and 
Cuuack via Berhampur and Bhubineswar and attach aclditiOaaJ 
boUies in Okha Express. 

(3) Dr. Lal Bahadur Rawal raised a matter reprdina need 10 
provide Electronic Telephone Exchange in Hathras. U.P. 

(4) Shri Premchand Ram raised a matter regarding need to 
sanction adequate funds for upkeep and maintenance of Pbwvaria 
reservoir in Navada district. Bihar. 

(5) Shri G.M.C. Balayogi raised a matter re,lIrding need to releue 
adequate funds for rehabilitation of people affected by blowout in 
Oil well at Pasarlapudi. Andhra Pradesh. 

(6) Shri N. Dennis raised a matter regarding need to establish 
fishing harbours along coastal line in the Arabian sea cout of 
Kanyakumari district. Tamil Nadu. 

(7) Kumari Frida Topno raised a matter regarding need to provide 
better railway facilities at Rourkela. Orissa. 

(8) Shri Rameshwar Patidar raised a matter regarding need to set 
up Television relay centres at Khargon. Badwani and Dhamnod in 
Dhar district. Madhya Pradesh. 

(Lok Sabha adjourned at 1.48 P.M. to meet a,ain at 2.50 P.M. At 
3.01 P.M .. Secretary-General announced that since there wu no 
quorum. lhe Deputy Speaker had directed thllt Lot Sahba would 
meet at 3.15 P.M. Accordingly. the House re-assembled at 3.20 
P.M.) 
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8. GOVerDIDIDt BIJI....PaIed 

7'lIM taka: J H" 21 Ma. 

The Trade Marks Bill, 1993. 

Discussion on the motion for consideration of the BiU moved by 
Shrimati Krishna Sahi on the 15th May, 1995 continued. 

The foUowina mlmlbcrs took part in the debate:-

(1) Shri Girdbari Lal Bharaava 

(2) Sbri Sriballav Paniarahi 

Shrimati Krishna Sahi replied to the debate. 

The motion for consideration was adopted and aausc-by-a.u.c 
consideration of .the Bill was taken up. 

Clause 2 was adopted is amended. 

Clauses 3 to 5 were adopted. 

Clause 6 was adopted as amended. 

Clause 7 was adopted. 

Clauses 8 and 9 were adopted as amended. 

Clause 10 was adopted. 

Clauses 11 and 12 were adopted as amended. 

Clauses 13 and 14 were adopted. 

Clause 15 was adopted as amended. 

Clauses 16 to 21 were adopted. 

Clause 22 was adopted as amended. 

Clauses 23 and 24 were adopted. 

Clause 15 was adoptcd as amended. 

Clauses 26 to 28 were adopted. 

Clause 29 was adopted as amended. 

Causes 30 to 38 were adopted. 

Clause 39 was adopted as amcnded. 

Causes 40 to 45 were adopted. 

• 



7 

Clause 46 was adopted as amended. 

Clauses 47 and 84 were adopted. 

Clauses 8S and 86 were adopted as amended. 

Clauses 87 to 111 were adopted. 

Clause 112 was adogted as amended. 

Clauses 113 to 115 were adopted. 

Clause 116 was adopted as amended. 

Clauses 117 to 160 were adopted. 

The Schedule was adopted as amended. 

Clause 1 and the Enacting Formula were adopted as amended. 

The Long Title was also adopted. 

The motion that the Bill as amended. be passed was moved by 
Shrimati Krishna Sahi. 

The motion was adopted and the BiU QS amended, "'(18 ptUMd. 

9. Government BIU-Under CODslderation 

Time allotted: 1 Hr. 
Time taken: 1 Hr. 24 Mts. 

The Recovery of Debts Due to Banles lind Financilll illltiluliolll 
(Amendment), Bm, 1994. 

The motion for consideration of the Bill was moved by Sbri M.V. 
Chandrashekhar Murthy. 

The following Members took part in the debate:-

(1) Shri V. Dhananjaya Kumar 
(2) Shri A. Charles 
(3) Prof. Susanta Chakraborty 
(4) Shri Bolla Bulli Ramaiah 
(5) Dr. Mwntaz Ansari 
(6) Shri Guman Mal Lodha 
(7) Shri S.S.R. Rajendra Kumar 
(8) Shri Chitta Buu (Speech unfinished) 

~ tWclUs;on .WQS not concluded. 
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6.01 P.M. 
, 

(Lok SlIbhll IIdjO"I'Md till 11 A..M. on Tuuuy. 1M JIJtIt AI",. 
1995) 

MGIP(PLU)MAND-2148LS--28.05.1 •. 

R. C. BHARDWAJ, 
S'CNIIUy-G.MNl. 



LOIC SABRA 

BULLETIN-PART I 

(Brief Record of Proceediap) 

Tuesday. May 30, 19951Jyaistha 9, 1917 (Sab) 

No. 373 

11.02 A.M. 

1. Obituary reference 

The Speaker made reference to the.: pauin, away of Shri R.R. 
Morarka who was Member of First. Second and Third Lok Sabha. 

Thereafter, Members stood in silence for a short while as a mark 
of respect to the deceased. 

2. Starred QU.tIoDi 

Starred Question NOI. 761-763 were oraDy anawered. Replies to 
Starred Question NOI. 764-780 were laid aD tbe Table. 

3. Uastarred QuestioDl 

Replies to Unstarred Question Nos. 7731-7960 were laid on the 
Table. 

4. Statement by Minister 

The Minister of State of tbe Ministry of Environment and Forests 
made a statement re,arding shorta,e of drinkin. water due to beavy 
pollution in Ram Gan,a River. 

1 
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S. Papen laid OD the Table 

The followia, papers were laid on, the Table:-

(1) (i) A copy of the Annual Report (Hindi and EnJlilh 
venions) 01 the Central Zoo Authority, New Delhi, for. 
the year 1993·94, alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the w9rking of the Central Zoo 
Authority, New Delhi. for the year 1993·94. 

(2) Statement (Hindi and English versions) s)lowing reasons for 
delay ia laying the papers mentioned at (1) above. 

(3) A eopy of the Report (Hindi and Enalish versions) of the 
Comptroller and Auditor General of lodia (Government of 
Jammu and Kashmir). for the year coded the 31st March, 
1994, upder article 151(2) of the Constitution read with clause 
(c) (iy) of ·the Proclamation dated the 18th July, 1990 issued 
by the President in relation to the state' of Jammu and 
Kashmir. 

(4) A copy each of the following papers (Hinai and English 
versions) under clause (c) (iv) of the Ptoclamation dated the 
18th July, 1990 issued by the President in relation to the State 
of Jammu and Kashmir:-

(i) Finance Accounts of the Government of Jammu and 
Kashmir for the year 1993-94. 

(ii) Appropriation Accounts of the Government of Jammu 
and Kashmir for the year 1993·94. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Agriculture Exten-
sion Management. Hyderabad, for the year 1993·94. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Agricultural Exten-
sion Management, Hyderabad, for the year 1993-94, 
to,ether with Audit Report thereon. 

(iii) A copy of the Review (Hindi snd EoJlish versions) by 
the Government of the workin, of the National Institute 
of Apicultural Extension Management, Hyderabad, for 
the year 1993·94. 
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(6) Statement (Hindi and English versions) showing reuons for 
delay in laying the papcrs mentioned at (5) above. 

(7) A copy each of the following papen (Hindi and EqIiab 
venionJ) under ICction 619A of the Companies Act, 19S6:-

(i) Statement regarding Review by tbe Oovernment of the 
working of the Rajasthan State Dairy Development Corpo-
ration Limited, Jaipur, for the yeu 1992-93. 

(ii) Annual Report of the Raj8lthan State Dairy Development 
Corporation Limited, Jaipur, for the yeu 1992-93, aIon,. 
witb Audited Accounts and comments ·of tbe ComptroUer 
and Auditor General thereon. 

(8) Statement (Hindi and English versions) showing J'CUOaa for 
delay in laying the papcrs mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and Enalish 
versions) of the Central Social Welfue Boud, New 
Delbi, for the year 1993-94, alonlwitb Audited 
Accounts. ' 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Central Social 
Welfare Board, New Delhi, for the year 1993-94. 

(10) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Technical Teachers' Trainin, Institute, 
Chandigarh, for the year 1993-94, alonpitb Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the ,Technical 
Teachers' Training Institute, Chandigarh, for the yeu 
1993-94. 

(12) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) (i) A copy of the An.nual Report (Hindi and Englisb 
versions) of the Rashtriya Sanskrit Sansthan, New Delhi, 
for the year 1993-94, together with Accounts. 
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(ii) Statement (Hindi and English versions) regarding Review 
by the Government of the workin, of the Rubtriya 
Sanskrit Sansthan. New Delhi. for the year 1993·94. 

(14) Statemcnt (Hindi and English vcrsions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

(IS) (i) A copy of the Annual Report (Hindi and English 
versions, of the National Opcn School. New Delhi. for 
the year 1993·94. 

(ii) Statement (Hindi and English versions) regarding Review 
by the Government of the working of the National Opcn 
School. New Delhi. for the year 1993·94. 

(16) Statement (Hindi aud English versions) showing reasons for 
delay in layi"g the papers mentioned at (IS) above. 

(17) A copy of the following Notifications (Hindi and English 
versions) under section 24 of the All India Council for 
Technical Education Act. 1987:-

(i) The All India CouDcil for Technical Education (Grant of 
approval for starting new technical institutions, introduction 
of courses or programmes and approval of in take capacity 
of seats for the courses or programmes) Regulations. 1994 
published in Notification No. F·304-41CCFIREG194 in 
Gazette of India dated the 23rd November. 1994. 

(ii) The All India Council for Technical Education (Constitution 
and Functions of Regional Committees) Regulations, 1995 
published in Notification No. G.S.R. 63 in Gazette of India 
dated the 4th February, 1995. 

(iii) The AU India Council for Technical Education (Constitution 
and Functions of Board of Studies) Regulations. 1994 
published in Notification No. G.S.R. SUn Gazette of India 
dated the 18th February. 1995. . 

(18) (i) A copy of the Annual Report (Hindi and English 
versions) of the North·Eastern Hill University, Shillong, 
for tbe year 1993-94. 
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(ii) A copy of the Review (Hindi and English Yenions) by 
the Government of the workin. of the North-Eutern Hill 
University, Shillong, for the year 1993-94. 

(19) Statement (Hindi and Enalisb versions) abowin, rcuons for 
delay in layin, the pa2Crs mentioned It (18) above. 

(20) (i) A copy of the Annual Report (Hindi and En,lisb 
Yenions) of the Jamia Millia Islamia, New Delhi, for the 
year 1993-94. 

(n) A copy of the Review (Hindi and enalish versions) by 
the Government of the workin, of the Jamia MiUia 
!slamia, New Delhi. for the year 1993·94. 

(21) Statement (Hindi and Enalish versions) showing reasons for 
delay in laying the papcrs mentioned at (20) above. 

(22) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Educational Plan-
ning and Administration. New Delhi. for the year 
1993-94. alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
ttie Government of the working of the National Institute 
of Educational Planning and Administration. New Delhi. 
for the year 1993-94. 

(23) Statement (Hindi and English versions) showing reasons for 
delay in lay ins the papers mentioned at (22) above. 

(24) (i) A copy of the Annual Report (Hindi and English 
versions) of the Auroville Foundation. Auroville. for the 
year 1993-94. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Auroville Foundation, Aurovillc. for the 
year 1993-94 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of tbe Auroville Founda-
tion, Auroville, for the year 1993-94. 

(25) Statement (Hindi and English versions) showing reasons for 
delay in layin, tbe papers mentioned at (24) above. 

(26) (i) A copy of the Annual Report (Hindi and English 
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venions) of the Central Institute of Buddhist Studies. 

Leb·Ladakh. for the year 1987-88. 
(ii) A copy of the Annual "'cco~nts (Hindi and English 
versions) of the Central Institute of Buddhist Studies, 
Leb·Ladakh. for the year 1987-88 to,ether with Audit· 
Report thereon. 

\iii) A copy of the Review (Hindi and English versions) by 
the Government of the worki~g of the Central Institute 
of Buddhist Studies. Leh-Ladakh. for the year 1987-88. 

(27) Statement (Hindi and English versions) showing reasons for 
delay in layin, the papcrs mentioned at· (26) above. 

(28) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Buddhist Studies. 
Leb-Ladakh. for the year 1988-89. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Institute of Buddhist Studies. 
Leh·Ladakh. for the year 1988-89 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the Central Institute 
of Buddhist Studies. Leh-Ladakh. for the year 1988-89. 

(29) Statement (Hindi  and English versions) showing reasons for 
delay -in laying the papers mentioned at (28) above. 

(30) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Buddhist Studies. 
Leh-Ladalth. for the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi  and English 
versions) of the Central Institute of Buddhist Studies. 
Leh-Ladakh. for the year 1989-90 'together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the working of t~e Central Institute 
of Buddhist Studies. Leh-Ladakh. for th: year 1989-90. 

(31) Statement (Hindi and English versions) showin, reasons for 
delay in layin, the papcrs mentioned at (30) above. 

(32) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Buddhist Studies. 



Leb-Ladakh, for the year 1990-91. 

(ii) A copy of the Annual Accounts (Hindi and En&lisb 
versions) of the Central Institute of Buddhist Studies, 
Leb-Ladakh, for the year 1990-91 toaether witb Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and Enalish versions) by 
the Government of the workinl of the Central Institute 
of Buddhist Studies, Lcb-Ladakb, for the year 1990-91. 

(33) Statement (l;iindi and English versions) ibowin, reasons for 
delay in laying the papers mentioned at (32) above. 

(34) (i) A copy of the AnINai Report (Hindi and En&lisb 
versions) of the Central Institute of Buddhist Studies, 
Leh-Ladakh, for the year 1991-92. 

(ii) A copy of the Annual Accounts (Hindi and En,lish 
versions) of the Central Institute of Buddhist Studies, 
Lch-Ladakh. for the year 1991-92 to,ether with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and Enjlish versions) by 
the Government of the workin, of the Central Institute 
of Buddhist Studies, Lch-Ladakh. for 1he year 1991-92. 

(35) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (34) above. 

(36) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Institute of Buddhist Studies. 
Leh-Ladakh. for the year 1992-Q3. 

(ii) A copy of the Annual Accounts (Hindi and En,lish 
versions) of the Central Institute of Buddhist Studies. 
Lch-Ladakh. for the year 1992-93 to,ether with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and Enalish versions) by 
the Government of the workin, of the Central Institute 
of Buddhist Studies. Leh-Ladakb, for the year 1992-93. 
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(37) Statement (Hindi and English versions) Ibowinl reasons ''''r 
delay in layin& the papcrs mentioncd It (36) above. 

6. M .... from RaJya Sabha 

Sccrctary.Qcncrai reported the following messages from Rajya 
Sabha:-

(i) That at its sitting held on the 29th May. 1995. Rajya Sabha 
.,1)1lS$Cd the Delhi Rent Bill, 199~. 

AU) That at its sitting held on the 29th May. 1995, Rajya Sabha 
/paucd the Auam University (Amendment) Bill. 1995. 

7. Bills palled by RaJya Sabha-Lald on the Table 

(1) The Delhi Rent Bill. 1995. 

(2) The Assam University (Amendment) Bill, 1995. 

8. Matten under Rule 377 

(1) Shri Khelan Ram Jangde raised a matter regarding need to 
provide better railway facilities at Bilaspur. Madhya Pradesh. 

(2) Shri Pawan Kumar Bansal raised a matter regarding "eed to 
discontinue charging of examination fee from unemployed youth 
applying for jobs. . 

(3) Shri Manphool Singh raised a matter regarding need to sanction 
adequate funds for early completion of Kolayat and Gajner Lift 
Projects in Rajasthan. 

(4) Shri Bhawani Lal Verma raised a matter regarding need to set 
up LFT at Janjgir on Champa town in Bilaspur district. Madhya 
Pradesh. 

(5) Shri Chattrapal Sinih raised a matter regarding need to 
introduce new trains between Delhi and Lucknow via Bulandshahar. 

(6) Shri Chetan P.S. Chauhan raised a matter regarding need to 
provide stoppage of 3307/3308 Kisan Express at Kanth in Moradabad 
district. Uttar Pradesh. 

(7) Dr. Mumtaj Ansari raised a matter regarding need to provide 
adequate irrigation facilities in ST dominated arca of Kodarma 
(Bihar) 10 u to prevent drougbt. 
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(8) Dr. (Smt.) K.S. Soundaram raised a matter regarding need to 
NfIIrroduce quota system for allotment of kerosene and wax to the 
industrialists in Erode. Periyar district. Tamil Nadu. 

(Lok Sabhtl adjourned 011.12 P.M. and rt-assembled at 2.22 P.M.) 

9. Government Bill-Passed 

Time taken: 2 Hrs. 30 Mts. 

The Recovery of Debts Due to Banks and Financial Institutions 
(Amendment), Bill. 1994. 

Discussion on the motion for consideration of the BiU moved by 
Shri M.V. Chaadrashekhar Murthy OD the 29th May 1995 continued. 

The followina members took part in the debatc:-

(1) Shri Chitta Basu 
(2) Shri Sycd Shahabuddin 
(3) Shri K.D. Sultanpuri 
(4) Shri Girdhari Lal Bhargava 
(5) Shri P .C. Thomas 

Shri M.V. Chandrashckhar Murthy replied to the debate. 

The motion for consideration was adopted and Clausc-by-Clausc 
cqnsideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 

aause 1 and the Enacting Formula were adopted as amended. 

The Long Title was also adopted. 

The Motion that the Bill as amended. be passed was moved by 
Shri M.V. Chandrashckhar Murthy. 

The following members took part in the debate:-

(1) Prof. Rua Sinah Rawat 
(2) Sbri M.V. Chaadrashckhar Murthy 

The motion was adopted and the Bill as amended. was passed. 
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10. COYerameDi Bm-Under Consideration 
Time allotted 

Time taken 

Balance 

:  1 hi':''' :',~2 
,.',. 'uO 

: OS mts. 

: 5S mts. 

The National Highways (Amendment) Bill. 1995. 

The motion for consideration of the Bill was moved by Shri Jagdish 

Tytler. 

Shri Dau Dayal Joshi took part in the debate and his specch was 
not concluded. 

The discussion was not concluded. 

11. Private Members' Resolution-Under Consideration 

Further discussion on the following Resolution moved by Shri 
Satya Deo Singh on the 16th December, 1994 eontinued:-

"This House expresses its grave concern over the incidents of 
killings of Scheduled Castes and Scheduled Tribes and rape. molesta-
tion and harassment of womcn belonging to these communities. 
especially in the States of Uttar Pradesh and Bihar, and urgcs 
upon the Central Government to take necessary steps to rcmcdy 
the situation." 

The following members took pari in the debate:-

(1) Shri Rajveer Singh 
(2) Shri Gopi Nath qajapathi 
(3) Shri Hannan I Mollah 
(4) Prof. Malini Bhattacharya 
(5) Shri G.M.C. Balayogi 
(6) Shri Kamla Mishra Madhukar 
(7) Dr. Satyanarayan Jatiya 
(8) Shri K.D. Sultanpuri 
(9) Shri China Basu 
(10) Shri Balraj Passi 
(11) Dr. Asim Bala 

The discussion was not concluded. 
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12. Report of Buslneu Advisory Committee 

Shri Peter G. Marbaniang presented the Fifty-First Report of 
Business Advisory Committee. 

6.05 P.M. 

(Lok Sabha adjourned till 11 A.M. on Wednesday, tM JIst May, 
1995) 

R. C. BHARDWAJ, 
Secretary-General. 

Corrigenda to Bulletin Parl-i No. 372 dated 29 May, 1995. 

AI page 5 line 2 for withdrawal read drawal. 

At page 7 line 2 for clauses 47 and 84 rtad clauses 47 to 84. 

MGIP(PLU)MRN~2181L5-30·5·95. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proccedinp) 

Wednesday, May 31, 1995IJyaiatha 10, ~?.ll-(S1Ika) 

No. 374 

11.02 A.M. 

1. Starred QuatloDl 

Starred QuCIlion Nos. 781-783 were orally answered. Replies to 
Starred QUCIlion Nos. 784-800 were laid on the Table. 

2. Vnstarr" Questions 

Replies to Unstarred Question NOI. 7961-8109 were laid on the 
Table. 

3. Papen laid on the Table 

The foUowin, papers were laid on the Table:-

(1) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India - Union Govern-
ment (No.9 of 1995) - (Commercial) - Electronics Trade 
and TechnololY Development Corporation Limited under arti· 
cle 151(1) of the Constitution. 

(2) A copy of the One Hundrcd and Fifty Second Report (Hindi 
and English versions) of the Law Commission OD 'Custodial Crimes'. 

(3) A copy eaeh of the foUowin, Reports (Hindi and En,lish 
versions) under article 151(1) of the Constitution:-

(i) Report of the Comptroller and Auditor Oeneral of India 
- Union Government (No.7 of 1995) - (Commercial) 
- Instrumentation Limited. 

, 
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(ii) Report of the Comptroller and Auditor General of India 
- Union Government (No. 8 of 1995) - (Commercial) 
- H.M.T. Limited (Machine Tool Business Group). 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-

(i) S.O. 444(E) published in Gazette of India dated tbe 18th 
May, 1995 notifying the Laxmi Board and Paper Mills 
Limited. Kalyan. Maharashtra, as a Mill producing News-
print. 

(ii) S.O. 445(E) published in Gazette 01 India dated the 18th 
May, 1995 making certain amendments in the Notifica-
tion No. S.O. 947(E) dated the 14th December, 1993. 

(5) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 3 of the All Indin 
Services Act. 1951:-

(1) G.S.R. 361(E) published in Gazette of India dated the 25th 
April, 1995 constituting the Joint Cadre Authority fortbe 
Indian Administrative Service. Indian Police Service and Indian 
Forest Service Joint Cadres of Arunachal Pradesh-Goa-
Mizoram-Union Territories as mentioned in the Notification. 

(2) The Indian Police Service (Fixation of Cadre Strength) Ninth 
Amendment Regulations. 1994 published in Notification No. 
G.S.R. 887(E) in Gazette of India dated the 29th December. 
1994. 

(3) The Indian Police Service (Pay) Ninth Amendment Rules. 1994 
published in Notification No. G.S.R. 888(E) in Gazette of 
India dated the 29th December, 1994. 

(4) The Indian Forest Service (Pay) Third Amendment Rules. 1994 
published in Notification No. G.S.R. 593 in Gazette of India 
dated the 3rd December. 1994. . 

(6) A copy of the RepOrt (Hindi and English versions) of the 
Comptroller and Auditor General of India - Union Govern-
ment (No.6 of 1995) - (Commerciai) - ElectroniCs Corpora-
tion of India Limited. under article 151(1) of the Constitution. 
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lJ' (7) A atatement-(Hindi and English versioDl) showin, reuoDl for 
delay iD Iayin, the Soyabeans Gradin, and Markina Rules, 
1993 aad the Walnuts Grading and Marking (Amendment) 
RulCl, 1993. 

(8) A copy of the Annual Accounts (Hindi and English versions) 
of the AU India Institute of Medical Sc:icocea, New Delhi, for 
the year 1992·93, together with Audit Repon thereon, under 
Section 18 of the All India Institute of Medical Sciences Act, 
19S6. 

(9) Statement (Hindi and English versions) showin, reuon. for 
delay in laying the papers mentioned at (8) above. 

(10) A copy of the Annual Accounts-- (Hindi and English ver-
sions) of the Central Council for Research in Ayurveda and 
Siddha, New Dclhi. for thc year 1993-94, together with Audit 
Repon thereon. 

(11) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Academy of Medical Sciences 
(India). New Delhi. for the year 1993-94. alongwith 
Audited Accounts. 

(ii) A copy of the Revicw (Hindi and English versions) by 
the Government of the working of the National Academy 
of Medical Sciences (India). New Delhi. for the year 
1993-94. 

(13) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the Chittaranjan National Cancer Institute. 
Calcutta for the year 1993-94. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Chittaranjan National Cancer  Institute. 

-lbe Rule. were laid on the Table of the House on the 29th March. IWS. 
--1be Annual Report of the Central Council for Research in AYllrveda and Siddhll. 
New Delhi. for lhe yeaf lW3-94 Will Illid on lhe Table of the House nil the IlJIh 
December. 1W4. 



4 

Calcutta, for the year 199J.94, toacther with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and Enalish venioaJ) by 
the Government of the workin, of tbe Cbittuanjan 
National Cancer Institute, Calcutta, for tbe year 199J.94. 

(lS) Statement (Hindi and English versional tbowin, reIIOIII for 
delay in laying the papers meltioned at (14) above. 

(16) (i) A copy of the Annual Report (Hindi and Eaph 
vcrsions) of the National Board of ExaminatiODJ, Ncw 
Delhi, for the year 1993-94, alonpitb Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the workin, of the National Board of 
£xaminations. New Delhi, for thc year 1993-94. 

(17) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (16) above. 

4. Messa,e rrom RaJya Sabha 

Secretary-General reported a message from Rajya Sabha that at its 
sitting held on the 30th May, 1995. Rajya Sabha agreed without any 
-amendment to the National Environment Tribunal Bill. 1995. passed 
by the Lok Sabha on the 24th May, 1995. 

5. Report or the Commillee on Private Members' Bills and 
Resolutlons 

Shri S. Mallikarjunaiah presented the Forty-third Report (Hindi 
and English versions) of the Committee on Private Memben' Bills 
and Resolutions. 

6. Report or the Committee OD PetltioDl 

Shri P.G. Narayanan presented the Twentieth Report (Hindi and 
English venions) of the Committee on Petitions. 
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;~ 7. Repor1I 01 tile CommlUee on Government Aaura_ 

Sbri Buudeb Acharia presented tbe Twenty-Ninth and nirticth 
Reports (Hindi and En,lish versions) of the Committee on Oovern-
ment Assurances. 

8. Report 01 Jolat Committee on 0IIkeI of Proal 

Shri CbiraDji Lal Sharma presented tbe Eiptb Report (HiDdi and 
Enalish versions) of the Joint Committee on Offices of Profit. 

9. Report aDd MInutes or Stud .... CoaunJu. OD ItDtIV 

Shri Anil Buu presented the Twenty Sixtb Report (iflndi and 
En,lish versions) of the Stans!in, Committee OD EnerlY OD, "New 
Policy initiatives in Power Scctor-Statua of implementation 
and their impact on the economy" and minutca relatin, thereto. 

10. Report or Standlna CommlUee on FInance " 
'v 

Shri Nirmal Kanti Chatterjee presented the Fifteenth Report 
(Hindi and EnJlish versions) of the Standin, Committee on Finance 
on 'The Union Duties of Excise (Distribution) Amendment Bill, 
1995'. 

11. Report of the Standlnl CommlUee on Commerce 

Smt. D.K. Thara Devi Siddhartha laid on the Table the Fourteenth 
Report (Hindi and English versions) of the Department Related 
Parliamentary Standing Committee on Commerce on Seri-
culture. 

12. Motion Recardlnl Flny-nrst Report of the Business Advisory 
CommlUee 

Shri Mukul Wasnik moved the following motion:-

"That this House do agree with the Fifty-first Report of tbe 
Business Advisory Committee presented to the House on the 
30 May, 1995." 

The motion was adopted. 
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13. Matten ...... Rule 377 

(1) Dr. lCartikeshwar Patra. raised a matter relardinl Deed to 
improve tbe func:tionin, of telepbones in Balasore and Mayur· 
bbanj districts, Orissa. 

(2) Shri Surya Narain Yadav raised a matter reprdinl need to set 
up more industries in Qihar to overcome the problem of 
incrcuUl, unemployment. 

(3) Dr. Vuant Pawar raised. a matter relardiDl need to open a 
brandl of the National Institute of Communicable Dilcuc at 
Nuhik, Maharuhtra. 

(4) Shri MlDlal Ram Premi railed a matter l'C,ardin, need to 
provide adequate funds to the State Government of Uttar 
Pradc!!lb for con$truc:tion of embankment alonl river Oao,a to 
check the eroiion caused by it at Bijnor, U.P. 

(S) Shri Dwuka Nath Das raised a matter relardina "._'''' 
provide better postal facilities in Karimpnj, Assamll1u}'I 

(6) Shri T.J. Anjalosc raised a matter regarding need to sPt!~ .. 
electronic telephone exchange at Allcppey, Kcrala. 

(7) Shri Brahmanand Mandai raised a matter regardina need for 
deep mining at Karmatia area in Jamuyee district of Bihar for 
cxtrac:tin, more gold ore. 

(Lolc StlbhG Gdjourntd al 1.15 P.M. and rt-asstmbltd al 2.22 P.M.) 

14. Government Bill-PuRe! 

Time taken :  3 hrs. 37 Mts. 

The National Highways (Amendment) Bill, 1995. 

Discussion on the motion for consideration of the Bill moved by 
Shri Jaldish Tytler on the 30th May, 1995 continued. 

The followin, members took part in the debate:-

(1) Sbri Dau Dayal Joshi 
(2) Sbri A. Charles 



(3) Shri Rupchand Pal 
(4) Shri Cbbcdi Puwan 
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(5) Maj. OeD. (Retired) Bhuwan Chandra Khanduri 
(6) Shri B. Akbar Pasha 
(7) Shri LokaDath Choudhury 
(8) Shri Suraj Mandai 
(9) Shri Syed Shahabuddin 
(10) Smt. D.K. Thara Devi Siddhartha 
(11) Shri C. Sreenivasan 
(12) Shri Chetan P.S. Chauhan 
(13) Shri S.B. Sidnal 
(14) Shri Ram Prasad Singh 
(15) Shri O.M.C. Balayogi 
(16) Shri Chitta Basu 
(17) Shri Mohan Rawale 
··'··'~'''·''i Md. Ali Ashraf Fatmi 
,. Farida Topno 
~ Girdhari Lal Bhargava 

, c,nn Ram Kripal Yadav 
(':l) Shri Prabhu Dayal Katheria 

Shri Jagdish Tytlcr replied to the debate. 

The motion for consideration wu adopted and Clausc-by-Clausc 
consideration of the Bill was taken up. 

Clause 2 wu adopted as amended. 

Clause 1, the EnaClin, Formula and the Lon, Title were also 
adopted. 

The motion that the Bill as amended, be passed was moved by 
Shri Jagdish Tytler. 

The motion was adopted and the Bill, as amended. was passed. 

IS. Government Bm-Introduced 

The Constitution (Eighty-sixth Amendment) Bill, 1995 (Amend-
ment of article 16). 

The motion for leave to introduce the BiU moved by Shri Sitaram 
Kcari was opposed. Aftc:r some discullion, the motion WII adopted 
and the Bill wu introduced. 
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6-56 P.M. 
( 

(Lolc SGbhG tUljourned till 11 A.M. 011 Th",suy, the 1st 111M, 1995) 

MGIp(PLU)MAND-2218LS-31.05.85 

R. C. BHARDWAJ, 
Stcrttary-GtlltTtIl. 
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LOIC SABRA 

BULLETIN - PART I 

(Brief Rccord of Proceediap) 

Thursday, JUDe 1, 1995flyaiatbl 11, 1917 (Satl) 

No. 375 

11 A.M. 

1. Starred QlllltioDl 

Starred QuCltion No.. 801-803 were orally answered. Replies to 
Starred Question NOI. 804--820 were laid on the Tible. 

2. UDitarred QuesdODl: 

Replies to Unstarred Question N~. 8116-8278 were laid on tbe 
Table. 

3. Papen laid GO the Table 

The foUowin, papers WC{C laid OD tbe Table:-

(1) A copy of tbe Annual Report (Hindi and Enpisb venioDl) on 
tbe Protection of Civil JUabtl Act, 1955 for tbe year 1992, 
under 1Ub-lICction (4) of section 15A of the Protection of Civil 
Rights Act, 1955. 

(2) Statement (Hindi and Eo,lisb versions) lbowin, reUODl for 
delay iD layin, the papers mentioned at (1) abovc. 

(3) (i) A copy of the Annual Report (Hindi Ind EoaJiab 
versions) of the Central Watf Council, New Delhi, for 
the year 1993-94. 

(ii) A copy of the Annual Accountl (Hindi and EDJlisb 
versions) of the Central Watf Council, New Delhi, for 
the year 1993-94. to,etber with Audit Report thereon. 

1 
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(iii) A ~py of the Review (Hindi and English versional tt,-

the Government of the working of the Central Watf 
Council, New Deibi, for the year 1993-94. 

(4) Statement (Hindi and English versions) showing reuoDl for 
delay in laying the papers mentioned at (3) above. 

(5) A copy of the Profit and Loss Account and Balance Sheet (OD 
lCCIllal basis) of the Department of Telecommunications for the year 
1993-94 (Hindi and English versions). 

(6) A copy of the Production Sharing Contact (Hindi and English 
versions) among the Government of India and the Oil and Natural 
Gas Corporation Limited and the Reliance Industries Limited and 
Enron Oil and Gas India Limited with respect to contract area 
identified as Panna and Mukta Fields. 

(7) A copy of the Production Sharing Contract (Hindi and' Enalish 
versions) between the Government of India and the Oil and Natural 
Gu Corporation Limited and Vaalco Energy Incorporated-Hind us-
tan Oil Exploration Company Limited-Tata Petrodyne Private 
Limited with respect to contract area identified as Block CY -OS-9M. 

(8) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Companies 
Act, 1956:-

(1) Statement regarding Review by the Government of the working 
of the Electronics Trade and Technology Development Corpo-
ration Limited, New Delhi, for the year 1993-94. 

(9) Annual Report of the Electronics Trade and Technology 
Development Corporation Limited, New Delhi, for the year 1993-94, 
alongwith Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(10) A copy each of the following statements (Hindi and English 
versions) showing action taken by the Government on various 
usurances, promises and undertakings given by the Ministers during 
various scssiona of Lok Sabha:-

(1) Statement No. XXXVII-Thirteenth Session, 1989 

(2) Statement No. XXXV -Second Seuion, 1990 } 
(3) Statement No. XXXI -Third Session, 1990 
(4) Statemeat No. XXVI -Seventh Seuion, 1991 

Eipth Lok 
Sabha 

Ninth Lok 
Sabba 
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I. \:5) Statement No. xxvm -Fant Scuion, 1991 
(6) Statement No. XXIV -Second Seuion, 1991 
(7) Statement No. XXID -Third Scuion, 1992 
(8) Statement No. XXI -Founh SeuioD, 1992 
(9) Statement No. XVID -Faftb ScsIiOD, 1992 
(10) Statement No. XVII -Sixth Scuion, 1993 
(11) Statement No. XIII -Seventh SeuiOll, 1993 Tenth Lok 
(12) Statement No. XII -EiJhth ScIIion, 1993 SabIuI 
(13) Statement No. X -Ninth Seuion, 1994 
(14) Statement No. VU -Tenth Session, 1994 
(IS) Statement No. V -Eleventh Session, 1994 
(16) Statement No. III-Twelfth Seaion, 1994 
(17) Statement No. I-Thirteenth Scuion, 1995 

(11) A copy of the National Commislion for Women (Annual 
Statement of Accounts and Annual Report) Rules, 1995 (Hindi and 
English versions) published in Notification No. G.S.R. 22(E) ia 
Gazette of India dated the 10th January, 1995, under ,ub-section (3) 
of section 17 of the National CommiMion for Women Act, 1990, 
togetber witb a corrigendum tbereto publisbed in NotifICation No. 
G.S.R. 452(E) dated the 27th May, 1995. 

(12) (i) A copy of the Annual Report (Hindi and En,liab 
versions) of the National Institute of Industrial Engineer-
ing, Bombay, for the year 1993-94. 

(ii) A copy of tbe Annual Accounts (Hindi and En,lisb 
versions) of the National Institute of Industrial EnJineer-
ing, Bombay, for the year 1993-94, toaetber with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government of the workina of the National Institute 
of Industrial Enpoecrina, Bombay, for the year 1993-94. 

(13) Statement (Hindi and EnaJisb versions) abowin, rcuoDi for 
delay in Iayin, the papen mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and English 
versions) of the ICcndriya Vidyala)'a Sanaathan, New 
Delhi, for the year 1992·93. 

(ii) A copy of the Annual Accounts (Hindi and EnJliab 
versions) of the lCendriya Vidyalaya San,athan, New 
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Delhi. for the year 1992·93. tOletber with Audit Report 
thereon. 

(iii) Statement (Hindi and En .... veniona) reprdin, Review 
by the GovemmeDt of 1be workin, of the KeudriYI 
VidYllaYI SaDlatban. New Delhi, for the year 1992·93. 

(IS) Statement (Hindi and EDllisb versions) Ibowin, reuoDl for 
delay in layina the papers mentioned at (14) above. 

(16) (i) A copy of the Annual Report (Hindi and EDaJiab 
versiona) of the ltbuda Bakbsb Oriental Public lJbruy, 
Patna, for the year 1992·93. aloDp'ith Audited AccouDtJ. 
UDder section 21 of the Kbuda Bakbsb Oriental Public 
Ubruy Act, 1969. 

(ii) A copy of the Review (Hindi and EDaJiah veraioDJ) by 
the Oovemment of the workin, of the Kbuda Bakbsb 
Oriental Public lJbrary, Pltna, for the y~ 1992-93. 

(17) StatemeDt (Hindi and EnJlisb versiODl) Ibowinl reaIODI for 
delay in layiDa the papers mentioned at (16) above. 

(18) (i) A copy of the Annual Report (Hindi Ind EnJliah 
versions) of the Technical Teachers' Trainin, Institute, 
Calcutta, for the year 1993-94, alonpith Audited 
Accounts. 

(ii) A copy of the Review (Hindi Ind Enalish versions) by 
the Government of the workin, of the Technical 
Teachers' Trainin, Institute. Calcutta, for the yeu 
1993-94. 

(19) Statement (Hindi and EnJlish versions) Ibowin, reasons for 
delay in layinB the papers mentioned at (18) above. 

(20) <i) A copy of the AnDual Report (HiDdi and EnJliab 
versions) of the University Grants Commiuion, New 
Delhi, for the year 1993-94, under sectioD 18 of the 
University GrantJ CommiuioD Act, 1956. 

(ii) A copy of the Review (Hindi and EnaJisb versioas) by 
the Government of the workin, of the University Grants 
Commislioo. New Delhi, for the year 1993-94. 
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(21) Statemeat (Hindi and EnaJiab venioaa) sbowin, reaIODi for 
delay ill layin, tbe papen mentioaed at (20) above. 

(22) (i) A copy of tile ADnuai Report (Hilldi and ED&lisb 
venioDl) of the North Eulera ReJional IDititute of 
Scieace aDd TedmoIoay. It......,.. for the year 1983-84. 
aIonpitb Audited Accounts. 

(ii) A copy of the Review (Hindi and ED&Iisb veniou) by 
tbe GoverDlllent of tbe workin, of tbe North Eutera 
Resional lDItitute of Science aDd Technolo,y. ltan .. ar. 
for tbe year 1983-84. 

(23) Statement (Hindi and Ea~ veniou) sbowin, rcuoDl· for 
delay in layin, tbe papen meatioocd at (22) above. 

(24) (i) A copy of the Annual Report (Hindi and ED&lisb 
venioDl) of the North Eastern ReJionai Institute of 
Scieace and Tec:hnoloay. Itan .... for the year 1984-85. 
aIonpitb Audited Accounts. 

(ii) A copy of the Review (Hindi and EDaIisb vcrsioDl) by 
the Government of tbc workin, of the .Nortb Eastern 
ReJioDai Institute of Science and Technolo,y. Itana,u. 
for tbe year 1984-85. 

(25) Statcment (Hindi and Enalisb versions) showin, reasons for 
delay in layin, tbe papers mcntioned at (24) above. 

(26) (i) A copy of the Annual Report (Hindi and Enalisb 
vel'lioDl) of abe North Eutern Reai0nal Institute of 
Science aad Tech.aoIoay. Itan .. ar. for the year 1985-86. 
alonpitb Audited AccoUDtI. 

(ii) A copy of tile Review (Hindi and En,lisb versions) by 
the GOVCIlUIICDt of the workin, of the North Eastern 
Reaional IDltitute of Science and TechnololY. Itana,ar. 
for the year 1985-86. 

(27) Statement (Hindi and EnaJish versions) Ibowina reasons for 
delay in layin, the papers mcntioned at (26) above. 

(28) (i) A copy of tbe Annual Report (Hindi and Enalish 
VCrsiODl) of tbe North Eutcrn ReJionai Institute of 



6 

r 
Science and Technology. Itanqar. for the yeu 198647. '. 
alongwith Audited Accounts. 

(0) A copy of the Review (Hindi and EnJlish versiou) by 
the Government of the working of the North Eastern 
Regional Institute of Science and Technology. Itanagar. 
for the year 1986-87. 

(29) Statement (Hindi and Englisb versions) showing reasons for 
delay in laying the papers mentioned at (28) above. 

(30) (i) A .copy of the Annual Report (Hindi and English 
versions) of the North Eastern ReJional Institute of 
Science and Technology. Itanagar, for the yeu 1987-88. 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the North Eastern 
Regional Institute of Science and Technology. Itanagar. 
for the year 1987-88. 

(31) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (30) above. 

(32) (i) A copy of the Annual Report (Hindi and English 
versions) of tbe North Eastern Regional Institute of 
Science and Technology. Itanagar. for the year 1988-89. 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the North Eastern 
Regional Institute of Science and Technology. Itanagar. 
for the year 1988-~9. 

(33) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (32) above. 

(34) (i) A copy of the Annual Report (Hindi and English 
versions) of the North Eastern Regional Institute .of 
Science and Technology. Itanagar. for the year 1989-90. 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the North Eastern 
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Regional Institute of Science and Technology, ItanIJar, 
for the year 1989-90. 

(35) Statement (Hindi and EnaJish versions) showing rcuons for 
delay in laying the papers mentioned at (34) above. 

(36) (i) A copy of the Annual Report (Hindi and EnaJish 
versions) of the North Eastern Regional lnatitute of 
Science and Technology, Itanagar, for the yeu 1990-91, 
alongwith Audited Accounts. 

(il) A copy of the Review (Hindi and English versions) by 
the Government of the working of the North Eastern 
Regional Institute of Science and Technology, Itanagar, 
for the year 1990-9l. 

(37) Statement (Hindi and English versions) showing rcuons for 
delay in laying the papers mentioned at (36) abovc. 

(38) (i) A copy of the Annual Rcport (Hindi and Englisb 
versions) of the North Eastern Regional Institute of 
Science and Technology, Itanagar, for the year 1991-92, 
alongwith Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government of the working of the North Eastern 
Regional Institute of Science and Technology, han agar , 
for the year 1991-92. 

(39) Statement (Hindi and English versions) showing reasons for 
delay in laying the papers mcntioned at (38) above. 

(40) (i) A copy of the Annual Rcport (Hindi and English 
versions) of the Regional Engineering College, Silcbar, 
for the yeu 1993-94, alonpith Audited Accounts. 

(il) A copy of the Rcview (Hindi and EnaJish versional by 
the Govcrnmcnt of the working of thc Rcgional 
Engineerin& CoUcgc. Silchar, for the year 1993-94. 

(41) Statemcnt (Hindi and English vcrsions) mowing reasons for 
dclay in layinl( the papen mcotioned at (40) above. 

(42) (i) A copy of the Annual Rcport (Hindi and EnaJish 
versions) of Dr. B.R. Ambcdkar Rcgional Engineering 



• 
Colleae. Jalaadhu •. for the year 1993-94. aloapitIa l 
Audited Accounts. 

(ii) A copy of the Review (Hin~ and EnJliah ~raioDa) by 
the Government of the workina of Dr. B.R. Ambedklr 
ReJional EnJincerinl Colle,e. Jalandhar. for the year 
1993-94. 

("3) Statement (Hindi and En.liah Yersions) ahawin. rcuons for 
delay in laying the papers mentioned at ("2) above. 

(44) A copy of the Annual Accounts (Hindi and EnaJisb ver-
sions) of the National Council of Educational Rcsean:h and 
Training, New Delhi. for the year 1992-93, topther with 
Audit Report thereon. 

(45) Statement (Hindi and Enllish versiona) ahowina rcuons for 
delay in layina the papers mentioned at (44) above. 

(46) (a) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Technoloay, 
Delhi, for (he year 1993-94. 

(ii) A copy of the Review (Hindi and Enalish versions) 
by the Government of the working of the Indian 
Institute of Technoloay, Delhi, for the year 1993-94. 

(b) (i) A copy of the Annual Report (Hindi and Enllish 
versions) of the Indian Institute of Technoloay, 
Kanpur, for the year 1993-94. 

(ii) A copy of the Review (Hindi and English versions) 
by the Government of the working of the Indian 
Institute of TechnololY, Kanpur, for the year 
1993-94. 

(47) A copy each of the following papers (Hindi and Enalish 
versions) under sub-section (4) of section 23 of the Insti-
tute of Technology Act, 1961 :-

(i) Annual Accounts of the Indian Institute of Techno-
lo,y Delhi, for the year 1993-~, toaether with 
Audit Report thereon. 
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(ii) Annual Accounts of the India Institute of Tcc:Juao. 
logy, Kanpur, for the year 1993-94, to,ether with 
Audit Rcpon thereon. 

(48) Two Statemcnts (Hindi and Enalish versions) ihowina 
reasons for delay in layin, thc papen mentioned at (46) 
and (47) above. 

4. M ..... from RaJ7a Sabba 

Sccretary-General reported the followina meuqca from Rajya 
Sabha:-

(i) nat at ill littin, held on the 29th May, 1995, Rajya 
, .. /Sabba pUled the Watf BiD, 1995. 

(ii) That at ill littin, held OD the 311t May, 1995, Raj)'a 
Sabba passed tbe Workmen's Compensation (Amend-
-ment) BiD, 1995. 

5. Billa ...... by R~,. Sabba-Laid OD the Table 

(1) The Wakf BW, 1995. 

(2) The Workmen'l Compensation (Amendment) BW, 
1995. 

6. Reports of the StaacU.aa Commltt_ oa FlaaDCII 

SHRI P .C. CHACKO presented the foUowina reports (Hindi 
and English versions) of tbe Stan din, Committee on Fmance:-

~teentb Report on 'The Research and Development Ceu 
(Amcndment) Bill, 1995'. 

~;(2)'SeventeeDth Repon on 'Tbe TecbnololY Development 
Board Bill, 1995'. 

(3) Eiptecntb Report on 'The Additional Duties of Exc:ile 
~ (Goods of Special imponance) Amebdment Bill, 1995'. 

'\./". GoYeramenl BlII-Iatroduced 

The Water (prevention and Control of Pollution) Cell 
(Ameadmcat) Bill, 1995. 
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8. Matten UDder Rule 377 

(1) Sbri SribaJlav Panill'ahi raised a matter relardinl need to re-
start heavy water plaot at Talcher. 

(2) Sbri K.H. Muniyappa raised a matter regarding need to take 
steps to protect the interests of domestic silk arowcn. 

(3) Sbri N.J.  Rathava raised a matter relardinl need to set up 
heavy industry in Cbhota Udapur area in Gujant. 

(4) Smt. Bhavana Olikhalia raised a matter relardin, need to 
check inflitratioD of terrorists from across the border at Katch, 
Gujarat. 

(5) Shri Santosb Kumar Gaogwar raised a matter regarding need to 
provide better telephone services in Bareilly, U.P. 

(6) Shri Ram Pujao Patel raised a matter regarding need to provide 
better railway facilities at Allahabad, U.P. 

(7) Shri Satyendra Nath Brohmo Chaudbury raised a matter 
re,ardinl need to take expeditious steps for inclusion of notified 
forest villalel in aod around 10 Kms. belt of the international 
boundary in the Bodolaod Council area. 

(8) Shri V.S. Vijayarapavao raised a matter regarding need for 
expeditious settlement of claims of Indians affected by Inq-Kuwait 
war. 

~ Stlblul Adjo.."".d G/1.36 PM. GIld ,e-lUsembled tJI 2.49 PM.) 

~ Govermnent BIU-PUied 

Time Taken: 1 br 06 mts. 

The Allam University (Amendment) Bill, 1995, U paued by Rajya 
Sabha. 

The motion for CODJidcntioD of tbe Bill WII moved by Kum. Selja. 

The foDGWinI memben took part in the dcbate:-

(1) Sbri Kabindra Purtayutba 
(2) Sbri Bijoy KriIhoa Haodique 
(3) Sbri Uddhab Barman 
(4) Dr. (Prof.) Girija Dcvi 
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(5) Shri Kirip Chaliha 
(6) Prof. Rasa Sinp Rawat 
(7) Shri Ramubray Pruad Singh 
(8) Shri Mohan SiDab (Deoria) 

Kum. Selja Replied to the debate. 

The motion for consideration was adopted and aause by-Ciause 
consideration of the Bill wu taken up. 

aause 2 wu adopted 

Clause 1, the Enacting Formula and the Long Title were abo 
adopted. 

The motion that tbe Bill be passed wu moved by Kum. Selja. 

~ motion wu adopted and the Bill was passcd. 

~ Government Blll-Under Consideration 

Time Allotted: 1 Hr. 

Time Taken: 1 hr. 32 mts. 

The Delhi Reot Bill, 1995, as passed by Rajya Sabha. 

The motion for consideration of the BiU was moved by Shrimati 
Sheila Kaul. 

The following membeR took part in the debate: 

(1) Shri Kalka Du 
(2) Shri Hannan Mollah 
(3) Shri Mohan Sinp (Deoria). 
(4) Shri Sriballav Paniarahi 
(5) Shri Syed ShahabuddiD 
(6) Shri Girdbari Lal Bharpva (Sp~~ch IUlfinish~d) 

The dilcussion wu not coDcluded. 

11. baJi-an-boar DlIcallloa 
Shri Ram Vilu PII,IWID railed a discuasion on the points arising out 
of the answer Jiven by the Minister of State in the Ministry of 
rmancc on May 26, 1995 to Starred QuCltion No. 721 regarding 
"Unuti1iacd foreip Ioana". 

Sbri Manmohan Sin", replied to the discussion. 
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6-28 P.M. 

(Lok SIlbluJ adjourned till 11 A.M. on Frilllly, 1M 2nd JUM, 1995) 

MGIp(PW)MRND---a2S3I ~1.U5. 

R. C. BHARDWAJ, 
SecreIGry-GeMNl. 
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WI( SABRA 

BULLETIN-PART I 

(Brief Record of Proc:eediap) 

Friday, June 2, 1995IJyaistha 12. 1917 (Saka) 

No. 376 

1. Starred QuIlt .... 

Starred Question Nos. 821, 822 and 824 were orally answered. 
Replies to Starred Question Nos. 823 and 825-840 were laid on the 
Table. 

2. Uastarnd Questloas 

Replies to Unstarred Question Nos. 8279-8508 were laid on the 
Table. 

3. Papen laid _ tbe Table 

/' The foUowin, papen were laid on the Table:-

(1) (i) A copy of the Annual Report (Hindi and En,lish 
venions) of the National Airports Authority for the 
year 1993-94, alon,with Audited Accounts, under sub-
JeCtion (4) of section 24 and section 2S of the National 
Airports Authority Act, 1985. 

(ii) StalCmCnt (Hindi and EnJlisb versions) reprdin, Review 
by the Goverament of the workin, of the National 
Airports Authority for the year 1993-94. 

(2) Statement (Hindi and EnJlisb versions) showing reasons for 
delay ia layiaa the papen mentioned at (1) above. 

1 
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(3) A copy CICb of the followina papen (Hindi and Bn,lish 
veniou) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

Ci) Statement (Hindi, and EnJlilh versions) reprdin, Review 
by the Government of the workin, of the Air India 
Limited, for the year 1993-M. 

(ii) Annual Repon of the Air India Umited for the year 
1993-M, aIonpith Audited AccountJ and comments of 
the Comptroller and Auditor General thereon. 

(4) Stateme .. (Hindi and EnaHah vcnions) lhowin, reasons for 
delay in "yin, the papers mentioned at (3) above. 

(5) Statement (Hindi and En,lish versions) (i) corrcctin, the reply 
Jiyen on the 9th December. 1994 to Unstaired Queltion 
No. 510 by $hri A. Chulci reprdin, Trivandrum International 
Airport and Cn) livin, rcaIOns for delay in corrcc:tin, the reply. 

(6) A copy each of the followin, papers (Hindi and Enllish 
yersions) under lub-section (1) of section 619A of the Com-
panics Act, 1956:-

(I) Review by the Government of the workin, of the 
National Textile Corporation Limited. New Delhi. for the 
year 1993-M. 

(ii) Annual Report of the National Textile Corporation 
Limited, New Delhi, for the year 1993-94. alonpith 
Audited AccountJ and commentJ of the Comptroller and 
Auditor General thereon. 

(7) Statement (Hindi and Enalilh versionl) lhowin, I'ClIOns for 
delay in layin, the papen, mentioned at (6) above. 

(8) Statement· (Hindi and Bnalish versionl) ahowina reasons for 
delay in layin, the Annual Report and Audited Accounts of 
the North Eastern Handicrafts and Handlooms Development 
Corporation, Shillon" for the year 1993-M. 

(9) Statement· (Hindi and EDJIish versions) Ihowin, rcuons for 

• AIIIIUII ReponI .... AIIditId ~ 01 till Ibowe Col"""", ....... ' _ tile 
TIbIa of die ..... _ tile 28111 April. 1995. 

• 
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delay in layin, the Annual Repon and Audited Accounts of 
the Centnl Cottage Industries Corporation Limited, New 
Delhi, for the year 1993-94. 

(10) Statement-(Hindi and Eapiah versiona) Ibowin, reuons for 
delay in layin, the Annual Repon and Audited Accounts of 
the Handicrafts and HandJooma Exports Corporation of India 
Umitcd, New Delhi, for the year 1993-9-'. 

(11) A copy of the Notification No. 5.0. 239(E) (Hindi and 
Enpilh versions) published in Gazette of India dated the 23rd 
Mareh, 1995 rcconstitutin, with immediate effect the Central 
Apprcaticcship Council and appointin, the Union Minister of 
LabourlMinister of State for Labour, as its Chairman, the 
Union Minister of State for EducationlDcputy Minister for 
Education, Ministry of Human Resource Development as its 
Vice-Chairman and the persons mentioned in the notification 
as Members, together with a corrilendum thereto published in 
Notification No.: 5.0. 433(E) dated the 10th May. 1995, 
issued under sub-section (2) of section 24 of the Apprentices 
Act, 1961. 

(12) (i) A tOpy of the Annual Report (Hindi and English 
versions) of the Rubber Board. Kortayam. for the year 
1993-94. 

(ii) A copy of the Review (Hindi and Enllish versions) by 
the Government of the working of the Rubber Board, 
Kottayam, for the ycar 1993-94. 

(13) Statement (Hindi and English versions) showing reasons for 
delay in laying the papcrs mentioned at (12) above. 

(14) A copy of the Annual Accounts (Hindi and English versions) 
of the Rubber Board, Kottayam, for the .year 1993-94. 
together with Audit Report thereon. 

(15) Statement (Hindi and English versions) ahowing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) A copy of the Audit Report (Hindi and English versions) on 

• Annual ReportI ad Audited A_ ... of the abo¥e CorpontioM were laid 011 lhe 
Table of the Houle 011 the 28th April, 1995. 
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the Pool Fund Acc;ounts of the Coffee Board, Banplore. for 

the period from the 1st January. 1993 to the 31st December. 

1993. 

(17) Statement (Hindi  and English versions) showin, reasons for 
delay in laying the papers mentioned It (16) above. 

(18) Statement-(Hindi and English versions) showin, reasons for 
delay in layins the Annual Report and Audited Accounts of 
the Cashew Export Promotion Council of India. Cochin. for 
the year 1993-94. 

(19) Statement (Hindi and English versions) explainins reasons for 
not layin, the Annual Report and Audited Accounts of the 
Tea Tradins Corporation of India Limited. for the year 1993-
94 within the stipulated period of nine months after the close 
of the Accounting year. 

(20) A copy each of the foUowins Notifications (Hindi and EnSlish 
versions) under sub-section (2) of section 38 of the Central 
Excises and Salt Act, 1944:-

(i) G.S.R. 325(E) published in Gazette of India dated the 
3rd Apnl. 1995 together with an explanatory memoran-
dum makins certain amendments in the Notification 
No. 3S/95-CE. dated the 16th March. 1995. 

(ii) G.S.R. 326(E) published in Gazette of India dated the 
3rd April, 1995 tosether with an explanatory memoran-
dum making certain amendments in the Notification 
No. 3&-'95-CE. dated the 16th March. 1995. 

(iii) G:S.R. 332(E) published in Gazette of India dated the 
6th April, 1995 tosether with an explanatory memoran-
dum making certain amendments in the Notification 
No. 83192-CE. dated the 16th September. 1992. 

(iv) G .S.R. 333(E) published in Gazette of -India dated the 
6th April. 1995 together with an Explanatory memoran-
dum making certain amendments·. in the Notification 
No. 47195-CE. dated the 16th March. 1995. 

• Aft .. uI Repon aacI Audited Accounts were laid on the Table of the Houle on the 
26th May, 1995. 
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(v) O.S.R. 334(E) published in Gazette of India dated the 
7th April, 1995 together with an explanatory memoran· 
dum making certain amendments in the Notification 
No. 3S195·CE, dated the 16th March. 1995. 

(vi) G.S.R. 352(E) published in Gazette of India dated the 
19th April, 1995 together with an explanatory memoran· 
dum regarding exemption to sweet meats and· snacks 
from the whole of the duty of excise !cviable thereon. 

(vii) G.S.R. 359(E) published in Gazette of India dated the 
24th April, 1995 together with an explanatory mcmoran· 
dum making certain amendments in the Notifications 
mentioned in the table annexed thereto. 

(21) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act. 1962:-

(i) G.S.R. 308(E) published in· Gazette of India dated the 
31st March, 1995 together wi~h aa explanatory memoran· 
dum regarding exemption to materials importcd into 
India. against the Value based Advance Licence. is.~ued 

on or after the 1st April, 1995 in terms of Export and 
Import Policy, from the whole of the basic duty of 
customs leviable thereon. 

(ii) G.S.R. 309(E) published in Gazette of India dated the 
31st March, 1995 together with an explanatory memoran· 
dum regarding exemption to materials imported into 
India, against an Advance Licence. issued on or after the 
lst April, 1995, from the whole of the Qasic duty of 
customs leviable thereon. 

(iii) G.S.R. 335(E) publisbed in Gazette of India dated the 
7th April, 1995 together with an explanatory memoran· 
dum making certain amendments in the Notification 
No. 50195·Cus., dated the 16th March, 1995. 

(iv) G.S.R. 342(E) published in Gazette of India dated the 
17th April, 1995 together with an explanatory memoran· 
dum making certain amendments in the Notification 
No. 19I94-Cus., dated the 1st March. 1994. 
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(v) TIle CUitoms (Attachment of Property of Defaulters for 
Recovery of Government Dues) Rules, 1995 published 
in Notification No. G.S.R. 442(E) in Gazette of India 
dated the 26th May, 1995 toaethcr with an cxplanatory 
mcmorandum. 

(vi) S.O. 380(E) published in Gazette of. India dated the 
27th April, 1995 to,cther with an explanatory 
memorandum reprdinl revised ratcs of exchanle for 
conversion of certain foreiln currencies into Indian cur· 
rency or v;u-verSll for pUrpolcs of IIICssment of Im-
ports. 

(vii) S.O. 381(E) published in Gazette of India dated the 
27th April, 1995 top:ther with an explanatory 
memorandum relardinl revised ratel of exchanle for 
conversion of certain foreiJll ~urrencies into Indian cur-
rency or vict-vtrsll for purposes of assessment of ex· 
ports. 

• 

(viii) The Re-export of Imported Goods (Drawback of 
CUitOms Duties) Rules, 1995 published in Notif.eation 
No. G.S.R. 44O(E) in Gazette of India dated the 26th 
May, 1995, together with an cxplanatory memorandum. 

(ix) The CUitOms and Central Excise Duties Drawback 
Rules. 1995 published in NotifICation No. G.S.R. 
441(E) in Gazette of India dated the 26th May. 1995. 
tOlethcr with an explanatory memorandum. 

(x) The Customs Refund Application (Form) Relulations, 
1995 published in Notification No. G.S.R. 445(E) in 
Gazette  of India dated the 26th May. 1995. toaether 
with an explanatory memorandum. 

(xi) The Courier Imports (Clearance) ReBulations. 1995 
published in Notification No. O.S.R 446(E) in Gazette 
of India dated the 26th May, 1"995, toaether with an 
cxplanatory memorandum. 

(xii) G.S.R. 447(E) published in Gazette of India dated the 
26th May, 1995 together with an explanatory memoran-
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dum IOCtin, to prescribe the rate of duties on ,oods 
re-imported into India after having been exported 
therefrom. 

(xiii) G.S.R. 448(E) published in Gazette of India dated the 
26th May. 1995 to,ether with an explanatory 
memorandum seetinl to exempt &GOds imported into 
India for repairs and re-export from the duty of cus-
toms subject to specified conditions. 

(xiv) G.S.R 449(E)' published in Gazette of India dated the 
26th May.. 1995 tOJCther with an explanatory 
memorandum rcscindin, certain notificationll mentioned 
therein. 

(xv) G.S.R. 45O(E) published in Gazette of India dated the 
26th May. 1995 tOJCther with an explanatory 
memorandum making certain amendments in the notifi-
cations mentioned therein. 

(22) A copy of the National Housing Bank Employees' (Con-
duct) Replations, 1994 (Hindi and En,lish versions) pub-
lished in Notification No. S.O. TIC!-) in Ga~eue of India 
dated the 3rd February. 1995. under sub-section (5) of 
section 5S of the National Housinl Bank Act, 1987. 

(23) A copy of the Income-tax (Third Amendment) Rules. 1995 
(Hindi and English venions) published in Notification 
No. S.O. 429(E) in Gazette of India dated the 9th May. 
1995. under section 296 of the Income-tu Act. 1961. 

(24) A copy of the Allahabad Bank (Officers') Service (Amend-
ment) ReJUlations, 1995 (Hindi and Enllish versions) pub-
lished in Notification No. HOlI..eplll6S8 in Gazette of 
India dated the 2Sth February. 1995. under sub-section (4) 
of section 19 of the Bankin, Companies (Acquisition and 
Transfer of Undcrtakinp) Act. 1970. 

(25) A copy of the Oriental Bank of Commerce (Officers') 
Service Amendment ReJUlations, 1994 (Hindi and Enl.ish 
versions) published in Notifation No. 3916 in Oazette of 
India dated the 31st December, 19904, atndcr sub-section (4) 
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of section 19 of the Banking Companies (Acquisition and 
Transfer of Undertakings) Act, 1980. 

(26) A copy of the Annual Report (Hindi and English versions) on 
the working and activities of (he Punjab National Bank for the 
year 1993-94, alongwith Accounts and Auditor's Report 
thereon, under sub-section (8) of section 10 of the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1970. 

(27) A copy each of the following papers (Hindi and English 
versions) under section 619A of the Companics Act. 1956:-

(a)(i) Review by the Government of the working of the 
Madhya Pradesh State Agro Industries Development 
Corporation Limited, Bhopal, for the year 1990-91. 

(ii) Anl11Jal Rcport of the Madhya Pradesh State Agro 
Industries Development Corporation Limited. Bhopal. 
for the year 1990-91. alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(b)(i) Review by the Government of the working of the 
Karnataka Agro Industries Corporation Limited. Banga-
lore, for the year 1991-92. 

(ii) Annual Report of the Karnataka Agro Industries Corpo-
ration Limited, Bangalore, for the year 1991-92. along-
with Audited Accounts and comments of the ~omptroller 
and Auditor General thereon. 

(c)(i) Review by the Government of the working of the 
Himachal Pradesh Agro Industries Corporation Limited. 
Shimla, for the year 1993-94. 

(ii) Annual Report of the Himachal Pradesh Agro Industries 
Corporation Limited, Shimla, for the year 1993-94, along-
with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(28) Three Statements (Hindi and English versions) showing 
reasons for delay in la~inl the papen mentioned at (27) 
above. 



• 
9 

4. Messa.. from RaJya Sabha 

Secretary-General reported the following messages from Raj}'a 
Sabha:-

(1) That at its sitting held on the lst June, 1995, Rajya Sabha 
agreed without any amendment to the National Highways 
(Amendment) Bill, 1995, passed by the Lok Sabha on the 31st 
May, 1995. 

(2) That at its sitting held on the lst June, 1995, Rajya Sabha 
passed the Maternity Benefit (Amendment) Bill, 1995. 

5. BUI passed by Rajya Sabha - Laid on the Table 

The Maternity Benefit (Amendment) Bi/l, /995. 

6. Minutes of CommUtee on Private Members' BIOs and Resolutions 

Shri S. Mallikarjunaiah laid on the Table the Minutes (Hindi and 
English versions) of the Thirty-eighth to Forty-third sittings of the 
Committee on Private Members' Bills and Resolutions held during 
the current session. 

7. Report of the Committee on Government Auurances 

Shri Basudeb Acharia presented the Thirty-first Report (Hindi and 
English versions) of the Committee on Government Assurances. 

8. Report of the Committee on Home Affairs 

Prof. M. Kamson laid on the Table a eopy (Hindi and English 
versions) of the Nineteenth Report of the Committee on Home 
Affairs on the Representation of the People (Amendment) Bill, 1995. 

9. Reports of the Standllll Committee on Human Resource Develop-
ment 

Prof. Malini Bhattacharya laid on the Table a copy each (Hindi 
and English versions.) of the Twenty-third. Twenty-fourth. 
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Twenty-fifth, Twenty-sixth, Twenty-seventh and Twenty-eiahth' 
Reports of the Department-related Parliamentary Standing Commit-
tee on Human Resource Development on the Action Taken by the 
Government on the Committee's recommendations on the Demands 
for Grants 1994-95 of the Departments of Education. Health. 
Culture, Youth Affairs and Sports, Women and Child Development 
and Family Welfare. 

10. Presentatioo of Petition 

Dr. Laxminarain Pandey presented a petition signed by Shri 
Bhapan Prasad Tiwari and others of the villages under Gram 
Panchayat Area, Shahpur, District Sidhi, Madhya Pradesh. regarding 
rehabilitation of the persons displaced by the Vindhyachal' Supcr 
Thermal Power Project being set up by the National Thermal Power 
Corporation. 

11. Government Bills-Introduced 

1. The NatiofUll Commission for Minorities (Amendment) Bill, 
1995. 

·2. The Sick Textile Undertakings (Nationalisation) Amendment 
Bill, 1995. 

··3. The Tutile Undertakings (Nationalisation) Bill, 1995. 

···4. The Indian Telegraph (Amendment) Bill, 1995. 

12. Government BD1-Passed Time taken: 4 Hrs. 18 Mts. 

i! The ConstitUlmn (Eighty-sixth Amendment) Bill, 1995 (Amendment 
i! of article 16). 

'i The motion for consideration of the Bill was moved by Shri 
Sitaram Kesri. 

The followina Members took part in the debate:-

(1) Shri Rup Chand Murmu 
(2) Shri Kalka Das 
(3) Dr. Ravi Mallu 

• AI 2.10 P.M . 
•• AI 2.12 P.M . 
••• AI 5.05 P.M. 
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(4) Shri Nitilh Kumar 
(5) Shri K.P. Reddaiah Yadav 
(6) Smt. Geeta Mukherjee 
(7) Dr. Mumtaz Ansari 
(8) Shri K.D. Sultanpuri 
(9) Shri Ratilal Kalidu Verma 
(10) Shri P.G. Narayanan 
(11) Shri Syed Shahabuddin 
(12) Shri Manikrao Hodalya Gavit 
(13) Shri G.M.C. Balayogi 
(14) Shri Chhedi Paswan 
(lS) Shri Suraj Mandai 
(16) Shri Anadi Charan Das 
(17) Shri Chitta Basu 
(18) Shri Yaima Singh Yumnam 
(19) Shri Kamla Mishra Madhukar 
(20) Shri Srikanta Jena 
(21) Shri Dattatraya Bandaru 
(22) Shri Mohan Rawale 

Shri Sitaram Kesri replied to the debate. 

On the motion for consideration of the Bill. the House 
divided: Ayes @U3: Noes 2. The motion was adopted by a 
majority of the total membership of the House and by a major-
ity of not less than two-thirds of the members present and 
voting. 

aause-by-Oause consideration of the Bill was then taken up. 

On the motion for adoption of clause 2. the House divided: 
Ayes @ 326: Noes 1. 

Clause 2 was adopted by a majority of the total membership 
of tbe House and by a majority of not less than two-thirds of 
the members present and voting. 

aause 1 was adopted as amended. 

The Enacting Formula. and the Long Title were also adopted. 

@ subject to conec:tioa. 
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The motion that the Bill, as amended, be passed was moved by 
Shri Sitaram Keari. 

On tbe motion, the House divided: Ayes @ 319: Noes 1. 

The motion wu adopted by a majority of the total membership of 
the House and by a majority of not less than two-thirds of the 
members present and voting. The Bill, as amended, was passed by 
tbe requisite majority in accordance with the provisions of article 368 
of the Constitution. 

13. Statutory Resolution-Under CoaslderaUoa 

Time anoted :  4 Houn 
Time takeA : 1 Hour 29 Mts. 
Balance : 2 hn. 31 mtB-. 

Shri S. B. Chavan moved the following Resolution:-

"That this House approves the continuance in force the Procla-
mation dated the 18th July, 1990 in respect of Jammu and 
Kashmir, issue~ under article 356 of the Constitution by 
.the President, for a further period of six months with effect 
from the 18th July, 1995." 

The following members took part in the debate:-

(1) Shri Jaswant Singh 
(2) Shri Ram Vilas Paswan 
(3) Shri Saifuddin Choudhury 
(4) Shri Gopi Nath Gajapathi 
(5) Shri E. Ahamed 
(6) Maj. Gen. (Retired) Bhuwan Chandra Khanduri 
(7) Shri B. Akber Pasha 

The discussion was not concluded. 

6.38 P.M. 

(Lok Sabha adjourned till 11 A.M. on Saturda~, the 3rd June, 1995) 

frSubject 10 correcaion. 

MGIp(PW,MANO--22I3lS--2.08.1985. 

R.C. BHARDWAJ. 
Secretary-General. 

• 



LOK SABRA 
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(Brief Record of Proceeding!') 

Saturday, June .3, 1995/Jyai5tha 13, 1917 (Saka) 

No. 377 

11 A.M. 

(Due to interruptions in the House, Lok Sahha adjourned at 11.23 
. A.M. lind re-assembled at 12.01 P.M.) 

(Due to continued interruptions in the House. Lok Sabha 
adjourned at 12.07 P.M. and re-assembled at 1 P.M.) 

1. Statutory ReIOIutlon-Adopted 

Time takcn 4 Hours 41 Mts. 

The discussion on the following Statutory RC!lolution moved by 
Shri S.B. Chavan on the 2nd June, 1995. conlinlled:-

"That this House approves the continuance in force the 
Proclamation dated the 18th July. 1990 in re!'('Cet of Jammu and 
Kashmir. issued under article 356 of the Con!ltitution by the 
President, for a further period of six month!; with effect from 
the 18th July. 1995." 

The foUowins members took part in the dchate:-

(1) Shri lodrajit Gupta 

(2) Shri Mrutyunjaya Nayak 

(3) Sbri Harl Kishore Singh 

(4) Sbri Incler jit 

1 
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(5) 8bri Doftadra Prasad Yadav 

(6) 8bri Pnmothea Mukherjee 

(7) Sbri S.M. Lal Jan Buba 

(8) SFi BboFndra Jba 

(9) 8bri IC.D. Sultanpuri 

(10) 8mt. Saroj Dubey 

(11) 8bri Yaima Singh Yumnam 

(U) Sbri Moban Rawale 

(13) 8bri 8yed 8bahabuddin 

(14) Sbri Nawal ICishore Rai 

(15) Md. Ali Asbraf Fatmi 

Sbri S.B. Oaavan replied to tbe debate. 

Tbe ReaoIution .was adopted. 

2. Sa.temeata by MlDilten 

.--.----

01. The Minister of Railways made a statement regarding the train 
accidents involving 3151 Sealdah-Jammu Express and a goods train 
on Eastern Railway and derailment of 8448' Hirakhand Express on 
Sambalpur Divison of South-Eastern Railway on 1 June. 1995 . 

• °2. The Minister of State of the Ministry of Commerce made a 
statement reaarding some aspects of the investigation and trial in the 
'Rajiv Gandhi Assassination Case'. 

···3. The Minister of Home Affairs made a statement regarding the 
reported incidents of intimidation of B.S.P. MLAs in the State Guest 
HoUle, Uttar Pradesh, Lueknow on 2 June, 1995. 

3. GoY ........ , BIU-Paaed. 

Time taken 1 Hour 34 Mts. 

The Delhi Rent BiU, 1995 as passed by Rajya Sabha. Discussion on 
the motion for consideration of the Bill moved by Shrimati Sheila 
lCaul on the 1st June, 1995 continued. 

The motion for consideration of tbe Bill was adopted and Clause-

•  M .. at 2.11 P.~ . 
...... M 2.t6 P.M . 
....... M 6.40 P.M. 
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dY-Clausc CODIidcration of the BiU was taken up. 

.  . Causes 2 to 82 were adopted. 

The Fint, Sec:ood, Third and Fourtb Schedules were adopted. 

Causc 1, the EDacting Formula and the Long TItle were also 
adopted. 

The motion that the Bill, be passed wu moved by Sbrimati Sheila 
Kaul. 

The motion was adopted and the Bill was paaed. 
4. Sub ...... lons by Memben reprdbq reported IDddeatl 01 
IatJmldation of B.S.P. MLAs Ia die State Gaest aa.., Uttar 
Pradesh. 

The foUowing members made submissions reprding tbe reported 
incidents of intimidation of B.S.P. MLAs in the State Guest House, 
Uttar Pradesh, Lucknow on 2 June, 1995:-

(1) Sbri Vinaya Katiyar 

(2) Sbri Rajnatb Sonkar Shastri 

(3) Sbri Shrish Chandra Diksbit 

(4) Sbri Indrajit Gupta 

(5) Sbri Lal Krishna Advani 

(6) Shri Saifuddin Choadhury 

(7) Shri Swami Sureshanand 

(8) Shri Chandra Shekhar 

(9) Shri Virender Singh 

(10) Sbri Rajesh Ranjan aIi&s Pappu Yadav ,/ 

(11) Sbri Asht Bhuja Prasad Sbukla ~ 

(12) Sbri Rajveer Singh 

(13) Shri Balraj Passi 

(14) Sbri Ram Sagar 

(15) Sbri Chandrajeet Yadav 

(16) Sbri K.P. Reddaiab Yadav 

(17) Sbri Sharad Yadav 

(18) Sbri NinDal Kanti Chatterjee 
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(19) Shri S.B. Chavan 

(20) Shri Atal Bihari Vajpayee 

S. Papers Laid on the Table 

The following papers were laid on the Tablc:-

.. ~ 

( 

(1) A statement (Hindi and English versions) (i) correcting reply 
given on the 9th December, 1994 to Unstarred Question No. 590 
by Shri Amar Roypradhan regarding city Transport Service and (ii) 
giving reasons for delay in correcting the reply. 

(2) A copy of the Ladakh Autonomous Hill Development 
Councils Act, 1995 (President Act No. 1 of 1995) (Hindi and 
English versions) published in Gazette of Tndia. dated the 9th May. 
1995, under sub-section (3) of section 3 of the Jammu and Kashmir 
State Legislature (Delegation of Powers) Act. 1992. 

6. Message from RaJya Sabha 

Secretary-General reported a message from Rajya Sabha that at 
its sitting held on the 2nd June, 1995. Rajya Sabha passed in 
accordance with the provisions of article 368 of the Constitution of 
India, without any amendment. the Constitution (Eighty-sixth 
Amendment) Bill, 1995. passed by the Lok Sabha on the 2nd 
June, 1995. 

7. Departmentally Related Standing Committees-a Review 

Secretary-General laid on the Table a copy each of the Hindi 
and English versions of the 'Departmentally related Standing 
Committees (1994-95)-A Review' 

8. Matten Under Rule 377 

As directed by the Chair. the following Members were permitted 
to lay on the Table statements on various matter~ sought to be 
raised by them under rule 377 as indicated against ellch:-

(1) Sbri Shantram Potdukhe regarding need to continue the 
scheme of CARE in Maharashtra and proviue assistance to State 
to help the malnutritious children. 
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(2) Sbri K.M. Mathew regarding need to take steps to protect the 
interests of cardamom growers in tltc country. 

(3) Shri Birbal regarding need to take step" for early repair of 
Gang canal passing through Punjab. 

(4) Shri Balin Kuli regarding need for construction of a railway 

over bridge in North Lakhimpur, As.~am. 

(5) Prof. M. Kamson regarding need to bring a Legislation to liet 
up a single 'Manipur Hill Areas Autonomous COl,lncil', for the entire 
hill areas of Manipur. 

(6) Dr. Ramesh Chand Tomar regarding need to connect Noida, 
Ghaziabad and Dadri with Delhi by rail. 

(7) Shri Ram Naik regarding need to provide better postal services 
in North Mumbai. 

(8) Shri Sanat Kumar Mandai regarding need to develop 
infrastructural facilities in Sunderbans for development of tourism. 

9. Motion feaaniinK forty-third Report of abe Committee on PrIvate 
Members' Bills and Resolutions 

Shri Sant Ram Singla moved the following motion:-
"That this House do agree with the Forty-third Report of the 
Committee on Private Members' Bills and Resolutions 
presented to the House on the 31st May, 1995." 

The motion was adopted. 

10. Private Members' Bills-Introduced 

1. The Representation of the People (Amendment) Bill, 1995 
(Amendment of section 22), by Shri Syed Shahabuddin. 

2. The Constitution (Amendment) Bill, 1995 (Substitution of new 
article for article 30), by Shri Syed Shahabuddin. 

11. VaIedldory Referenc:es 

The Speaker, the Prime Minister. Shri Atal Bihari Vajpayee. 
Dr. Satyanarayan Jatiya and Shri Cbandrajeet Yadav made 
valedictory references on the conclusion of Thirteenth Session of 
Tenth Lok Sabha. 
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11. N ....... Soaa 
The Natioaal Song wu played. 

(Lot Sabba adjourned Sine die at 7.~ P.M.) 

R.C. BHARDWAJ. 
Secretary-General. 



12. Nau.aa Soaa 
The National Song was played. 

(Lot Sabba adjourned Sine die at 7.'40 P. M.) 

R.C. BHARDWAJ, 
Secretary-General. 




